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LOK SABHA DEBATES 

LOKSABHA 

Tuesday, February 23, 1993/ Pha/guna 4, 
1914 (Saka) 

The Lok .Sabha met at 
Eleven of the Clock 

[MR. SPEAKER in the Chait1 

~ Interruptions) 

[ Trar:slationJ 

SHRI MADAN lAL KHURANA (South 
Delhi): Mr. Speaker, Sir, I have made a 
request to suspend the ' Question Hour '. 
From the arrangements being ma~o to stall 
the rally in Delhi,it is quite evident that all the 
democratic norms have been thrown to the 
winds. Barbed wire fencing is being put up at 
the Boat Club and my party workers are 
being rounded up. (Interruptions) 

AN HON. MEMBER: Police is rounding 
up people from the residences of the han. 
Me~rs 0: Parliament. (Interruptions) 

SHRI MADANlAl KHURANA: They want 
to liquidate my party workers. (Interruptions) 

[English] 

SHRllAL K. ADVANI (Gandhi Nagar): 
Mr. Speaker, Sir, I have given notice. Shri 
Atal Bihari Vajpayee and several other han. 
Members t}ave also given notice for 
suspension of question hour in orderthat we 
discuss the total and outrageous assault on 
rule of law by the 
Govemment....( Interruptions) 

SHRJ NIRMAL KANTI CHATTERJEE 
(Dumdum): He has not completed the 
sentence yet. He has made It rule of 
lawlessness. (Interruptions) He has not 
been allowed to complete it.(/nterruptions) 

( Translation] 

MR. SPEAKER: Please sit down. 

( Interruptions) 

[English] 

SHRI ANIL BASU (Arambagh): Sir, do 
they, have faith in rule of law? 

(Interruptions) 

[ Translation] 

SHRI LAL. K. ADVANI: Mr. Speaker, 
Sir, I am of the opinion that there Is at least 
one I.e. this august House where our voice 
will be definitely heard. But it is clearfrom the 
existing state of affairs that.. ... (Interruptions) 

SHRI KALKA DAS .(Karolbagh): Mr. 
Speaker, Sir, we should be heard. 

DR. LAXMINARAYAN PANDEYA 
(Mandsaur): The House cannot function in 
this manner .... (Interruptions) 

SHRI MADAN LAL KHURANA: They 
want to throttle our voice within and outside 
the august House. They believe in 
authoritarianism. They do not allow us to 
speak in the august House and have also 
denied us permission to hold rally outside. 
You have allowed them. (Interruptions) 

SHRI DAU DA VAL JOSHI (Kota): Mr. 
Speaker, Sir, from the repressive measures 
of the police In the country .... (Interruptiof1s) 
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MR. SPEAKER: When I am on my legs, 

you should sit down First of alii welcome you 
all in the House. 

SHRI MADAN LAl KHURANA: People 
coming to Delhi from the length and breadlh 
of t,he country should also be 
welcomed.( Interruptions) 

SHRI KALKA DAS: Our rights should be 
protected too. (Interruptions) • 

MR. SPEAKER: Secondly, I appreciate 
the eagemess and enthusiasm of the hon. 
Members to give vent to their feelings and 
sentiments during the current Budget session. 
Today is the first day of the session. Let me 
first hear the views of quite a few hon. 
Members. Please allow the proceeding to be 
conducted smoothly. I will take proper 
decision. (Interruptions) 

SHRI MOHAN SINGH (Deoria): But 
what about the Question Hour. (Interruptions) 

[English] 

SHRI NIRMAl KANTI CHATTERJEE: 
But has he resigned from the position of 
Opposition teader? (Interruptions) 

[ Translation) 

MR. SPEAKER: Please sit down and 
allow me to conduct the proceedings. 
( Interruptions) 

SHRI MADAN LAL KHURANA: How 
can we allow them to speak when they do not 
allow us to speak in the House al'ld have also 
banned our rally outside? Though you have 
allowed the leader of Opposition in the 
House to speak yet he is not being 
allowed. ( Interruptions} 

DR.lAXMINARA YANPANDEYA:1f Shri 
Lal K. Advani is not allowed to speak then we 
won't allow' them to speak either. 
( Interruptions) 

[E~lishJ 

SHRI ANIL BASU: Suspending the 

Question Hour in this way is contempt of the 
House. This is not the procedure. 
( Interruptions) 

SHRI CHANDRA JEET YADAV 
(Azamgarh): I am on a point of order Sir. 
( Interruptions) 

[ Translation] 

SHRI MADAN LAL KHURANA: Mr. 
Speaker, Sir. they want to throttle our voice 
both within and outside the House. They 
want to murder democracy. They want to rag 
us but are nol allowing us tc speak even in 
the House. (Interruptions) 

(English] 

SHRI BASUDEB ACHARIA (Bankura): 
Sir, this is Question Hour, You should start 
with Question Hours. (lntenuptions) .. , If he 
wants to say something. he can say after the 
Question Hour. Why cannot you start the 
Question Hour? (Interruptions) 

SHRI MAN I SHANKER AIYAR ( 
Mayiladuturai): We want Question 
Hour( Interruptions) 

MR. SPEAKER: When I am standing. 
you have to sit down. Please sit down. 
( IntelTuptions) 

[ TranslatiorJ] 

SHRI MADAN LAL KHURANA: Mr. 
Speaker. Sir. they want to throttle our voice, 
both withVl and outside the House. 
(Ints"uptions) Mr. Speaker, you have 
allowed Shri Lal. K. Advani to speak. 
( Interruptions) 

[English] 

SHRI ANIL BASU: Now you want to 
demolish the Question Hour also. 
( Interruptions) 

MR. SPEAKER: I have received some 
noticeS for suspending the Question Hour .... 

( Interruptions) 



5 WrlttenAnswers PHAlGUNA4,1914 (SAKA) Written Answers 6 
SHRI BASUDEB ACHARIA: You please [Translation) 

starttheQuestion Hour. Whatever they want . 
to say, they can say atterthe Question Hour. 
( Interruptions) 

, [Trans/alion) 

MR. SPEAKER: Please sit down. When 
I am on my legs, you have to sit down, 

( Interruptions) 
[English] 

MR. SPEAKER: Please sit down, I am 
saying that I would lil-:e top facilitate the 
expression of views by all sections of the 
House. Please lea'/e it to me. 

(Interruptions) . 

SHRI LOKANATH CHOUDHURY 
(Jagatsinghpur:) After the Question Hour is 
over, we can hear their views. Why should 
the Question Hour be 
suspended?( Interruptions) 

MR. SPEAKER: Please sit down first. 
You are not in possession of an the infonnation 

• about the proceedings in the House. I am iA 
a position to read and go through the papers 
that have come to me. Let ffi9 please facilitate 
the discussion and expression of views of all 

. of you. 

( Inte.7uptions) 

SHRI LAL K. ADVANI (Gandhi Nagar): 
Sir .... (Interruptions) 

SHRJ SOBHANADREESWARA RAO 
VADDE (Vijayawada): We also have a right 
to air our views. 

SHRI CHANDRA JEET YADAV 
(Azamgarh): I am on a point of order. 

SHRI ANIL BASU: Why are they given 
.this special privilege? 

SHRI MADAN LAL KHURANA: This 
cannot be allowed to go on. They want to 
throttle our voice both within and outside the 
House. Outside the House theywon't allow 
us to hold rally and inside the House they are 
not allowing us to speak, (Interruptions) 

[Eng/ish1 

MR. SPEAKER: Yes, Advani jl. 

( Interruptions) 

SHRI BASUDEB ACHARIA (Bankura): 
Sir, Iwould liketoknowwhetherhe has given 
any notice. (Interruptions) 

11.16 hrs. 

At this stage Shri V. Dhananjaya Kumar 
and some other Han. Members came and 

stood on the floor near the Table. 

(Interruptions) 

MR. SPEAKER: The House stands 
adjourned to meet at 12.00'0 clock 

WRITTEN ANSWERS TO QUESTIONS 

[English1 

Recruitment of SCslSTs In Railways 

*1. SHRI E. AHAMED: Will the Minister 
of RAILWAYS be pleased to state: 

(a) the actual representation of 50s 
and STs in Class III and IV posts in the 
Railways; 

.(b) whether the Railways have any 
proposal tor special recruitment drive to 
dear the backlog: and 
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(C) If SO, the detaRs thereof? C.KJAfFER SHARIEf): (a) As on 1.4.1992, 

the representation of SCsISTslnthe Railways 
THE MINISTER OF RAILWAYS (SHRI Is as under:-

Actual number Percentage 

Group'C' 

Group '0' 
(Excluding 
Safaiwala) 

Group' 0' 
(Safaiwala) 

SCS 

141950 

129872 

43972 

(b) and (c). Recruitment of SC and ST 
candidates Is a continuing process in Indian 
Railways. 

EcologiCal .mbalance In Kumaon 
. Range 

*2 SHRICHANDRAJEETYADAV: 
SHRI SHRAVAN KUMAR 

PATEL: 

Win the Minis:er of ENVIRONMENT 
AND FORESTS be pleased to state: 

(a) whether the attention of the 
Government has been drawn to the news 
item captioned • Ecological imbalance 
threatens Kumaon • appearing in the 
• Statesman dated December 30, 1992; 

(b) if so, whether the Kumaon range of 
Himalayas Is facing danger of grave 
ecologlcallrmaJance due to large scale feRing! 
smuggling of tl'88S; 

(c) if so, the details thereof; and 

(d) the effective steps being taken by 
the Government to prevent further 
degradation of the forests In the area? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI KAMAl NATH): (a) Yes, 
Sir. . 

srs SCS srs 
42767 15.96 4.81 

48319 18.69 6.95 

2259 75.90 3.90 

(b) and (c). No largescale destruction 
and denudation of forests has been reported 
in Kumaon range of Himalayas. 

(d) Among various steps taken by the 
Government to prevent further degradation 
of forests In the area are:-

(i) The Forest (Conservation) Act, 
1980 was enaded to check the 
diversion of Forest land for non-
Forestry purposes; 

(ii) The State Govemments have been 
asked to consider a ban on green 
feeling of trees on hilly and 
mountainous regions above 1000 
metres: . 

(iii) Guidelines have also been issued 
to the States to involve village 
communhies in protection of forests 
on usufruct basis; 

(Iv) TheG.B. Pant Himalayan institutes 
for Environment and Development 
Is engaged In research and 
development studies. 

Calcutta Metro 

*3 KUMARI MAMA TA BANERJEE: Wli 
the Minister of RAILWAYS be pleased to 
state: 
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telephone cables, etc. (a) the details of the progress made In 

ragard to the Calcutta Metro Railways 
Project; 

(
b

) whether the work Is going on as per 
schedule; 

(c) If not, t_!le reasons for the delay; and

(d) the steps being taken for completion
of the project within the stipulated time 
schedule? 

THE MINISTER OF RAILWAYS (SHRI 
C.K. JAFFER SHARIEF): (a) Out of a total
length of 16.45 Km of the project, 9.8 Km has
already been commissioned for traffic in
phases, as under:

(d)(i) Allocation of funds for this project 
has been suitably enhanced. 

(II) StateGovemment Is being pursued
for making available the remaining
plots of land a!Jd arranging the
required road traffic blocks.

Accident of Delhl-Howrah 
Rajdhanl Express 

•4 SHRIMATI VASUNDHARA 
RAJE: 

SHRI B.L. SHARMA PREM: 

Will the Minister of RAILWAYS be 
Ssclion Date of opening pleased to state: 

Esplanade-Bhowanipur 
(3.4 Km) 24.10.1984 

., 

Oum Oum Junction-Belgachia 
(2. 15 Km) 12.11.1984 

e'lowanipur -T ollyganj 
(4.25 Km) 28.04.1986 

Work on the Ntmaining 6.65 Km length 
between Esplanade & Belgachia is in 
progress. 

(b) Wor1( is progr9SSing as per the revised
schedule whcih envisagesco"1)1etion of the 
projed by 1995. 

(c) The initial completion schedule had
to be revised due to: 

(i) 

(ii) 

(iii) 

(iv) 

Inadequate availability of funds 
during the Initial stages of the project.

Delay by the State Government in 
the acquisition of land. 

Labour problems. 

Otherfactors such as delay in getting 
road traffic blocks from the local 
authorities, relocation of uncharted 
underground utilltles like water 
pipes, sewer lines, e lectric 

(a)whetherthe Oelhi-Howrach Rajdhani
Exprass met with an accident near Kanpur 
during January, 1993; 

(b) the number of persons killed and 
injured as a result thereof; 

(c) whether any Inquiry has been
conduded into the causes of the accident; 

(d) if so, the findings thereof;

(e) the amount of compensation paid to
the victims; and 

(f) the steps proposed to be taken to
avoid such accidents in future? 

THE MINISTER OF RAILWAYS (SHRI 
C.K. JAFFER SHARIEF): (a) Yes, Sir.

(b) 8 persons loss their lives and 35
sustained injuries in this accident. 

(c) and (d). The Corrrnisslonerof Railway
Safety, Northern Circle, is inquiring into this 
accident. His final Report is awaited. 

(e) A sum of Rs. 90,000/- has been paid
as ex gratla to the Injured and next of kin of 
the dead. However, no daim has so far been 
filed with Railway Claims Tribunal (Lucknow 
Bench); 
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(f) Some of the steps taken to eliminate (d) if so, the details thereof; 

accidents are as under:-

(i) Intensive inspections of 
maintenance depots of coaches, 
wagons and locomotives. 

(ii) Monitoring the performance of the 
staff of the critical safety categories 
as drivers, guards, station masters, 
etc. • 

(iii) Intensive training of staff in operation 
categories. 

(Iv) Counselling and training of drivers 
and gua"Cis in proper check up of 
their trains on route when hot axle 
or some deficiencies are reported. 

(v) Better awareness among station 
staff to detect the abnormalities in 
time and take prompt action to stop 
the trains. 

(vi) Strengthening of arrangements to 
watch out moving trains for hot 
axles etc. from both sid~s of the 
train. 

Oil Spill In Bay of Bengal 

*5 SHRI MOHAN SINGH 
(DEORIA): 

PROF. K.V. THO~AS: 

WiD the 'Minister of ENVIRONMENT 
AND FORESTS be pleased to state: 

(a) whether any assessment has been 
made in monetary terms of the damage to 
fish and marine life and environment caused 
as a result of the oil spill by the Danaish oil 
tanker in the Bay of Bengal recently; 

(b) if so, the outcome thereof; 

(c) whether any claim fot cO"l'9nsation . 
tor the economic and ecological damage 
suffered due to the Nicobar 0!1 spill as well as 
torallhemoneyspentonmoppingoperations 
has been lodged again~tthe Dutch oU tanker 
owners: 

(e) if not, the reasons therefor; and 

(f) the measures taken by the 
Govemment to tackle the oil spill and to 

, minimise its effect on marine life of the 
region? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI KAMAL NATH): (a) and 
(b). The research vessel, ' Sagar kanya ' of 
the Department of Ocean Development with 
the scientists of National Institute of 
Oceanography, Goa, on board, has 
undertaken marine surveys to collect sa"1lles 
at the area of the oil spill. A second cruise will 
be conducted to study the long term effects 
on marine-life. An assessment of damage to 
marine life and environment in monetary 
terms can be made only after a detailed 
scientif!c analysis. 

(c) to (e). Claims for the compensation 
for economic and ecological damage are 
under preparation by the Coast Guard 
coordination with Ministry of Surface 
Transport and Department of Ocean 
Development. Appropriate consolidated 
claims will be made thereafter. 

(f) A statement is laid on the Table of the 
House. 

STATEMENT 

The following measures have been taken 
by the Coast Guard to tackle the oil spill and 
to minimise its effect on marine life in the 
region:-

(i) Continued monitoring of movement 
of damaged tanker and oil spill 

(ii) 

(iii) 

• using air and ship surveHiance 

Combating the oil slick by aerial 
and Ship spray 0' chemical 
dispersing: 

Ordered the damaged tanker to be 
cleared of the Exclusive Economic 
Zone water as early as possible. 
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(iv) 

(v) 

Collected water samples from 
affected area for analysis; and 

The operations lasted from 22nd 
June 93 to 6th February 1993. A 
complete sweep of the area was 
carried out to ensure that all 
remnants of the oil slicks were 
effectively neutralised. 

[ Translation} 

Second Shift In Kendrlya Vldyalayas 

·6 SHRI CHINMAYANAND 
SWAMI: 

SHRIMATI .BHAVANA 
CHIKHLIA: 

Will the Ministerof HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the Governmeat have 
Introduced second shift in the Kendriya 
Vidyalayas; 

(b) If so,the criteria adopted for allocating 
, students in the second shift; 

(c) whetherfuJl teaching staff is available 
in the second shift; 

(d) if not, the reasons therefor; and 

<e) the remedial steps being taken by 
the Government in this regard? 

THE MINISTER OF HUMAN 
RESOURCE DEVELOPMENT (SHRI 
ARJUN SINGH):(a) Yes, Sir. Second shift 
has been sanctioned in 22 Kendriya 
Vldyalayas. 

(b) In general. students In the first shift 
who are in the excess of a class strength of 
45 are required to be placed in the second 
shift. In addition, there could be direct 
adnission to the second shift to take the 
section to the full strength. 

(c) to (e). The Kendriya Vidyalaya 

Sangathan has itn overall shortage of about 
25 per cent in lhe sanctioned strength of 
teaching staff. However. in the second shift 
schools. the shortage is marginal except for 
three schools. Kendriya Vldyalaya Sangathen 
has already initiated recruitment action to fill 
up the vacancies. 

[English1 

Chllka Prawn Culture Project 

°7 SHRISRIBALLAVPANIGRAHI: 
SHRI LOKANATH 

CHOUDHURY: 

Will the Minister of ENVIORNMENT 
AND FORESTS be pleased to state: 

(a) whether MIs Water and Power 
Consultancy Services (India) limited 
(WAPCOS) has submitted its report on Chilka 
Culture Project; 

(b) if so, the salient leatures thereof; 

(c) the assessment of the Union 
Government with regard to environmental 
impact on cultivation of prawn at Chilka lake; 
and 

(d) the time by which the environmental 
clearance is likely to be given to the project? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND 
FOReSTS (SHRI KAMAL NATH): (a) A report 
on the environmental if1l)3d assessment 
study of Chilka Prawan Culture Project. 
prepared by Water and Power Consultancy 
Services (India) Ltd .• has been receiv~ 
from Orissa Government on 15 February. 
1993. 

(b) to (d). The Union Government had 
earlier advised the State Government to 
carry out an indeplh environmental impact 
assessment study through a mulidisciplinary 
team. The report received on February 15. 
1993 is under exarrination in the light of such 
advice. 
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Written Ans ... rs 16 

Scheme for Drought Prone Areas 

·8 SHRI GIRDHARI LAL BHARGAVA: 
Will the Minister' of AGRICULTURE be 
pleased to state: 

(a) whether the Government propose to 
'formulate a scheme to undertake certain 

wor1<s in perennial drought pone areas to 
control famines; 

(b) whether the Government of 
Rajasthan has forwarded any scheme in this 
regard? 

(c) if so, the details thereof; 

(d) whether the Government have 
conduded any survey in this regard in 
Rajasthan; 

(e) if so, the outcome thereof; and 

(f) the adlon taken thereon? 

THE MINISTER OF AGRICULTURE 
(SHRI BALRAM JAKHAR): (a) to (f). 
Government of Rajasthan have prepared a 
Perspective Plan for irf1)lementation of relief-
cum development works on a systemic basis 
in perennial drought prone areas. The 
perspective Plan (1992-2000) received from 

. the Government of Rajasthan envisages a 
• financial outlay of Rs. 1670.00 crores. for 
undertaking adivities in the field of drinking 
water supply. water-shed development and 
soil conservation. Irrigation and area 
development. agrlculture. public distnbution 
system. animal husbandry. forestry. roads 
village industries. energy. cooperatives. social 
welfare, women and child development. 
lmmunlsatkin, nutrltion and medicare and 
Nral housing and tarm pands. 

2. While no detailed survey in this regard 
has been conduded the Perspedive Plan, 
which has been prepared in consultation 
with the district authorities, would serve as a 
basis and guide for wor1<ing out detailed 
district adion plans. which on mobilisation of 

. required resources would be addressing 
themselves to the task of drought proofing. 

National Agricultural 
Development . Board 

·9 PROF. RITA VERMA: Will the Minister 
of AGRICULTURE be pleased to state: 

(a) whether the Government propose to 
set up a National Agricultural Development 
Board for the development of agricultural 
resources; 

(b) if so. the details thereof; 

(c) the net share of the country In export 
of sea-food during 1991-92 and 1992-93 (till 
/December, 1992); and 

(d) the steps taken to further increase the 
export of sea-food items? 

THE MINISTER OF AGRICULTURE 
(SHRI BAL~AM JAKHAR): (a) No. Sir. 

(b) Question does not arise. 

(c) The share of sea-food vis-a-vis total 
export of the country was 3.13% in 1991-92 
and 3.300/0 In 1992-93 till November. 1992. 

(d) In oroerto boost export earnings from 
sea-food sector the Government has adopted 
the following strategies:-

I) Development of deep-sea fishing 
and diversified fishing for stepping 
up export on non-shrirTl> resources. 

ii) Stepping up produdion by culture 
fisheries by increasing produdivlly 
trom the existing shrl~ tall 

iii) Induction of new technology & value 
. addition. 

iv) Modernisation of proceSSing 
facilities. quality up gradation & 
waste reduction. 

(v) Agressive market promotion 
measures. 
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Regional OffIces of U.G.C. (a) the number of Kendriya Vldyalayas 

·10. DR. K.D.JESWANI:WiUthe Minister 
of HUMAN RESOURCE DEVELOPMENT 
be pleased to the reply g!ven to Unstarred 
Question No. 958 on July 14, 1992 and state: 

(a) whetherthe Govemment have taken 
any decision in regard to the location of 
regional offices of the University Grants 
Commission; 

(b) if so, the details thereof; 

(c) the criteria adopted for setting up of 
regional offices of U.G.C.; 

(d) whether some State Governments 
have approached for setting up of regional 
offices of U.G.C. In ti,eir respective States; 

(e) if so, the defalls thereof; and 

(f) tile reaction ofthe Union Government 
thereto? 

THE MINISTER OF HUMAN 
RESOURCE DEVELOPMENT (SHRI 
ARJUN SINGH): (2) to (f). According to the 
InformatlonfumlshedbytheUniverslyGrants 
Commission, the Commission has accepIed 
the proposal,ln principle, to set Up Its regional 
Gffices. Suggestions have been received 
from the Oc.· .. ~rnments of Andhra Pradesh, 
Gujarat, Haryana, KeraJa. Madhya Pradesh. 
OrIssa, Rajasthan, Tamil Nadu and West 
Bengal for locating the regional offICeS 0' the 
Commission in their respectlv.e States. 
Howe"Jer. ~o decision In regard to the location 

• of these offices has been taken due to the 
, present constraint of financial resources 

[ Translation) 

Kendrlya Vldyalaya. 

·11. SHRIPHOOLCHANDVERMA: 
SHRI BAPU HARI CHAURE: 

i 'Mlnlsterot HUMAN RESOURCE 
, .. MENT be pleased to state: 

In the country at present, State-wise; 

(b) the number of Kendriya Vldyalayas 
likely to be opeued during 1993-94, State-
wise; 

(c) whether buildings for all the Kendriya 
Vidyalayas have been constructed; 

(d) if not, the reasons therefor; and 

(e> the steps being taken by the. 
Government for construction of buildings for 
all Kendriya Vidyalayas, particularly in unar 
Pradesh? 

THE MINISTER OF STATE OF THE 
MINISTRY OF HUMAN RESOURCE 

. DEVELOPMENT (SHRI ARJUN SINGH): 
(a) A statement Is attached. 

(b) 20 new Vldyalayas in a year are Ikely 
to be opened in the Civil and defence s8c:tor. 
In addition, proposals for schools In the 
project Sedor are taken up as and when 
received from sponsoring agencieS. 

(c) and (d). No, Sir. Out of 771 schools 
502 have prominent buildings co~ or 
In process of const(Udion. The construction 
of school buildings Is a continuing process 
depending on avaiJabililyof land, preparation 
and approval of plans and estimates by 
Central Public Works Department on Military 
Engineering Service and provision or funds 
in the annual budget. 

(e) Depending on the availability or funds 
for construdion. the steps taken by Kendriya 
Vidyalaya Sang,than for providing 
permanent school buildings include the 
transfer 01 at \east 15 ac;res of \and by 
. sponsoring agency, the preparatloR and 
approval of· detailed plans, drawings and 
estimates by the construction agency; in the 
case of project sector schools, all the 
infrastructure facilities being made available 
by the concerned public sector undertaking 
and, monitoring of construction wo~. 
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State-wise distnbution of Kendriya 
Vldyalayas as on 10.2.93 

S.No. Name of 
StatesJUTs. 

1. Andhra Pracesh 

2. Assam 

3. Bihar 

4. Gujarat 

5. Haryana 

6. Himachai Pradesh 

No. of Kendriya 
Vldyalayas 

40 

44 

53 

38 

21 

15 

7. Jarrvnu and ~~ashmir 25 

8. Kamataka 25 

9. Kerala 22 

10. Madhya Pradesh 74 

11. Maharashtra 50 

12. Manipur 05 

13. Meghalaya 07 

14. Nagaland 05 

15. Orissa 23 

16. Punjab 36 

17. Rajasthan 43 

18. SIckim 01 

19. Tamil Nadu 27 

20. T~ra 04 

--------------------------S.No. 

21. 

Name of 
StateslUTs. 

Uttar Pradesh 

22. West Bengal 

No. of Kendriya 
Vidyalayas 

111 

45 

23. A & N Islands, Pon Blair 02 

24. Arunachal Pradesh 07 

25. Chandigarh 06 

26. 'Delhi 30 

27. Goa 05 

28. Pondicherry 02 

29. Mizoram 01 

[English] 

Promotion of Girts' Education 

·'2. PROF. PREM DHUMAL: 
SHRI GEORGE FERNANDES: 

WlIltne Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) the literacy rate in India of males and 
females as per 1991 census; 

(b) the steps taken to promote girls' 
education in primary schools to narrow the 
wide gap of sex disparity in literacy; and 

(c) the other steps taken to achieve the 
goal of univarsaJisation of primary education 
by the end of 2000 A.D.? 

THE MINISTER OF HUMAN 
RESOURCE DEVELOPMENT CSHRI 
ARJUN SINGH): Ca) As per 1991 census, 
literacy 'rate was 63.86% and 39.42% for 
males and females respectively. 
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(b) Some of the steps that are being 

taken to encourage education of girls and 
'reduce sex disparity are: 

(i) 

(ii) 

(iii) 

, (iv) 

provision of schooling facilities 
within easy walking distance of 
habitations; 

appointment of female teachers; 

provision of incentives such as free 
textbooks. free uniforms 
attendance scholarships and mid-
day meals; and 

provisIOn of part-time non-formal 
education which provides forflexible 
timings of the learning centres and 
prompts children to learn at thel' 
own pace. 

(c) The National ?olicy on EducatIOn. as 
revised in 1992. resolves that free ar,d 
cOlTllulsory education of satisfactory quality 
is to be provided to all children upto 14 years 
of age before we enter the 21 st Century. 
Towards. this end. the Programme of Action 
1992. which was laid on the table of both 
Houses of Paliiament on 19th August, 1992. 
stresses on the following measures: 

(i) 

(ii) 

(iii) 

Microplanning through a process 
of community participation and 
effective decentralisation of 
educational management to the 
village level; 

Shifting the elTllhasis on retention 
and attainments by monitoring the 
number of children completing 
Class VandClass VIII and devising 
programme to ensure that the 
Minirrum levels of Learning are 
achieved by aU children cof1l>leling 
a ~ of education; 

ExpanSion of facilities and 
~ment of prtmary and upper 

primary schools by expanding the 
scope of Operation Blackboard; 

(iv) , Diversification and ilTllrovement of 
programme of non-formal education 
for children who will remain outside 
the formal school system; 

(v) Strengthening of pre-school 
components of Early Childhood 
Care and Educational and 

(vi) Improving and expanding 
programmes for teacher education 
by providing networX of centres lor 
in-service and continuing education 
of school teachers, 

Prices of Wheat and Rice 

·'3. SHRI MANORANJAN 
BHAKTA: 

SHRI RUPCHAND PAL: 

Will the Minister of FOOD be pleased to 
state: 

(a) whether the issue prices of wheat. 
rice and pulses under the public Distribution 
System have been increased recently; 

(b) if so. the details thereof and the 
reasons therefor; . 

(c) the ~lTlIact of the price rise on poor 
class; and 

(d) the steps proposed to be taken to 
control the rising prices of essential 
commodities? 

THE MINISTER OF STATE OF THE 
MINlsmv OF FOOD (SHAI KAlP NA TH 
RAI): (a) to Ccl. To partially absorb the increase 
it he procurement prices of wheat and paddy 
paid to farmers during 1992-93 and 
consequential incntase in their procurement 
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• cost, the Central Issue prices (ex-FClgodown) the central pool for the public distributloil 
of wheat and rice Issued to the StateslUnion system (POS) have been Increased wilt: 
Territories by FOOd Corporation of India from effect from 11-f -1993 as under:-

(Rs. per qulntaQ 

Commodity Centra/Issue pries 
(ex-Fel godown) 

Increase per 
quintal 

WHEAT 

RICE 

Common 

Rne 

Superfine 

Priorto 11.1.93 

280.00 

3n.00 

437.00 

458.00 

From 11.1.93 

330.00 . so. 00 

437.00 60.00 

497.00 60.00 

518.00 60.00 

There being no stocks of pulses in the central pool, these are not channelised for 
distribution through PDS. 

(d) Wheat and rice and coarse grains 
are presently showing a subdued tendency 
on account of their beUer availability. This 
situation Is Ikely to contInue In future on 
account of the expected bener rabi harvest. 

[Tnrnslatlon] 

Export of OIiMed. 

·14. SHRIPRABHU DAYALKATHERIA: 
Will the Minister of AGRICULTURE be 
pleased to state: 

(a) whether there is heavy decline In the 
export of oUseeds due to use of banned 
insecticides in the country; 

Name of the Seed 90-91 

1. HPD groundnut 49,572 

2. Sesame & Niger Seed 62,517 

(b) the percentage decrease In export 
registered during the last two years; and 

(c) the steps taken by the Government 
to boost its export? 

THE MINISTER OF AGRICULTURE 
(SHRI BALRAMJAKHAR): (a) and (b). There 
Is a decline In export of ollseeds due to 
several reasons such as unfavourable 
International prices and absence of 
purchases by the former Soviet Union. The 
detection of residue of banned pesticides, 
(DDT. BHe etc). has also contributed to 
decrease In'exportparticularlythat of sesame 
to certain markets. The details of exports of 
ollseeds during the last two years are as 
under:-

(Oty.ln Mt) 

91-92 %ciecrsase 

5,121 89.7 

57,002 S.S 
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(c) Ministry of Commerce have taken 

steps to create a policy environment to boost 
exports of agriculture products. Use of 
pesticides such as DDT & BHC was banned 
in the production of oilseeds. State 
Governments have ~o restrain farmers from 
using banned pesticides through their 
extension services. Adoption of improved 
cleaning methods and quality control methods 
by the expo~ers is being promoted. Various 
boards and authorities organise participation 
of our exporters in exhibitions abroad and 
arrange buyersellers meet to have interaction 
with importers in other countries. 

Palace on Wheels • train 

·'5. SHRI VILAS MUTIEMWAR: 
SHRI SHANKERSINGH 

VAGHEELA: 

Will the Minister of RAILWAYS be 
pleased to state: 

(a)whethertheGovernment propose to 
hand over the I Palace on Wheels' trains to 
the private sector; 

(b) if so, the reasons thereof; 

(c) whether there is any proposal to 
introduce similar trains in other States also; 
and 

(d) if so, the details thereof? 

THE MINISTER OF RAILWAYS (SHRI 
C.K. JAFFER SHARIEF): (a) No, Sir. 

(b) Does not arise. 

(c) Yes, Sir. 

(d) A proposal received from State Govt. 
of Tamil Nadu in this regard is under 

. consideration. 

(English] 

Public Distribution System 

*16. SHRI MAHESH KANODIA: 
SHRI SARAT CHANDRA 

PATIANAYAK: 

Will the Minister of CIVIL SUPPLIES, 
CONSUMER AFFAIRS AND PUBLIC 
DISTRIBUTION be pleased to state: 

(a) whether the Government have 
assessed the working oft he revampedPubfic 
Distribution System for helping the poor; 

(b) If so, the outcome thereof; and New 
line. (c) If not, the time by which It Is likely to 
be assessed? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES. 
CONSUMER AFFAIRS AND PUBLIC 
DISTRIBUTION AND MINISTER OF STATE 
IN THE MINISTRY OF COMMERCE (SHRI 
KAMALUDDIN AHMED): (a) to (c). The 
Revamped Public Distribution System 
(RPDS) was launched on 1.1.1992 by the 
Hon'ble Prime Minister at Barmer in 
Rajasthan. The Scheme drawn up In 
consultation with State Govemment has been 
in operation for just over a year. The Central 
Government has been monitoring the 
Progress,made by the StateslUTs. 

As per reports received from the State 
Govemment till 31~t january, 1993, 10121 
fair price shops have been opened and ,2.6 
million ration cards issued to the population 
living in the identified areas. The State 
GovemmentsIUT Administrations have been 
advised to develop infrastructure facilities for 
creation of additional storag' capacity, 
arrange door-step delivery of PDS 
commodities at the fair price shops and set 
up fa!rprice shop level Vigilance Convnittees 
etc. 
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The Centrai C..ovemmenl has also Deplt. of Expenditure were obtained or: the 

decide to make available an additional proposed amendments. The 
recommendations were also considered by 

quantity of 2 million tonnes of foodgrains per the Committee of Secretaries which generaDy 
• annumfordistributionexdusivelyintheareas accepted most of the recommendations. 

identified for the RPDS since June, 1992. The recommendations were also discussed 
Central Issue Price of foodgrains distributed with Ministry of law, Justice and COfT1)any 
in the APDS areas are As. SO per quintal Jess Aff airs in detail. Preparatory action for 
than the Centraf Issue Price fornormaJ PDS. introduction of the Consumer Protection 

(Amendment) Bill in the current Session of 

Progress of Revamped Public 
Distribution 'System is being continuously 
monitored in terms of a/tumberof parameters 
such as number of additional ration shops 
opened in remote areas, number of new 
ration cards issued to cover these areas 
more effectively. introduction of door-step 
delivery system to pl8Wnt diversion, creation 
of additional storage capacity and setting up 
of Vigilanc:e Committees lor each lair Price 
Shop. Also regular consultations with the 
State Governments are held to assess the 
progress of the Scheme. 

Consumers Protection Act, 1986 

*17. SHRI RAM NAIK: 
SHAI P.C. THOMAS: 

WiU the Minister of CIVIL SUPPLIES, 
CONSUMER AFFAIRS AND PUBLIC 
DISTRIBUTION be pleased to state the 
steps taken/proposed ro be raken to 
implement the recommendations made by 
the Wortdng Group constituted 10 suggesl 
suitable amendments to the Consumers 
Protection Ad, 1986? 

1lE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES, 
CONSUMER AFFAIRS AND PUBLIC 
DISTRI3UT1ONANO MINISTER OFSTA TE 
IN THE MINISTRY OF COMMERCE (SHRI 

• KAMAlUOOlN AHMED): The working Group 
presented its repo(t to Honble Prime Minister 
on 22.1.1992. The report was discussed in 
the XI meeting 01 the Central Consumer 
Protedion Council held on 31.3.1992. The 
views 01 a nunt>er 01 Ministries such as 
Ministry 01 Rural OeveJopment. Ministry of 
Urban OeveJopment, [)epa. of Con"any 
Man. Oeptt. of Industrial Development. 

the Parliament is in final stages. 

SChools Without Buildings 

·18, SHRI GURUDAS KAMAT: 
KUMARI VIMLA VERMA: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) the number of Government schools 
in the country which are still functioning 
without proper buildings, state-wise; 

(b) the funds allotted by the Government 
for the construction of proper school buildings 
during the last three years, state-wise; 

(c) the number of school buildings likely 
to be constructed during the Eighth Plan, 
State-wise; and 

(d) the details 01 external aSSistance, if 
any, receivedlliKely to be received by the 
Government therefor? 

THE MINISTER OF HUMAN 
RESOURCE DEVELOPMENT (SHRI 
ARJUN SINGH): (a) The Fifth All India 
EducationaJ Survey gives the position of 
buildings schools as on30 September, 1986. 
The State-wise position of school buildings In 
rasped of primary, Upper Primary, Secondary 
& Higher Secondary Schools is given 
statement· I 

(b) Construction of school buildings is 
primanly the responsibility of the State 
Governments. However funds have been 
released under the Boarder Area 
Development (Education) Programme to 
the border States 01 Jammu and Kashmir, 
Punjab, Rajasthan, and Guiarat for 
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construction of Primary; Middle. Secondary primarily the responsibility of the State 

• and Higher schools buildings. Funds have Government. However. number of school 
also been released by the Ministry of Rural buildings of the constructed underOB scheme· 
Developmenllo StaleSlUTs out of savings during 8th plan is iven in Statement-III. 
underlhe scheme of Jawahar Rozgar Vojana 
(JRY) for construction of primary school 
buildings covered under the scheme of 

. Operation Blackboard. 

Infonnalion of funds released under 
JRV & BADEEP State-wise during the last 
three years for construction of school 
buildings is given in the Statement-II 

Cc) Construdion of school buildings Is 

(d) Under Andhra Pradesh Primary 
EUC8&!on Project being implemented with 
assistance from U.K .• an assistance of Rs. 
54911akhs has been providedforconstnJction 
of 4107 class rooms and 1104 tea'chers 
centres during 1989-90 to 1993-94 .. As on. 
31.10.92. 2102 class rooms have been 
constructed: Further continuation and 
expansion of the projed is at present under 
review. 



FEBRUARY 23, 1993 Written Answers 32 

~ 4:) - II) CD N 0 ~ en m J:! ." N ~ C) ~ ! C") N C) .- CD {! - CD en en ~ ~ ..... ~ CO) 

~ C") CD .... 
N N ..... II) 

!_p, ~ ~ ..... 0 0 0 0 C) 0 ..... 
~ t3 (\J r::: Ol C) .... .... 0& C") C") CD en 

J!! II) ..... 0) C) C) C) C) C) C) CD 0 CD c: CO CD CD CD CD 
t! 

OJ .s 
;). 

iD' qr = 4: 
..!! i II) II) CD -. 0 0 0) 0) C") (\J CD "<t 0 ..... 

oi 0 1i .... en a .... .... CD CD C") C") en (\J 
...... CD a U) U) ..... CD II) U) g ~ C\'I C") ..... II) II) CO) CO) 

c: i 
f!:. 

0 

I . 
~ 

Q. 
~~ .._ 

0 ,g;§ (\J U) CD (\J (\J ~ en '<t C") ~ CD .... 
~ 

co C") ..... a '<t 0) a 0 .- CD 

~ ~ ~~ 
(\J (\J II) ..... ..... II) ..... (\J en 
C") C") en a CD CD -III au c: 

~ .S! 
t! ... 

ft ~111~ C ~ CD ..... u:; 0 u:; ~ '<t CD II) 
~ en 

l- tS"'" 11). ..... .... CD ..... ..... en '<t 111 ) ~ • .lU Q..;:,=s .... CD ..... a II) II) ..... ..... II) 

.!! Q.cn C") C") ..... ..... C") '<t 

"ti .s: 
::::: .. Q a (\J (\J 0) 0 ~ 8.50 '<t (\J co U) co (\J ..-

C') ..... '<t C\I '<t "<t C\I co CD "<t .... 
~ :;)~ "t '<t "<t . CD ..... C\I 0) CD 0 

Q...ij ..... (\J 0) II) ..... 
&&: C\I C\I 

~ 
:;) .. c: c: 0 I! iii c: 

~ 
c: iii iii ~ 

C") III iii III iii III iii cu iii .... e e .... e .... e ~ :;) 0 :;) 0 :;) 0 :;) 0 a: ::J t- a: ::J t- a: ::J t- a: ::J t-

~ .s::. 0 IJ) i: .s::. CD 
~ i t! IJ) 

CD .... "0 a.. 
.~ C\I e iii 

~ 
a.. .s::. 
I! ~ E .... 

S .s::. c: cu cu -g 2 IJ) .s::. !! IJ) iii CI) ..: ..: ..: 

~ - N M • .... 
CI) 



33 Written Answers PHALGUNA 4.1914 (SAKA) Written AnSMHS 34 



35 Written Answers FEBRUARY 23, 1993 Written Answers 36 

'! Q N ~ CD N - C") at ,.... CD It) ~ at - It) CD C") at N ,.... - at ~ ~ CD 

~ - at It) ~ 0 at 0 ~ CD 0 ,.... C") 0 
CD ,..._ - C") CD ,.... CD ~ 

N N It) CD 

1:8 C") C") CD It) ,..._ N 0 0 0 at at co 
C") ~ C") It) ~ CD C") 

~i N N N N ~ CD .. 
!! ,.... 0 ,.... N N ~ 0 0 0 It) 0 It) 

I: CIQ ~ ~ 

.,! r :. 
l! 
~ i N C") - CD at N 0 N C C N 

0 .c: 0 0 ,.... CD It) CD 0 N fa 
~ 

l! N N N N CD .. N N 

~ 
t: 

~ 
Cl tIIQ --0 ~~ C") ,..._ 0 C") ~ CD It) C") ., at ,.... C 

0 ~ C") N CD - CD at C") N - 0 N 

~"5 I 0 - ~ It) ~ It) It) CD CD 
~ 

~Ql 
C") C") 

,..._ ,.... 

tB~ at CD ,.... at at CD CD N ~ ~ N ., 
~ I II) It) N CD N CD - ~ co N N 

It) CD N ~ 0 N .,. -
G:.CQ C") ~ -

J~ :8 It) ~ N N ~ ~ N :8 ~ 8 ~ 
~ ... CD ~ - 0 

0 N N co CD ~ 
,.... • N .,. • co 

i N ,.... 0 C") • • • • N C") 

I t") ii c ii c ii c .. c .. III ii to 1i e .. • 
~ ... e 0 

... e 0 ... 0 ... e 0 :J :J :J :J 
a: ::;) t- a: ::;) t- a: ::;) t- a: ::;) t-

.~ 

s i '11: s; 

! s; I tit 
III 

I: :lie ... 
. ~ to III Q. 

i 
~ 

::J III .. 
E ;; !J >0-s; 
E E III i l! ... 
III ca ~ CI) .., ::.:: :2 

~ 
CiS 

en 0 N 



37 Written Answers PHALGUNA 4, 1914 t'SAKA) Written Answers 38 

- I/) !! C) ~ M' ~ 
,... 0 ,... I/) ,... N C") N 
01 co I/) '" .... 01 N CD 0 

{2 - .... 01 0 C") C") ,... I/) co CD 0 
C") "it co N N C") C") .... 
C") C") 

!i co 01 ,... 0 0 0 0 0 0 0 0 0 
N I/) co 

~ "it "it 

!l C") N I/) 0 0 0 01 0 01 0 0 0 c: CIQ co C") .... 
.! .- N 

Q 
N N 

.s ::.. 
II .c: 
..!!! 'i co c. co "it N "it I/) ,... N N 0 N 0 
0 .c: C") "it 0 "it co ,... co ,... ,... 
~ 

.\:! "'- ,... ,... CD CD "it "it 
II 

~ 
::: 

.~ 
~ 

~.r '0 N C") I/) N 01 .- co ,... I/) C") N I/) 

~ )&~ co C") .- "it ,... 01 ,... 01 .- co ,... I/) 
C") N I/) C") N N C") 

~CO 
C") C") 

~1I.r I/) C") co 0 01 01 0 co co co 0 CD 

li~~ Il'l It) ,... N co 01 ,... I/) "it 01 co ,... 
.- "it co C") "it CD CD "it It) 

~~~ "it "it 

Q 
~ .S: 01 "it C") .... 0 .- C") It) co 0 0 0 
g~ "" N "it ,... "it N CD "it "it CD 

C") .... ~ N N 
~~ .- "it 

N N 

~ c: ii c: Cii c: Cii c: 
t") ii lIS Cii lIS ii lIS Cii lIS ii 

~ 
.. e '0 .. e '0 ::; e '0 

.. e '0 ;:) ;:) ;:) 

a:: :::l t- a:: :::l t- a:: :::l t- a:: :::l t-

~ 
'E 
.! lIS c: ~ 

.. lIS 
.S! E :>. 

~ 
." ... .5 E 
l'! ;:) lIS l'! 
lIS .9- .r: 0 .r: c 01 .~ !! lIS lIS CD 

II) :l ~ ~ ~ 

~ co; ..t lI'i cD 
..... 
II) 



39· Written Answers FEBRUARY 23, 1993 Written Answers 40 

J! <::I .... 0 .... .... ,..... IX) en en IX) "Ct en M ,.... (0 M .... (0 ,.... m- M a ~ M 0 
~ - 0 '¢ ,.... .... ,.... 0 0 .... 

N "Ct .... N In M IX) 
C') C') .... N N 

c: Q) 0 0 0 0 ,..... ,..... In ,..... N "Ct 0 "Ct ali! in M "Ct M In en 0 N N 
01 (0 IX) IX) 0 .... .... 

o~ N N N N 

J!! 0 0 0 0 0 0 0 0 0 0 0 0 c: co 
~ 

t::!) 

.~ 
CIS .c: 
~ -g 

In 0 In 0 en N .... <.0 0 <.0 In 0 In 
0 .c: "Ct "Ct N M <.0 N N IX) en 

~ 
~ en en N N 
CIS 

~ 
i!: 

~ 
Q.. 

lISt::!) ..... 
0 "5 .S: In .... <.0 en (0 10 .... "Ct 10 "Ct IX) N 
ci "5~ 10 ,..... M 0 <.0 en <.0 M M ,..... M .... 

'¢ 10 en 0 ,.... co <: ~tS 10 <.0 

;:""ClSt::!) 

t:H~ .... 0 .... 0 en en co ~ N (0 ~ 0 
It) IX) N 0 .... N M IX) ooq- ooq- 0 

CIS~"=" M ooq- <.0 M en ,..... IX) <.0 N en 
Q..Q..~ ,..... ,..... 

~~ 0 Ol Ol M M (0 Ol '<t M I/) ,.... N ,..... ,..... en ,.... <.0 N ooq- 10 .... ,..... 
::.._ M 10 0 en en M <.0 en 0.:.::' I/) .- 1.0 0 0 Ol C\I .... 

CQ N 

CIS c c c c 
~ C") ni t1! ro "§ t1! ro ro t1! ro "§ t1! ro .... e e .... e e '0:( ::;) 0 ::;) 0 ::;) 0 ::;) 0 a: ::> f- a: ::> f- a: ::> f- a: ::> f-

~ 
0 °e 
~ 
c: C\I .~ c '0 t1! § c .s::. t1! t1! .0 iii 
~ ro VI t1! 

0> .!!1 'c t1! 
5 t1! 0 ::;) 'n; 
CI) z a.. a: 

ci <: .....: cD oi ci -: .... N CI) 



41 Wrhten Answers PHALGUNA 4,1914 (SAKA) Written Answers 42 

s 0 CD N CD ~ 
..., CD 0) CD t- In CD ..., 

CD CD N cD CD In N '¢ CD 

~ - ..., ..., CD ..., C\I CD 0) C") N In 
In C") 0) CD m In 
N N cD t-

c: ~ 0 ..... N C") CD 0 CD 0) ..., C") ..., ..., CD CD frl t- ..... 

&&- 01 
..., 0 

N C") 

.'!l 0 0 0 ..., cD 0 0 0 0 0) In ..., 
c: C") ..., 
~ 

tll 
.S :::.. 
(1S 
..c:: 
~ 1:) 
0 Q) CD 0 CD CD In ..... ..., 0 ..., ..... ..... N 
0 ..c:: ..., ..., C") C") t- O) m ..., C\I CD 

..c:: ~ 
,..._ ..., N CD CD CD 

~ 
(1S 

~ 
~ 

~ 'c:: 
Il.. ClIo, -0 -s ·s C") 0 C") CD In C") In CD C") C\I t- O) 

~ i3;g C") C") In C") m C\I C\I In CD C1l 
In CD In 10 cD t-

~~ 

>-.ClIo, 10 C") t- t- ..., 
- I.)'S t- o t- 10 N t- CD 
l:::1.)"1:J II) ..., ..., t- C\I m C") ~ 

..., ..... CD 
ClI;:,::::: N '¢ CD '¢ In C1l 
Q..Q..~ C") C") C") C") 

ClIO, ,._ N m co ..., N I.) .S ,._ N m 0 ..., '¢ 

g~ ...,. C") C") 0 C\I N '<t N CD N CD 
10 CD ,.... 0 0 

Q.. ;:, 0 N C") CD CD CD 
cc N N '<t 10 

ClI I • c: c: c: c: e C") (ij III (ij (ij III (ij (ij III (ij (ij III (ij 
oq: !5 e (5 

.... e (5 
.... e (5 

.... e (5 ;:) ;:) ;:) 

I a: ::> I-- a: ::> I-- a: ::> I-- a: ::> I--
I 
I 

~ 
0 
"i:: ... 
~ .s::. 

<I) 

c: ;:) Q) 

"0 "0 
.2 III ClI 
c: Z 

.... 
~ E ~ a. 

'E ;:) Co ~ :i? .Q. 
~ 

~ III .... = 
II) en I-- I-- ::> 

0 N M "<i <: - .-
Vi N N N N 



43 Written Ans_1S FEBRUARY 23, 1993 Written Answers 44 

- .., N t8 N ." ,.... Q) ." ~ - C") .., 
S C) N C") ,.... ,.... C") N N 
~ - ,.... ,.... .., 

0 ,.... CD .., .., 

c:l! N ,... Q) 0 0 0 0 0 0 0 
0 ,... ,... 

~~ 
C") C") 
N N 

l! CD co ~ 0 0 0 0 0 0 0 0 0 c: .., 
~ e. ..s 

~ 

'" .c: 
.!! i .., ,... - co 0 co 0 0 0 0 0 0 0 
0 .c: .., CD .., .., 
.c: 2 "- C") .., 
~ 'II C") C") 

~ 
(E. 

~ 
Q. 

~.~ - 0 0 ,.... 0 ,... 0 - N C") 0 C") 0 - N C") .., .., 
~ 1I~ 0 .., 

~ !lCQ) ." 

~§ga ,.... N Q) .., 0 .., N C") 0 0 0 1:: ~ II) Q) co ,... 
-~~ N N ." Q;,C(cS - N C") 

'lie. ,... ." N ,... C") 0 .., C") ,... 
8 S .., ,... -,... N ." Q) 0 C") .., ,... ,... 
~~ N co ." I1.cS CD .., C") 

I c: c: iii c: 
~ 

c: 
iii CIS iii iii CIS iii CIS iii CIS iii 

~ .... -e .... -e ... -e 0 -e 0 ::::J 0 ::::J 0 ::::J ::::J 
a: ::> t- a: ::> t- a: ::> t- a: ::> t-

~ 
~ 
:> 

S CIS 

1: :t .... 
~ 11) CIS 

CIt 
c: iii "g t CIS 

t\j ell c: Z .S! c: CIS CIS 

i .8 1a .2l .., 
Z ~ t! ;; CIS "g ... CD .., CIS S s:. 

(I) ~ < 0 0 

~ vi u) ,..: ex) 

<is N N N N 



45 Wnlten AnsMH'S 

Q -
~i 

0 

8-
:!! 0 
~ 

t! 
.~ 
::Ii 
III .c: 
~ i 0 0 
0 .c: 
.c: ~ "-
,~ III 

~ 
~ 

.~ 
cf lilt)) '0 '5.S 0 

~ l~ lICQ) 

t:!·~ 0 
cag~ II) 

a:a:cij 

g.~ ~I ~ 
N ::t~ a:cij 

I CO) ~ 4It ::t , a:. I 
I 
I 

~ 
I 

I a I 'f: I 

t! I 

I ::t 
is .§ c.,.1 
II(! 

~ C 

~ !! 
~ ca 

0 

~ ai ...: N CI) 

PHAlGUNA 4,1914 (SAKA) 

co 

0 

0 

0 

0 

'0 

co 

c ca .e 
:::> 

N 
C") 

0 

0 

0 

0 

0 

N 
C") 

iii 
;§ 

0 

0 

0 

N 

co 

.-
N 

iii ... 
::t a: 

:.c 
~ 

c:i 
C") 

0 0 0 

It) It) 0 

0 

en .- 0 
N C") 

0 co 0 ,.... co ,.... co 

N C") C") 
0 .-,.... en 

c iii ca iii .e ... ;§ ::t :::> a: 

Q, 
CD 
CD 
~ 
"0 ca .r; 
<II 
~ ca 
...J 

..... 
C") 

Written Answers 46 

co co .... .... 
N 

N 

0 0 0 0 0 

0 0 0 0 0 

0 0 U) C\I co ,.... C") 0 

0 0 0 

0 0 co en 

It) co .- 0 -C") CD -N 

c iii c 
iii ca iii ca .e ... .e 0 ::t 0 :::> ..... a: :::> ..... 

~ .... 
CD .r; 
I.) 

'0 c: 
0 a. 

N 
C") 



47 Written Answers FEBRUARY 23, 199~ Written Answers 48 

- M ..... 0 ~ C) C\I 0 ~ ~ - IX) Ql 
It) C\I IX) ..... It) C\I .., It) 

c:~ 
.., ..... ... 
Ql ..... ..... 

~~ Q) 0 (Q ..... 
IX) Ql 
M M 

!! Ql M ~ c: co 0 (Q 

~ It) It) 
C\I C\I 

01 .so :. 
1\'1 .c:: 

.!!! i Ql '.., M 0 .c:: Ql C\I C\I 0 
~ C\I Ql C\I 

~ 1\'1 IX) Ql 

~ 
C\I C\I 

~ 
1\'1 

~ 1\'101 -0 "5 .5: in 
.., It) 

~ "5~ (Q ..... 
M C\I 1.0 

~cE 0 M M ..... ..... 

.... 1\'101 
IX) IX) 1.0 - ~.5: l:: J::) II) IX) ..... 1.0 

1\'1;:,"" C\I ..... 0 
Q..Cl..~ ..... IX) (Q ..... IX) 

1\'101 
C\I M 0·5: ..... 

g~ ~ IX) 0 IX) 
C\I C\I j:! Q..cE Ql IX) 
It) M Ql 
C\I C\I 

1\'1 c: e ?!! III Iii "'( :::I -e '5 
0:: :::> I-

~ 
.~ .. 

. ~ 
c: 
.~ c: III 
~ '6 
.!! .= 
~ < CI) 

~ ..... 
-: 
CI) 



49 Written Answers "HALGUNA 4,1914 (SAKA) Written Answer 50 

!! 0 ~ ~ ,.... ;:! CD N CD It) .,.... CD C') 

r 0 ~ CD ~ ~ 01 ,.... C') N ~ - ~ C') CD 01 C') CD 
::0; It) ~ ~ 0 N 
I'tI .c:: 
.!!! 
«:) 
«:) 

~ c:~ 0 N N 0 0 0 0 0 0 0 N N 
N N 0 C') C') 

&~ 0'1 N N 

~ 

~ Q.. 
~ ... C') 0 C') 0 0 0 0 0 0 N C') 

! c: co t! 
.._ 
«:) 

~ "'C) 
CD ....... co It) It) 0 It) C') ,.... 0 ~ CD 0 

~ C') N CD CD CD It) CD co 0 
"- CD CD N C') 

I'tI 
~ 

1'tIC)) 
U·s: co N 0 co en 0 0 0 .,.... .,.... N 

U~ ~ co ....... co 0 C') C') CD CD co 
N ,.... co N C') 

~r5 

C)) 
~ ~.c: ~ .,.... It) C') 0 C') C')" C') CD en ....... CD 
1::: :6 It') N CD co N N ....... .,.... co .,.... C') 
1'tI;:,:::: CD N co co N 0 ~ It) CD Q..Clr5 N It) It) 

1'tIC)) 

~L~ ~ .,.... N co ....... It) 0 It) It) N CD co 
""" 

,.... "" .,.... CD ....... N 01 .... en CD ....... 
:,:::: C') en ~ 

C') "" "" ID Q..r5 C') C') ~ 

I'tI c c c c e C') ~ I'll Cii Cii I'll Cii Cii I'll Cii ~ I'll Cii 
"{ -e .... -e (5 .... -e - -e -::l (5 ::l ::l 0 ::l 0 a: ::> ~ a: ::> ~ a: ::> ~ a: ::> ~ 

~ s: 
~ en 

s: Q) 
0.;; en '0 t! ·e·- e a. c: (\j IV 
.9 ... Cii 
:5 a. s: e 0 E 
~ s: I'll IV .... c: IV '0 2 en s: .5 c: en CD U) « « « 

~ .,.... N M ..¢ 
.....: 
(I) 



51 Written AnSMJIS FEBRUARY 23. 1993 Written AnSMJIS 52 

- 0 m C') N CD an S a C') C') .- .- m 0 .- N C') m CD m CD CD C') ~ {!!. - .... m N .... 0 m 
N C') CD .... 

c:ft 0 0 0 'It CD N 0 N N CD 0 CD &i N C') N N 'It 'It 

J! 0 0 0 0 N N 0 0 0 0 0 0 g. c: co 
~ t! • 
~ 
~ 
0 
0 1 ~ 0 0 0 " 0 " 0 C') 'It 

~ "'-
~ cw 

.~ ~ 
0c: 
Q: 
~ 

& ~g. N N an " 0 an CD ..-:::i u'_ 
i~ '0 N C') ~ an 

'0 'It 

~ 
lICCD 

~cwQ ijOS 'It 0 'It CD ..- " ..- CD ,.... .... 0 .... 
1:: J) 'I) N " m CD CD CD CD CW:::a:::: .,.- .,.- N N 
Q;.Q..~ 

cwo. ijOS CD m ,.... 0 ,.... ,.... C') ,.... 0 CD N ~ :::a~ .... 0 CD M ;;; CD CD " N M 
M ... m 0 N N 

Q..:::a N M an CD 

cw c c c c l! iii III ii ii III ii iii III iii iii III ti 
~ ~ e (5 ~ e (5 ... e (5 

~ e (5 :::I :::I :::I :::I a: ::J ..... a: ::J I- a: ::J I- a: ::J ..... 

~ 
0 .c 'e ." 

! t! t! 
c: '" 0.. 
o~ 

III ti § Ci c: ti 
i ... III 

.~ III .. ~ 
S 0 0:;- III 
(I) <:> <:> ::x: ::x: 

~ Iri .,; ....: .. ....: 
(I) 



a -
c:8 ." 

I:") 

~~ ~ 

!! 0 
~ 

c: CIi) 

·S .! 
lIS .c: 
.!! 
0 
0 i ~ co 

Ii ,.... 
~ lIS 

~ fE. 
Q. 
'" I !~ 

~.£ co ..... llt~ 'D 0 
0 ." 

~ :.c 1D 

;o..lIS~ - ~.s I:") 

i:ll~ II) co 
." 

11:.~&5 

lIS~ 
~.s ~ 

~ 
,.._ ;,i co 

~~ 

~ (') 1! ~ ::) a: 

~ ... 0 
'E ·e 
.! .c; 

II) 
III 

j '" ::r:: 
aCI 

~ ::) 

E 
E -!! III 

(I) .., 

~ - g; 
Cii 

PHAlGUNA 4,1914 (SAKA) 

('oj ,.._ 
I:") 

0 0 

d co 

co co 
I:") ~ 

." co 
01 ,.._ 

co 

." 01 
III ('oj 
N 01 

c 
III iii -e 0 

::;:) ... 

I:") 
~ 
('oj 

co 

0 

,.._ 

,.._ 
N 
I:") 

N 
~ co 

01 
III 
N 
0 

"iii ... 
::) a: 

III 
.JtC 
III 
ii 
E 
III ::r:: 

ci 

co 
~ 
I:") 

I:") 

co co 

N 01 

co ." 
~ 
~ 

('oj ~ 
I:") ,.._ 
I:") 01 

I:") N 
CD N 
('oj III 
I:") I:") 

c 
III iii e 0 ::;:) ... 

I:") .-
('oj 
I:") 

0 

0 

N .-.-

:g 
N 

N 
01 
IQ 

I:") 
III .-
('oj 

"iii ... 
::) a: 

.!! 
III 
CD ::r:: 

.-

~ 
I:") 
I:") 

0 

0 

co 

N 
N 

N ,.._ 

('oj 
I:") 
N 

c 
III e 

::;:) 

Written Answers 54 

0 01 co ,.._ 
0 N 
I:") I:") 

0 ~ I:") ,.._ 

0 ." N ,.._ 
N ~ ~ 

co N ~ co ,.._ III ~ 01 
('oj co co 

~ III co .-co I:") ,.._ .-,.._ IQ .1:") 0 
N I:") 

III CD 01 ~ co ~ III 0 
I:") 01 ." III 
('oj III N co ,.._ 

"iii "iii c 
"iii III 

0 ... e 0 ::) ... a: ::;:) ... 

.c; 
II) 
CD 
't) 
III ... 

Q. 
III >-.c; 

i 
::E 

N 



55 Written Answers 

.... 
C\I .... e - CO) 

c:QI co 0) 

~l "" 0) 

19 C\I CO) 

~ 
c: II;) 0 .! C\I "S 

IIJ .c: 
.!!! g "tI 

~ .! 0) CO) 
0 

~ ..... 
~ ~ ~ 

Q" ... 
! 2~ C\I 0) u·_ .... 13~ ~ C\I 
() 

~~ 
~ 

0) 

~~.S co 0 
IV ~ It) 0 CD 

C\I CO) 
Q..Q,,~ C\I 

BE 0) ..... 
"<t 0 ::J::::: .,... CD 

a:~ 0 N 

IIJ C e! C') ca III 
"( .... .e ::J a: ::> 

~ 
£ ·12 
.! e c: 
.2 C\j .E 
~ 

CI) e ns !! .l: .m ns 
tI) :E 

~ I - M -.: I tI) 

FEBRUARY 23. 1 QQ~ 

..... 0 0 0 0 
CD 

I/) 0 0 
0 

0 0 
N 

C\I co It) CO) .,... 
CO) "" 0 

.,... co "" "" .,... 
"" - ..,. CD co . 
N C\I N 

co CO) ..,. ..... It) 
CD 0) C\I 0 It) N 
N 

CD N N ..,. It) 
C\I ..... 
C\I 

C 
iij iij III iij iij 
'0 .... .e - .... 

::J 0 ::J 
I- a: ::> I- a: 

ns . >-.... ns 
::J iij 
.9- .l: 
C 

~ . ns 
:E 

.; ..,; 

CO) 
CD 

0 

0 

"" 

I/) 

0) 

It) 
CO) 

C 
III .e 

::> 

WrittAn Am:_n: 56 

0 0 0 0 

0 0 0 0 

I/) . "" 0 "" 0 .... 

CD 0) I/) ;X co N C\I .,... .... 

..,. CD 0) I/) 
C\I N CD 0) 
C\I N N 

0 0 
It) 

0 0 

c 
iij iij III iij 
'0 .... .e '0 ::J 
I- a: ::> I-

E e 
0 
.~ 
::E 

cD 



57 Written Answers 

C) -
c:8 0 

!& Oi 

~ 

.I!! ~ 01 c: co 
S ,! ::.; 
1\'1 c 
!e 
0 
0 i ~ ...... .c: 

~ ..... 
~ 1\'1 

~ ~ 
t: 
:L. .... 
8: ~~ I :::i U·_ 01 ... "fi~ co 01 
0 

~rS ti 
~ 

01 
~~.S ;::. ~::l~ II) 

Cl..a.:.rS 
1\'10) 
8's co 
::l~ 'It ...... 
a.:.rS 

1\'1 
~ to) "iii 

"CC ~ 

:l a:: 

~ g 
::: 
~ 

"0 c 
tV 
"iii 
CI 
tV 
Z 

~ ....: ....: 
(J) 

PHAlGUNA4.1914 (SAKA) 

co 
C') 

.0 

0 

0 

.., 

c 
tV e 

:::> 

.... 
01 
N 

0 

0 

...... 

C') 

N co 

G) 
co 

"iii 
0 t-

I/) 
It) 

N 
It) 

01 
N ...... 

G) .., 
It) 
N 

N 
0 
C') 
C') 

"iii .... 
:l a:: 

tV 
<It 
.!Q 
~ 

0 

ai .,... 

or· 

I/) 

0 

0 

C') 
N 

N 
0 

~ 
C') 

c 
tV e 

:::> 

;: 
N co 

0 co 

N 
It) 

N 
It) ,.... 

..... 
It) 
co 
N 

It) 
It) co 
C') 

"iii 
"0 t-

co o 
C') 

,.... 
N 

0 

co 

.... ...... 

C') 
0 
N 

Cii .... 
:l a:: 

.0 ca 
C 
:l 

Q.. 

en 

Written Answers 58 

co .... co ,.... 
N I/) It) .-

0 0 0 0 0 

0 N C') 

...... It) C') co 
01 0 

N 

.., It) I/) co 0 ...... C') co ,.... G) 

.... ...,. N C') I/) 
C') C') It) 

~ I/) 
C') I/) 0 

It) ~ ...... 

c: c 
r.:I Cii Cii tV "iii -e "0 .... e 0 :l 

:::> t- a: :::> t-

c ca .s:::. en ca 'ar r-

ci 
N 



• 59 Written Answers 

o - ... 
N 

o 

c::~ 0 0 

&c§. 01 

!! 0 0 

~ 
c:: co 

·s ~ 
lI1 
"= 

i i j C") 0 .c: 
l! '" ~ 

1', lI101 "5 ·5 0 0 
"5~ Ie N 

~I ~c5 
'~I 

~~·~I 0'1 0 
~g~ 141 C") 

I 

Q.a:~! 
I 

l\1~ 0'1 0 

~~ ... It) 

i 

lI1 c: ! C") iij III 
"( :; e a:: ;:) 

~ 
0 ·c 
.! 
c:: C\I .2 
~ E 
!! :.: 

J 
.!! I .. 
(I) I en 

I 

\ 
I 

~ 
. 
\ ... 

~ N U) 

FEBRUARY 23,1993 

... co 
N It) 

0 

0 

C") 

0 
N 

0'1 
C"I 

0'1 
It) 

iii 
(5 .... 

N 
"<t 

C") 

0 ,... 

"If co 

,... 
IJ') 
(Q 

«) 
"If 
CO) 
M 

iij 
:; a:: 

;:;:) 
"0 
III 
Z 
E 
." .... 

N 
N 

0 

N It) 

"<t "<t 
(Q C"I 

N 

IJ') 
"If N 

co II') 
N co 
N c:o 

CO) (Q ,... ... 
0 '1:1' 

'1:1' 

c: 
III iij e (5 
;:) .... 

N 

0 

(Q 

0 
IJ') 
~ 

10 
N 

U) 

iij ... 
;:) a: 

III ... 
;:;:) 

9-
~ 

M 
(\I 

o 
N 

0 

0 

0 

0 

If) 

IJ') 

c: 
." e 
;:) 

Wrirfen Answers 60 

N 

0 

(Q 

0 
<D 
M 

0 
M 

iii 
(5 .... 

N 
(Q 
Q) 
«) 

,... 
N 
CD 

Q) 
C\I 

CD co 

C"I 
C"I 
C"I 

.... 
C') 
IJ') 

~ 
8 

iii ... 
;:) a:: 

s::. 
I/) 
CD 
i .. 
0.. 
~ = ;:) 

~ 
C\I 

~ 
«) 
«) 

0 
CD 

N 

C"I 

IJ') 

0 
"If 

«) 
C"I ... 
CO) 

c: 
." e 
;:) 

,... 
0 
Q) -
-CO) 

C;; 

co 
"If 
C') 

.... ,... 
(Q 

,... 
co .... 
CO) 

Ii 
~ 



61 wnrten Answer. PHAlGUNA 4, 1914 (SAKA) Written AnswRrs 62 

I 
S en C') " 0 C') co 

C) W "'it ...- ...- III W I C') CD C\I C') "'it C\I C') C') C') 

.2 - III III "'it 
C\I C') 

I I 

I I 

!1 I 0 0 0 0 0 0 0 0 0 0 0 0 

\ 01 , 

I \ 
I 

l.! . 
0 0 1 

1 

C\I C\I 0 0 0 0 0 0 0 0 
0, c:: co 
.~ t! 
tU 
"= I .!!! 
0 I 0 i .c I·~ .... C') "'it 0 0 0 0 0 0 0 0 0 

~ "= III III 
~ 

~ tU I 

.~ ~ ! , 
~ I ... I & 22' :::s (..) .~ I "'it 0 .'<f 0 0 0 0 0 0 0 0 0 

..... "5~ ~ en 0 
0 

~c5 I "'it III 

ti 
~: 

i , 
I ~~.~I M '<f M 0 M 0 0 0 0 

}ij;)~1 In III to 

~Cl.c5 
CD 0 

j 
III 01 I 
~ ·s I M 0 M M '<f ,.... M ,.... 0 .... III W 

g~ ~ ~ .... III M M C\I C') M M 

0..;) 
..,. III 

a:l , 

i , 
III i c c c c 
!!! f ft) ~ til ;;; "iii til "iii iii til "iii iii til iii 
"{ I of? 0 

.... of? 0 .... of? 0 
.... of? 0 ~ ~ ::J ::J 

c:: :::l I- ex: :::l I- ex: :::> l- e:: :::> l-

I 

I 
~ I· Qi 

> 
.~ I "' J: 
'"' I lii t! iii "0 ~ c:: t\a en c € z .2 r: r:I ttl 

~ 
(I) :!!l en eO 
OJ Z '6 tV 

~ ~ 
c .... 

eO ttl "0 

~ 
Q) ..t::. til 

CI) ~ c:t (.) 0 

.~ 
II'i cD ,...: ex) 

V) C\I C\I N N 



FEBRUARY 23. 1993 Written Answers 04 

C) -
~i 

c c c c c 0 c c c c 0 c 

c§- Ol 

~ I c c c "¢ "¢ co c c c c c C 
Q ~ ~ M "¢ . 
.s ~ :lIO 
CIS I .c I 

I 
.!! I 0 
0 1 , • .c 
~ I c c c c c c 0 en 0 

~ ..... M 

~ III i 
~ 

(E. j 
Q. i 
'- I ! ~Q I 

u·s i 0 0 0 0 M M 0 0 0 0 C 0 

~ ~~ ~ I 
~ 

~r:o I 

·1 
I 

I 
Q 

t~·S 0 0 0 co co "¢ 0 0 0 "¢ It) 

IIIg~ 11). en .... 
o..:Q..~ 

.... 

g~ M M co co "¢ 0 N N "" 0 ., It) 

::J~ ... en 0 N M co 

Q.~ 
N 

; t"') "iii c: "iii c: "iii c: 
~ 

c: 
III "iii III "iii co "iii all 'iii 

"( :; D 
~ 

:; € '0 ... .€ '0 € '0 ... ::l ::l 
a: ::::> a: ::::> l- e: :::::> l- e: ::::> .... 

~ 
.~ 
l:: 
,! ::l 

a. . 
CD 

t: c-., 6 ~ 
~ 

. ~ .... 
oIS CD 

§ "t) s= 
c: co .Y 

~ ~ 
s= "t) :E rn - G ~ c 

!g' III III 0 
(/) 0 0 ....J 0.. 

~ en 0 .... N ....., (\I M M M 
(/) 



65 Written Answers PHALGUNA 4, 1914 (SAKA) Written Answers 66 

- ,.... 01 CD ~ C) ClO C\I ... {!. - 0 '" 0 
CO) III 01 

C\I .I!') 

c:a ~ co ... ,.... III &l 01 I 
,.... 01 
C\I C\I 

!!! co ,.... III 
0) c: Q) III III ;;; 
.~ .! C\I 

t'II ..c::: 
~ 
0 
0 'i ..c::: .- 01 0 
~ ..c::: 0 III CD 

~ "- CO) ~ 

II 1\1 N N 

~ 

.... 
& t'IIO) 

::> "5,s 01 .n 0 ..c:::'"t) co III ... .... u:O:::: ~ IX) M .0 
~c5 0 

~ 

;o...t'IIO) ..,. ,.... - u .. s: .-
1ig~ It) C\I (") CD 

N (") III 
Il.ll.e5 C\I (") III 

C\I C\I 

t'II~ C\I ,.... 01 H'6 ..,. ,.... 
~ .-

~::= 0 (") ..,. 
a:.~ III .- CD ,.... C\I 01 

t'II c e (') ~ t'II n; 
~ ::J € '0 " a:: :::>. I-

~ 
.~ .... 
~ 
c: C\I ,9 

:§ tU 
"6 

~ .E 
~ :it (/) 

~ 
iii 



67 Written Answers FEBRUARY 23, 1993 Written Answers 68 
, 
I ~ 0 

I/) N .., co N 0 N co 0 0 0 CD 

I M 0 M '<t I/) 0 N M 01 ~ N {:. - CD .., 0 01 M N co CD 

.~I 
M I/) N N C') 

~I 
~ c: ~ N M 0 0 0 0 0 0 I/) 0 I/) 
0 N C\j 
0 gi 0\ .c: 
tX 
~I 
~ 

~ 0 0 c: 0 0 0 0 0 0 0 0 
0 c: co u ~ Q) 
V) 

'OJ 
~ ~ 

Q) I/) .., 01 .., 0 .., CD I/) .- N '<t CD .c: .., .., N N N 
~ "-ItI 
~ 

1tIt)) 13 s ,.._ co .., 0 '<t N N C') I/) 

"5;g \C co Q -,: M '<t 01 en 
W w 

~rS 

01' 
~ ~ ,c: i N (") I/) t- o ,.._ co 0 co M I/) en 't:: -, 

It') co C; M I.(') co 0 ItIg~ I.(') '" ~ en 0 C\o 
Cl.Q..ci5 

'Il~ ~.., M co C") N I/) r~ C\, 0", '<t ,.._ .-
U '-g~ "'l <..) .. .., M (") M '<1 ,~ '<t 0 ,.._ 

C> 0 0 ~ M CD CD N Cl.c5 N .., N 

ItI c: C C c e ('l ~ <tI <tI <tI <tI ~ ~ <tI <tI iii <tI ~ q: .... e ::; e (5 
... e (5 ... e (5 :::> (5 :::> :::> 

e:::: ::l l- e: ::l l- e:::: ::l I- a: ::l I-

~ .r:. 0 III 'c: .r:. Cll ... "0 .! 1/1 <tI Q> .... "0 ~ c: C\i <tI ,2 , .... iii 
S ~ .r:. 

III u E ... ,.., ... .! .r:. c: III III '0 2 III & !! \ C III 
V) <: <: <: G) 

~ .... 
V) 



69 Wrhten Answers PHAlGUNA 4.1914 (SAKA) Written Answer 70 

S 0 C» co ..... '" 0 '" M U) en ~ ..... .... 
'" U) en 0 0 0 ..... '" en ,... co 0 .2 - '" '" U) ..... ~ ~ ~ co ..... co 

'" 01 
.~ 
:" .c: 
~ 

c: ~ 0 0 0 0 0 0 M U) en I/) 0 0 
0 
0 &~ en -c 
~ 
~ 
~ ~ 0 0 0 0 0 0 0 0 0 0 0 c: 0 
0 c: ~ 

~ ~ 
"-01 

.1 I 

~I 
, 

"tl 

'" I , <II 0 0 0 0 0 0 0 0 0 '" 0 .c: 
~ 

,..... 

I '" ~ 
I 

I 
"'01 I "5 .C;; N If) 'Of en 0 0 0 0 'Of ~ 

J 

"5;g 10 "f '<t If) I/) 
N '" ~c5 , 

i 
I 

;.... I':l OIl I I 

i - u,s: en "f (") '<t 0 '<t en (") N N U) en 
~ g ~I IT) (") en 0 (") '<t 0 .-

I N '" '" I ct. ct. ::':), 
Cl::, 

I , 
I I':l~ I u '- en (") N (") co en ...... CD .... 
g~ ": 0 I/) U) to to 'o::t N .- M =- '" N N N co en '<t '<t CD (") 

i ct.c5 N N 
I : 

CtJ c: c: ~ c: @ (") iii 1'0 iii rc ra "is iii ~ rJ I':l iii 
.q: ~ e '0 ~ e '0 ~ e <3 :; e '0 

a: ::J ~ a: ::J ~ a: ::> .._ a: ::J ~ 

C 
.~ 

~ 
I/) 
0) .... -0 

~ t:! 
c: '" 

a. 
.2 ra tV 

~ iii c '5 

\ 

... r;) C1S 
~ C1S ra C!' E 
!!! I I 0 ·s 1'0 I 
~ 

\ 
I C) C) J: 
I 

\ ~ 
I 

I Iri u:i ,..: a::i 
...: 

I 
~ 



FEBRUARY 23. 199~ Writ,.." Ans....,. 72 

l! C) M S co II) ,.,. N N .- ~ ..... § ~ • • .... &I) ..... co 0 0-
~ - co N co M N &I) en • M 0 co 

N M N -a. 
.~ .. .c:: 
.!! c:8 0 0 0 II) .- co 0 0 0 II) 0 II) 8 N N 

~ &l 0. 

t !! 0 0 co 0 0 0 0 0 J 0 0 so 0 c: co .! 
"-Q 

~ i 0 0 0 N CO) • Il) 0 0 0 .c:: • • ~ "-
411 
f:. 

I I 
f 

~~ ~ ~ I ! 
~.- 01 '" M N .., tD &I) tD co &I) MI 

u~ 01 0 0 M CO) ,._ ,._ Il) "'I N N 
~~ I , 

I 
>.,411 I ,.,. co &I) 0 co co &I) 8 M 0- N tal) II) &I) ,._ 0 tD '" co N tD '" &I) 

~c('S N N N CO) N CO) 

CD 

~.~ ,.,. .... co co fri .... '" 0 tD .- .., &I) ;; co co :& co ..,- :g ,.,. CO) .., M ,.,. 
M co .- 0 M 01 ,... .., 

Q;:~ .- M 

411 C C C c ! to) ti· e ti ti I'll ii iii I'll 'iii ii e 'iii 
<C( ... 0 

._ e (5 
._ e (5 :; 0 :::J :::J :::J a: :::> ~ a: :::> t- a: :::> ~ cr :::> t-

to:-
.~ 

... 
E s: 

00; s: II) 

.! ." 8 I'll I'll c: X 0: .~ 110 at 
.1IC i :::J at I'll 
iii I'll >-E Ii s: 

E E -0 - ... I'll ~ I'll at .. :I CI) .., . x x 

! 0) 0 - N ..... ... 
CI) 



.PHAlGUNA 4, 1914 (SAKA) Written Answers 74 



75 Written Answers FEBRUARY 23, 1993 Written Answers 76 

iii 0 .... 'Oil" U') .... 'Oil" I/) .- :e ,.... cD ,.... S 
~ 

,.... N G'l 

~ in &I) .,.... .... co 
~ - Ol ,.... -or: ~ ...... N 

(') .... N 

~I :> 
CIJ .c:: 
.!!! c::a 0 0 0 co N 0 'Oil" I/) 0 0 0 
8 N N 

3j &~ 01 

~ 
{!l 

~ 0 c:: ,0 0 0 0 0 0 0 0 0 0 0 

l c:: 0) 

~ 

a! 

~I "0 
CD 0 0 0 ,.... 0 ,.... "'" 0 'Oil" 0 0 0 

.c:: en en 
I ~ "'-cu I ~ I 
I 

I 
I cue, 
I '5.!:; ,.... In N N Ol .... ,.... 0 ..... ..- N 

I '5~ 10 en en ..-
In L() 

I ~tS I I 
I 
I OIl 

~~,!:; 0 C"l C"l ,.... CD C"l ,.... ,.... 'Oil" C\I C\I 'Oil" 
t:: ~ II) C\I N 'Oil" '" en In CD .... 
CIJ;:,=== 0 0 ..-Q..a::c5 

cu Ol ,.... 
g~ 'Oil" CD 0 ,.... ,.... 'Oil" en en ,.... M 'Oil" 

'It '" CD 0 In CD ,.... CD 'Oil" CD ..- ,.... 
:):::: ,.... '" CD "'" CD 'Oil" 0 
Q..c5 C\I N N 

! 
I 

I 
cu c c c 
l!! c') ~ ;:; -a iij <0 '?i '?i III '?i iij III 'iij 
'"t e (5 .... e (5 ::; e (5 ::; e (5 :::;) :::;) 

a: =:> I- a: :::> I- a: :::> I- a: =:> l-
I 
I 
i 
i ~ 
I 0 

I ~ ~ 
I c:: C\I .~ c 

\ 
'0 ns c:: c .s= 

~ 
III ns .0 iii '?i C/) III 
01 I/) 'c ns 

1i III ';:: ::l '(ij 
tI) z 0 0. a:: 

I ~ ,.-.: cO oi ci _, .... N 

! tI) 



77 Written Answers PHAlGUNA 4.1914 (SAKA) Written Answers 78 

l§ (;) N C') II) 0 co co ~ N 0 C') Vf II) 
II) II) "- .... co N co C') co 

~ - co co CD N N co CD ~ 
N N 

~ os;: 
11:1 .c: 
.!e c:: ~ 0 0 0 0 0 0 0 Ol 0 
0 
0 ~~ 0) .c: 
~, 
~l 

~ J!! '0 c:: 0 0 CD 0 CD 0 0 0 0 
0 c:: CQ 

~ .! 
.... 
0 

~ "t) 
CD 0 0 0 Ol Ol co CD 0 CD ~ 0 ~ 

~ "-
N ~ 

11:1 
~ 

I 
I 

ClIo, I 
:g~ I N 0 N co 0 co ~ I/) Ol en 0 

\;) CD "- ,.... ,.... N 
u"'" 
~cE ! 

I 
I 

~ rJ '~I I/) 0 I/) N I/) ,.... 0 ~ ~ co CD ~ 

1ij u ::Q II) M co ...... (\; N CD co 
Cl. & '5. ~ CD 

col 
I 

ClIO, u .5; I/) C') co ~ ~ co co M ...... N ~ CD 
g;g "<:t M C') N 0 N II) ,.... C') C') CD 

N CD co CD CD N Cl.cE N 

11:1 c: c: c: c: e (") "ffi ttl "ffi "ffi ttl m "ffi ttl "ffi ''is It! "ffi 
"( :; € (5 :; € (5 :; € (5 :; € (5 

cr: ::> .... cr: ::> I- cr: ::> .... a: ::> .... 
I 
j 

~ 
0 I 'E 
~ .r= 

<J) I 
c:: (\j ::s Q) I ,9 'tl '0 

:§ 
III "' 1 

E z III c: I 
q} 'f :; I - ~ a. ro , 
!! .l<: ttl 'C 5 I V) (j) l- I- I 

\ \ 

! 

~ - .... N M ...: ..... N N N N 
U) 



}9 Written Answers FEBRUARY 23, 1993 Written Answers 80 



81 Written Answers PHALGUNA 4,1914 (SAKA) Written Answers 82 

S C) CD .... U') CD M 01 CD M 01 0 U') U') 
M N U') M M CD 

~ - N N 

0) .s :.-
CII .c: 
.!!! !i 0 0 0 0 0 0 0 0 0 0 0 0 0 
0 0. .c: 
~ 
~ 
~ ~ 0 t: 0 0 0 ,... CD U') 0 0 0 0 0 0 t: co N 
~ ~ 
~I ; , 
~I I 0 
~ "0 

1 0 
Q) 0 0 0 0 0 0 CD N CD .c: 
~ ,.... 

I CII I 
~ I 
ClIO) I 
~ ·50 1 0 0 0 0 0 0 0 0 0 0 
~~ co 

I 
~r5 

, 
I 
i 

I i , 
~~·~I 

I 

1 0 0 0 N CD 0 0 0 0 N 
~g~ It) Lfl ,... 

I 

0.. Q.. &31 ! 
! I 

ClIO! 
I 

u ·50 CD ,... U') <:0 <:0 N CD M 01 M N &I) g;g ~ «: <:0 ,N M U') 

0..&3 

CII c c c c 2! CO) ~ ro ro ~ ro i'5 Iii ro i'5 ro ro ro "( :; e (5 ::> e (5 :; e (5 :; e (5 
0: ::> t- o: ::> t- a: ::> t- a: ::> t-

~ 
0 
"E 
~ ::> a. 

i5 CI> t c:: (\j CI> 
.~ 3: "' § cO "0 ]!; 

C ro u 
~ 

Ii) .s:::. -0 £ OIl E ~ c 
~ ro CI> ro 0 
U) 0 0 _J Cl. 

~ >- Jgj 6 ..- N ...: M M M U) 



83 WrItten Answers FEBRUARY 23. 1993 Written Answers 84 

S Q N co 0 
CD Ol CD 

~ .... co CD It) 

~ M N 
yo" It) 101 .s ;:,. 

tIS .c: 
.!!! c::~ ~ CD CD 0 CD 0 la Q) 

~ O~ 

i .!! Ol 0 Ol J c:: QQ ,... C'\I Ol 
~ 

'0 
c:i <: 1:) 

co C'\I 0 

I 
III 

~ 
,... ..., N 

"- It) CD 
tIS 
t:= J 

I I 

! , 
i , I I I tIS 101 I 13 oS It) ,... N I I Ol It) It) 13;g I <0 ..., M CD 

I ~~ , M M I 

I I I ! I 

I I i 

~~~ CD ..., 0 
It) M M ,... 

tIS 0- CD CD ..., 
I Q. Q. ~I 

,... - Ol 

tIS 0. 
, , ..., Ol ta fjoS 
~ N N ::I~ ,... CD M Q.::I CD - CD en N - C') 

tIS C i e (") ii III iii I ~ 
... e '0 ::l a: ::> .... ! 

I 

I I 
~ I .2 0C: I ... 

I t! 
o§ '" I 
;§ o~ 

j ~ 
~ ~ (J) 

I ! (if 



85 Wrl!len Answers PHALGUNA 4.1914 (SAKA) Wri,ten Ar il'l6I_' 86 

I 

I ! Q CD .., 0 ("') GO .- ~ .- I() en a; ~ CD cn ~ N ("') .- w I() 

~ - N N N M ('II 

~ 

~ 
c:S ("') • 0 0 0 0 0 0 0 0 0 

8-c§. 0) 

~ J!.! .- 0 0 0 0 0 0 0 0 0 0 
c: CIQ 

~ 
l:1 

~I ~ "2 I() 0 I() 0 0 0 N 0 ('II 0 0 0 

I 
..c:: 
~ '" I'G 

! ~ 
! 
I 
I I'GOI I 

I 13 .5: M N I() 0 0 0 .., 0 ..,. 0 0 0 

13~ co 

I ~c5 
i 
i 

I ;:.... I'G CI i I() 0 I() 

- u·5: I 0 I() I() N 0 N '<D ~ 0 

I 1ig~ II") N N ..,. cn I() N 
.- N 

I 0..0..:1 , !XlI 

I <IS~ ..,. W 0 ... ex> cn C\I ,.,. cn ..,. .., GO u·_ 
g~ ~ M CD g N N I() I() 0 ..,. GO ~ I N C\I 

! o..c5 , , 
I 

It! c: c: c: c: 
t!? C') ~ ~ ii ~ ~ ii ~ ~ ii ~ ~ ii 
'I( ;:) ~ ;:) ~ ;:) ~ ;:) ;2 a: :;) a: :;) a: :;) a: :;) 

C!- .s::. 0 <I) os .c Q) 
"0 

~ 
<I) 111 
~ .... a... c: (\1 111 

.9 ct ii 
§ .s::. I ~ ~ E .... Qi .c c: ra 111 

!i "0 ;:) <I) .s::. 

j 
c: .... <I) iii (/) < < < 

cS <: ....: N M -<i I ...., 
(/) i 



.., ..... AnstIIfS fElRMt2S. , • .......... " • 
r I ~ I N ~ 1ft 

~ 
N ;! 3 a Ie ..- • at :I "It -.., - - -.c: .- -

J 
i !i 

0 0 0 0 0 0 0 - 0 0 0 

0. 

.! i 
a i } 0 0 0 0 0 0 0 0 0 0 0 0 
c: GO 

,S!' {! I 
:I: I (.; 
0 c: 'I I 0 0 o _' - C) 0 0 0 0 a. 0 

~ " I 
~ I 

Ii 0 0 0 N 0 N 0 0 0 II) cD 

~CQ 

~. 0 ." a. ... 0 N N II) ,... N 

i~~ II) - N N 

Q;: i 

I' - N II) CD cD ;! 8 f.- a. N ... 
N ,... CO) - ,... ... CO) CD 

i 
... ,... N -

I ! c Ci c Ci c Ci c e Ci lit Ci e Ci e Ci 
< ... e ... ... 

::I 0 :;) 0 ::I 0 ::I '0 
a: ::J ... a:: ::J ... a: ::J ... a: ::J ... 

~ 

f J: 

I t.;; 

I· 
C\t D-

lit Ci 
iii c j ... lit 

Z .!!. l:-
::I .. 

CI) CJ CJ :r: :r: 

i - Iri cO ,..: cj 
ii) 



81 WltfMMwM PHAlGUNA 4. 1014 (SAKA) WtJfM .AnstM' 80 

r ! 0 ~ :i 0 
~ 

It) ?J N ~ ~ an CD -co co II> or - -.! - .., en ,... <:) co .. 
8 
ti !i f 0 0 0 0 N N 0 0 <:) CD 0 '" 

J ... !! 0 0 0 0 0 0 0 0 0 N 0 N ! I: CO 
.21 to! 
::t -0 
0 
<! J M 0 M CD '<f C\I 0 0 0 ,.... 0 ,.... 

~ 
,.,_ 

1"11 
f: 

1"110) ti .5: 0 ,.... N 01 0 0 N N 
ti~ co 
~~ 

~ ~.I: It) '<f 01 M CD .... M 0 M 'Of ..... It) 
1i ~ It') N ,... ,... . 

~ 
Q.Q.~ 

g.~ It') N ,.... CD en It') CD N 0 CD M at ;; CD en It') 
~ 

CD co It') N co Q) CI Gl 
Q.~ 

'Of ClD It) 

1"11 c: c: c: c: e ~ ~ iii ~ ca iii ~ ca iii ~ ~ ] ~ ::J 0 ::J e 0 ::J e ~ ::J 
~ a: ::> .... a: ::> .... a: ::> a: ::> 

~ 
0 .~ 'c: .c ... .r:. fA 

to! en CD 
'0 ca l .~ 

~ ca .., 
~ ca 

~ 
::J ..!!! 

~ 
>-E ca s:: 

E c: "0 .... ... ... ca a! ca CD ca 
~ ~ ~ ..., 

ci 
~ - Gi 0 ..- N .... .... -CI) 



,1 Wtfttn AnSWWS FEBRUARY 23. 1193 ..,..,..,~ 82 

i ., , 
J 0 I N 

~ ~ - OJ 0 N 0 N 0 0 0 
CD -.... co t") 

.c: I -
J I 

I 
I 

I f !! 
N 0 0 0 0 0 0 0 0 0 

Ol 

I 
I 
I 

I a I 0 0 0 0 0 0 0 0 0 0 0 0 
c:: co .! I 

I 

l5 ! 
0 i 
~ i 1ft 'C'.I ..... 0 0 0 0 0 0 0 0 0 

" .. 
~ 

~l N C") II) 0 N '" 0 0 0 0 0 0 
co 

~~ 
I 
I tl'- i 

f 

2 ~ ~ 
II) co 0 0 0 0 I 

l i ." I 

i 
, 

• I I I i 

I' I i ;! ~ 0 '" f"J 0 0 0 0 I .... II) 

~ 1 I , 
"' I ! .., I '! c ! ~ "" t; 'i:. ii "! j ! a ii 

~ i 0 ::) 0 :s '0 :II , :> l- e:; :> l- e: l- e: :::> 

1 \ 
~ 

• I I 

J I 
I 
I " I '" I 

... " & ... 

Ii 
.., 

5 ,".:; E 
"'= t: ~ .. Go i s: 

~ 8' ':I 
:I 2 ::! :I 

I I 
~ i - ..., .., J'I co 
us - - -



~ WrItten Anstwn PHALGUNA 4.1914 (SAKA) Written Answets 94 

I 
.~ l! 21 0 0 0 •... III s: ..- M N co co ::i 01 co 01 ;g ~ '" ~ ..- N M .c: 
.!!! 

j 
!i I f 

0 0 0 0 0 0 0 0 0 0 
01 

I 
I ... t.t 0 0 0 0 0 0 0 0 0 0 0 0 '- • :Ii co I :1' ..- I - ! 

"S I 

0 c: I 0 0 0 0 0 0 0 0 0 0 0 0 
...... 

III 
~ 

II 0 0 0 0 0 0 0 0 0 0 0 0 
co 

t~~ 0 0 0 0 0 0 0 III III Ot N ..-
V) N M 

Cl: cil 

I' 0 0 0 <t:f III C\I III ,... - co ,... 
.... en co ,... co N 0 

~ 
N M III Ot 

~ \ t") iU c: 
~ 

c: 
~ 

c: 
~ 

c: 
C'O Ci C'O Ci e Ci C'O "iii :; e 0 :J e o· :J 0 :J e 0 

I a: ::::> l- e:: ::::> I- a: ::::> I- a: ::::> I-

~ I 
i .-

i " 
c: 
C'O c: 1a i ..!9 ... 

CO til 
~ 'c ... r 0 :J ar 

a.. a: 

~ - ,...: cO ai g ..- -



95 Written ftnswers FEBRUARY 23, 1993 Written AnSMn 96 

~ -;::,0 ~ C) Q) '<:t C') C') ·CD Q) 0 0 0 ,.... co ~ ca ~ .... .... M ...,. ,.... CD ...,. 0 M M 
.c: 

,.... Q) CD CD I/) ~ ... 
.!!! g 
~ 
~ 
~ 
3 

t::~ 

&c% 
0 <? 0 '<:t M ,.... 0 0 0 0 0 0 

~ ._ s 0 0 0 C\I 0 0 Q) t:: 
0 0 0 0 

.c: 
~ .~ ::t: .... 

0 

~ 1:) 
Q) 0 0 0 I/) CD ...,. I/) 0 0 0 .c: 
~ 
ClI 
~ 

ClIO) "5.5 0 0 0 M Q) C\I 0 0 0 C\I 0 C\I 
"5;g ~ C\I M 

~~ 

~8"5 0 I/) I/) 0 ...,. 0 ...,. co ..... Q) 

ca::s~ II') M M C\I I/) 

Q..a:.~ 
C\I 

0) 

~t:: co ...,. C\I I/) ,.... C\I C\I Q) .... ,.... I/) 
~ ~ .... co ..... 0 I/) M Q) CD .... 

Cl..~ 
I/) co ...,. CD I/) C\I 

M 

ca C c c: c: 
l!! 1ii nI 1ii 1ii nI 1ii 1ii nI 1ii e ~ 1ii 

"IC ... e (5 
... e ~ 

... e 0 (5 :l ::::I ::::I ::::I 
a: :::> .... a: :::> a: :::> .... a: :::> .... 

~ 
0 
i: 
~ ..c: 
~ II) 

j ::::I -8 "D 

§ nI e 
E z e 0-

j ~ "e :l ... 
.a- ni 

.. «lJ iii ~ 
... 5 

i",J). t-

o <: - .,.: N ci ~ -;,i C\I N N 



97 Mtten AnS_1S PtW..GUNA 4. 1914 (SAKAJ Written AnSwelS 98 

a. 
J .S Q at (") N CD at ..... ... N N (") 

:I> ..... :8 lD N ... 
QI 

~ 
II) .c: 

.!! 
0 
0 

~ 

!1 0 
~ 

0 0 0 0 0 0 0 0 0 0 0 

~ 
0. 

8 
c7J 
~ J! 0 0 0 0 0 0 I:) 0 0 0 0 0 c:: CIi) .c: t! .sza :x: 
li 
~ ! 0 0 0 0 0 0 0 0 0 0 

l:! ..... 
QI 
~ 

~.~ 0 0 0 0 0 0 0 0 0 0 0 0 
"8~ <0 

~~ 

~~.s ..... CD N 0 .0 0 0 0 0 li ~ It) (") "lit 
~a...ij 

I~ N ... (") ..... CD II) N N (") 

~ 'lit ~ .... ..... N 
a..~ . It) ... 

~ CO) li! c li! c li! c li! c 
III iii III iii ~ iii ~ iii 

~ ::l -e ;2 ~ -e ;2 ~ ;2 ::l ;2 a: :> :> :> a:: ;:) 

~ 1 
i III 

J: 
~ ... 

f.;:; 
~ 

III 
iii g' j (\I 01 of: Z c :! III 

i • 9 110 CD 
~ I! liS Z 

61 • 110 .! i ;: c 0 0 

~ - .n to ,..: cO 
N N N N 



99 MtIen Answe!S FEBRUARY 23, 1993 WrIIM ...... 100 

r - 0 C\I C\I C\I .- t3 C\I .... ." ~ :! C) .... en -{:! - It) co .c: 
.II 
8 
~ 

0 0 0 0 0 0 0 0 0 0 0 0 
~ !i .~ 

01 

8 
~ ... ~ 0 0 0 It) co 0 0 0 0 0 0 ! c: Q) .- ...-
.9 {! :x: 
'C; 

~ i 0 0 0 0 0 0 0 0 0 0 

~ "-
~ 

~~ 0 o. 0 0 0 0 0 0 0 0 0 0 
~:§ (Q 

~i 

~:] 0 0 0 ... .... .- 0 0 0 0 0 0 
1: t) It) .... en 
!III ;:a'_ a:Q;.i 

if 0 C\I C\I .... co It) N .... ~ ~ ... It) en It) ..-
~ It) 

a:i 

I c: iii c: iii c: 
iii iii i Ci CW) :5 r" iii e ii III 

"'( :; e ... 
~ 

... e 0 
... e 0 0 :l :l :l 

a: :> .... a: :> a: :> .... a: :> .... 

~ 
0 

i f J,;; :l 

I c: C\I 0 
~ to 

i c 
r.l .&. 
E ;e II) 

.! III ~ .. 
(I) 0 ~ a. 

~ - ai 0 ..; .N 
V) N M M M 



;01Wn1ten~ PHALGUNA 4. 1914 (SAKA) KtIten An....,. 102 

·r ) <:) CD 01 In 
l") a ! at j.;; - .-.c: .... 

J 
.-

f !! '" en ('I) 

01 N 

! f In CD ... 
.! Q) N 

:r: 
'0 
0 
4!: J ~ .... en ... U) 

"-
~ 

jl 0 .- ... 
(C) "- N at 

~&5 

ti- ~ .... .... 
" I 't) co ~ '4 Q:Q:15 .-

If en In ~ .... ~ - co 
U) ,... CO) -

; (") ! c 
tel ii <I:( ::) e ~ a: ;:) 

~ .g 
t: 
~ 
.§ ~ 

i ~ 
.5 

S :t CI). 

i ....: 
(I) 



·103M111Nt~ FE8RUAR~ e3 •. ,,_ ~ .. ~ )~ .. 
i 
.s i 0 U) :e ~ ~ . ~ ~ ~ ~ . 8 ~ ~ .~ 
d! II) - C'! 

~ :e .- l3 i ~ ~ i ~ i s U) I I - -..... U) - - -~ - .- --a ... 
a 
i a. 
I --.. fh U) 

~ 
U) 

I .... ~ Q ~ It) 
~ ~ ~ ~ i CO) 

"8 
~ 
"a 
c:: 
-2 ts 
S = .. .. c:: ... 8 z 
4· ~ 

CIIt U) CD co N CO) (;) N ~ 8 (;) 8 U) 
1&1 - C'! .... .... .... CIIt C'! CD CD "'l 
2 ~ 

to) cD ..- M g cD vi CO) N ~ g It) c) U) 

I! .... N CO) CO) N N CD CD t3 :; U) • co CO) CO) 

~ 
..-

i ., 
f 
i 

!! 
I I· .If: i I .If: I I ls ew I ! I It CL J I ! i I .. I e 

t! I I i I· I f~ j I I c 
4 

I i ... - N eo; • wi .; ,.: cD • 0 - N .... 
11 - - - -



}105 ........... ' PHALGUNA!4;'·191l$·(SAKA} WrltMAn ..... 106 

Ii 
.sa l .Ie I ~ 

,.... 
( In CD 

1ft ~ - .,; " Ie , eft 

i -. 
9-

.! 
2 

I --I i .. fa 
cO 
~ 

i 
~ 
'C5 

t 
~ .. 
i 
~ ).. 

,.... Cft ~ 
,.... 

CD CD CD 

I 9i to) v) M .- .,; ,.... (II') co eft 
eft ..-

t . If 

~ 

I 
I 
lS J I ~ 

J I! cI I •• I ... t. 
~- ..; .- .. ,..: - - - -



107 Written AnswelS 

~ 

~ a.. ... 
}b 
~ CD CD ,... 

"'t N ,... II') 
II') 0 ~ C') N §. 

LU 

- j = • ... z w 
:::E w ... 
~ Ql 

CD C) 
~o, N N CD ~.s: C') N II') ,... 
1::0 CD II) N 
a..~ N ..... 

N 

6 

.r:. 
I/) 

s::. Ql 

~ I/) i .2 II> ct "0 
~ C\j III 

~ 
.... iij Q. .c; 

E ro u E ... IU .c III Co') c 0 2 I/) 
C I/) 

I ~ ~ ~ 

I 

!~ N r? I...., 
JV) 

FEBRUARY 23.1993 

CD Q) 
CD 

~ m 0 II') m ,... ..... co ;X 0 0 C') .., 

II) 0 co 0 m ,... 0 N 
II) .., co ,... C') 
N 

.r:. 
I/) 
Q) 
"0 
fO .... 

Q. 
fO iii e .c; c u co .... fO ~ III r- fO E ·s .r:. 0 III :f iii <.:) <.:) :I: 

.,j II') cD ,..: cD 

'3, 
II') 

co 
II') .... .., 

.... 
'E 
.r:. on 
fO 

:lI::' 
oC 
::::I 
E 
E 
fO ..., 

oi 

Written Answers 108 

II) .., .... 

0 
C') co 

0 

fO 
.:J(. 
fO co 
E 
fO ::.c: 

c:::i 

II') co .., 

~ ,... 

fO 
iij .... 
II> 
¥ 

Q) Q) ..... .... .., .., 

II') CD m N 
~ 0 

C') 

.., .., 
co co .., 0 
N 
N 

.r:. 
I/) 
II> 
"0 fO fO .... .... E a.. 

III co l!' >-.c; III 
"C .c. 
fO fO 
~ :E 

N M ... 



109 Written Answers 

~ 

.~ a.: ... 
~~ ::)0 

~ Q) <0;1" 0 
~ -- Q) CD 

t: N N 

~ 
LU 

ID <0;1" (\J 
CD 0 ~.~ 

0. '<t o.LI 
M 

t: 
.~ 

S C'\j III 
>-

11) "- III E 
!! ::;) "iij 

.Q. .'J .s::; 0 (/) C 0> .t:I "' Q) 

~ ~ ~ 

~ -... 
(/) 

-<i &.ri W 

PHALGUNA 4,1914 ($AKA) 

0 ,... --Q) -- N ,... 0 
N 

,..._ N <0;1" 

'" CD 
CD 0 Ii) 

ID 

't' c 
!2 .0 "' .~ ttl 1/1 
01 .!!I c 
I'D <5 ::;) 

Z Q. 

,..: cO oi 

CD 
N -

.., 
M 
N 
N 

g 
N 

c: 
III 

.s::; 
iii 
III 
'iii 
a: 

0 
N 

,... 
M 

~ 
M 

E 
:¥ 
.¥ 
(j) 

--N 

Ii) 
N 

,... 
N 
M 
N 

Ii) 
M 
M 
Ii) 

::;) 
'0 
III z 
E 
"' I-

N 
(\J 

Written Answers 110 

o 

fri ,... N ..., M 
0 Ii) 
0 CD 
U) M 

I 
I 
I 

1 
Q) N ID 0 <0;1"' 
<0;1" CD "'f ,... 
M M <0;1" 

Q) CD 
N 

.c '" I/) "iij "0 
~ 0> C t c ro it III Q) :§ ~ .... 

~ ~ co :0 z :> ~ v; c 
9- ro Q) GO n: 

;:::: .;;: .:: ::> ~ <: L) 

M ..., "'") ..;; r-. 
N (\J N (\J C\. 



: 11 ""'.AItsMn FEBRUARY·23,·l993 Mtfen:~ "2 
:g 
&:. -

.-n 0 0 ...... 0 .., 0 i 
.- co to 

N ... .., i 
!l 
"ec ._ .!! 
=~ 
Qi&:. 

~ QCi) 

. ~ s • .. -s 
l :92' .... 51-c 
l~ 

.:::1 .8: 
"I 0 l'9 CD ...... 

~ =8 ... - . .., N ~&:. .-
i~ .., 
1'0 •. 

~ 0-
0:9 
.- Q = .r: iu c 8~ .!! ;li Cl.. 

&:. EM ;,0 
~. • -> -= eS 
Co ~ -_ 

~ 

~i :::I 

" _!-
~ CD >-8-

~o 0 ~Q. &:. 

If 1ft 0 1ft 0 ...... ...... J!. M ., ~ M = 8= ~ iD &:. • ! 6 ¥CD 
~o Cl.. Ii -! ~!. §: ~ n -.. i I 21. s • .a I ! .. I 0 I II .. I .-

I I ;: ~ 'ii 
& 15 :1 • D a.. .... -C' --- -- = Ii 51 - Ji I CIt 



113WrIIMAnsIMs PHAlGUNA4,1914 (SAKA) Wr,iltBnAnnels 114 
Women .... ChldW..... 2. WORLD BAN< 

Pmgrammes 

.,. DR. KRUPASI'fDHU BHOI: W111he 
Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether external assistance had 
been received during the last three for 
Implementation of the child and women 
welfare programmas; 

(b) If so, the details thereof; 

(c) the details of the schemes/projects 
being 1rT1>lemented In various States with the 
UNICEF andolherextemal assistance, State. 
wise; and 

(d) the assistance provided to various 
States therefor during the last throe years, 
State-wise and Union Territory-wise? 

THE MINISTER OF HUMAN 
RESOURCE DEVELOPMENT (SHRI 
ARJUNSINGH):(a)to(d). Yes Sir,Assistance 
has been received during 1989-90 to 1991-
92 for implementation d the child and women 
wellare prQ9ranwnea from the following 
organisatlons:-

United Nations Irdemational Children's 
Emergency Fund (UNICEF) 

UNICEF assistance is received under a 
flve-year Master Plans of Operations jointly 
drawn up by the Gowrnment of India and If».-,. 
UNICEF. The current Master Plan of 
Operations (UPO) (1991-95) provides 
assistance of As. 52S crores crores (I !SS 
175 million) under General Resources and 
envisages Supplementary Resources up to 
Rs.870 croros (US S 290 million). This 
assistance is being provided for health, 
nutrition and education programmes for 
childton and women and othordeYeloprnent 
?togrammos. A Statemont-I giving details of 
Q!:Sistilnc& under M.P.O is enclosed. 

World Bank has been assisting the 
Integrated Child Development Services 
(ICDS) programme in selected blocks of the 
States of Andhra Pradesh and Orissa since 
1990-91. Statement-II giving the details Of 
the project during the last three years is 
enclosed. 

A Nutrition Project called Tamil Nadu 
Integrated Nutrition Projecll & II has been 
uncler IrJ1)Iementation in the State seaor. 
Statement giving detai!S of the project is 
enclosed. 

Area Development Project with the 
objectives of reducing matemal and child 
mortality and moridity and birth rates are 
being implemented in different States. 
Statement giving details of the project is 
enclosed. 

3. United States Agencyforlnlemational 
Development (USAIO) 

Assistance for implementing .CDS 
projects in selected blocks in the Stares of 
Gujarnt and Maharashtra wasavaileddutin9 
1983-1992 Statements giving assistance 
provided to the States is enclosed 

Assistance (As. 29.8 crores for the last 
three years) has also boen obtained for oral 
Rehydration Therapy Programmes lorcontral 
or death due to dehydration caused by 
diarrhoea 

4. SwediSh International 0evel0pmBrl 
Agency (SICA) 

Assistan\.-e for Implementing ICDS 
projods in 30 blocks in Tamil N adu is being 
availed Since March 1 ~89. The total cost of 
the projoct til June 19~ is expec;_od to be 
As. 11.59 c:roros. 
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assisted in selected btcoks of Rajasthan be in operation till September 1993. 
since June, 1991 to support the objective of 
universalization of elementary education. 

5. World Food Programme (WEP) 

Assistance in the form of food 
commodities for providing Supplementary 
Nutrition 10 ICDS beneficiaries is being 

, provided under Project 2206 in five states 
viz, Assam, Madhya Pradesh, Kerala, 
Rajasthan and Uttar Pradesh. Statement 
showing statewise details 0' food 
commodities received during the last three 
years is enclosed. 

6. Care. India 

Assistance in the form of food 
commodities is given Under Indo-CARE 
Agreement, 1950 for providing 
Supplementary Nutrition to ICDS 
beneficiaries in te'l States .viz. Andhra 
Pradesh, BiharGujarat, Karanataka. Madhya 
Pradesh, Maharashtra, Orissa, Rajasthan, 
Uttar Pradesh and West Bengal. Statement 
Showing Statewise details of food 
commodities received during the last three 
years is enclosed 

Assistance (about Rs. 10 crores) is also 
available for implementing non-food 
programmes for a period 01 four years (from 
1990-91) with a view to improving the 
nutritional status of women and children in 
the eight State viz. Andhra Pradesh, Bihar. 
Rajasthan, Gujarat, Maharashtra. West 
Bengal. Orissa and Uttar Pradesh. 

7. Danish International Development 
Agency (DAN IDA) 

Assistance of Rs 0.84 crore (2.2. million 
Danish Kroner) is being provided since 
February, 199210 Nationallnst~ute 01 Public 
Cooperation and Child Development 
rNIPCCD) for the Training Package for 
Women's Development. The project would 

Area Development Projects with thE" 
objectives of redUCing maternal and child 
mortality and morbidity and birth rates are 
also being implemented in different States. 
Statement giving details of the projects is 
enclosed. 

8. Dutch Assistance 

Mahila Samakhya Programme 
(Education for Women's equality) is under 
implementation in selected districts of 
Gujarat, Kamataka and Uttar Pradesh since 
April 1989. The details of the grant-in-aid 
released to the Mahila Samakhja Societies 
during the last three years are giving in 
statement- IX. 

9. Overseas Development Agency 
(ODA) 

Integrated Family Welfare Project has 
been underirTlllementation since 1983·84 in 
Kheda district in Gujarat. The total project 
cost is As. 4.92 cores. Major activities include 
material and child health, curative and 
preventive medicine, supplementary feeding 
and income generating activities. 

Area Dovelopment Projects with the 
ObjectIVes of reducing maternal and child 
mortanality and morbidity and birth rates are 
also being implemented in different States. A 
statement giving details of the project is at 
Annexure VIII. 

A Primary Education Project (Phase-II) 
is being assisted in Andhra Pradesh since 
1989with the objective of universalisation of 
primary education 

10. United Nations Fund for Population 
Activities (UNFPA) 

Area Development Project with the 
objectives of reducing maternal and child 
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• mortality and morbidity and birth rates are projects in 58 blocks in Uttar Pradesh. The 
being Implemented in different states. The total cost of the project and committed 
detailS of the project are giving In Statement- assistance (December. 1993) expected to 
VIII be As. 57.22 crores (206 million NOK) 

11. Norwegian agency for Development 
Corporations(NORAD) 

Under the scheme of Employment and 
Income Generating Units, fiancial assistance 
is being given since 1982 to voluntary 
organisations fortraining women and creating 
employment forthem in non-traditional areas. 
The total assistance available under this 
scheme from 1982 to 1993 is Rs.19.20 
crores (80 million LOK) Statement-ex) 
financial assistance to voluntary 
organisations enclosed. 

Assistance is also being provided since 
December 1982 for implementing ICDS 

12. Intemational Fund for Agricultural 
Development (IFAR) 

Under the scheme of Tamil Nadu Women 
Development Project financial assistance Is 
being provided to Tamil Nadu for the economic 
and Social uplifment of women to enhance 
the welfare of their families and to improve 
their status in the family and community. The 
total assistance available under this 
programme from May, 1989 to December, 
1997 is Rs. 51.00 cores (17 million US $). 
Statement xi showing year-wise financial 
assistance to Tamil Nadu for the last 3 
financial year IS enclosed. 
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Written Answers 158 

·20. 

Smell and Margine. Farmera 

SHRI H.D. DEVEGOWDA: 
SHRI SUBASH CHANDRA 

}.IAYAK: 

1. 

Production of Wheat end Rice 

SHRI SIVAJI PATNAIK: 
DR. ASI .... BAlA: 

WiD th8 Minister of AGRICUlTURE btt 
Wi. the Minister of AGRICUlTURE be pleased.to state: 

pleased to state: 

(a) the percentage of marginal and sma. 
farmers in the country; • 

(b) the average annual estimated 
quantity of foodgrains produced by these 
fanners; 

Cc) whetherthessfarmers al8 notgening 
any significant benefit due to high cost of 
production; and 

(d) if so, the steps taken by the 
Government to ensure that the production 
level does not faJi on account of non-
availability of incentives to such marginal 
farmers? 

THE MINISTER OF AGRICULTURE 
(SHRI BAlAAM JAKHAR): (a) As per 
Agricultural Census 1985-86 (Ialest 

- available), the marginal and small farmers 
constitute 57. 8% and 18.4% respectively of 
the total number of farm hokjngs. 

(b) As the technology is netitralto scala. 
the quantify of foodgrains produced by these 
farmers is expecl8d by them which is 13.4% 
for marginal fanners and 15 . 6% tar smaI 
farmers as per 1985-86 AgricuturaiCensus. 

(c) and (d). These farmers ara gelling 
significant benefits from the modern 

'18ChnOIOgY as wei as various crop-orten\ed 
production programmes being implemented 
by the Government which include 
~s of incentives specially lor 
marginal and small farmers. 

(a) whelherthe Government have been 
anticipating Increased demand for wheat 
and rice in the country during 1993; 

(b) if so, the details thereof; 

Cc) whether internal production rate at 
present may not be sufficient to tide over the 
demand: and 

(d) if so, the steps taken to incr8ass rice 
and wheat production in the country? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ARVIND NETAM): (a) to Ccl. Thedemand.or 
foodgrains including wheat and rice in 1993. 
is expected to be fully met by domestic 
production of foodgrains which is exped8d 
to be 17 6. milian lonnes during 1992-93. 

(d) Besides marketing and price suppoII 
operations, expansion of irrigation, etc., the 
Government is presently Implementing 
Integrated programme of Rice Development 
(IPRD) an d Special Foodgrains Production 
Programme -Whet CSFPP Wheat) lor 
increasing production 01 these crops in the 
country. 

[ Translation) 

2 SHR. SHIV RAJ SINGH CHAUHAN: 
WiUthe Minister of RAil WAYS be pl8aS8dto 
state: 
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(a) the number of bridges under Central FORESTS (SHRI KAMAL NATH): (a) No 

Railway in Madhya Pradesh; well-designed epidemiological studies have 
been conducted in DeIhl. 

(b) the number of bridges in need of 
repairs; 

(c) the expenditure incurred on the repair 
of such bridges during 1991 -92; and 

(d) the number of bridges likely to be 
repaired during the current financial year? 

THE MINISTER OF STATE IN THE 
MINISTRY 'OF RAILWAYS (SHRI K.C. 
LENKA): (a) 4702 

(b) 11 

(c) Accuntal of expenditure is not 
maintained statewise. • 

Cd) 10 

[English] 

3. 

Population In Oelhl 

SHRI SANAT KUMAR 
MANDAL: 

KUMARI PUStlPA DEVI 
SINGH: 

Will the Minister of ENVIRONMENT 
AND FORESTS be pleased to state: 

(a) wheiher Delhi has become so much 
polllJted that the incidence of chronic 
bronchitis here is about 12"10 higher than the 
aD India average, as per recent study; 

(b) if so, the reasons thorefor; and 

(c) the short·term and long-term steps 
that have been or are being planned tochack 
this pollution? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND 

(b) Does not arise. 

(c) Steps taken to check air pollution 
include the following: 

(i) Ambient air quality standards have 
been prescribed. 

(ii) Standards for air polluting Industries 
have been prescribed undertheenvironment 
Protection Act, 1986. 

(iii) . Heavily polluting industries have 
been directed to cO"l>ly with the consent 
conditions 'on a time-bound basis. legal 
action has been initiated against the defaunlng 
units. 

(iv) The supply of LPG as a clean 
domestic fuel is being encouraged as 
substitute for fuel wood and coal to reduce 
levels of unburnt hyd~o-carbons.lowsulphur 
heavy stock is being supplied to Delhi as a 
substitute for fuel oil to cut down sulfur 
dioxide emissions from industries. 

(v) Cross and Mass emission standards 
for petrol and diesel driven vehicles have 
been notified under the Ce~tral Motor 
Vehicles Rules, 1989. 

(vi) Public awareness campaigns have 
been launched. 

(vii) A policy Statement for Abatement 
of Pollution has been formulated. 

~ Trans/ation] 

Tanakpur.Bageshwar Railway Une 

4. SHRt SURENDRA PAL PAlHAK: 
Will the Minister of RAILWAYS be pleased to 
state: 
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(a) whether any survey has been (d) whether those recommended had 

conducted so far for laying railway line from fulfilled the qualifications forthe said award; 
Tanakpur to bageshwar; 

(b) If so, the details thereof and the total 
amount spent so far In this regard alongwith 
the outcome thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K.C. 
lENKA): (a) Yes, Sir. 

(b) Details of the survey conducted at a 
cost of Rs. 27. 90 lakhs are as under:-

length 

Cost 

Rate of return -

154.58 KMs 

Rs.650.25 
crores 

Negative 

In view 01 unremunerative nature of the 
line and acute scarcity of resources. the 

'project could not be taken up. 

(c) Does not arise. 

[English] 

Arjuna Award for KHO KHO Game 

5. SHRI MOHAN RAWALE: Will the 
Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the Arjuna award has been 
declared for the Kho·Kho game'for 1991 ·92; 

(b) if not, the reasons therefor; 

(c) whether the Government have 
received recommendations in this regard 
from the Amateur Kho-Kho Federation of 
India; 

(e) if so, whether it is proposed to dectare 
the said award for Kho-Kho in future; 

(f) if so, the details thereof; and 

(g) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMe"NT (DEPARTMENT OF 
YOUTH AFFAIRS AND SPORTS AND 
MINISTER pF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI 
MUKUL BALKRISHNA WASNIK): (a) and 
(b). Arju na Awards have not yet been declared 
for Calendar years 1991 and 1992. 

. (c) No recommendations have been 
received from Amateur Kho·Kho Federation 
of India. Recommendations are received 
from the Kho-Kho Federation of India. 

(d) to (1)_ Nominations received from 
Kho-Kho Federation as well as other 
Federations are put up before the Arjuna 
Awards Selection Committee for its 
recommendations. 

(g) Does not arise 

Passenger Trains between Kharagpur 
and Bhadrak 

6. SHRI SUDHIR GIRl: Will the Minister 
of RAILWAYS be plElased to state: 

(a) whether there is any proposal to 
introduce more passenger trains between 
Kharagpur and Bhadrak on South Eastern 
Railway; and 

(b) if so, the details thereof? 
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THE MINISTER OF STATE IN THE GovemtTBnt in this regard? 

MINISTRY OF RAILWAYS (SHRI KC. 
LENKA): (a) No, Sir. 

(b) Does not arise. 

. 
1IedIcI ... to Inc:NeM YIeld of .. Ik of 

. c.ttJe 

7. OR. LAXMlNARAY AN PADEYA: Will 
the Minister of AGRICULTURE be pleased 
to ~te: 

(a) whether certain medicines banned 
in foreign countries are given to canle to 
incr8ase the yield of milt; 

(b) if so, the whether such medicines are 
cancerprone and produced side effects; and 

Cc) if so, the steps taken by the 
Govemment to stop the use of such 
medici_? 

THE MHSTER OF STATE IN THE 
MINISTRY OF AGRICUL TURE(SHRI 
NMND NETAM): (a) No. Sir. 

(b) and'(c). 00 not arise, 

IE..,.. 
1nc1l'lllft'" Pop .... 1on Edualion 

8. SHRI B. DEVARAJ.AN: WiD the 
Minist., of HUMAN RESOURCE 
DEVElOPMENT be P'eased to stale: 

(a) whelhertheGovemtnent propose to 
include F aniIy Planning in the eviIabus of 
school education. Adult Education and 
Vocational EduCatiO:l; 

(b) if so, the details thereof; and 

(c) the measures taken by the 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (DEPARTMENT OF 
EDUCATION,AND DEPARTMENT OF 
CULTURE (KUMARI SELJA): (a) to (c). A 
statement is laid on the table of the Sabha 

STATEMENT 

Under the aegis of the National 
Population Education Project, integration of 
the population related issues in the school 
syllabi and educational material for Adu. 
Education programmes has been done. 
Family Planning is not the focus of this 
integration. 

2. The conceptual framework of 
population education is primarily based on 
the following six themes:-

(i) Family size and Family Welare 

(ii) Oetayed Uaniage 

(vi) SIaIus 01 WotMn 

3. Releasing the potential 01 educalion 
in tackling problems of growing popuIiIIion, a 
National Popuaation Education Project 
(NPEP) was launched wiIh effed from ApI, 
1980 designed to introduce population 
education in the fannal educalion Syslem. 
Subsequenlly, NPEP was dMdad into thtee 
parts, namety (i) School and Non-tormal 
Education, (ii) Adult Educa1ion and fa) Higher 
Education. 

4. The students opting lor vocational 



165 Wrlten Answers PHALGUNA 4.1914 (SAKA) WrIten Answers 166 
stam at the Senior secondary stage (classes 

• XI-XII ) have to complete their general 
education up to the secondary stage with 
undifferentiated convnon courses. which 
provide exposure to population education 
Issues. 

[ Translation) 

Navodaya Vldyalayas In Qujarat 

9. SHRI N.J. AA THV A: Will the Minister· 
of HUMAN RESOURCE DEVElOPMENT 
be pleased to state: 

~ 

(a) whether teaching has been started 
in aU the Navadaya Vidyalaya i approved by 
the Government in Gujarat especially in 
Vadodara. Bharuch and Panch Mahal 
districts; 

(b) if not. the nurrber of such vidyalayas 
where teaching has not yet' been started in 

• the current year; 

(c) whether bu;ldIngs of all the Nawdaya 
Vldyalayas. especiany in the districts of 
Gujarat have been constructed; 

(d) if nolo the reasons therefor: and 

(e) the iem by which the buiIr:Ings are 
likely to be consIruded1 

THE OEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (OEPAR1MENT OF 
EOUCATKlN AND DEPARTMENT OF 
CUlTURE (KUMARI SElJA): (a) Md (b). 
T .aching has aJntady been star18d in 9 
Navodya Vidyalayas in Gujaral including the 
school in Bharuchdistrid.ln the remaining 2 
vidyalays in Sabarakanta and Mehasna 
districts respectively. which went sanctioned 
in the current academic year. ttte prescribed 
admission test is to be conducted. No schools 
have been sectioned in Vadodara and 
Paunch Mahal districts. 

(C) and Cd). Construction wol1t for 6 
schools has been co~edI in progress for 
the respective phases. For 3 schools 
allotment of land by State Government and 
talking possession by the Navodays Vtdalaya 
Samiti is in process. The remaining 2 schools 
have only been sanctioned in the wrrent 
year. 

(e) No time frame has been fixed for 
construction of buildings as this depends on 
the allotment of suitable hand by State 
Government. preparation of detailed plan 
and estimates and their approval and 
availability of funds. 

[English] 

Passenger Trains between SlIlgurt and 
Katlhar 

10. SHRI JITENORA NATH OAS: Will 
the Minister or RAILWAYS be pleased 10 
state: 

Ca, whether there is any proposal to 
inct8ase the frequency of passenger trains 
between siliguri and Katihat; and 

(b) if so. the details th8f8Of? 

THE MINISTER OF STATE .. T HE 
MINISTER OF RAllWAYS(SHRI K.C. 
lENKA): (a) No. Sir. 

(b) Does not arise. 

Supply of Palmoeln IIftd"sugar 10 
Gu~rat 

12. DR. A.K PA:rEL: WiltheMinisterof 
CIVL SUPPliES CONSUMER AFFAIRS 
AND PUBLIC OISmlBUTION be pleased to 
state the demand and supPly of Palmolein 
and levy sugar to Gujarat during 1991 and 
1992? 



167 Written Answers FEBRUARY 23, 1993 Written AnsWSIS 168 
THE MINISTER OF STATE IN THE to be developed as 'Model Stations' so that 

MINISTRY OF CIVIL 'SUPPLIES they serve as 'Models' as regards provision 
CONSUMER AFFAIRS AND PUBLIC of various passenger amenities for the 
DISTRIBUTION AND MINISTER OF STATE stations intheirvicinity. As three other stations 
IN THE MINISTRY OF COMMERCE (SHRI in the area were selected as 'Model Stations'. 
KAMAL UDDIN AHMED): Government of Chandigarh was not taken up under the 
Gujarat had demanded edible oils to the scheme. However, Chandigarh Railway 
extentof20,OOOMTsand8000MTsamonth Station has already been provided with all 
for the years 1991 and 1992 respectively. the basic passenger amenities and its further 
However, during 1991 and 1992 a total development is also undertaken whenever 

, quantity of 19. 450 MTs of Palmoleoin was so warranted by traffic needs. In this regard, 
allocated to Gujarat of which 16, 012 MTs computerisation of passenger reservation 
was lifted. In addition, State Government of (cost Rs. 81 lakh) and provision of parking 
Gujarat imported 5952 MTs as direct import facilities in circulating area (cost Rs. 6.38 
in 1992. lakh) have been taken up. 

As regards levy sugar, Gujarat has been 
allocated a monthly quota of 16194 MTs. In 
addition. an ad hoc increase of 5%. i.e. 810 
MTs over the 1T'0nthly allocation has been 
allowed by the Central Government for the 
period upto June, 1993. Further, the State 
also receive a festival quota 01-4878 MTs in 
a year. 

Chandigarh Station 

13. SHRI PAWAN KUMAR BANSAl: 
Will the Minister of RAILWAYS be pleased to 
state: 

(a) whether Chandigarh Railway Station 
has been selected to be developed as model 
Station; 

(b) if so, the details of the works to be 
undertaken there; and 

(c) if no!. reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K.C. 
LENKA): (a) No, Sir. 

(b)Does not arise. 

(c) Certain railway stations were selected 

[ Translation] 

Tree Plantation In Hilly Areas of Uttar 
Pradesh 

14. MAJ GEN. (RETD.) BHUWAN 
CHANDRA. KHANDURI: Will the Minister of 
ENVIRONMENT AND FORESTS be pleased 
to state: 

(a) the total area of land, in hectares • where plantation of trees has been done 
National Forest Policy, 1988 in hilly areas of 
Uttar Pradesh, district -wise; 

(b) whether appropriate number of trees 
are being planted with a view to get fuel and 
fodder under this policy; 

(c) H so, the names of those trees 
plantedlbeing planted for this purpose and H 
not. the reasons therefor; 

(d) whether there is any proposal to 
chalk out any plan for plantation of shady, 
fruity and fuel and fodder producing trees by 
theconcemed agencies instead of eucalyptus 
and pine trees? 

(e)if so, the details thereof; and 

(f) if not, the reasons therefor? 
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THE MINISTER OF STATE OF THE proposed to take up the works pertaining to 

MINISTRY OF ENVIRONMENT AND extension of station building on southern 
FORESTS (SHRI KAMAL NATH):(a) to (c). side, rearrangement of layout for booklng 
Information Is baing collected from the State office, improvement to public address 
Govemment of Uttar Pradesh and will be laid system, platform <surf acing and circulating 
on the Table of the House. area; provision of drinking water taps, 

(d) to (f). The National forest Policy, 
1988 calls for a rnassive heed-cased 
arfforestation effort for meeting the 
requirements of fuelwood, fodder, minor 
forest produce and small Otirrber of the rural 
and tribal populations. Accordingly, guidelines 
formulated by the Central Government for 
implementation of various assisted 
afforestation schemes lay stress on raising 
of such diverse and inc;genousspecies which 

, 1 u if ill the above needs and also provide fruits, 
fibres and other produce of economic value 
to the people. 

[English] 

Vljayawada Station 

15. SHAI SOBHANADREESWARA 
RAO VADDE: Will the Minister of RAILWAYS 
be pleased to state: 

(a) whetherVijayawada Railway Station 
has been selected as a Model Railway 
Station; 

(b) if so, the details of various 
improvement plans therefor along with the 
estimated cost thereof; 

(c) the details of the works already 
executed; 

(d) the likely date by which works are 
, likely to be completed; and 

(e) If not, reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K.C. 
LENKA): (a) Yes, Sir. 

(b) and (c). Under this scheme, it was 

additional seating arrangements on 
platforms, modern lighting arrangements, 
fans, illuminated boards. digital clocks, cyclel 
scooter shed, new stair case from foot over 
bridge to platform No. 1 A and additional 
cover over platform; provision/improvement 
to toilet f acHities and utility stal!s; extension of 
foot over bridge and extensionlwidening of 
platforms at an estimated cost 01 Rs. 164.95 
lakh. All the works except these pertaining to 
extension 01 station builcing em southern 
side and provision of new stalrcasefromfoot 
over bridge to platform No.; A have teen 
completed. 

(d) 31.3.1993. 

(e) Does not arise. 

C.B.S.E. 

16. SHRI JEEWAN SHARMA: Will the 
Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the Government have 
received complaints against the Central 
Board of Secondary Education during the 
lastthree years for declaring incorrect results; 

(b) if so, the details thereof; 

(c) the number and nature of cases 
came to the notice of the Govemment during 
the above period; 

(d) the action taken by the Government 
for their redressal; 

(e) whethertheGovemment propose to 
streamline the working and functioning of 
Central Board of Secondary Education; 
and 

(f) If so, the detailS thereof? 
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THE DEPUTY MINISTER IN THE '18SUIs on .. basis of the ........ ions 

• MINISTRY OF HUMAN RESOURCE from the ~ ..... CenInII Board of 
DEVELOPMENT (DEPARTMENT OF Secondary Education (C8SE) have come 
EDUCATION AND DEPARTMENT OF acIOSS SGn'18 errors regMIng ~ of 
CUt.. TURE): (KUMARI SELJA): (a) 10 (f). A ...... wrong pcMIIMg 01 ..... or some 
staIam8nt is enclosed answers having remained unevaIuaIed. A "'C8185 ofc:on.,uling ........ time of 

compllitllM of NSuIIs In .... ,.., ,., haY8 
STATEIENT also come 10 IigN. The ... AIpfdiIIQ 

num:.r of errors dl'l cted during .... last 
Al1he stage of scrutiny of scruIifty of .... ,... .. _ toIows :-
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The errors detected 818 acknowledged <a) whether any survey gas been 

and rectified by the Boan1 The CBSE have conducted by the Government In regard 10 
an in -built machinery of taking corrective the Uterate chUmn In the age group of six 
measures to streamline the system. The years; and 
Board have decentreUsed its evaluation 
system. Instead of large centers, nodal 
evaluation centers have been Introduced 
where only 10-12 examiners work under the 
supervision of the Additional Head Examine 
so as to censure better supervision and 
greater efficiency. The checking and cross-
checking mechanism has also been 
strengthaned to detect the errors at the 
nodal Evaluation centre level. It has been 
supplemented by further checking at the 
level of CaSE Regional offices. 

Survey Regarding Literate Children 

17. SHRI PAAASRAM BHARDWAJ: 
Wit! tne Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(b) If so, the detailS thereof, State-wISe 
and Sex-wise? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE 
(OEPARTMENT OF EOUCA TION ANO 
DEPARTMENT OF CULTURE (KUMARI 
SEWA): <a) and (b) No such survey has 
been conducted. However , according to 
Selected Education Statistics, 1991-92, 

published by the Ministry, there were 
101 S. 77lakhs children studying i'l Classes-
IV. 

Details are given in the statement 
attached 
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18. 

Prices of Foodgralns and Sugar 

DR. MAHADEEPtK SINGH 
SHAKYA: 

SHRI NITISH KUMAR: . 
Will the Minister of FOOD be pleased to 

state; 

(a) the percentage increase in the prices 
of foodgrains and sugar distributed through 

the P .D.S from time to time between 1990 till 
date; 

(b) when the prices of these commodities 
W8relaSt revised; and 

(c) the' reasons for the such Increase? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRI KALP NATH 
RAI): (a) and (b). The information is as 
follows:-

Effective From Percentage of increase over the 
previous Centra/Issue Prlc8s between 1990 till date. 

Wheat 

1.5.'990 

28.12.1991 

11.1.1993 

Common 

25.6.1990 18.4% 

28.12.1991 30.4% 

11.1.1993 15.90/0 

Coarsegrains 

The Central Issue Prices of coarsegrains 
(ex-FClgodown) have been fixed at Rs.1991 
-per quintal with eneet from 1.10.1990 and 
has not been increased since then. 

SJ{}8r 

24.7.1991 16.2% 

21.1.1992 13.1% 

172.1993 20.3% 

14.7% 

19.7% 

17.90/0 

Superfine 

14.8% 13.8% 

25.2% 23.8% 

13.7% 13.1% 

(c) The Central issue pnce (Ex-Fel 
Godown) of wheat. and rice are revised from 
time to time to partially absorb the increases 
In the Minimum Support Pricel procOremer.t 
price of wheat and paddy. 

The retail issue priceds of levy sugar are 
revised upward In order to recoup the deficit 
In the Levy Sugar Equalisation Fund and due 
to incr8ase In Statutory minimum Price of 
Sugarcane and conversion/distribution 
cost. 
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(4) Incentives in the form of extra 

freesale quota are granted not"onty 
to new sugar factories, but also for 
expansion of capacity to 2500 TCD. 

19.5HRIS.B. THORAT: Win the Minister 
of FOOD be pleased ~o state: 

(a) the total number of sugar factories in 
the country and the number out of them 
running below their installed capacity, State-
wise; and 

(b) the details of steps taken to make 
them economically viable? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRI KALP NATH 
RAI): (a) There were 392 working sugar 
factories during 1991-92 season )October-
September). 

The State-wise numberof sugarfactorles 
which worked bellow their installed capacities 
during 1991-92 on a whole· season basis are 
given statement attached. 

(b) To make the sugar factories 
economically viable, the Government has 
taken the following st~:-

(1) Priority is given to sugar factories 
with capacity less than 2500 TCD 
toe~dtothe Minimum Economic 
level of 25 TCD. 

(2) Soft loan assistance Is granted from 
the Sugar Development Fund for 
(a) modemisationlrehabilitation of 
plant and machinery ~nd (b) cane 
development schemes. 

(3) Statutory Minimum Price 

(5) The levy-free sale ratio of 
sugar has been changed to 40.60 
for the seasons 1992-93 from the 
earlier ratio of 45.55. 

(6) A buffer stock of 51akh lonnes 
. will be created with eHect from 1.4. 
1993 and sugar factories will be 
re!nDursed the storage, Jnterest 
and insurance charges format he 
sugar Development Fund. 

(7) Fortlle 1993·94 sugar season, 
the SMP of sugarcane has been 
announced in advance atRs. 32.50 
perquintallinkedto a basic recovery 
of 8.5. percent. 

STATEMENT 

STATE WISE NUMBER OF SUGAR 
FACTORIES WHICH WORKED BELOW 

THERE INSTAUED CAPACITIES 
DURING 1991 ·92 ON A WHOLD 

SEASON BASIS 

Si. 
No. 

1. 

2. 

State 

Haryana 

Punjab 

No of sugar factories 
which walked below 

their installed 
capacities. 

4 

5 

(SMP) of sugarcane has been 3. Uttar Pradesh 33 
raised to Rs, 31.00 per quitallinked 
to a basic recovery of 8.5% forthe 4. Bihar 17 
season 1992-93. as against Rs. 
26.00 per quin!al for the season 5. West Bengal 
1991·92, which will lead to 
substantail increase in the ex- 6. Assam 
factory prices of levy sugar. 
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5/. ~. No of sugar (mories THE MINISTER OF STATE IN THE 
No. which WOIfced below MINISTRY OF AGRICULTURE (SHRI 

7. 

8~ 

9. 

10. 

11. 

12. 

13. 

,.4. 

15. 

[English) 

Orissa 

Rajasthan 

Madhya Pradesh 

Maharashtra 

Gujarat 

Andhra Pradesh 

Tamil Nadu 

Kamataka 

Nagaland 

Total 

their installed 
capacities. 

5 

2 

5 

9 

3 

19 

11 

8 

124 

Feo Report In India Dairy Industry 

20. SHRI OOVINORAO NlKAM: Will 
the Minister of AGRICULTURE be pleased 
to state: 

(a) whether the Food and Agrtcultural 
Organisation has reported that deregulation 
of the Indian Dairy· Indu$try has led to 
dfversion of milk supplies ffOm the co-
operative sector to the prtvaleaec:tor Ieadng 
to higher priced processed products; 

(b) It 50. the details altha 1'8pOft; and ' 

(c) the sleps taken or prOposed 10 be 
taken to reduce the prices 01 milk and nilk 
products? 

ARVIND NETAM): (a) to (c). Food and 
Agricultural Organistionof the United Nations 
in its publication "FOOD OUTlOOK- (No, 
12. December, 1992), while reviewing the 
global situation of milk and milk proUdcts 
has, among other things, raported; -In India, 
the largest, producer among developing 
countries, a 4 percent expansion in output is 
anticipated for 1 i92, assisted by improved 
pastura and fodder supplies. Fonowlng the 
deregulation 01 the Indian Dairy Industry in 
1991, some milk supplies were diverted from 
the CQ-ciperative processing sector, which 
supplies low-priced frash milk, to the private 
dairies producing higher-priced procesdssed 
products. This situation has been aggravated 
by the Increased amounts of milk being 
ralained at the village level f orthe production 
of ghee following a price rise for that 
commodity. In mid-1992. the registration of 
medium 10 large dairies was re-Introduced, 
which will serve to limit the expansion of 
private diraies and define the area from 
which they can collect milk-, 

In order to maintain and increase the 
s~y or liquid milk of the.deSired qualITy In 
the interest of general public. the Government 
has issued Milk and Milk Product Order on 
9th June, 1992 . The Order provides lor 
regulating the production, supply an 
distrbution of milk and milk product. The 
promulgation of this Order Is expected to 
Increase the availability of liquid milk and 
thereby have the desired effect of the prices 
of mIIIt and milk product. 

World Bank Loan for Cyclolla R.IIa. 
Wom-

<_" 
21.SHRIOHARMABHIKSHAN:WlIthe 

~er of AGRICULTURE be pleased to ..... : 
fa) the detaRs of the assistance provided 

~1he WOt1d bank for relief and rehabilitation 
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wOIkSln_demagedbyqdonelnAndhra . 3. The.al8aS so far cove(8d under this 
PradeSh; Project being ~mented by the Govt. of , . 

(b) the projects on which the ........ 
*ely to be spent; 

AndIva Pradesh Include major and rriedlum 
drains mafor canal wotka, flood banks and 
tlal banks. medium Irrigation, reservoir 
embankments, diversion weirs and relaled 

(c) the projects that have aInIady been canal in1Wvements, minor irrigation tanks, 
under taken; and roads, brtdges, cyclone shelters strengthWtg 

of electrical transmission systems. 
o (d) the amount received and utIIaecI so Improvemants of hortlcularal nurseries and 

, far? fisharias. 

1HE MINISTER OF STATE .. THE 
MINISTRY OF AGRICULTURE (SHRI 
ARVINDNETAM):(a)to(d). TheWOItdBank 
has approved a Cyclone Emergency 
Reconstruction Project aimed at 
reconstrudlon operations In .,.. aflected 
by cyclone In Andhra Pradeah in May, 1 e90, 
Including the restoration of ....... mligalion 
of Mure similar disaste,. and strengthening 
of Institutional capabilities In cydone 
preparedne.s and mitigation, Project 
proposal particularly coven saetota such as 
Irrtgatlon. drainage. roads and bridges, 
cyclone shelters, electricity, agriculura, 
agt1culure including flshertes. rural water 
suppty. muoq,at services. housing and 
~nIcal assistance ete. 

2. The nnandaf plan of the ProjecIIs as 
folows:· 

(a) InIemaltonaI Bank tor 
RecoMtruction 
and 0eYa1opmant 

us S Millon 

40.00 

4. Til the end of January. 1993 a total 
expandlure of Rs. 473. 80 crores has been 
Incu~ under the Project out of which As. 
299.05 crores has baan raimbutMd to the 
State Government. 

o SUpply of Boiled Rice to tc ..... 

22. SHRI KOOIKKUNIl SURESH: WII 
the Mlnlsta~ of FOOD be pie", to state: . 

(a> whether the Government of Kerala 
has raquested the Union Govemtrent for 
supply of more boiled rice af)d olher 
foodgrains during the current year; 

(b) • so, the tota} quantity of rice and 
other 100clgralns quota proposed to be 
incI8ased during 1993; and 

(c) H not. the reasons 1h8refor? 

1HE MI~I:STER OF STATE OF THE 
MINISTER OF FOOD (SHRI KALP NA TH 
RAJ): (a) to (c). No raquast wu reoeivad (b) InlernationaI 

DeYeIapme~ Aseocllllion 170.00 from the Government of KeraJa Itt 1993 for 

(c) lOA CNdIt 0MNsi0n from 
.Second Andhra 
~ krigation ProIIct 

(d) GcMwnrnenl of AIdn 
'Predeeh. .-

supply CJf more boled rice. However. In 
- ~; 1992. • NqUeSt was ,..iwd 

from ~GowNnment of Kerala to 1ncN •• 
55.00 the monthly 0 allocation of wHat 'rom 

250000MT to 5000 MT. Thie requMt c;ouId 
not be .ce.pted on .c:cotmt of IImIed 

115.00 0 ..-f'a"4y 01 whMI ..... In the Cef*aI 
380.00 . PaOt. / 
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GaugeConvarslon Programma LENKA):(a) During 1992-93. 1360kmofllne 

23. SHRI SYED SHAHABUDDIN: Will 
the Minister of RAILWAYS be pleased to 
.state: 

(a) the progress made In the 
implementation of the gauge conversion 

, progranvne as on Decembar 31 st. 1992 In 
terms of kilometers of tracks cof1l)leted, the 
Kms under conversion and Kms which 
remained to be taken up, Zone-wise details; 
and 

(b) the particulars of gauge conversion 
worj(s cof1l)leted or undertaken In Bihar 
during this period ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K.C. 

have been taken up for conversion out of 
which 1,200 km, are targattedforcofl1)letlon. 
Work has been taken up on aU the sections. 
412 Kms. were cOf1l)leted by December, 31 
and conversion work Is In progress on the 
rest. A statement showing zone-wise detaiis 
Is attached. 

(b) Work has not been competed on any 
gauge conversion work in Bihar so far during 
this period. However, the conversion works 
have been taken upon the following sections:-

ei) Muzaffarpur-Raxaul (130 kms.) 

(il) Sagaull-Narkatlaganj (59 kms.) 

(IiI) Samastipur-Darbhanga (37 kms.) 

STATEMENT 

The Zone-wise details of the conversion programme for 1992-93 are given below: 

Central Railway 

Eastem Railway 

Northem Railway 

North Eastem Railway 

Northeaster .Frontier Railway 

Southern Railway 

South Central RaIlway 

South Eastem RailWay 

Western Railway 

Total Length 
taken up (in Km) 

387 

90 

423 

255 

35 

170 

1360 

length of con 
version corrpIe 

1Bd(1n -Km) 

137 

30 

200 

4S 

412 
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25. 

Forest Cover 

SHRI HARI KEWAl 
PRASAD: 

SHRI ARJUN SINGH 
YADAV: 

Will tha Minister of ENVIRONMENT 
AND FORESTS be pleased to state: 

(a)thetotaJ area inthecountry identified 
as forest land and the total are a actually 
under forest cover, State-wisei and 

(b) the all India position with regard to 
land identified as forests and actual area 
under aforestation? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI KAMAL NATH): (a) State-
wise details of the total recorded forest area 
and the total actual vegetation cover is given 
in the attached statement. 

(b) As against the total recorded forest 
area of 7,70 078 Sq. Kms. the actual 
vegetation cover in the country as per the 
State Forest Report 1991, is 6, 39, 182 Sq. 
Kms. 
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Sports School In ~hya Pradesh (English) 

26. SHRI KHELAN RAM JANGDE: Will 
the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether any proposaJ was submitted 
by Madhya Pradesh for seeking approval 
and financial assistance for opening a sports 
school'n the state: 

(b) if so, the details thereof; 

(c) the reaction of the Government 
thereto; and 

(d) the amount for the purpose? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (DEPARTMENT OF 
YOUTH AFFAIRS AND SPORTS AND 
MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI 
MUKUL BALKRISHANA WASNIK): (a) and 
(b). No proposal for assistance to opening a 
new sports school has been recieved from 
Madhya Pradesh. However, proposal was 
received for the adoption of the existing 
Mission Higher Secondary School, Damoh 
under the NSTC Scheme of Sports Authority 
of India. 

(c) The proposal was received without 
recommendation Of the State Government. 

, On examination It has been found that the 
available infrastructure with the school is not 
sufficient to justify its adoption at present. 
Further, in M.P. there already exist three 
NSTC Schools and three Sports Projed 
Development Areas in which the capacities 
are not fully utilised. 

(d) Question does not arise. 

Criteria for Sanctioning Grants to 
UniversHIes colleges 

27. SHRI KASHIRAM RANA: 
SHRI KHELAN RAM 

JANGDE: 

WID the Mlnlsterof HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) the crlterialprocedure adopted by 
the Union Government for sanctioning 
financial grants of UniversitieslColleges; 

(b) the names of various colleges in the 
country especially in Madhya Pradesh and 
Gujaratto which grants have been sanctioned 
during the last year along with the purpose 
thereof; 

(c) whether the Government have 
received complaints regarding disparity in 
sanctioning the grants to Universities! 
Colleges; and 

(d) If so, the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT DEPARTMENT OF 
EDUCATION AND DEPARTMENT OF 
CULTURE (KUMARI SELJA): (a) According 
to the information furnished by University 
Grants Commission, the Commission 
provides financial assistance to all eligible 
universities and colleges, in accordance with 
the prescribed norms, for purchase of b!loks 
journals and equipment, recruitment of staff, 
construction of academic buildings and 
hostels. The Commission also provides 
special assistance under various Schemes. 
The quantum of financial assistance is 
determined after evaluation by an expert 
com.nittee and on the basis of enrolment of 
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students. the number of qualified teachers . (Translation] 
appoinledonaragularbasls,researchoutput 
of the postgraduate departments and the 
stage of dQvelopment of the concerned 
university. 

(b)kcordingtotheinformalionfumlshed· 
by UGC. financial assistance to aU eligible 
unfversJlies and c:oJ1eges is PfOvlcled for a 

. Flve-Year Plan period and not on a year to 
year basis. The Commission has since 

. flnaJisedthe Eighth Plan proposals of 3. 105 
colleges for which a total allocation of Rs.21. 
971.45 lakhs has been approved. This 
includes an allocation of Rs. 2, 069. 16lakhs 
'or263 colleges in Madhya Pradesh and Rs. 
988.87 Iakhs for 168 colleges in Gujarat 

• raspectiveIy. 

Cc) No. Sir. 

(d) Does not arise. 

.Rellef Under as 
28. SHR' ARJUN SINGH YADAV: Will 

the Mi!!iSter of AGRICUl TUAE be pleased 
to state: 

(a> the claims disbursed d\lring the last 
Ihrae ,..,. under Crop Insurance Schein! 
in Ullar PIadash; and .. 

(b) the number of farmens benefited 
under 1his ec:heme In Uttar Pradesh during 
1M said period? 

THE MINISTER OF STATE IN THE 
"'NISTRY OF AGRICULTURE (SHRI 
ARVIN) NETAM): (a) and (b). During the 
last thr.. years. Uttar Pradesh had 
implemented the Comprehensive Crop 
InIurance Sc:heme CCCIS) only in Rabi 1989-
IN) season when 36. 154 farmers were 
CCNII'8d. The total claims amounted to As. 
12.811akh. 

Mobile Food and Nutrition Ext_Ion 
Unn. In Bihar 

29.SHRI RAM LAKHAN SINGH VADAV: 
Win the. Minister of FOOD be pleased to 
state: 

(a) the district-wise number of mobile 
food and nutrition extension units working in 
Bihar. 

(b) whether the Govemment propose to 
set up such units in other districts of Bihar; 

(c) if so, the details of this regard; and 

(d) if not, the time by which such units 
are likely to be set up in each district of 
Bihar? 

THE MINISTER OF STATE OF THE 
MINlSmV OF FOOD (SHRI KAlP HATH 
RAI): (a> There are two Community Food 
and Nutrition Extension Units BIhar. one 
each at Palns and RanchL 

(b) 10 (d). At present. there is no such 
proposal under considetation. 

Operation Black Board 

30. SHR' SRlKANTA JEHA: WlI the 
Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

Ca> the number of class rooms 
constructed in Orissa underOperation 8Iack 
8oai'Q Scheme dumg each 01 the m\ three 
years; 

(b) whether less nuni»r 01 class rooms 
have been constructed during 1992 as 
COfT1)ared to 1991; and 

(c) H so. the reasons ther8for? 
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THE.I1EPUTY MINISTER FOR (c) On 22.12.1992 at about 8.35 M .• 

EqUCATIONAl IN THE MINISTRY OF 6349 Up Trlvandrum-.Mangalor. 
HUMAN RESOURCE DEVELOPMENT Params~Expr8sscolidedwlhthe~ 
DEPARTMEN.T OF EDUCATION AND rake of 311 On. Alleppy-KayamkuJam 
DEPARTMENT OF CULTUAl: (KUMARI passenger at Ka~ulam station on the 
SEWA): (a) The number of class rooms ErankulamJunction -QuilonJunction Broad 
constructed in Orissa under Operation Gauge section of Trivandrum Division of 
Blackboard scheme during the last three Southern Railway. ' 
years ara given below: 

1990 320 

1991 1566 

1992 1786 

(b) No, Sir. 

(c) Question does not arise. 

Train Accident at Kayamkulam 

31. SHRI THAYIL JOHN ANJALOSE: 
WlUthe Minister of RAILWAYS be pleased to 
state: 

(a) whetherthera was a train accident at 
Kayam<ufam In Kerafa In December, 1992; 

(b) whether any inquiry has been held 
into the accident; 

(c) if so. the findngs thereof and the total 
loss of lie and property suffered as a resul 
thereof; 

(d) the amount of compensation paid to 
• the victims; and 

(e) the...". proposed tO'be taken to 
pnMInt $ud\ acddenUi \n'mute'? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K.C • 

• LENKA): (a). Yes. Sir. 

(b) Yes. Sir. 

Statutory Inquiry by the ColTVIissioner 
of RalwaySafety, Southern Ckde. a.ngalont 
has been held Into the accident 

According to Preliminary Report. the 
accident occurred due to 'ailure of railway 
staff'. 

In the accident 1 person was killed 3 
grievously hurt and 28 others received sinlMe 
injuries. The over-aD cost of damage to 
various railway assets has been eslimatecj 
to the tune of Rs. 9.29,200(-

(d) No cof11l8nsation has been paid, 
However. a sum of Rs. 1~. 2501- has beer 
paid as exgratJa. 

(e, As a toIIow-up action, special ~ 
were launched 10 educate SIaIf of dilferen 
department on the correct procedures to bt 

. followed in the event of 'failure of signala'. II 
the drives, ~asis has been laid on thl 
strict obsefvance of the provisions laid doWl 
in the General & Subsidiary Rules and tb 
Signal Engineering Manual of the Ralwar-: 

RaIlway Llnee In~ .. 

32. DR. GUNWANT RAMBHAI. 
SARODE: Wlllthe Minister 01 RAIlWA ysbJ 
P'8as8d \0 $\_: 

(a) ,the detaIs oIlBIway Ine projects 
MaharashtIa included in the Eighth Plan; : 

(b) the details of such projadS In It' 
Slate IIcefy to be COf11JIaIed during 1993-93 
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(e) whether surveys have been 2. Parbhani-purna-Mudkhed-Adlabad 

conducted regarding construction of railway (248 kms.) 
lines on Khamgaon-Jalna, Manmad-
MaIegaon and Dhule-Nardanasections; and 3. Miraj-Londa (16 kms. in Maharahtra) 

Cd) I so, the details thereof and the 
action being taken in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAIL WAYS (SHRI 
KC.lENKA): (a) The railway line projects 
being taken up in the Maharashtra State in 
the Eighth Five Year Plan are as under: 

1. ~rkh8d-Amravati (138 kms) 

2. Roha-Mangalore (Konkan Railway) 
760 kms.) (382 kms in Maharashra) 

3. Mankhurd-Belapur (17.B krAS.) 

Gauge Conversion 

1. Manmad-Patbhani-Parti Vaijnath (354 
:ms.) 

Year 

1. Ohule-AmaJ'l8I' 1983 

2. Jalna-Khamgaon 1990 

4. Gondia-Chandafon (242 kms.) 

5. Oaund-Baramatoi (42 kms.) 

6. Miraj-Kurduwadi-Latur and its 
extensIOn to Latur Road (359 kms.) 

7. Solapur-Gadag (38 kms in 
Mahgarashtra) 

(b) The sections likely to be CO"llieted 
during 1993-94 are as under:-

(i) Jalna-Parbhani (115 kms.) 

(ii) Parbhani·Puma (28 :;ms.) 

(iii) Nerul·Belapur (4.8. kms.) 

(c) Survey for Khamgaon.Jalana and 
Ohule-AmaJner have been carried OUL 

(d) The details 8J'8 as under;· 

Cost Rate of 

39 kms. As. 13.09 Negative 

155 kms. As. 133.00 Negative 

The survey repot1S have revealed that these projeds would be unremuneratiw In nature 
nd hence not being taken up. 

New eon.g. In DeIhl 

33. SHRI MADAN LAl. KHURANA: Will 
J. Minist.r of HUMAN RESOURCE 
EVELOPUENT be pleased to stale: 

(a) whether the anenUon of the 
\.owrnment has been «awn 10 the news-
3m regaRling requirement of colleges 

appearing In the NaY Bhara! Times dilled 
January 16y, 1993; 

(b) II so, the facts thereof; 

Cc) the number of new colleges opened 
in Deihl during the last three years and the 
nurrf:)er of coIIegeSctosed doWn so far, year-
wise; and 
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(d) the number of colleges proposed to Ca) whether the Union Govemtn61'1t 

be opened during the Eighth Plan and the proposed to set up a national Research 
number out of them opened so far til dale? Center for Palm Oil; and 

THE DEPUTY MINISTER FOR 
EDUCATION AND IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
DEPARTMENT OF EDUCATION AND 
DEPARTMENT OF CULTURE (KUMARI 
SEWA): (a) Yes. Sir. 

(b)AccordiIgto1helnformatlonfumlshed 
by Delhi Administration. they have not yet 

• conducted any study regarding the number 
of colleges requirecltobe opened by the year 
2010. However. the University of Delhi has 
Informed that they have worked out the 
projected number of students which would 
be eligible for admission to various 
undergraduate courses In the University upto 
the year 201.0 and the VIca-Chancellor has 
addressed 8. the deans and Heads of 
Depatlments to have more Clatalled and 
Intensive future -oriented exercise on the 
state of pedagogy. curriculum and I'8I8aI'Ch 
In the Departments with an eye 10 the future 
potential 'or deYeIopment. 

(c) Three new coIeges were opened 
during the 1ast three years and no college 
was closed down during this period. 

(d) DeIhl AdmInistration has proposed 
to open for CoIeges during the Eighth Plan 
period. However. no college has so tar been 

• opened during this period. 

(English) 

National Rneerch Cent .. for PIMI on 

34. SHRI K.H. MUNIY APPA: 
SHRIMATI CANDRA PRABHA 
• URS: 
SHR1 B. DEVARAJAN: 

WI. the Minister of AGAICUl TURE be 
pleased to Ita": 

(b) If so,the details and location thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ARVIND NETAM): (a> Yes Sir. 

(b) A Site Selection Team has been 
constituted by the Indian Council of 
Agricultural Research to identify a possible 
sites for establishment of the Center. The 
States ." Andhra Pradesh. Kanataka, 
Maharashtra. Kerala and Tamil Nadu haVE 
been selected by the team for a visit beforE 
recommending a suitable location. 

FCI OffIce In OrIssa 

35. SHRI ARJUN CHARAN SETHI: WtI 
the Minister of FOOD be pleased to Slate; 

(a> whether the procurement of rice bl 
the Food Corporation ot India In the States 0 
the Eastern Region particularly In Orissa i! 
mdI below the target during 1992-93; 

(b) • so. the reasons therefor; 

(c) whether the Government propose t· 
set up more godowns 01 F .C.I in Orissa 10 
storing of procured rlce in the Region; an-

(d)' so. the details thereof and if not. th 
reasons therefor'? 

THE MINISTER OF STATE OF rn 
MINISTRY OF FOOD (SHRt KALP NA T1 
RAI): (a) and (b). Rice Is collected In the forr 
of levy from rice millersldealefs and depe nc 
on the quantum of paddy purchaSed t 
them. No targets. as such, can be fixed f( 
procurement of levy rice. 

In the current kharif markeling sease 
1992-93. a quantity of 2.24 lakh tcones ( 
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rise has been collected under levy as on 
19.2. 1993 in Orissa. 

(c) and (d). During the 8th plan period, 
Food cOrporation of India has a tentative 
proposal to construct 45, 000 tonnes of 
additIonaJ storage ~ in Orissa. 

: Education IIlnlster'. Conference 

36. SHRI RASI RAY: 
SHRI MATI GEETA 

MUKERJEE: 
SHRI VUOY KUMAR YADAV: 
SKtI SHRAD DIGHE: 
DR. D. VENKATESWARA 

RAe: 
SHRI SANAT KUMAR 

MANDAL: 

WiltheMinisterofHUMANRESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the Government held a 
,-".eting of the State EducaUon Ministers on 
February 1, 1993; 

(b) if so, the outcome of the discussion! 
delberalions hEHd at this conference; and 

(c) how the Union government propose 
to ~nt those racommendations? 

THE DEPUTY MINISTER FOR 
EDUCATION NolO IN ll£ u..ISTRY OF 
HUUAN RESOURCE DEVELOPMENT 
OEPARTUENT OF EDUCATION AND 
DEPARTMENT OF CUlTURE (KUMARI 
SEUA): (a) Yes, Sir. 

(b) and (c). AI. Its naetIng held on 30Ih 
1nd31 stJanuary. 1993.1he National Steering 
Cornrtin8e .. T up by the MInistry of Human 
Resource dlWel~ to review school 
Iel1booka ....... standpoint of national 
inlergratton ,_ made suggestions 10 keep 

textbooks fl'88 from cornmlnal and antI-
nati$>nalinfluences. Tha raportofthe National 
Steering Committee with Its suggestions 
was discussed in the Conference held on 
1.2. 1993andas perthedecision taken in the 
Conference the Commltees' report has 
been sent to the StateslUTs for their views. 
which are awaited. The Conference has 
recommended a plan of Action both tor the 
Central Government and StatefUT 
Govemments with required constitutional 
and legal authority. Further action would 
depend on the views of the StatesIUTs wlUt 
reference to the suggestions made by the 
National Steering Convnittee. 

Fertilizers Prices 

37. SHRI PRAFUL PATEL: WII the 
Minister of AGRICULTURE be pleased to 
state: 

(a) whetherthe Govemmellt h,;lw made 
any assessment from agriculturists on the 
impact on consumption of fertilizers atterthe 
decontrol of the prices of fertUizers; 

(b) if so. the details thereof; a,ld 

(c) if not, whether the GoYemment 
propose to make soch a study to ensure that 
crop proctuction does not dwkde? -THE MINISTER OF STATE IN THE 
MINISTER OF AGRICULTURE (SHRI 
ARVIND NETAM): (a> to (c). Decontrol of 
fertUizer w.e.f. 25.8.92 has IIffeded the 
lertllzer consufl1)tion onty during the Rabbi 
season. According to the talnt assesamenI 
In consultation wfth State GcMtrnnw1lS and 
Fertilizers Industry. the con.umptlpn of 
Nitrogenous fertilizers has gone. up while 
that of potassic and phosophatJc f8ltllzer 
has decreased cofT1*8d to the prevIouI 
RabI season In 1991. 
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..... lVetlon of Berth. for Senior 

CHlzen. 

38. SHRI ANAND RATNA MAURY A: 
Wliithe Minister of RAILWAYS be pleased to 
!'itate: 

(a) whether olet aged persons have to 
face Inconvenience In . traveling on upper 
berths In trains: 

(b) If so, whether the Government 
propose to reserve lower berths for them; 

(c) if not, the reasons therefor, and 

(d)thefaciltiHprovidedtoseniorcltizens 
in this regard at present? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K.C. 
LENKA): (a) Yes, Sir. 

(b) to (~). Persons of 60 years and 
above are allotted lower berths If available at 
the time 01 seeking I'85arvation, even It no 
specific request for a lower berth Is made in 
the requisition form. 

Vice Chancellors In Indian Unlv.raltl .. 

39. SHAI CHETAN P.S. 
CHAUHAN: 

SHRI N.K. BAllY AN: 
SHRI RAJENDRA KUMAR 

SHARMA: 

WIIttle Minister of HUMAN RESOURCE 
, DEVELOPMENT be pleased to state: 

(a) whethttr the Government have 
constituted a conYniltee tor the selection 
and S8CUfIy 01 the tenure 01 Vk::e-ChancelkW'S 
in Indian UnivetsIIeI; 

(b) whetherthecommllee has submitted 
ls report: 

(c)1f so, the main recommendations 
made by the.committ't,9: and 

(d) the steps being taken to irrl>'ement· 
those recommendations? 

THE . DEPUTY MINISTER OF 
EDUCATION AND CULTURE IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (DEPARTMENT OF 
EDUCATION AND DEPARTMENT OF 
CULTURE (KUMAR' SEWA): (a) to (c). 
According to the information furnished by 
University Grants Commission, ttJe 
Commission had appointed a Committee, in 
September, 199' under the Chairmanship 
of Prof. Ramlal Pari<.h. Vice-ChanceRor, 
Gujaral. Vldyapith, to make 
recommendations regarding the procedUre 
for appo!n1ment of Vic:e-Chancelors of Indian 
Unwe~n~s. The mam ~nvne~ns 
made by the Committee in this regard are as 
under:- . 

1 . The Vice Chancellor should be a 
person with vision and qualities 

. academic leade~hip with ability for 
administration. 

2. The Vice-Chancellor should be 
appointed solety on academic 
considerations. . 

3. The selection of VIC8-Chancellor 
should be through proper 
identification of a panel of names 
(3-5 persons) by a Search 
Committee. 

4. The term of office 01 the VIC8 -
ChancefJor should be five years to 
be prescribed in the statues and he 
should be ellg" for appointment 
for a second term upto the age ot65· 
)'8a~ In the same or another 
uMwaty. Appointment beyondthe 
age of 65 years could be in 
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specialised institutions in Honorary 
capacity. 

5. The Vlce-Chancellorshould not be 
removable bytha Chanc:ellorexcepl 
through a notice served by the 
Chancellor stating the. specific 
grounds Or the charges which have 
been established against hlm'her, 
after a proper enquiry by a sitting or 
retired Judge of a High Court or 
Supreme Court, in which he/she 
was been given an opportunity of 
being heard in accordance with the 
well established principles of natural 
justice. 

6. When a te"llOrary vacancy in the 
offICe ofthe VIC8-Chancelloroccurs. 
the senior not pro-Vtce-Chancellor 
will officiate as Vice-Chancellor. 
Where, however, there is no Pro-
Vice-Chancellor the senbr -most 
dean. ProfessorwUlofficials as VICe-
Chancellor. 

(d) The matter is under consideration of 
the UGC. 

[ TtanSlation) 

Train Accidents on Northern 
Railway 

40. SHRI SANTOSH KUMAR 
GANGWAR: 

SHRI RAJENDRA KUMAR 
SHARMA: 

. 
Will the Minister of RAILWAYS be 

pleased to state: 

(a) whether a nurrber of train accidents 
have taken place in Moradabad Division of 
Northem Railway during the last three rromhs: 

(b) if so. the d9tails thereof and the 
• outcome of the inquiry conducted about the 

trainaocldents occurred near Munda Pondey 
. Station of Division; 

(c) the main causes of the accident; 

(d)the action taken against the persons 
found responsible therefor; and 

(e) the amount given as cof'll)8nsation 
to the families of the persons killed In the said 
accident? . 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K.C. 
lENKA):(a) Three accidents have occurred 
on Moradabad Division during the last three 
months. 

(b) to (d). The brief details of these 
accidents are as under:-

(i) On 22.11.92, 3010 On. Dehradun-
Howrah Express collided with a derailed 
wagon of Up E/CRT Special between 
Muzzampur Narain and Chandok, stations 
on Najibabad-Laskarsection. 7 persons were 
killed and 6 others injured. 

(ii)On 15.12.92,2450. Dn. Sarju..Jamuna 
Express dashed against two buses at manned 
level crossing gate No. 404-B between 
Mundapande and Rampurhat stations on 
Moradabad-Bareillysectlon. 13 persons were 
killed, 14 were hurt grievously and 29 
sustained Simple injuries. 

(iii) On 24.12.92, 4230 On. lucknow 
Mall overshot the Outer and Home Signals of 
Mundapande station on Moradabad Division 
and collided in the rear of stationary 4266 On. 
Dehradun-Varanasl Express, resulting in the 
death of two passengers and Injuries to 9 
persons • . 

The Commissioner of Railway Safety. 
Northern Circle, is inquiring Into aU the three 
cases and his final reports are awaited. The 
action against the persons found responsible 
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for theSe accidents will be taken on the 
outcome of the final reports. 

(e) No cof1l>8nsation has been paid. 
However, an amount of Rs. 89,000/- has 
been paid as ex-gratia. 

Production of Potatoes In U.P. 

41. SHRI RAM PUJAN PATEL: Will the 
Minister of AGRICULTURE be pleased to 
state: 

(a) the total quantity of Potatoes 
produced in Uttar Pradesh; 

(b) whether large quantity of potatoes 
rot every year due to inadequate storage-
capacity; 

(c) whether there is any proposal to set 
up a storage unit in Allahabad for the benefit 
of potato growers; 

(d) if so, the details thereof; and 

(e) if not, the steps proposed to betaken 
to protect the farmers from the loss in this 
regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ARVIND NETAM):(a) A quantity of 61.70 
lakh tonnes of potatoes was produced in 
Uttar Pradesh during 1991-92. 

(b) There is no report of rotting of potatoes 
form Uttar pradesh. 

(c)to(e). There is no proposalfor setting 
up a cold storage unit In Allahabad with the 
Ministry of Agriculture. However, there are 
already 6 cooperative cold storages in 
Allahabad district having a capacity 0' 30.000 
tonnes. 

(English1 

Distribution of Flour 

42. SHRI RAMASHRA Y PRASAD 
SINGH: Will the Minister of CIVIL SUPPliES. 
CONSUMER AFFAIRS AND PUBLIC 
DISTRIBUTION be pleased to state: 

(a) whether the Govemment have any 
proposal to distribute flour through PDS 
instead of wheat to consumers; 

(b) H so, the details .thereof; and 

(c) If nQt, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES. 
CONSUMER AFFAIRS AND PUBLIC 
DISTRIBUTION AND MINISTER OF STATE 
IN THE MINISTRY OF COMMERCE (SHRI 
KAMAL UDDIN AHMED): (a) to (c). The State 
GovemmentslUT. Administrations have been 
advised to distribute whole meal atta out of 
the wheat meant for distribution under the 
Public Distribution system at controlled prices 
after allqwing reasonable charges for 
conversion and handling against the 
entitlement of consumers. 

National Commission for Women 

43. SHRIMATI GEETA MUKHERJEE: 
Will the. Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) the number of cas~s of atrocities 
against women received by the National 
Commission for Women since its inception, 
State-wise; 

(b) the number of cases whether the 
guilty has been punished, State-wise; 

(C) whether any such case has been 
referred to State Governments: 
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(d) if so, the deta::S with I'8sults thereof: 

(a' whathar tha Commission is 
~ng to place the report of its 
adivilies and action taken raports on the 
table of the House: and 

(1) I so. the time by which it is likely to be 
placed'? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (DEPARTMENT OF 
WOMEN AND CHILO DEVELOPMENT) 
(SHRNATI BASVA RAJESWARI): (a) A 
statement gMng the information is annexed. 

(b) to (d). AI casas 01 atrodties received 
in the Commission haw been referred as 
provided under Sec:::tion 10 of the National 

. Comrrission 'or women f.d.. 1990. to the 
appropriata authorities inctuding Stata 
Gowrnment. to t-. action against the guilty 
after observing CUt processes of taw. 

(a) to (fl. As provided under the NatiOnal 
~lorWQfT8f\Ad. 1990. theCentr.ll 
GoYemmen! is requinM:J to lay in the annual 
Report 01 the Commission as soon as may 
be. attar it is raceNed. beIOftt each House of 
Patiament. 

STA TEIEJfT . 

lJeUJis 01 AIIII'(JtKJ Cases 01 Atnd_ 
RBc:sived in rite NiIIioAaI Conmission for 

, Women 

1. 

2. 7 

3. 3 

4. &,mar Pradesh 7 

5. Haryana 5 

6. TamiiNadu 7 

7. Orissa 24 

8. Maharashtra 8 

9. Chandigarh. Punjab 8 

10. Gujarcd 2 

". Rajasthan 7 

12. Goa 

13. Andhra Pradesh 2 

14. Kerala 4 

158 
Theft from Foresta 

4<4. SHRI PRAKAsH V. PATIl: Wdl the 
Minislerof ENVAONMENT AND FORESTS 
be pleased to stale: 

(a) whether theft cases of ganatiel 
species from the Indian Forests are on the 
ina8ase; and 

(b) the legislaliYe and admimstrative 
rneasut8S being taken to present such thefts? 

THE UtNlSTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI KAMAl NATH): (a) While 
occasional cases of species theft come to 
the notice 01 Central Government. Stat. 
Wddlle Authonhes have not reported any 
general 1t'IC1'8" In the ancidence of such 
rhefts. 

(b) LegISlative and admlnistraltve 
nwasUnt$ beang taken by Government to 
pntveot sueh thefts are as under: 
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. The Indian Forest Ad. 1927 has authorities is being taken in I. 

II. 

ii. 

iv. 

v. 

vi. 

vii. 

viii. 

been amended from time to time in apprehending the poachers and 
order to keep the threat of then of illegal traders. 
forestry species and forest prodUds Scrap Dlspo ... 
under control. 

The Wildlife (Protection) N;t was 
passed in 1972 and has been 
amended time to time and a 
cof11)l'8hensive amendment was 
brought about 1991 In order to 
make the law more stringent and 
deterrent forthieves and smugglers. 

International trade in endangered 
species of plants and animals and 
attidas made thereof. is regulated 
under the provisions of the 
Convention on International Trade 
in Endangered Species of Wild 
Fauna and Flora (CITES). 

A natwoltt of 42 1 wiIdII~ sanduaries 
and 75natitlnal pa1ttsCOllWing42% 
of the geographical area of the 
country. has been set up tor 
conservation of wild flora and fauna. 
Financial assistance is provided by 
the Central Government tor 
development of national paltts and 
sanctuaries. 

Special schemes for protection and 
conservatIOn olligers and e68phants 
are belng if11)lerrented. 

A system of cash rewards has 
been introduced for getting 
intelligence about poachers and 
!legal traders. 

Raida ant ce Tied out by the Wild lie 
Authorities whenever Information 
of illegal trading in M~ 
parts. is received. 

Cooperation of Cust0m5. Revenue 
Intelligence C0a5t Guard andAnny 

45. PROF. MAlINI BHA n ACHARA YA: 
Win the Minister of RAilWAYS be pleased to 
state: 

(a) whether the Railways have set up a 
special group to look into the ways and 
means for disposal of scraps generated by 
the department's wolttshops, track renewals 
and rolling stock; 

(b) if so, details thereof; 

(c) whether the said cen has submlaed 
its reports; and 

(d) • so, the details thereof and the 
action to be taken thereon? 

TIE MINISTER Of STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K.C. 
LENKA): (a) A Scrap Management Group 
has bean set up In the railway Board to 
monitor cisposal of scrap. 

fb) The Group COfT1)rises of senior 
officers of cMferent Oiredorates and IS headed 
by Adviser (Stores), Raitway Board. 

(c) Performance is regularfy rtMewed 
and Minister lor Railways apprised thereof. 

(d) As a resul of systematic monilGring 
and drive the performance in the field 01 
disposal of scrap andconsaquant realisation 
01 revenue therefrom has improved 
considerably. 

Agricultu .... Development In Coalal 
A ..... 

46. SHRI SUOHIR SAWANT: Wil1he 
Minister of AGRICULTURE be pleased 10 
state: 
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(a) whether there is any programme for 

agricultural development in the coastal and 
backward districts; 

(b) if so, the details thereof; 

(c) whether there is any coordination 
with the department of bio-technology for 
development of better varieties of seeds and 
other horticulture products in this regard; 
and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ARVIND NETAM): (a) and (b). Most of the 
Crop Production Oriented Programme have 
been extended in all the districts of identified 
States which include coastal areas and 

,backward areas also. Under these 
programmes incentives are being provided 
to the farmers for use of critical inputs and 
adoption of newer technology. 

Under the National Watershed 
Development Projeci for fainfed areas, it is 
proposed to lake up one watershed districts 
for Integrated Agricultural Development in 
the coastal areas during the 8th Five year 
Plan in the States of Andhra Pradesh. Gujarat, 
Katnataka, Kerala. Orissa, Tamil Nadu and 
West Bengal. 

(c) and (d). The Department of 8io-
Technology has consLtuted an Expert 
Committee and Task Force for ensunng 
appropriate coordination and implementation 
of the project. They have also set up a Task 
Force on Horticulture and Plantation Crops, 
etc. Recently. Programme using tissue 
culture techniques have been started in 

,mango and citrus. During 1992-93. 
Department of Bio-Techno!ogy (OST) has 
offered financial sup::>ort to ICAR for some of 
the programmes on biotic stress in Crops like 
rice. chick-pea, pigeon-pea. sugarcane and 
groundnut. 

[ Translation) 

Assistance from Germany 

47. SHRI KESRI LAL: Will the Minister 
of ENVIRONMENT AND FORESTS be 
pleased to state: 

(a) . whether Government recieved a 
proposal from Germany to provide assistance 
for making water of Narmada river pollution 
free; 

(b) if so, the details thereof and the 
reaction of the Government thereto; 

(cl whether Germany has offered some 
other proposals to check the environmental 
pollution: and 

(d) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI KAMAL NATH): (a) to (d). 
Germany has indicated a interest in assisting 
the National River Management Plans with 
specific reference to the Damodar River, in 
Bihar and West Bengal; and also for 
implementing clean technologios in coal, 
mining and steel sectors. 

[English) 

Dues from N.T.p.e 

48. SHRI AMAR ROYPRADHAN: Will 
the Minister of RAILWAYS be pleased to 
state: 

{a} the amount which the Railways have 
yet to recover from Electricity Boards or 
National Thermal Power.Corporation as on 
December 31. 1992 year-wise and zonal 
railway-wise; and 

(b) the steps being taken 10 recoverlhe , 
amount? 
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THE MINISTER OF STATE IN THE [Translation) 

MINISTRY OF RAILWAYS (SHRI K.C. 
LENKA): (a) The Information Is being Conversion of Mansl-ForbesganJ 
collected and will be laid on the table of the Railway Line 
House. 

(b) State Eledriciiy Boards, Delhi Electric 
Supply Undertaking and National Thermal 
Power Corporation have been repeatedly 
requested to clear the outstanding dues. It 
has also been decided to recoverfrom Central 
Plan Assistance to States an amount of 
Rs.308.0S crores outstanding from State 
Electricity Boards as on 30.11.1991 in four 
equal annual instalments. Compulsory 
prepayment of freight has also been enforced 

, selectively in respect of some State Electricity 
Boards. 

Mexican Beetle of Sunflower Oilseed 
Plants 

49. SHRIMATI KRISHNENDRA KAUR 
(DEEPA): Wi.llthe Minister of AGR ICUL TURE 
be pleased to state: 

(a) whether Mexican beetle has poised 
a serious threat to the sunflower oilseed 
plants; and 

(b) if so, the steps taken by the 
Government to protect the sunflower plants 
from the beetle? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ARVINDNETAM): (a) No, Sir. However, only 
stray incidences of feeding by the beetle on 
sunfJowerfieldsclose to Parthenium infested 
areas have been reported from Kamataka., 
The larvae of the beeUe otherwise, are 
incapable 0' feeding, surviving and 
developing on the flower plants. 

(b) Further research is being carried out 
on the feeding behaviour and chemical 
constituents' 0' the plants responsible 'or 
host selection and survival 0' the beetles. 

SO. SHRI SURYA NARAIN YADAV: Will 
the Minister 01 RAILWAYS be pleased to 
state: 

(a) whether the Govemment propose to 
covert Mansi-Saharsa-Forbesganj metre 
gauge line on North Eastern Railway into 
broadgauge; 

(b) if so, whether the said project is 
being included in the Eighth Plan; 

(c) if so, the time by which the work on 
the said project is likely to be started; and 

(d) the details in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K.C. 
LENKA): (a) No. Sir. 

(b) to (d). Do not arise. 

Improvement In catering Services 

51. SHRI RAM VILAS PASWAN: Will 
the Minister of RAILWAYS be pleased to 
state: 

(a) whether the Government have 
received complaints in regard to the poor 
quality of food being served by Railways; 

(b) if so, the details thereof: and 

(c) the steps being taken by the 
Government to imprcve the standard of 
food? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K.C. 
LENKA): (a}to(c).Somecol1l>laintsrelating 
to quality of food including non-usage 'of 
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standard raw materials, non-supply of (b) The total amount paid as 
drinking water with meals, indiHentnt quality COfIl*'S8lion in such cases come to As. 
oftea-caftee In thermos, haYe been received. 73,526I-during 1992 and Rs. 67.9171- during 
HoWfMM', coostant endeavours ara being 1992. 
made by the Railways to i~Y8 the quality 
of food and catering services at the stations 

. as well as on the trains. To this effect. close 
monitoring is being done and inspectionsar. 
being conducted frequently by Officers and 

, Inspec_tors at various levels and suitable 
determent and corrective action is taken 
against those found guilty. This in is on-going 
and continuous process. Measures taken! 
proposed to be taken in this regard include 
use of standard raw materials, use of modem 
kitchen appliances. training to catering staff. 
frequent inspections and seleclive 
introduction 'of Mini-Pantries etc. 

eo"",.,.....on to Consumers 

52. SHR\ S/l.lRAJ P ASS\: 
SHR\ RAMKR\SHNA 

KuSMARIA: 

Will the Minister of RAILWAYS be 
pleased to state: 

(a) the number of cases in which the 
consumer courts have diAlded the Railways 
to make refund and to provide <:Qn1)ensation 
to the consumers during the last two years. 
year-wise; 

(b) the total amount paid as 
co~nsaIion in such cases during the above 
period. year-wise; and 

(c) the number of cases in which 
cof1l)ensatlon has not so tar been paid and 
the reasons therefor? 

THE MINISTER Of STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K.C. 
LENKA): (a) The Consumer Courts had 
directed the Railways to make fefund and to 
prov\de cofl'4)ensation in 75 cases during 
'99' and in '93 cases duri~ '992. 

(c) The compensation has not been 
paid so fat in 72 cases as the Railways have 
gone in appeal. 

[English] 

Devetopment of Sports In Ortssa 

53. DR. KARTIKESWAR PATRA: Will 
the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to stale: 

(a)tha amount spent on varioussc:hetNS 
by the department of spons in each district of 
Orissa during each of the last three~; 

(O) \he detai$ ot achievement d \h8I8 
Schemes; 

(c) whether the Government are 
considering 10 start any special programme 
'or the promotion of sports and devetopment 
ot young talents in Orissa; 

(d) if so. the details thereof; and 

(e) if not. the reasons therefor? 

THE ~TER OF STATE ~ THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT AND MINISTER OF 
STATE IN THE MINISTRY OF 
PARlIA.MENT ARY AFFAIRS 
(DEPARTMENT Of YOUTHAFFAJRSAND 
SPOR!&JSHR' MUKUl BAlKRJSHNA 
WASNIK): (a) District-wise details of Central 
assistance sanctioned to the Government of 
Orissa fO( development of sports during the 
last three years under the various Schemes 
of this Department are attached. 

~) Oe\ab 0\ \he achie'lemen\s. unOet . 
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each Scheme have been shown in colurm 5 Project Development Area Centres have 
of the staten;tent enclosed. been approved. out of whi::h one at 0her*anaI 

(c) to (e). For promotion and 
Development of Sports in Orissa. ~ Sports 

has started functioning from March. 1992 
and the second at Phulbani is likely to stan 
functioning in the year 93-94. 
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Agricullural University In ........ foundation stone 01 the uniwrsly has been. 

laid on the 18th FfIbnay, 1993. 
54. SHRI CHmA BASU: Will the 

(a) whelherthe Govemment hllweunder 
lis consideration a proposal to .. ..., an 
AgricuIIuraI.University at If1l)haI wilt the 
special stress on the tea cultivation; and 

(b) I so, the steps taken or ptopoMd to 
be taken in this regard? 

THE MINISTER OF ST.ATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ARVIND NETAM): <a) Sir, A Central 
Agric:uIurai University is being set up at 
~ but it is an Agricultural University 
wIh no special Slress on tea cultivation. 

(b) The Central Agricultural University 
Act for establishing the university has came 

" into force from the 26th January, 1993. The 

SancluarylNational Park 

Kaziranga N.P. 

Ra;iv Gandhi WiJdIife Sanduary 
(Orang) 

laokhawa 

OIher Poc:kers 

Environmental Project SUbmitted by 
Gujanlt 

56. SHRI HARtH PATHAK: Will the 
MinistMot ENVIRONMENT AND FORESTS 
be pleased to Slate: 

(a) whether the Government of Gujarat 

55. SHRI PROBIN DEKA: Will the 
.. ·.IBrut ENVIRONMENT AND FORESTS 
be p ..... d to st ... : 

(a) whether an intensive rhinoceros 
census in althe sanctuaries of the Assam 
hasbeen~;and 

(b) if so, the outcome thereof? 

THE MNSTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI KAMAL HATH): (a) and 
(b). Census of Rhinoceros was conducted in 
at the sanctuaries of Assam during 1989. 
During 1991, however, census has been 
conducted Only in Kaziranga National Park 
and Rajiv Gandhi Wildlife Sanctuary. The 
detaits are as below:· 

Rhinoceros Population 

1129 

79 1901 Census 

65 

03 

85 1989 Census 

40 

has submilted any project for i"1>rovement 
01 environment of Ahmadabad City, 
Gandhinagar and tor pollution control in 
Industrial areas to the Union Govemment; 

(b) if so, the details thereof; and 

(c) the action taken by \tl8 Government 
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THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI KAMAL NA TH): (a) to (c). 
A scheme for installing common effluent 
treatment plants in clusters of sman scale 
Industries In Gujarat is under If1l)Iementation. 

• In this scheme, proposals havabeen received 
from five industrial clusters In Gujarat. These 
are located in Vapi, Ankeleshwar, Sachin, 
Sarigam, and Panoli. Government of India 
had released the first installment of subsidy 
amounting to Rs. 75 lakhs as subsidy as a 
matching contribution to the amount released 
by the State.Government. 

(2) 

(3) 

of direct economic benefit roost be 
subordinated to this principal aim. 
Besides, there are specific 
provisions to regulate grazing, 
control of fire and encroachment. 

The Govemment of India have been 
providing Central assistance to 
State Governments for 
conservation of forests under the 
Scheme • Development of 
Infrastructure for Protection of 
Forests against Biolic Interference-. 

The Govemment of India have also 
issued a circular on 1 st June, 1990 
to encourage people's act;". 

(TransJalion) participation in developmenl and 

Con .. Natlon and Development Forests 

57. SHRJ BHERU tAl MEENA: 
SHAJ JANGBIR SINGH: 

Win the Minister of ENVIRONMENT 
AND FORESTS be pleased to state: 

<a> the measures takenlproposed to be 
taken to stop illegal felling of trees and for 
conservation and development 01 forests; 
and 

(b) the amount allocated to the State 
during each of the last three years and 
earmarkedforthe Eighth Plan therefor, state-
wise? 

THE MINISTER OF STATE OF THE 
MINISTRY' OF ENVIRONMENT AND 
FORESTS CSHRI KAMAl NATH): Ca> The 
Government of India has taken a number of 
steps to stop Illegal felling of trees and 10 
conserve forests; 

(1 ) The National Forest 'POIicy 1988 
lays emphasis on environmental 
stability and maintenance 01 
ecological balance. The derivation 

. protection of degraded forests. 

(4) Guidelines have been issued to 
StateAJT Govts from time to time 
for protection of fOl8SlS. Some 01 
these guidelines are given beIow:-

<i> 

(II) 

(iii) 

(5) 

To avoid felling of natural 
forests and where such 
feelings are inevitable for 
restoration of crop or other 
silvicuftural consideration, ~ 

should be restricted to an 8r82 
not exceeding 10 hectares if 
the hills and 25 hectares in thE 
plains. 

To consider banning of f~ 
of green trees in the hills abovE 
'000 metres, at least 'or somE 
years. 

To set part 4%of geographica 
area as protected area unde 
Wildlife Sanduaries, Nationcl 
Parks. and BiospherE 
reserves. 

The Central Government have alS( 
been encouraging WOO( 
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.4bstitution by suitable alternative 

materials in packlng cases, railway 
sleepers, furniture andconstrudion 
wor1(s. 

(6) A massive programme of 
afforestation is being pursued under 
20-Point Programme. 

(b) The Central Government has 

provided financial assistance to StatelUnlon 
Territory Governments under the Scheme ' 
Development of Infrastructure for protection 
of Forests Against Biotic Interference'. This 
.Scheme has been transferred to State Sector 
w.eJ. 1.4.1 ~92 as perthe decision of National 
Development Council. The assistance given 
to the StateAJnion territory Governments 
during the last three years is given in attached 
Statement 

STATEMENT 

S.No. Name of the State 

1 2 

1. Andaman & Nicobar 

2. Andnra Pradesh 

3. Assam 

4. Bihar· 

5. Gujarat 

6. Goa 

7. Haryana 

8. Himachal Pradesh 

9. Kamataka 

10. Kerala 

11. Madhya Pradesh 

12. Manipur 

13. Ueghalaya 

14. Mizoram 

15. Orissa 

Released in 
1900-91 

3 

2.90 

9.655 

7.90 

1.59 

3.48 

52.285 

11.31 

5.875 

10.00 

Released in 
1991·92 

4 

5.0 

12.70 

15.40 

12.3984 

12.50 

3.894 

2.50 

17.60 

10.00 

22.82 

5.37775 

1.00 

10.79 

48.00 

Released in 
1992-93 

5 

5.0 

12.70 

15.40 

12.40 

12.50 

3.90 

2.50 

17.60 

10.00 

22.82 

5.40 

1.00 

10.00 

48.00 
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S.No. Name of the State Released in Released in Released in 
1990·91 1991·92 1992·93 

1 2 3 

16. Punjab 12.50 

17. Rajasthan 

16. Sikkim 

19. Tamil Nadu 40.00 

20. Tripura 3.35 

21. Uttar pradesh 18.42 

22. West Bengal 

23. Jammu and Kashmir 

24. Arunachal Pradesh 6,25 

25. Oadra and Nagar Haveli 

26. Nagaland 

1.85.21500 

[English) 
Research Project on Pearl Millet 

58. SHRI ANNAJOSHJ: Will the Minister 
of AGRICULTURE be pleased to state: 

(a) whether Headquarters of All India 
Coordinated Research Project on Pearl Millet 
(Balara) has been shifled from Pune 
(Maharashlra) 10 Rajasthan; 

(b) if so. the reasons therefor; 

(c) whether any Committee constituted 
, In the maner; and 

(d) If so, the recommendations thereof? 

4 5 

15.00 15.00 

3.50 3.58 

4.93375 4.95 

7.92 7.92 

11.43 11.43 

34.78 24.78 

5.747 5.75 

13.53 13.53 

6.25 

4 12 

8,00 

2.76.82.065 2.95.2500C 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGR!CUL TURE (SHRI 
ARVINO NET AM): (al Yes. 5 r. 

(b) To strengthen the research ~ase ir 
Rajasthan. the malor bajra grOYNlg state. 

(e) Yes. Sir. 

(d) The Committee Inler·a~:a made :'l{ 

following major recomme'lOal;ons. 

i) To Intenslf~ researc~ soJppOit 
Rajasthan. 

ii) MalO research centre shcul(J !), 

establishedprelerablyat Mander; Raj<ls:t'<i; 



243 WtIfen AnsMHS 
with adequate funds. 

FEBRUARY 23. 1993 

i) To establish an off-season nursery at 
Banswara. Rajasthan. 

Iv)ZonaI cooRfinalOr to be Jocaied al 
Mandota should cooninaIe and monitor 
reseaR:h activities for aridIsemi-arid zone. 

v) Project Cooninalor wi! cOntinue to 
be at Pun. and coordinate overall 
programme. 

(Transl;Dm) 

FPS In DeIhl 

59. SHRI NAWAl. KlSHORE RAJ: 
DR. CHlNTA MOHAN: 

Wi! the Minister 01 CIVIL SUPPlIES. 
CONSUMER AFFAIRS AND PUBLIC 
DISTRIBUTION be pleased to state: 

(a) the nutmer of FBi' Price Shops al 
xesent underthe PubIc OistrtMItion System 
n Delhi; 

(b)whelherequal rumber 01 c:onsurn8fS 
n registeNd with each of the Fair Price 
)hop; 

(c) if so, the number of ration cards 
dtached with each shop; 

(d) the monthly quota of food-grains 
;sued per hand underthe Public DistrIMion 
:ystem; 

(e) whether consumers have been 
etling their presai)ed quota during the last 
ix mooths; 

(f) If not. the reasons therefor; and 

(0) whetherthe GcMHnment propose to 
aease the quantity of supply to the Fair 

Price Shops to ensure availability of each 
item throughout the month? • 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVil SUPPLIES, 
CONSUMER AFFAIRS AND PUBLIC 
DISTRIBUTIONANDMINISTEROFSTATE 
IN THE MINISTRY OF COMMERCE (SHRI 
KAMAlUDDIN AHMED) (a) Deihl 
Administration has reported that thent were 
3516 fajr price shops CFPS) in Delhi as on 
31.1.1993. 

(b) and Ccl. No, Sir, However, on an 
average around 5000 cereal units are 
attached to a FPS. 

(d) to (g). Monthly aDocatlon of wheal 
and rice to the UT of Delhi during the last six 
months_fa 72OOOtonnesand20000tonnes 
respectively except In November, 92 and 
December, 92 when Rice allocation was 
18000tonnespermonth. Deihl AdmInistration 
has reported that ration card holders in 
Jhuggi Jhonpri and resettlement colonies 
ate given 8 kg. of wheat per adult per month. 
The quantity received from the Central 
Government is allotted to all the fair price 
shops broadly on a pro-rata basis, Allocation 
of PDScommodities is generally made taking 
into account the stocks un Central Pool, 
inter-se requirements of StalesAJTs seasonal 
factors etc. These allocations are 
supplemental of StatesJ\JT seasonal factors 
etc. These allocations are supplement in 
nature and is not intended to meet the entire 
requirement of any StatelUT. 

[English) 

Mitigation of Natural Disaster 

60. DR D. VENKATESWARA RAO: 
Will the Minister of AGRICULTURE be 
pleased to stat,,: 

(a)whelherthe Union Government have 
urged the scientists to prepare appropriate 
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ptOgIammBfarthe mItigaIlon and relief to the 
people IIffected by natural disaster like 
drought and floods; 

Cb) II so. w"ether any concrete 
, programme has been pntpared; and 

Cc) If so, the details th8f8Of? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE CSHR. 
ARVINO NET AM): Ca) Several scientific and 
technical Otganisations under the Central 
and Slate Governments are engaged in 
developing appropriate technologies for 
mitigation of impact of natural calanities, 

(b) and Ccl. Government of India have 
formulated a National Contingency Action 
Plan tofacililale launching 01 raliaf operations 
wlthcudelayin thewaka 01 naluralcalamities. 
The contingency Action Plan has identified 
the iniliatives required to be taken by various 
agencies in the wake of natural calamities, 

and has set down proceduras for extending 
relief to the people affected by natural 
disasters. • 

Conversion of 88ngalo .... ,., Railway 
Line 

61. SHRI C.P. MUDALAGfRIYAPPA: 
WiD the Minister of RAILWA VSbe pleased to 
state: 

/ 

(a) whethertheGovemment propose to 
convert the railway Une between Bangalore 
and Miraj into broad-gauge; and ~ 

(b) If so, the detals theraof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K.C. 
LENKA): Ca) Ves Sir. 

(b) Tentative plan forCOfl1)letion of the 
work, ~ubjed to avaiiabiUty of rasources Is as 
under:- • 

Bangalont- Arsikere 166km 92-93 

Arsikere - Chikjajur 114km '93-94 

Chikjajw - Hubli 189km 94-95 

Hubli - Landa 9(J(m 94-95 

~onda - Miral 188km 94-95 

Ring RaIlway In DeIhl diractions to use the ring railway; 

62. SHRI RAMESH CHAND (b) If so, whether there is any proposal 
TOMAR: to link these stations and to reactive and 

SHRI UAOAN lAl KHURANA: energise the ring railway in Delhi; 

Win the Minister of RAILWAVS be 
pleased to state: 

(a) whether t", railway station.. like 
Palam. SubzlMand Shahdara. Thuglakabact 
etc. are not connecled with the Ring RaHway 
thereby depriving the people living In those 

Cc) if so, the details thereof; and 

Cd) if not, the raasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRV OF RAILWAYS (SHRI K.C. 
LENKA): Ca) Subzi Mandi, Shahdra and 
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Tughlakabadarealreadyconnectedwlththe trains meant for long distance passengers. 
RingRailwaysuitableEMUservicesonthese The stoppage or these trains for daily 
corridors. However, palam Station is to commuters Is, therefore not desirable. 
connected. 

(b) to (d). There is no proposal at present 
to link Palam Station to the Ring Railway as 
it is on the metre gauge, and the section Is not 
electrified. As the Ring Railway is already 
functional, the question of reactivating and 
energising it d~s not arise. 

[Translation] 

EMU Trains behveen Farldabad and 
Deihl 

63. SHRI RAJENDRA KUMAR 
SHARMA: Will the Ministerof RAILWAYS be 
pleased to state: 

(a) whetherthere is ademandto increase 
the number of EMU trains between F aridabad 
and Delhi; 

(b) if so, whether the Government 
propose to irltroduce additional such trains 
from F aridabad or to provide stoppage of 
express trains like Malwa and Mahar-aushal 
Expresses at the station in view of heavy 
rush of passengers there; 

(c) if so, the time by which the proposal 
is likely to be implemented; and 

(d) it not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
f,1IN!STRY OF RAILWAYS (SI-l:il K.C. 
LENf<A): (a) Yes, Sir. 

(b) No, Sir. 

(c) Does not arise. 

(d) EMU and local trains are run in the 
section for daily commuters. Malwa and 
Mahakaushal Expresses are long distance 

Damage of Fruits and Vegetables 

64. SHRI RAMKRISHNA 
KUSMARIA: 

SHRI RAM SINGH KASHWAN 

Will the Minister of AGRICULTURE be 
pleased to state: 

(a) whether fruits and vegetables worth 
billions of rupees get damaged every due to 
lack of proper maintenance; 

(b) if so, whether the Government have 
chalked out any programme or formulated 
any scheme for providing proper storage 
facility with a view to protect the fruits and 
vegetables from such damage; and· 

(c) if so, the details thereof? 

THE MINISTER OF STA'j E·IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ARVIND NETAM): ;a) No survey has been 
carried out to asses the losses which occur 
due to damage of fruits and vegetables. As 
per rough estimates approximately 25 to 
40% of fresh fruits and vegetables produce 
is damaged annually. 

(b) and (c). The National Horticunure 
Board (NHB) in collaboration with the National 
Cooperative Development Corporation 
(NCDC) and National Bank for Agricwl:ure 
and Rural Davelopment (tJA8ARD) is 
implementing schemes for strengthening of 
post-harvest infrastructure of horticulture 
crops which provides short duration cool 
storag~-pre-cooling units. The NHB is also 
providing assistance for other post-harvest 
maintenance infrastructure of horticulture 
corps which provides short duration cool 
storage/pre-cooling units. The NHB is also 
providing assistance for other pos~-harvest 
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malntenanC8lnfrastructuresuchaspacklngf Presently, 1738 Blocks are covered 
grading and transportation. under the Rev8fT1)8d PDS. 

[English] 

~ Aev8mplng of P.D.S. 

65. SHRI ZAINAl ABEDIN: WiD the 
Minister 01 CIVil SUPPLIES, CONSUMER 
AFFAIRS AND PUBLIC DISTRIBUTION be 
pleased to state: 

(a) the extent to which the revarJl)ing of 
',PDS scheme has achieved success so far; 

(b) the number of identified blocks which 
• are likely to qe brought under the purview of 
this schernebythe end of the current financial 
year; and 

(c) thtt details of the requisite 
Infrastructure built up In those blocks? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVil SUPPLIES, 
CONSUMER AFFAIRS AND PUBLIC 
DISTRIBUTION AND MINISTER OF STATE 
IN THE MINISTRY OF COMMERCE (SHRI 
KAMAlUDDIN AHMED) (a) to (c). The 
Revamped Public Distribution System 
(RPDS) has been in existence for just over a 
year. As per reports received from the State 
GovemmentsIUT Administrations, 1 0121 fair 
shops have been opened and 261akhs ration 
cards Issued till 31 st January, 1993. Nearly 

, Rs. 8 emres for construction of god owns and 
about Rs. 6 erores for purchase of mobile 
vans Is being provided as financial assistance 
to StateslUTs In 1992-93. 

Many State Govcrnments/UT 
Administrations have made arr<.l!lgemcnts 
for delivery of PDS commodities at tho 
doorsteps ofthe fair price shops, Fair Shops/ 
Village level Vigilanco Committee hav'o bC)(,rl 

set up by State Govcrnmen!s/UT. 
Administration for monitoring tho supply and 
distribution of PDS commodities. 

[Tnrnslatlon] 

Pollution Control 

66. SHRt JANGBIR SINGH: 
SHRI PALA K.M. MATHEW: 
DR.P.R. GANGWAR: 
SHRI S.B. THORAT: 

Will the Minister of ENVIRONMENT 
AND FORESTS be pleased to state: 

(a) the main sources of air, water and 
noise pollution In the country; 

(b) the steps taken by the Govemment 
to check such pollution during the last three 
years; and 

(c) the success achieved in this regard: 

THE MINISTER OF STATE-QF THE 
MINISTRY OF ENVIRONMENT AN[ 
FORESTS' (SHRI KAMAL NATH): (a, 
Unstarred urban sewage, agricultural run 
oIf,lndustrial activities, and emissions from 
vehicles, are the main causes of air, water 
and noise pollution. 

(b) The steps taken by the Government 
in this regard are: 

i) Industries have been asked to .::ompiy 
with consent requlreme:1ts of the State 
Pollution Control BOGrds to I:mit the dlscMrge 
of effluents and err.:ssions to the SllpL.I.ltad 
standards; 

ii) Fiscal Incentives are provided for 
ins:::!:ation of pC!lut:on control eqUipment 
and 21so forthe shifting of poiluting indust~jes 
from congested areas; 

iii) Schemes have been initiated to give 
assistance to small scale industrial L:nits ior 
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Environmental guideline. have 
been evol~ed for siting and 
operation of industries. 

effluent tr8atment &nd adoption of clean (U) 
technology; 

Iv) Hetwort< of ambient air quality and 
amlent water quality monitoring stations has 
been strengthened; 

v~ EnvironnMtntal Audit has been 
Introduced In order to encourage waste 
mnimization and recycfing of waste among 

, industries; . 

Cc) There is a decreasing trend in the 
emissions and eddIuent form industries. 
particulartyform the Iatge and medium units. 

Pollution by CoIIIIndu8t ..... 

67. SHRI BHUBANESHWAR PRASAD 
MEHTA: WiD the Minister of ENVIRONMENT 
AND FORESTS be plfased to state: 

<a) whether the Government have 
conducted any survey regarding pollution 
being caused by the coal Industries In the 
country. particularly in Bihar; 

(b) if so. the details thereof; and 

(c) the measures taken by the 
Government to check this pollution? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI KAMAl NATH):.(a) and 
(b). A study on the poIution problems in the 
coaJ bel of Bihar hai been iniliated. The 
focus of the study is on the pollution caused 
by cool mines. coal washeries. cake ovens. 
brIqueIte and soft coke plants. . 

(c) The measurel taken by the 
Government to check the ~ 818; 

(i) EtIWnt and emIaion standaldl 
have been pr8IQ'I)Id under the 
Environment (Protection) Act, 
1986. 

011) FIscal Incentives are provided for 
installation of pollution control 
equipment and shifting of polluting 
industries from congested areas. 

(iv) A scheme has been initiated tor 
providing subsidy for dusters of 
small scale industries to set '\Ip 
convnon effluent treatment plants. 

The speda' measures taken by the 
Government to check pollution by coal 
industries in Bihar are: 

(i) Bharat Coking Coal Limited 
(BCCL). Central Coal Fields LImited 

. (CCL) and Eastern Coalfields 
limited (ECl) have taken up large 
scale tree plantation. The 
~nieS In the area have been 
directed to comply with the 
stipulated standards. 

(Ii) The District Administration of 
Ohanbad and Bihar State PoUutlon 
Control Board have jointly started a 
movement of • Greening Ohanbad". 

(iii) New project for coal mnes are 
cleared by the Ministry of 

. Environment and1=orests after the 
Project proponents have prepared 
a satisfactory mning plan. 

(N) Oil and grease content In efftuenI 
fromeoalmlneahubeen~ 
at 5.0 qa per lint due to Ioww 
carrying capacity of rIvw Damodar 

. as against altandard of 10 mg per .... 
(V) UNlX>halbeenconsuledtochalk 

our 11'1 8Ction plan for [)hanbM. 
Bokaro coal bell .... . 
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(vI) Fourmonltoring stations have been 
Nt"up to monhor air quality of the 
rwglon. 

[Englsh} 

Sample Survey Sch~ 

68. SHRI OSCAR FERNANDES: Will 
the Minister of AGRICULTURE be pleased 
to state: 

(a) whetherthe Union Government have 
initiated a Sample Survey Scheme for Milk. 

Egg and Wool; and 

(b) If SO, the details thereof State-wlse? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ARVIND NETAM): (a) and (b). Yes, Sir. The 
Union Govemment has been assisting the 
State Govemments on 50:50 basis and Union 
Territories on 100% basis In the conduct of 
satT1)1e surveyforthe estimation of production 
of milk, egg and wool. During the year 1991· 
92. the amount released to the various States! 
Union Territories is given In the attached 
statement. 

STATEMENT 

S.No. StateSlUTs. fRs. In LakflS) 

1. Andhra Pradesh 4.50 

2. ~nachalPradesh 0.75 

3. Assam 0.50 

4. Bihar 5.25 

5. Goa 2.00 

6. Gujarat 11.50 

7. Haryana 4.50 

.( HIf'nacMJ Pradesh 4.SO 

9. --lammu and Kashmir 4.65 

10. . I<arnaJaIw. 1.25 

11. ·Kenda 8.50 

12- Madhya Pradesh a.50 
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• &.No. • StatealUT .. (Rs. In LaJchs) 

13. MahanIshtra 5.50 

14. Man.,.,r 1.50 

15. Meghllaya 2.00 

18. MIzoram 3.50' 

17. NagaIand 1.50 

18. OrIssa 8.50 

10. P&qIb 1.00 

20. Rajal1h2l\ 11.25 

21. I TamBNadu 8.00 

22. T.;.ura . 0.50 

23. unar Pradesh 2.50 

"24. WestBengaJ 3.40 

25. SIckim 1.70 

UNION TERRITORIES 

26. A& N Islands 1.70 

27. Chand93rh 1.50 

28. Dadra and ~Jaga~ Ha"'eli 0.75 

29. Dt.'f:-:i 1.00 

2~ i. "k"!:ad .'iACp 1.50 

31. Po<:cficherry 1.00 
- .----. ------- -\ 

T~a1 112.70 --_. _ _ . 
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&tabII8hment of Krlahl VI.n --Stat-eslUT.....;_-.-------No-. -

tc.ndru Aasam 3 

69. SHRI GABHAJI MANGAJI 
THAKORE: 

SHRI BHOGENDRA JHA: 
MAJ. GEN. (RETD) BHUWAN 

CHANDRA KHANDURI: 
SMAI SUDHIR SAWANT: 

WW the Minister of AGRICULTURE be 
pleaSed to state: 

(a) the names of the places in each 
State where Krtshl Vigyan f$endras are 
propoI8d to be opened during 1992-93; 

(b) the number of proposals received 
from each State pending for clearance. 

(c) the cteps taken or proposed to be 
takenfortheirear1y ciearance and the cr1teria 
fixed therefore; 

(d) whether voluntary organisations are 
encouraged 10 run these Kendras; and 

. 
(8) If SO, the terms and conditions 

thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE ( SHRt 
ARVINDNETAM): (a) Sir, The places where 
Krishi Vtgyan Kendras are to be opened 
during 1993-i4areto be Identified by a team 
ofsdauti5tscansisting oftha representatives 
of the Slate Agriculural University and the 
State concerned. . 

(b) The number of proposals received 
fromthe Stales pending for clearance are as 
folows:-

No. 

9 

Arunachal Pradesh 3 

Andaman and Nlcobar 

Bihar 15 

Gujarat 10 

Goa 1 

Haryana 6 

Himachal Pradesh 5 

Jammu and Kashmir 1 

Kamataka 14 

Kerala 11 

Madhya Pradesh 12 

Maharashtra 13 

Manipur 2 

Orissa 7 

Nagaland 

Punjab 8 

Pondlcherry 

TfiPura 20 

Rajasthan 3 

Sikkim 

Tamilnadu 13 

West Bengal 7 

Daman and Diu 

LakshaOwip 

Dadar and Nagar Haveli 
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(c)Th8ExpendltureFlnanceCommltlee (12Kms:) has been completed In 91-92 and 

Memo has already been submitted to the doubling of Joranda Road Hindol Road (28 
Planning Convnlsslon and other Appraisal Kms) and Taicher-Hindol Road (32 Kms) are 
AgencleslOepartments. for clellrance. The In progl8S$ at a cost of Rs. 24.29 erores and 
proposes, thereafter. need the approval of Rs. 34.42 crores. respectivley. . 
the Expenditure Finance Committee. 

(d) Yes Sir. 

(e) The Indian Council of Agricultural 
Research entres into a Memorandum of 
Understanding with the Voluntary 

• Organisations for successful il1l>lementation 
of the scheme. ICAR provides cent percent 
grant to them for the Krishl Vigyan Kendras. 

Doubling of Railway Line between 
Cuttak and Talcher 

70. SHRI GOPI NATH GAJAPATH1: 
Will the Minister of RAILWAYS be pleasadto 
state: 

(a) whether the Government have any 
. proposal for doublIngof railway Unebetween 

Cuttack and Talcher in Orissa;-

(b) " so, the estimated cost of the . 
project; and 

Cc) the steps proposed to be taken in this 
regard? 

THE MINISTER OF STATE IN THE 
• MINISTRY OF RAILWAYS (SHAI K.C. 
LENKA): Ca) to Ccl. Doubling of Rajatgarh· 
Talcher Railways line is already in progress. 
Doubling of Rajatgarh-Joranda Road 

Doybling 01 Cuttack·Rajatgarh sections 
not planned for the present. 

[ Translation] 

Archaeological Circle • 

71. SHRI VILASRAO NAGNATHRACI 
GUNDEWAR: Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased 
to state: 

(a> the total number of archeological 
circles in each state and their headquarters; 
and 

(b) the names of areas/districts which 
comes under these Circles? 

THE DEPUTY MINISTER FOR 
EDUCATION AND . CULTURE IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (DEPARTMENT OF 
EDUCATION AND DEPARTMENT OF 
CULTURE) (KUMARI SEWA): (a) and (b). 
There are 16 Archaeological Circles in the 
country. The jurisdiction 01 some Circles 
extends to more than one State, some cover 
single State whereas some cover only a part 
01 a State. The Headquarters of each Circle 
and the area under each Circle are as under.· 
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Hybrid Technology 

72.SHRIMAll DIPIKAH. TOPIWALA: 
Will the Minister of AGRICULTURE be 
pleased to state: 

(a) whether the Govemment propose to 
review. the policy of pushing up yields with 
hybrid seeds; 

(b) the damage caused to eco~system 
and fertility of soil by this hybrid technology; 

(c) whether some 'alternative 
techrOogical are under development; 

(d) if so. the details thereof; and 

(e) if npt. the reason therefor? 

THE MINISTER OF STATE IN THE 
M.INISlRY OF AGRICUL lURE (SHRI 

• ARVlND NETAM): (a) No .. Sir. 

(b) to (e). Adoption of hybrid seeds and 
high-yielding varieties of crops tequires an 
Integrated approach 10 the efficient use of 
soil. water and nutrient resources to maintain 
soil productivity. In anticipation of such 
maladies oc;curring. re.search system has 
undertakendeve&opment of irTlWved nutrient 
and water management practices that should 

. go with hybrid technology. This includes 
using organics and inorganics in integrated 
manner. soiI-teSl based fertilizer use. and 
appropriate form water management 
practices. These are being propagated in the 
field. 

Agricultural ScIence Congress 

73. sm. R SURENDER REDDY: Win 
the Minister of AGRJCUL TURE be pleased 
IOsta18: 

(a) the main subjects discussed at the 

. rrl88t of Agricultural Science Congress In 
New Delhi In November. 1992; 

(b) the main recommendations made at 
the Congress; and 

I 
(c) the action taken by the Government 

on those reCommendations? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ARVIND NET AM): (a) Sir, The main subjects 
discussed during the First Agricultural 
Sc:Ience Congress were: 

I) Global CUmate and Agriculture. 

ii) Rio Agenda 21-Priorities for 
Agricuftural Research. 

iii) Capital requirements for 
modernisation of agriculture. 

(b) The main recommendations made 
by the Congress are as follows:-

i) The current levels of emission of 
Carbondioxide. mathane. Chioro-Flouro-
Carbon (CFC) etc. and rates of future 
increases as estimated in developed 
countries are not corro- borated by the actual 
situation in developing countries. Therefore. 
II is essential to slart in India a regional 
assessment of the illlNld of dimate change 
on aspects related to agriculture . 

ii) Rio Agenda 21 focuses on a large· 
number of areas related to agricunural 
research. Important area's that need 
concerted attention, to name a few, are; 
Suslainabiity and increase in agricultural 
production in consonance with Increasing 
demands, efficienl use of water resources 
and :cnservation and optimal utilisation ~f 
biodiversity. 

iii) n was necessary to provide financial 
support to the inslilutions 10 reorient lheir 
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rasearchpriorillesforslJSlalnable agrlcuhura Pnce. This is sought to be achieved through 
development Appropriate data based on Increase in production. To achieve this end, 
agro-climatlc condhlons, tectinology and vanous fruits development programmes like 
management levels need to be generated • Integrated Development of Tropical and 
for realistic estimation 01 capital requirements. Arid Zone Fruits· and • Integrated 

(c) The Indian Council of Agricultural 
Research has taken up the relevant 
recommendations for chalking out the plan 
of adlon. 

Cost of Fruits 

74. SHRI DHARMANNA MONDAVYA 
SADUL: Will the Ministry of AGRICULTURE 
be pleased to state: 

(a) whether the prices of fruits have 
been raised ·hlgh In Delhi and other major 
cities recently; 

(b) If so, the details thereof alongwith the 
reasons therefor; and 

(c) the remedial steps taken or proposed 
to be takan to control the prices? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ARVIND NETAM ): (a) and (b). Recently' 
there have been short-terms aberrations in 
the prices of fruits In Deihi and other major 
cities. On the whole, the wholesale prices of 

• some of the fruits Ike bananna. orange and 
apples In January. 1993 ruled at higher 
levels when~redwiththose a yaarago. 
The increase can pilltly be aHributed to the 
general inflationary trend prevailing In the 
economy and partly to imbalanCe between. 
demand and supply of fruits. The movement 
of lrublromproduding areas to consuming 
araBS was badly a118CIed due to recent social 
disturbances. 

(c) The Govemment has adopted a 
balanced approach In povlding adequa1e 
retum to '" growers of trulls and ensuring 
theconaumerstogelsuppln ... reasonable 

Development of Tellll8rate Fruits· ara In 
operation. 

Industrial Pollution In Orissa 

75. KUMAR I FRIDA TOPNO: Will the 
Minister of ENVIRONMENT AND FORESTS 
be ~ased to state: 

(a) whether the Government have 
received complaints regarding industrial 
pollution in Orissa particularly in Sundargam; 

(b) If so, the details thereof; and 

(c) the steps taken or proposed to be 
taken in'this regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI KAMAL NA TH): (a) to (c). 
The Govemment have received cofll)lalnts 
on pollution caused by Ws Sree ChemResin 
Pvt. Ltd. is a small-scale unit. manufacturing 
synthetic phenaolic resin and catalyst. The 
Orissa Pollution Control Board has inspected 
the unit and issued a show cause notice to It 
as it was found violating the conditions 
stipulatpd in Itsconsenllooperale. According 
to the State Pollution Control Board. the 
industry has constrUded adequate number 
of underground pits for collection and sun 

, drying of the effluent. 

[ TtanSlation) 

Produdion 01 Foodgralns 

76., SHRI NmSH KUMAR: 
OR. CHINTA MOHAN: 

Wi. the Minister of AGRICUlTURE be 
pleased to state: 
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(a)tha Statesprodudlng maximum and work undertaken by the CommIlt .. : and 

rilnlmnn foodgralns In the country; 

(b) Whether the Government have tlxed 
any target for reducing the difference In the 
produdion level of foodgralna; 

(c) If so, the details thereof; and 

(d) the time by which target Is l8(ely to be 
achieved? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE CSHRI 
ARVINO NETAM): (a) The maximum and 
minimum productivity per hectare of 
foodgr.alns during 1991·92 was observed In 
Punjab andMaharashtra respedlvelyamong 
the major producing States. 

(b) to (d). Not target '!fduc1ng the 
difference in the productivity level of 
foodgrains isflXed. However, the Government 
have been Implementing various crop-
oriented production progranvnes to reduce 
the regional disparities In foodgrains 
production In various States by giving special 
attention to low productivity areas. 

(English] 

Dwelopment of MuMUm. 

n.SHRI'LJOYKRI~HANOIOUE: 
WiD the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether there Is an expert commlltee 
of professional archaeologi~ and curators 
for developmental activities of museums 
under Archaeological Survey of india; 

(b) if so, the details thereof aIongwith the 

(c).the other steps taken or proposed to 
betaken by1heGovemmentfordaVeIopment 
of museums? 

THE DEPUTY MINISTER FOR 
EDUCATION AND CULTURE IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (DEPARTMENT OF 
EDUCATION AND DEPARTMENT OF 

. CULTURE) (KUMARI SEWA): (a) No, Sir. 

(b) and (c). Do not arise. 

Recommendations of Hek .. r 
Commltt .. on Sahltya Akademl 

78. PROF. RAM KAPSE: Wilthe Minister 
of HUMAN RESOURCE DEVELOPM'=NT 
be pleasedto state: 

(a) the main recommendations made by 
the Haskar Committee In Its report on working 
of Sahltya Akadami; 

(b) the reaction' of the Government 
thereto; and 

Cc) the action taken thereon? 

THE DEPUTY MINISTER FOR 
EDUGA nON AND CULTURE IN THE 
MINISTRY. OF HUMAN RESOURCE 
DEVELOPMENT (DEPARTMENT OF 
EDUCATION AND DEPARTMENT OF 
CULTURE) (KUMARI SEWA): (a> to (c). A 
statement showing the main 
recommendations of the Haksar Commiltee 
on the Sahltya Madam!, the reaction of the 
Government and the action taken thereon Is 
enclosed .. 
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I 

Import 8nd Export of Edible Olla 

79. DR. LAL BAHAD4R RAWAL: 
SHRI RAJVEER SINGH: 

Wi. the Mln1st6:' of CIVil SUPPLIES, 
CONSUMER AFFAIRS AND PIJBlIC 
DISTRIBUTION 8e pleased to state: 

(a) the quantum of edible oils Imported 
during 1990-91 and 1991-92 separately; 

(b)whelhertheGovemmentproposeto 
stop this ~ during the current year; 

(c) If sO, the reasons therefor; 

(d) whethertheGovemment propose to 
export edible oils; and 

(e) If so, the names sand quantities of 
edtIIe oils likely to be exported to the various 
countries and the names of such countries? 

TtE MNSTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES, 
CONSUMER AFFAIRS AND PUBLIC 
DISTRI8UT1ONAND MINISTER OF STATE 
IN THE MINISTRY OF COMMERCE (SHRI 
KAMALUDDtN AHMED) (a) The quantity of 
edible oils imported during 1990-91 and 
1991-92 Is as under:-

USAID PL480 11118-111 agl'Hment. Apartfrom 
this thel:8 Is no proposal to further Import 
edible oils during the currant financial year. 

, (d) and (e). The vegetableOlIs ..... In the 
Negative List of Expons uncler EXIM Poley 
1992-97 and export thereof Is permiUed on 
case to case basis subject to licensing. 

[English] 

Withdrawal of Food SUbsidy 

80. SHRIPALAK.M. MATHEW: Will the 
Minister of FOOD be pleased to state: 

Ca) whether the Government have any 
. scheme to withdraw food subsidy fully or 
partially; 

(b) If so, the details thereof; 

(c) whether the Government have any 
other scheme to ameliorate or lessen the 
difficulties experienced by the. poor sections 
as a result of the withdrawal of the subsidy; 

Cd) If so, the details thereof; and 

(e) If not, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRI KAlP NATH 
RAI): (a) and (b). No, Sir. 

FlnancJaJ Year Quantity IfTJXJrted (c) to (e). Do not arise 

1990-91 5.38 ( Translation) 

1991-92 1.62 (Approx.) Fund. for Primary Education ------------------------
(b) and (c). During the current financial 

year 1992-93 a quantity of (approx.) 0.30 
lakh MTs have been Imported by STC. ·In 
"addition a quantity of approx. 0.47 Lakh MTs 
of crude Oegummed soyabean 011 has also 
titan received In Sept. '92 as gift under 

81. SHRIMATISHEELAGAUTAM: 
SHRI RAJESH KUMAR: 
SHRIMATI B~AVNA 

CHIKHLIA: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 
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(a) whether funds allocated for primary MINISTRY OF HUMAN RESOURCE 

education in the Eighth Plan has been DEVELOPMENT (DEPARTMENT OF 
released; EDUCATION AND DEPARTMENT OF 

(b) if so, the details thereof; and State-
wise; 

(c) the percentage of funds actually 
released so far; and 

(d) the time by which remaining amount 
is likely to be released? 

THE DEPUTY MINISTER FOR 
EDUCATION AND CULTURE IN THE 

S.No. State 

t 2 

1. Assam 

.2. Bihar 

3. Goa 

4. Gujarat 

5. Himachal Pradesh 

6. Madhya Pradesh 

7. Maharashtra 

8. Nagaland 

9. Orissa 

10. Uttar Pradesh 

11. o and N Haveli 

12. . Pondicherry 

CULTURE) (KUMAR I SELJA): (a) Against 
an outlay of Rs. 950 Crores for Operation 
Blackboard scheme for the entire 8th Plan, 
an amount of Rs. 99.14 Crores has been 
budgeted for 1992-93. Out of this a sum 01 
Rs. 94 Crores has been released to States! 
UTs till date. 

(b) Details offunds released State-wise 
are given below: 

Amount released 
fRs. in Lakhs) 

3 

1628.56 

2991.26 

39.67 

512.41 

264.73 

542.73 

77.65 

7.84 

22'17.85 

1144.50 

3.66 

3.90 
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Cc) Approximate!y 95 percent of funds 

allocated for 1992-:)3 have actually been 
released so far. 

(d) The remaining funds forthis year will 
be released by 31st March. 1993. 

(EngliSh] 

Pollution Boarets 

82. PROF. ASHOK ANANDRAO 
DESHMUKH: Will the Minister of 

, ENVIRONMENT AND FORESTS be pleased 
to state: 

(a) whether Government have 
constituted pollution boards; 

(b) the total number of pollution boards 
functioning in the country and likely to be 
constituted; and 

(c) the COf"l1)Osition and the objectives 
of such boards? 

THE MINISTER OF STA:rE OF THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI KAMAl NATH): (a)and 
(b). Apart 'rom the Central Pollution Control 
Board. Pollution Control Boards are 
functioning in all the twenty-five States of the 
Union of India. Pollution Control Committees 
are functioning in the Union Territories of 
Lakshadweep: Andaman and Nicobar 

• Islands, Delhi, Chandigarh, Pondicherry 
Daman. and Diu. Dadra and Nagar Haveli. 

(c) As per sub-section (2) of Section 4. 
of the Water (Prevention and Control of 
Pollution) Act, 1974 and sub·section) (2) of 
Section 5 of Air (Prevention and Control of 
Pollution) Act. 1981, a State Board shall 
consist of the following members. namely:-

1. Ch~irman. being a person having 
special knowledge or practical 
experience in respect ot matters 

relating to environmental protectio 
. or a person having knowledge an 
experience in administerin 
In~titutions dealing with the mattel 
aforesaid. to be nominated by th 
State Government; (provided the 
the Chairman may be either who I 
time or part-time as the Stat 
Gov~rnment may think fit.) 

2. Such n·umber of officials, nc 
exceeding five to be nominated b 
the State Government to represer 
that Government; 

3. Five members to be nominated b 
the State Government forn 
amongst the members of the loc:<; 
authorities functioning within thl 
State; 

4. Not exceeding three officials to b4 
nominated by the Stat • 

. Government to represent th. 
interest of agriculture fishery 0 

industry or trade or any othel 
interest which. in the opinion of tht 
State Government. ought to tM 
represented; 

5. Two persons to represent thE 
companies or corporations owned 
controlled or managed by the StatE 
Government, to be nominated b) 
that Government; 

G. A full-time Member Secretary, 
possessing qualifications, 
knowledge and experience in 
scientific. engineering 01 

management aspects of pollution 
control, to be appointed by the 
State Government; 

The objectives of the State Pollution 
Control Boards include the following:-. . 

I) to plan comprehensive programme 
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for the prevention, control· or 
abaIament of poblon of air, water, 
streams and wefls In the State and 
to S8CUra the execution thereof; 

Ii) to advise the Stale Government on 
any matter concerning the 

. prevention, control for abatement 
of air and water pollution; 

I) to collect and disseminate 
Information ralating to water and air 
pollution and the prevention, 
controller abatement thereof; 

Iv) to encourge, conduct and 
participate In Investigation and 
research relating and the problems 
of water JY.)lIution and prevention, 
control or abatement of water 
~Iution; 

v) to collaborate with the Central 
. Pollution Control Board in 

organising the training of persons 
engaged or to be engaged in 
programmersralatilgtopreventlon, 
control or abatement of air and 
water poauUon and to organise 
mass education programmes 
ret~ thereto; 

vi) to inspect sewage ortrade effluents, 
works and plants for treatment of 
sewage and trade effluents and to 
review plans, specIIcadons or other 
data relating to pIants.$8t up for the 
treatment of water, works for the 
purification thereof and the system 
of the disposal or sewagenrade 
effluents or in connection with the 
grant of any consent as raqulrad by 
the Acts; 

vii) to inspect airpoUutioncontrol araas 
at such Ullervais as It may think 
necessary, ...... lhequality of air 
therein and take steps for the 

praventlon;controt or abatement of 
air pollution In suqh areas; 

viii) to lay down/modify or annual 
standards forthe sewage and trade 
effluents and for the quality of 
raeeMng waters (not being water in 
an Inter-statestream) resulting form 
the discharge of effluents and to 
classify waters of the States; 

Ix) . to lay down In consultation with the 
Central Pollution Control Board and 
~vlng regard to the standards for 
the quality of air, laid down by the 
Central Board, standards for 
emission of air pollutants into the 
atmosphere from the industrial 
plants and automobiles or for the 
discharge of any aii' pollutant into 
the atmosphere form any other 
source whatsoever not being a ship 
or an aircraft provided that different 
standards for emission may be laid 
down under this clause for different 
industrial units having ragard to the 
quantity and composition of 
emission of air pollutants Into the 
atmosphere from such industrial 
plants; 

x) to evolve economical and reliable 
methods of treatment of sewage 

. and trade effluents, having regard 
to the peculiar conditions of sotls, 
climate and water resources of 
different regions any more 

. especially the prevailing flow 
characteristics of water In streams 
and welis which render It Il'Jl)OSsibie 
to attain even the minimum degree 
of dilution; 

xl) to advise the State Government 
with resped to the suitability for any 
promises or location for carrying of 
any industry which is likely to cause 
air pollution; 
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xiI) to evolve methods of utfllsatlon of comrol or abatement of water and 

sewage and suitable trade effluents air pollution; 
In agrlcultul8; 

xiii) to evolve efficient methods of 
disposal of sewage and trade 
effluent on land. as 818 necessary 
on account of the per-domlnate 
conditions of scant stream flow that 
do no~ provide for major pan of the 
yearthe minimum degree ofdllution; 

xiv) To lay down standards oftreatment 
of sewage and trade effluents to be 
discharged Into any particular 
strltam taking Into account the 
minimum fair whether dilution 
available In that stream and the 
tolerance limits of pollution 
permissible in the water of the 
stream after the discharge of such 
effluents; 

xv) to perform such other functions as 
may be prescribed or as may. from 
time to time. be entrusted to It by 
Central Board or the State 
Government; 

xvi) to do such otherthlngs and perform 
such other acts as It may think 
necessary forthe proper discharge 
of its fundio ns and generaly for the 
purpose of carrying into eHect the 
purpo!tes of the act. 

The fundlons of the Central Pollution 
Control Boafd Include the following: 

1. Advise the Central Government on 
any mater concerning the 
prevention and control of water and 
air pollution and the i!'lProvement 
of the quality of air; 

2. Plananct .... to.xecuteanatlon-
wtdIpragrarmwlortheprev.ntlon, 

3. Coordinate the activities of the Stale 
Boards and resolv.dlsputes among 
It\em; provide technical assistance 
and guidance to the State Boards. 
carry out and sponsor Investigation 
and research relating to problems 
of water and air pollution and for 
their prevention. control or 
abatement; 

4. Plan and organise training of 
persons engaged in progranvnes 
of prevention. control or abatement 
of water an air pollution; 

5. . Organise through mass media, a 
comprehensive mass awareness 
pr!)gramme on the prevention, 
control or abatement of water and 
air pollution; 

6. 'Collect. compile and publish 
technical and statistical data relating 
to water and air pollution and the 
measures devised10rtheir effective 
prevention, control or abatement. 
prepare manuals, codes and guides 
relating to treatment and disposal 
of sewage and trade effluents as 
well as for stack gas cleaning 
devises and stacks and ducts; 

7. Disseminate information In rasped 
of matters relating to water and air 
pollution and their prevention and 
control; 

8. . Lay down, modify or annu~ In 
consultation with the State 
Governments concerned, the 
standards for stream orwell and lay 
down standards for1he quality of air 
andwatar. 

9. Perform such other tunctlona It 
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may be prescribed by the '. (a) whether the Govemmenttoconduct 
Government of India. surveys for laying new railway lines in Haryana 

[ Translation1 

School In Purulla 

83.SHRIBIR~INGHMAHATO:Willthe 
Minister of RAILWAYS be pleased to state: 

(a) the criteria for opening new railway 
schools forthe children of railway employees; 

(b) whether the Government propose to' 
open such school in Purulia under South-
Eastern Railway; 

(c) if so, the details thereof: and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K.C. 
LENKA): (a) As far as the Railways are 
concerned, the criterion has been to open 
new schools at places where there is 
concentration of Railway employees and 
where educational facilities are non-existent 
or are found inadequate to meet their needs, 
subject 10 availability of funds •• 

(b) No, Sir. 

(c) Does not arise. 

Cd) The~e is a privately managed school 
functioning at Purulia, which is meeting the 
needs of local Railway employees to the 

,extent feasible. Besides, provision of 
educational facilities is primarily the 
responsbility of the State Govemments/. 
Union Ministry of Human Resoulc"lt 
Development. 

RailwaY Projec:ta In Ha..,.". 
. 

84. SHRI AVTAR stQt BHAOANA: 
Will the MinisterafRAl.WAYSbepJeasedto 
state: 

during the current financial year and also 
during the Eighth Plan period; 

(b) if so, the details,thereof; 

(c) whether there is also any proposal to 
link Kurukshetra-Kharedwa-Narayangarh 
Mustafabad andJagadhari Railwayworkshop 
with railway lines under the said scheme; 
and 

(d}if so, \he details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K.C. 
LENKA): (a) yes, Sir. 

~ (b) Survey for NCR line from Khurja-
Palwal-Rewari-Rohtak and regional rail bye-
pass in the Palwal-Rewari section via Nuh 
and rail spur between and Sona with -the 
proposed regional rail bye-pass has been 
taken up. ' 

(c) No, Sir. 

(d) Does not arise. 

[English1 

New Train from Deihl to 
Thlruvanathapuram 

85. SHRI E. AHAMED: 
SHRI P.C. THOMAS: 
SHRI THAYIL JOHN 

ANJALOSE: 

Will the Minister of RAILWAYS be 
pleased to stale: 

Ca, whether Kerala Express is Ihe only 
train running between Delhi and • 
ThiruvanathapuramiMangalor. lind 
passengers have to face great di1flcuftles in 
traveling as a resuilihereof; 
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(b) If so, whether there is any proposal 

to Introduce any new train on this sector to 
cater to the year round rush of passengers: 
and 

(c) 11 so, the details thereof: 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K,C. 
LENKA): (a) Yes, Sir. 

(b) and (c). The proposalfor introducing 
a new train from Delhi for Kerala during the 
next financial year, is under active 
consideration. 

[ Translation] 

Literacy Rate In U.P. 

86. DR. P.R. GANGWAR: 
SHRI SHASHI PRAKASH: 

Will the Min ister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

.' (a) t.he present literacy rate in Uttar 
Prad8sh; .. ' 

(b) whether the State of Uttar Pradesh 
ranks much below in literacy in comparison 
to the other States; and 

(c) if so, the steps taken to'increase the 
literacy rate in Uttar prapesh? 

THE DEPUTY MINISTER FOR 
EDUCATION AND CULTURE IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (DEPARTMENT OF 
EDUCATION AND DEPARTMENT OF 
CULTURE) (KUMAR I SELJA): (a) and (b). 

, According to 1991 census, the literacy rate in 
Uttar Pradesh was 41.60%. It ranked 27th 
amongst all StateSlUTs. 

(c) Universalisation of elementary 
education, non-formal education for school 

drop-outs and the National Literacy Missior 
(NLM) which aims at imparting functiona 
literacy to 80.00 million aduh illiterates in thE 
15-35 age group by 1995 form an integra 
part of the overall programme for eradicatior 
of illiteracy. Among the specific steps taker 
so far under different programmes induct« 
the coverage of 895 Blocks under' Operatio! 
Blackboard, sanctioning of 70083 NFE 
centres for the drop-outs in 9-14 group anI 
launching of Total Literacy Campaigns it 
eight districts of the State. 

[English] 

Dryland Farming 

87. SHRtSOMJIBHAI DAMOR:Willth 
Minister of AGRICUL TURE be pleased t 
state: 

(a) whether dryland farming projec' 
have been implemented in Gujarat durir 
last year; 

(b) If so, the details thereol. and 

(c) the steps taken or proposed to t 
taken by Govemment to increase yield 
crops In.dry areas? 

THE MINISTER OF STATE IN 1} 
MINISTRY OF AGRICULTURE (SH 
ARVIND NET AM): (a) and (b). Yes. Sir. Ti 
following Projects have been und 
iCTlllementation during last year; 

(i) Centrally Sponsored Sch8me 
National Watershed Developrnenl Projt 
lor Rainled Areas (NWDPRA): 

The restructured NWDPRA which" 
started in 1 990-91 10 achieve the t\ 
objectives of sustainable bio-mass prodUd 
and restoration 01 ecolog cal balance throL 
appropriate conservalioo measures c 
diversified production, systems '" 
continued in the last year_ Undertheproj( 
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one mIcro-watershed each of the size of [English) 
SOO-5000 ha. has been taken up for 
jevelopmant In 169 blocks. During 1991-92, 
in amount of Rs. 1180.00 lakhs was released 

, 

o the Stat •• 

(i) World Bank Assisted Integrated 
VatfHShed Development Project (Plains): 

This project was launched in FebruaIY, 
991; The Projedcovers four watersheds in. 
18 districts, of Sabarkantha, Rajkot and 
adodaralBharuch. During 1991-92 an 
mount of Rs. 433lakhs was provided under I. Project. 

(c) The Watershed Development 
'ejects have been designed to Increase the 
tal bio-mass production in ·the dryland 
eas through sustainable development of 
:egrated farming systems encompassing 
'rlculture, agro-forestry, animal husbandry, 
rland horticulture, house-hold produdion 
stems, etc. 

'3Ilslation} 

Roh.Dasgaon Section 

88. SHRIMATIPRATlBHADEVISINGH 
Til: Will the Minister of RAILWAYS be 
ased to state: 

(a) whefher railway Une between Roha 
I Oasgaon (Konkan Railway has been 
"teted;and 

(b) • so, when this rail line is likely to be 
. ratlonal? 

THE MINISTER OF STATE IN THE 
IISTAY OF RAILWAYS (SHRI KC. 
IKA): (a) Yes, Sir. 

(b) March, 1993. 

i ~ 
I 

RaJhara-Jagdalpur Railway LII. 

89. SHRI CHANDULAL 
. CHANDRAKAR: Will tlie Minister of 

RAILWAYS be pleased to state: 

(a) whethertheGovemment have taken 
any decisJon to construct new railway line 

. from Rajhara (district Durg) to JagdaJpur 
(district Bastar) In Madhya Pradesh; 

(b) " so, the details and when the work 
is likely to start; and 

(c) If not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY. OF RAILWAYS (SHRI KC. 
LENKA): <a) to (c). The proposed line Is a 
single user line required by Steel Authority of 
India Umited (SAIL), for movement of iron 
ore to Bhilal. Ministry of Steel has to bear the 
cost. Work can be taken up as and when 
Ministry of SteellSAIL arrange funding for 
this line. 

Assistance for Development of 
Pisciculture 

90. SHRI S.B. THORAT: WiUthe Minister 
of AGRICULTURE be pleased to state: 

(a) whether Central assistance is given 
to the State during the Eighth Plan for 
development of Piscicunure; 

(b) I so, the amount of Central assistance 
givenlpr.oposed 10 be given for the purpose 
during the Eig~th Ptan, State-wise; and 

(c) the Steps taken/proposed to be taken 
for development of Pisciculture In the country 
particularly in Goa during the Eighth Plan? 

THE MINISTER OF STATE IN THE 
MINISTRY_ OF AGRICULTURE (SHRI 
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ARVIND NETAM): (a) Yes, Sir. (a) ,_hether prices" Green" and" Red' 

brand of Ohara have been an Increased; 
(b) Central assistance of RIll. 60 crores 

Is proposed to be provided 10 States for 
Pisciculture development during the Eighth . 
Plan period. Funds are released to States on 

, the basis of progress achieved. 

(c) 375 Fish Farmers ' Development 
Agencies have been sanctioned Including 
one In Goa to provide financial, technical and 
extension support to fish farmers for 
PIsciculture ~velopment. 

( Trans/atlon] 

Zonal OffIce of case 
91. SHRI SHIBU SOREN: win the 

Minister .of HUMAN R'ESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the Eastern Zonal Office of 
the Central Board of Secondary Education 
(C.B.S.E.) has been shlfled from Ranchl to 
Allahabad; and 

(b) H so, the reasons therefor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (DEPARTMENT OF 
EDUCATION AND DEPARTMENT OF 
CULTURE) (KUMARI SEWA): (a) Yes, SIr. 

(b) As per the Information received form 
the Central Board of Secondary Education 
(CBSE), the shifting has been done in the 
Interest or administrative and functional 
convenience. 

(EtWJ:sh) 

Price of Dhani 01 

02. SHRI PANDURANG PUNDlIK 
FUNDKAR: Will the Minister of 
AGRtCUl TURE be pleased to ... : 

(b)Whethersale of Ohara brand of edlbk 
oils has decreased this year In comparison t( 
the sale of the last year; 

(c) If so, the reasons therefor; 

(d) whether the National Dalr 
Development Board has suffered losses i 
1991-92 and upto December, 1992; and 

(e) If so, the details thereof and th 
reasons therefor? 

THE' MINISTER OF STATE IN TH 
MINISTRY OF AGRICULTURE (SHF 
ARVIND NETAM): (a) The prices of" Ohar 
"vegetable oil and the Ohara Double Flltere 
Mustard Oil have not been Increased sine 
21 st September, 1992. 

(b) Yes, Sir. 

Cc) The Increases supply of oils In tt 
market due to the bur1l>8r oilseeds crop ar 
fall In wholesale prices has led to decline 
sale of Ohara brand 01 oils. 

(d) Ves Sir. 

(e) The estimated loss during 1991-! 
was Rs. 92.54 crores. NDDB has al: 
reported the provisional deficit of As. 116. f 
crores upto 31 st December, 1992 during 11 
current financial year. losses were Incum 
as, in line with the mandate of Mart. 
Intervention Operations, NDOB was requll1 
to build up stock of ollseedsloU so as 
ensure incentive prtces to the farmers, ca 
inventory and release the same during Ie 
season at moderate prices, in the interest 
consumers. The steep fan in the prices 
adllle oU that has led to decline in the val 
of the inventory has also contributed to I 
losses. 
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SUgar Mills In Andhra Pradesh Will the Ministerof HUMAN RESOURCE 

93. DR. Y.S. RAJASEKHAR REDDY: 
WiD the Minister of FOOD be pleased to 
state: 

(a) the number of applications for issue 
::If letter of intent for setting up of sugar 
'actories in Andhra Pradesh accepted and 
he number 0' applications pending during 
1991 & 1992," year-wise; and 

(b) the number of proposals likely to be 
:leared during 1993? 

THE MINISTER OF STATE OF THE 
AINISTRY OF FOOD (SHRI KALP NA TH 
lAl): (a) No lener 0' intentlindustriallicence 
::Ir the establishment of a new· sugar in 
~ra Pradesh ha .. 08en issued during the 
ears 1991 and 1 992. The number 0' 
pplications pending with the Govemment 
)f setting up of new sugar factories in 
.ndhra Pradesh was 84 as on 31.12.1991 
nd 97 as on 31.12.1992. 

(b) Letters of intent for setting up of a 
ew sugar f~ory are issued by the Ministry 
I Industry on the basis of the 
tcommendations of the Screening 
onmilteeA.icensing Corrmittee keeping in 
ew the financial and technical viability of the 
·oject and the licensing policy guidelines. In 
ew of this, the number of proposals which 
e likefy to be cleared during 1993 will thus 
ipend upon the examinationl 
commendations of the aforesaid 
)mmittees. 

welopment of ArchMologlcai Places 
In M.P. 

94. SHRI SHIVRAJ SINGH 
C~: 

KUMAR. VIMLA VERMA: 

DEVELOPMENT be pleased to state: 

(a) the details of the funds proposed to 
be allocated for the revival of places of 
archaeological importance in Raisen an 
Vidisha distrids of Madhya Pradesh; 

(b). whether the Government have 
received proposalstomtake-oversome mont 
monuments/objects of historical if1'1)Ortance 

. of this State tinder the control; and 

(c) if so, the detailS thereof and the 
acti6n taken thereon so far? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVElOPMENT (DEPARTMENT OF 
EDUCATION ANO OEPARTMENT OF 
CUl TURE) (KUMARI SEWA): <a) The 
allocation offunds madeforthe conservation 
and preservation of the centrally protected 
monuments in the Districts of Raisen and 
Vidisha of Madhya Pradesh for the year 
1992-93 areAs. 5.48,SOOI-andAs.6,11,OOOI 
• respectively. 

Ib) and (c). Proposals regarding 
protection andtaJdng over of ancient historical 
structureslsites.lscattered sculptures in 
Madhya Pradesh, received from time to 
time, are examined by the Archaeological 
survey of India, and if found to be of national 
irr9ortanoe, are notified as c:entraly proteded 
monuments. 

During the last three years the following 
monuments/sites have been declared to be 
ot national importance:-

1. Bhimbc:!:a Caves. District Raisen. 

2. Roct Cut Te",,*. Wasvi, District 
Ohar. 

3. AncIent ~nd. 0IItricI JabaJpur. 
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..... h.rtal Nehru National P.rk 

95. SHRI RAM NAIK: Will the Minister of 
ENVIRONMENT ANO FORESTS be pleased 

,to state: 

(a) whether the Government propose to 
include the Jawahartal Nehru National Park. 
Maharashtra under the • Project Ttger .; 

~ if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI KAMAl NATH): (a) No, 
Sir. 

(b) Does not arise. 

(c) No such proposal has been received 
Irom the State Government 

Proposals for Selective T .... Felling 

96. SHRI SHRAVAN KUMAR PATEl: 
Will the Minister of ENVIRONMENT AND 
FORESTS be pleased to state: 

(a) Whether the Army and the Air Fore 
have sought permission lor selective tree 
felling; 

(b) wheiher similar requests have been 
received from other Government 
Departments and other organisations; 

(c) • so, the details 01 the proposals 
thereof; and 

(d) the decision taken thereon? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS ($HRI KAUAL HATH): (a, and 

(b). No permission has been sought by Army 
Air Force or other organisations for selective 
tree felling lrom the Central Government. 

(c) and (d). Does not arise. 

,Agreement for Improvement of· 
Suburban Railway In Bombay 

97. SHRI MOHAN RAWALE: Win the 
Minister of RAILWAYS be pleased to state: 

(a) whether the Railways had proposed 
a tripartite arrangement between the Slate 
Government of Maharashlra,lRCON (lnOaan 
RaHway Construction Co"l>8ny) and the 
Railways to plough back the funds generated 
by commercial exploitation of the railway plot 
at Sandra (Maharashtra) for investment in 
improvement of Suburban Railway System 
in Bombay Metropolitan Region; 

(b) Ii so, the details in this regard; 

Cc) whether the said agreement has 
since been finalised; 

(d) if so. the details thereof and if not, the 
reasons for the delay; and 

(e) the time by which it is likely to be 
finalised? 

THE MINlSTER OF STATE IN THE 
MINISTRY ·OF RAILWAYS (SHRI K.C. 
LENKA): (a) Yes, Sir. However, the scheme 
has since been deferred. 

(b) to (8). 00 not arise .. 

[TtansiationJ 

OVer-BrIdge. In Gujarat 

98. SHRI N.J. RA THVA: WlIthe Minister 
01 RAILWAYS be J?leased to state: 

(a) the ~eria adopted by the Railways 
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\0 approve construction 01 over-bridges~ THE MINISTER OF STATE IN THE 

(b) the number of over-bridges 
constructed by the Railways in Gujarat during 

, the last three years; 

(c) whetherthe Govemment propose to 
construct more over bridges in Gujarat during 
1992-93 to make transportation more easy 
there; and 

(d) JI SO, the details thereof and the 
names of the places where these bridges are 
proposed to be constructed and the estimated 
cost thereof? 

MINI3TRY OF RAILWAYS (SHRI K.C . 
. LENKA): (a) Railways approve the 

construction of road over/under bridges in 
replacement of level crossings, for which 
proposals are sponsored by the concerned 
State Govemments: agreeing to sharing of 
cost for such ~orks as per rules. 

(b) One. 

(c) and (d). Details of the 6 road over-
bridges under construction in Gujarat are 
given below: -

(figs. in lakh of Rs.) 

Names of places where ROB is Estimated cost Read Authority's 
being constructed Railway's share share 

Miyagam Ka~an 71.40 60.99 

Bharuch 68.35 103.59 

Ranoli 70.40 159.95 

'Palej 177.32 372.10 

Vapi 1n.32 372.10 

Sant Road -Pipload 102.71 102.71 

(Eng/ish] 

Railway Projects In Goa 

99. SHRI HARISHNARAYAN PRABHU 
ZANTYE: Will the Minister of RAILWAYS be 
pleased to state: 

(a) the Railway Development Plan 
Central and Southern Railway covering Goa 
tor the Current year and the Eighth Plan 
period; and 

(b) the details thereof scheme wise In 
general and for Goa !n particular? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K.C. 
LENKA): (8) Gauge conversion of Hospet-
Hubli-M!lrmugao line from MG to BG has 
been started In the Current year. Work on 
construction of the Konkan line connecting 
Reha and Mangalol'8 via G0;8 Is also under 
progress. 

(b) Estimated cost of the work of gauge 
conversion is Rs. 312 crores and will span a 
length of 489 Kms. df which 79 Kms. would 
be In Goa The length of the Konkan Railway 
line would be 760 Kms. of which 105 Kms . 

. would passes through Goa. The estimated 
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cost of the entire project Is expectod to the . undertaken the scheme of gauge conversion 
approximately Rs. 1400 erores. of Miraj-Londa railway line recently; 

Wagon ~orkshop at Rayanapedu 

100. SHRI SOBHANADREESWARA 
RAO VADDE: Will the Minister of RAILWAYS 
be pleased to state: 

Ca) the present Installed Qapaclty and 
the wagons actually repaired at Wagon 
Workshop, Rayanapedu during each of the 
last two years; 

(b) whether the present capacity of this 
workshop is proposed to be Increased to 
take you repairs on a bigger scale; 

(c) If so, the details thereof; and 

(d) If not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS CSHRI K.C. 
LENKA): (a) The prasentcapacity of repairing 
wagons at Wagon Workshop. Rayanapedi.J 
Is 1 0020 Foui' Wheeler Units per year. Actual 
0' !ftum was 10116 and 10715 FourWheeler 
Units during 1991 and 1992, respectively. 

(b) Yes, Sir. 

(c) The annual outtu'rn will be 
progreSSively stepped up to 13600 Four 
Wheeler Units during the eighth Plan Period. 

(d) Does not arise. 

[ Translation] 

Conversion of MlraJ Londa Railway 
Line 

(b) If so, whether It Is also proposed to 
extend this section upto Goa; 

(c) If so, the details thereof; and 

(d) If not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K.C. 
LENKA): ( a) and (b). Yes, Sir. 

(b) Work on this gauge conversion 
project has started on 2.2.93 and is being 
planned for completion In 1994-95, subject 
to availability of resources. 

(d) Does not arise. 

[English] 

Urdu University 

102. SHRI SYED SHAHABUDDIN: Win 
the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the committee appointed by 
the Government to work out a detailed project 
for the establishment of Urdu University has 
supmltted Its report; 

Cb) If so, major recommendations thereof; 
and 

(c) if not, when it is likely to do so? 

THE DEPUTY MINISTER IN THE 
101. SHRI GOVINDRAO NIKAM: Will MINISTRY OF HUMAN RESOURCE 

the Minister of RAILWAYS be pleased to . DEVElOPMENT (DEPARTMENT OF 
state: EDUCATION AND DEPARTMENT OF 

CULTURE) (KUMARI SELJA) (a) to (c). A 
(a) whether the Government have statement is annexed. 
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The Committee appointed by the 
• Govemmentto advise on the Establishment 

of Urdu University has submitted only an 
interim report and its final report is awaited. 
I is therefor not possible to indicate at 
present the major recommendations, of the 
Report of the Commitlee. However, In its 
interim report, the Committee has 
recommended the setting up of Urdu 
University which should Incorporate the 
features of all open university with such 
adaptations as maybe necessary from Indira 
Gandhi National Open University including 
the statutory authorisation to affiliate 

· academic institutions as a special case on 
selective basis, provided they are prepared 
to observe the standards laid down by the 
university. It is further recommended that the 
medium of instructions in the University. 
except In the case of languages other than 
Urdu, should be Urdu and that the proposed 
University-should be developed in a phased 
manner during the remaining part of the 8tn 

• Plan period. 

The Committee has been requested to 
complete Its work after such further 
consultations and deliberations as it may 
consider necessarY and submit its final report 
by30/4J93. 

[Translation] 

Operation Black Board 

103. SHRI HARI KEWAl PRASAD: 
SHRI ARJUN SINGH YADAV: 

Wllthe Ministerot HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(al the details of financial assistance 
provided to Uttar Pradesh for construction of 
class rooms under Operation Black Board 
Programme during each of the last three 

• years; 

(b) the number of class rooms 
constructed in Uttar Pradesh during 1991 
and 1992 so far; 

(c) whether the Government have 
received any demand from Uttar Pradesh for 
financial assistance under the said 
programme; and 

(d) I so, the details thereof and the 
action taken thereon? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (DEPARTMENT OF 
EDUCATION AND DEPARTMENT OF 
CULTURE) (a) Under the scheme of 
Operation Blackboard, construction of school 
buildings is primarily the responsibility of the 
State Govemments, However, in consultation 
with Department of Education, Ministry of 
Rural Development has worked out a formula 
under Jawahar Rozgar Yojana (JRY) to 
ensure availability of funds for construction. 
According to this formula, 48% of the funds 
for construction are provided by Ministry of 
Rural Development as central matching share 
of JRY. if the State raise 12% JRY State 
share and 40% and Non..JRY. share. No 
financial assistance has been released under 
the JRY scheme for construction of D.B. 
classrooms to Uttar Pradesh as the State 
Govt. did not avail ofthis facility by contributing 
40% Non.JRY funds during 1990·91 and 
1991-92. 

(b) The number 01 class-rooms 
construct~ in Uttar Pradesh during 1991 
and 1992 are as below:-

1991 1992 

8220 190 

(c) and (d). A proposal for release of 
central assistance of Rs. 5.56 crores has 
been received from Uttar Pradesh for 
construction of school buildings under OB 
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schools and Insufficient 
tftchlng In schools; 

ac:hem8 during 1992-93. The MInIIIry of 
Rural Development could not ....... Iha 
funds to thaGovemmenl of UttarPrad8sh so 
fat as thera was no saving under JRY from 
which Ministry of Rural 0eveI0pmant could 
glva ~nce to the Slate Govemmant for 

, three construction of school buildings under 
08 scheme during the amant year. 

Drop-out R8t .. 

104. SHRI KHELAN RAM JANGOE: 
WI! the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to stale. 

(a> the percentage of drop-out rates at 
Primary and HIgher aducatIon stage In the 
country, state-wise and .. x-wile; 

(b) the reasons for such drop-out; 

(c) the percentage of drop-oul among 
the Scheduled Caste and Scheduled TrIle 
students, State-wise; and 

(d) the remedial st. takenlpropoUd 
10 be taken by the Union Govamnwnt to 
overcome this problem: 

THE DEPUTY MINSTER IN THE 
'MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (DEPARTMENT OF 
EDUCATION AND DEPARTMENT OF 
CULTURE) (KUMAR' SELJA: (a) 
Percentages 01 drop-out rates In Classes I-
V, I-VIII and I-X are 47.sa3, 65.40 ~ 75.36 
according to Iha latest ~u ........ for 
1988-89. DetaIls are given In Ihe attached 
statement_' • 

(b) Chidran drop-out of IChoOl for • 
nurmer of INSOftS., 1M mIIn among IMm 
ant: 

.) ~--.; 

b) In.dequ"" pnavldtd 

c) 

d) 

perception of curriculum 
not being related to local 
needs; 

In-difference of parents 
towards education of 
children particularly girts. 

(c) State-wise percentage of drop-oul 
among SCIST students is given In the 
attached statement· II. 

(d) Some of the main steps undertaken 
10 Incaase retention In school system ant: 

(I)" 

(i) 

: (III) 

(Iv) 

(v) 

provision of incentives to s0cio-
economically backward 
children such as frae uniforms. 

! ftee textbooks, attendance 
scholarships, mid-day meals 
etc; 

provision of primary schools 
within one km. distance fo, 
habitations with a population 
of 300. In case of SC/ST 
habitations, norm Is relaxed to 
Include habitations with 200 
population: 

Improvement of facHlThfs' 
primary schools undet the 
centrally sponSOl8d scheme 

. of operation· Blackboard; 

ptOVisIon of programs fotpart-
time non-fonnal educadon for 
chIdran who c.nnot a1tend 
whoIHIaylChoolsandc:hllcnn 
In hablatloni wIIhoulacbooII; 
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""Iple s.t. 0' au_Ion P8pera 
105. SHRI P.C. THOMAS: WI. the 

Mlnls'er of HUMAN RESOURCE 
DEVELOPMENT be pleased to state. 

(a) whether the Government 'have 
decided to Implement multiple 88tl of 
Question papers In the X and XII class 
examinations throughout the country; and 

(b) If so, the details thereof and reasons 
therefor? 

THE MINISTER IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(DEPARTMENT OF EDUCATION AND 
DEPARTMENT OF CULTURE): (KUMARI 
SEWA: (a> and (b). In ordarto control mass 
copying, mlnlmlsa th9 usa of unfair means In 
the examinations conducted by the Central 
BoaIdof Sec:ondaryEcb:atIon andtofaclllale 
study of the ful syllabi by the students, the 
Board has dacIdad to use multiple sets of 
queItIonpapers forthe ltUdantIof aRCPSe· 
affilllted IChooIIIn the country and IIbroad 
who would appear In class X and clast XU 
Examnatlons to be conducted by the 80aId 
In '813. 

FeroU-NI ....... , .... twey U.,. 

106. SHRI E.AHAMED: MtheMlnlstar 
of RAILWAYS be pleased to ..... : 

Ca) whether lhe Governmenl have 
conducted an englnaerlng survey on 
proposed F~·NIIarnbw nIIlway Ina; 

(b) If SO,the del ... thaJ1K)f; and 

(c) the ~r .. propoaad to be 
taken In this Ng8fd1 

,THE DEPUTY MINISTER OF STATE 
IN nte u..ISTRY OF RALWAYS (SHRI 
ItC. LENKA): Ca) and (b). SUtvey for F.ae-
NBantx.!rBG In8 has bMn taken up at a cost 
of As. 4.00 1IkhI. .' 

(c) Further action wt. depend upon 

results of the survey and availability of 
,.sources In the coming yam. 

Brain Drain 

107. SHRI CHANDRA JEET YAOAV: 
SHRI MOHAN SINGH (DEORIA): 
SHRI SRIKANTA JENA: 

WID the Ministarof HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) the measures taken by the 
Government so far to check the brain drain; 

(b) the causes that have bean ldentlnecl 
'or fallure of the measures taken In this 
ragard; and 

(c)theatrategy,1f any,conte"'f)latedby 
the Governnientto check the unabalad brain 
drain? ' 

THE DEPUTY MINISTER IN MINISTRY 
OF HUMAN RESOURCE DEVELOPMENT 
(DEPARTMENT OF EDUCATION AND 
DEPARTMENT OF CUlTURE): KUMARI 
SEWA: (a) to (c). SItuation of globallntar· 
depandance, Inter·action of institutions In 
one country wlh institutions and academ1c8 
In another country has become tnavilabll 
and. in most of the cases. desirable. The 
Indian Technical personnel going abroad do 
rwturn to the country aft., higher sludylwOttl 
abroad. In order the attract such personnel 
back to the country the Government has 
.aken steps like increase in Science & 
Technology outstays. creation 0' new 
Scientific OepartmentslOrganlsations, 
delegation 01 enhanced administrallva and 
ftnandaI powers to Science & Technology 
Institutions, temporary placement ot 
Sdantiell and Tachnologilt. under the 
Sdentlsts' Pool ale. 

T......,1hncta U .. 
108. KUMAR. MAMATA BANERJEE: 

WIIthe MInister of RAILWAYS be pleased to 
stat .. : 

<a) whether thant Is any proposal fO( 
doubling the T,~MW" Branch line In w~ 
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Bengal and Is extension upto Arambagh; lands and grass reserves are some of the 
and majorschemes to Incr&asefodderproductlon. 

(b) If so, the steps taken In this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI KC. 
LENKA): (a) No, Sir. 

(b) Does not ariee. 

Production of Fodder 

109. SHAtMTIVASUNOHARARAlE: 
SHRI OSCAR FERNANDES: 

Wi. the Minlsf9r of AGRICULTURE be 
pleased to state: 

(a) Whetherthere is scarcity of rOdder in 
the country; 

(b) It SO. the steps taken or propoSed to 
be taken to increase the production of fodder; 

(e) whether Government have 
sponsonKf any scheme forlncraasing fodder 
seed produolion: 

(d) if so. t08 amouni earmarked for this 
plJrposeto various research institutions and 
farms during 1992-93; 

(e) 1he achievements made by theSe 
institutions as farms in lhls "'fiard; 

if; whether any schema has been drawn 
in the 8ghth Plan in this regard; and 

(g) I so. the details ther8of? 

THE MNSTER OF STATE IN 1liE 
MINISTRY OF. AGR'CUL TURE (SHRI 
ARVIN:> NETAN): (a) Ve&, Sir. 

(b) Production of quaIIy fodder seeds in 
CenIraI and Slate FarmI ...... as In 
~ seed growelS'leIdI, dIstrbJtion 
of. quaIIy .... to farn'wIs, traJnIng and 
diIrnonstnIIion to irrpt the necessary 
knowlldgel'llCJ8Rlng modem teehi,ology to 
h ........ incnaaing bio-mauproduction 
InfoMll"comRp\~landI, ... 

Research work Is being strenglhened 
for increasing forage production in waste 
lands, ~raded forest 8Alas, grasslands 
and problematic soils. 

Programma of production of bAJeder 
seeds. foundation seeds and certHied seeds 
have been taken up on a big scale for 
achieving higher production of fodders. 

(c) to (8). Yes, Sir. The Oeptt. of Animal 
Husbandry & Daring has earmarked a sum 
of Rs. 240 lakhs for production of qualhy 
todder seeds in Central and State 
Government farms during 1992-93. 

Indian Council 01 AgricuftuAl Research 
has also allotted a sum of Rs. 182 lakhs for 
production of Breeder seeds 01 various 
crops including forage crops under National 
Seed Project during 1992·93. 

Upto December. 1992 (1992-93). 
5632.75 Otis of fodder seeds have been 
producecI by the various Central fanns under 
the Department of Animal Husbandry & 
Dar1ng. 

During 1992-93, 1.34 lakh fodder 
minimalist have been distfl)uted to the 
farmers. 

(f) and (g). The following .... some 
major schemes which have been drawn up 
during the 8th Five Year Plan tor fodder 
development: 

(a) Strengthening of Regional 
Stations forForage Produc:tion 
and Demonstration and 
C.ntral Fodder Seed 
Production Farm, 
HnMrghatt. tor incNand 
ptodud6on 01 ~ fodder 
sad, orgaMUIg training and 
demDnltratlonl ,or ........ 
oI'annersand_Ilaping new 
technologies In the todder 
sector. 
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(b) Distribution of quality fodder SHRI SHARAD Y ADA V: 

seeds through Central Mini kit SHRIINDRAJIT GUPTA: 
Programme. SHRI DHARMABIKSHAM: 

(c) Strengthening of State Fodder 
Seed Farms for production of 
quality seeds. 

(d) Increasing production of quality 
seeds through registered seed 
growers'scheme. 

(e) Establishment of Silvi -pasture 
systems for increasing bic . 
mass production, and 

ef) Developing wasteland and 
grasslands for increasing bio-
mass production. 

EMU Coeehe. on South Eastern 
Railway. 

110. SHRI SUDHIR GIRl: 
SHRI SUKHENDU KHAN: 
SHRI BASUDEB ACHARlA' 

Win the Minister of RilLWAYS be 
pleased to state: 

(a) whether there is any proposal to 
increase the frequency of EMU coaches 
between Howrah andHaIcia on South Eastern 
Railways; 

(b) If so, the details thereof; and 

(c) the steps taken so far in thiS regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K.C. 
LENKA): (a) No, Sir. 

(b) and (c). 00 not artse. 

School T.xt Booka 

111. SHRI MOHAN SINGH (DEORIA): 
SHRIlOKANATHCHOUOt-lJRy: 
SHRI RUPCHANO PAl: 
SHRI A.1OY MUKHOPADHYAY: 
OR. ASIM 8Al.A: 
SI-R HANNAN UOlLAH: 

KUMARI MAMATA PANERJEE: 

Wliithe Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether any corrmlttee has been 
appointed to go through the History, 
Mathematics, Hindi and other text books 
prescribed for the schools in Uttar Pradesh 
and other States to Analyse the factual 
inaccuracies and distortions; 

(b) if so, the details thereof and the main 
recommendations made by the committee; 
and 

(c) the corr&ctive steps taken by the 
Government in this regard? 

THE DEP1J_l:¥ MIi4'1~ER iN THE 
M1NISfRY'OF HUMAN RESOURCE 
DF.VELOPMENT (DEPARTMENT Of-
EDU:;ATION AND DEPARTMENT OF 
CUL Tl1RE) (KUMARI SELJA). (a) to (C). A 
statement is Inclosed. 

The Ministry of Human Resour~ 
Development has set up a National Steering 
Committee in June, 1991 to review!he school 
lelltbooks from the stsadpoint at national 
integra ion. After making a sample review of 
the HIStory. Mathematics and Hindi text books 
prescribed by the lOfTnef Government Of 
Uttar Pradesh for Seconaary stage. the 
CommIttee has made the following 
r~ommendatlons in Its meeting heJd on 3()' 
31.1.93;-

(i) withdrawal or History and 
Malhemata textbooks for 
dasses IX·X brought out by 
thelo~rG~t~ 

U.P. in 1992. tour History 
and Social Science text 
books lor cia.... IX-X 
brought out by a private 
publisher and some books 
published by a few prMH 
otganisajonl. 
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(II) • urging .the Govemment of and distortions. The Govemment of M.P. 

U.P. to prapare new HIndi has decldecI not to go ahead with the 
textbooks for replacing the publication of textbooks. the manuscripts of 
existing" ones. which were prepared during the period 

2. In Its meeting held on 30-31.1.93. the 
NatIonal Steering Convnlttee has also made 
the foIowing recommendations generally 
applicAble to alIIChooI textbooks:-

I) 

III 

ii) 

Iv) 

v) 

Textbooks should be based 
on wiD-established historical 
data and interpretations. 

The intrusion of an foms of 
communalism. castensm. 
regional and linguistig 
chauvinism Into textbooks 
has to be avoided. 

Modalities of enforcing the 
national curricular 
framework with a common 
core to that all States 
conform to • have to be 
devised. 

No textbooks which are not 
authorised should be 
allowed to be used In 
schools. whether 
government aided or 
unaided. run· by private 
bodies or religious or 
coutural organisations. 

Textbooks should be written 
In conformity with the 
national curricular 
framework and the 
guidelines prepared by the 
NCERT. State Boards 
should be set up for the 
preparation and 
authorisaion of textbooks to 
be used in all schools. 

3. As a result of a meeting held.on 
22.1.93 In ttle Ministry of Human Resource 
Development with the educalional authorities 
...... States including UP and MP, the 
Govemment of UP t'as agreed 10 withdraw 
Its textbooks co:1!a r, :'1g factual inaccura.:ies 

immediately preceding imposition of the 
Presldenfs Rule there. 

4. TIle recommendations made by the 
National Steering Committee were discussed 
In the Conference of State Education 
Ministers and educationists recently 
convened by the Ministry of Human Resoul'te 
Development. As decided In the Conference. 
the recommendations have been sent to all 
the StateslUTs for their comments. Further 
action would depend on the comments of the 
States/UTs. 

[ Translation} 

National Policy on Cultura 

112. S~IGIROHARILALBHAAGAVA: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to refer to the 
reply given to Unstarred Question No.1223 
on December 1. 1992 and state: 

<a) ~therthe Govemment have since 
formulated a National cunural Policy for the 
development of cunure; 

(b) If so. the details thereof; and 

Cc) the time by which It is likely to be 
In1*tmented? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (DEPARTMENT OF 
EDUCATION AND DEPARTMENT OF 
CULTURE (KUMARI SIWA): Ca) No. Sir. 

(b) and (C). Does not arise. 

B.EdJM.Ed. Corre.pondence 
Course. 

113. PROF. RITA VERMA: 
DR. RAMESH CHAND TOMAR: 

Will the Minlsterof HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 
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(a) the Universities conducting B.Ed 3. Anna Malal University. 

and M.Ed correspondence courses; 

(b) whether the University Grants 
Commission has issued Instrudlon to the 
Universities for clOSing the B.Ed and M.Ed. 
correspondence courses; 

(C) ii ;~, tne reasons therefor and the 
reaction of the Univercities thereto; 

(d) whether a Committee has been 
constituted for reconsideration of the matter; 

• and 

(e) if so. the main recommendations 
made by the committee in this regard? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (DEPARTMENT OF 
EDUCATION AND DEPARTMENT OF 
CULTURE) (KUMAR SELJA): (a) A 
statement given the information. as furnished 
by the University Grants Commission. Is 
attached. 

(b) to (e). Yes, Sir. In April, 1990, the 
University Grants Commission had advised 
the concemed unleversities to discontinue 
the B.Ed courses through the 
correspondence channel w.e.!. 1991-92, as 
accourding to the Commission, the problem 
of shortage or trained teachers had despaired 
inmost of the States. It was considered that 
the medium of correspondence doursews 
should be unilised for providing in service 

. treating to the teachers in various specific 
subject areas. On some universities 
expressing their inability to discontinue the 
course due to certain practical difficulties, 
the matter was considered at a meeting of 
the Vice Chancenors or concerned universities 
convened by Ch"irman, UGC on 3rd 
Septemebr. 1992. Following the deRberations 
of the meeling, UGC has appointed a 
Com ,ittee to examine the relevant issues. 
There report of the committee is awaited. 

1. Ajmer University. 

2. Andhra University. 

4. Ba"galore University. 

5. Bhopal University. 

6. Bemampur University. 

7. Barthiar University. 

8. Jammu University. 

9. Kakatitya University . 

10. Kashmir University. 

11. Kota Open University. 

12. Madras University. 

13. Madurai Kamaraj University. 

14. Maharishi Dayanand University. 

15. Mysore University. 

16. Osmania University. 

17. Punjabi University. 

18. Sri Vendateswara University. 

19. Utkal University. 

20. Yashwant Rai Chauvan Universi1y 
(Maharashtra Open University). 

[English) 

Aircraft Given by UNDP 

1-14. DR. K. D. JESWANI: Will the 
Minister of ENVIRONMENT AND FORESTS 
be pleased to state: 

(a) whether the United Nations 
OevE'lopment Programme had given a four-
sector aircraft to the Minist')': 

(b) if so, the details of the purposes for 
which It has been useQ during the last one 
year aAd the names of places where it was 
used and the reasons therefor; 
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(C) the expenditUre Incurrad on 1he THE .. INISTER OF STATE IN THE 

aircraft during the last one year, .. 1N13TRY OF RAILWAYS (SHRI K.C. 

(d) whther the aiIcraft has been use for 
any other purpose during that period; 

(e) if so. the del_ thereof; and 

(f) the steps taken 10 check the misuse 
of the aircraft? 

T1-E .. INISTER OF STATE OF THE 
.. INISTRY OF ENVIRONMENT AND 
FORESTS (SI-R KAUAL NATH): (a) Yes. 
Sir. 

(b) Theairaaft h3Sbeentaken to Bhopal 
Jabalp ... sagar. Ngpur. Luchnow. Uda~. 
Jaiopur. Suralgarh. OeharclJn, Bhunter and 
Pinjont tor forestry purposes and refueling 
during the last one ,._. 

(c) The expencIitur8 incurred during 
thelasst one year on running and 
maintenance 01 airaaft is Rs. S.98Iakhs. 

"(d) No, Sir. 

(e) and (f). Does not arise. 

( TtanSIaOOn) 

F.......,.cy of tGvjNvan Exprns 

115. DR. GUNWAHT RAMBHAU 
SAROOE: Wilthe Mnslerol RAIL WA YSbe 
pleased to stale: 

(a) whether the Navjeevan Express 
between Ahmedabad and Madras runs only 
for 'our ~ a week; 

(b) II so. whether the Government 
prapose to tun this train daly in view of the 
parsislecd demand of passengers 01 thai 
area.; 

'f<:) the time ~ which 1his proposal is 
..., to be if1l*tmenI8d. and 

(eft • not. the I83SOM lheraIor? 

LENKA): (a) Yes. Sir. 

(b) No. Sir. 

(c) Does not arise, 

(d) Due to' ~ aM iRciV:C!" 
constraints. 

Train Accidents 

116. SHRI PHOOL CHAND VERMA: 
SHRI CHANDRESH PATEl: 
SHRI DA IT ATRA VA BANDARU: 
SHRIMATI BHAVNA CHIKHLIA: 
SHRI BALRAJ PASS!: 
SHRI SHIBU SOREN: 
SHRI SIMON MARANDI: 
DR. lAL BAHAOUR RAWAl: 
SHRI RAJVEER SINGH: 
SHRI MUMTAZ ANSARI: 

WiD the Minister of RAILWAYS pleased 
to state: 

(a) whether the number 01 train accidents 
is increasing every year and the Governmel1t 
have 10 suffer a huge financial loss as a resuft 
thereof; 

(b) if so: the numbel 01 accidents 
occurred during each of the last three years 
in various zones and particularly during the 
last two months, zone·wise; 

(C) the main causes of those accidents: 

(d) the number 01 persons killed and 
injured and the total loss suffered by the 
Raiways in those accidents, year·wise and 
zone-wise' 

(e) the Ioral amounl of COl'flJ8nSalion 
paid 10 the victims during each of Ihe last 
three years. zone-wise: and 

(f) the efforts made so far and being 
made to revent such accident!;? 

. llE .. WiSTER OF STATE IN THE 
.. INISTRY OF RAILWAYS (SHRI K.C. 
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LENKA): (a) to (f). For the seventh 
consecutive year the nutmer 01 accidents Year No. 01 accidents 
have decIinecI from 717 in 1985-86 to 539 in 
1991-9~. For year -wise and zone wise 1989-90 540 
details, a Statement Is attached. 

1989-91 532 
The position during the last three years 

also shows a declining trand: 1990-91 530 

The position during the last two months is a under: 

Railway Dec '92 Jan '93 

Central 2 2 

Eastern 4 4 

Northern 7 5 

North Eastern 3 2 

North~ 
Frontier 4 4 

Southern 2 4 

South 
Central 3 4 

, South 
Eastern 8 10 

Western 5 5 



351 Written Answers FEBRUARY 23. 1993 . Wrtrten AnSMH'S 352 

~ 
S -II) E .!!! ~ CD ~ en ~ ; 10 10 ..... ..... co II) '¢ ('t) ('t) S ~ .... 
.2 e .c:E 
~ S~ <:I N 10 '¢ IX) ~ co ..... o II) - N IX) en co 
Q. tI)~ t ::::: e -SI!! .2 ;:,- Q) ..... en "If ..... 0 IX) N t"J t"J o t: "If 10 co N '¢ "If CD tI)~ 
~ E· 
{! E 
'6 ~ 

III 
S en N en 0 f?l en "If CD CD 

0.1 • ::J 
COg 

"If ..... ('t) w 
II) ... 31: 0 
o~ :::::: tI) 
ut: ~ ii; ... ~;:, 
I: II) iii ~.9! 11'1 CIS t:: ,- co ,._ N 10 0 ,._ t"J N i.Yl ~ .c:t: "'- '¢ '¢ 10 N ('t) ('t) t: 0 - olt .!!!cri ~ ;:,~ 

~ 11)31: Z ~ ~ UJ .c: E :IE -I: o 0 t:~ Ie 10 N ('t) en ,._ ('t) en UJ ... '" ~1Il N N N ... 8"'0 ooC I.IJ 
l- E f,i I f/) ::J CD E , 

t: II) ct I I ._-·i .c: I 10 1 0 0 10 W II) ..... N en .., 
o , t: I ..... co II) II) "" ." 
~ :;; ~ I I 

~t I 
Cl)1!? E I 
~ 111 I ~ I ~ 0 N co "I;f co .... N ..... 
;:,~ ." ,._ co IX) "If "I;f "If 

11'1 I '" G I.IJ I 

~ I t: (t 
~ 

I 
~ 

~I 
..... 0 "If co .... '" co N 11'1 I t: I 8 III 10 '" '" M "I;f M 

11'1 

I 
(.) 

·s I ~ I 

"0 I I I .._ I 
~ I I I <r a; () <r co () <r co () i , 
;:, i 
I: I i CII I -

~I 
.. 'i I c csi en .~ .!1 '0 cD _ c 

C/) c;iU' e= :::.. 
t:: - (I) CII 10 

~ I 0"0 '" ~~ iij ::I .. ~ . 'u ::I _CD ::: 
I 0(,) r.: IV I'C :s C1I 

;;::- Zro () u.a: en a: '- -I ~ N M 
~ i 



353 WrlIten Answe,. PHAlGUNA4,1914 (SAKA) Written Answers 354 

i ('f) co N N flO) 

~ 

~i C) .., N N 0 .... ,... II') .., 
~! 

.... .... 

-.c:l! :it: ~ CD ,... M II') .., M .., U") 
°CII CI)(.) 

E 
~ 

CII 
€ QO m ,... 
~ 

~ 0 

~ 
CI) - ;! ~ "- ,... Q) II') N .., C') 

~ ..c::t: 'l::e 
~l£: 

E '€.! ~ II') II') N N OUI 
<::~ 

E 
CII 
'€ It) N 

~ 
E .! ~ '<1 co N M UI qs 

UJ 

~ 
CO) II') N CD N N N t: 

~ 

<C CD (.) <C CD (.) <C CD (.) 

c: ~ CIl 
~ 0) 

iii to 
.~!!! .c 

~ :g ::::I ::::I ~ 0-= to 
w~ ~ f- III 

.... ..r < cD t.ri 



FEBRUARY 23. 1993 

E 
J! - CIt CIt ., -~ 

.c:E 
~! a ~ CIt ~ -(I)~ 

.c:,! 5- ~ M oi 
(1)0 

e 
S. ~ ell) ~ C\I C\I 

:::t 
~ 0 

c! 
CI) 

iii ... Ii ;1 c: ..... &I) .., C\I 

~ .c:C: 1:e 
~lL 

~i 
~.! 

CD CIt C\I II) 

~ 
l 
~ 

." CIt 

i .. .... ~ N .. .: 
) 

CIt N c: 
~ 

~ CD 0 ~ CD 0 ~ CD 0 ~ CD 0 

3?D r;;: • ::J .. -BI! • ii o. > 
u CD ·0 5 c I.!"i f~ !.2 CD 

:2 ::;)-.c r;;:ii u "'0(4 0_ 
£ Or;;:::: 00 ::lo 

u) ,...: cD oi 



357 WrIt." Answrs PHALGUNA 4, 1914 (SAKA) Writen AnSMH'S 358 

E CD 
o! ~ - "- II) CD ~ ~ (I') 0 CD (I') M II) -~ 

CD (I') N CD N cO cD ~ 
N C') ..... 

~ 

"i 
~i 

.... 
~ II) "- 0 

C) II) 
~ ... ..... (I') II) ~ II) ~ 

c CJl CJl 0 
011) - ~ CD. C') ,..: ::! M N .. 
U)~ N CJl in ..... 

II) C') CD 

.c:~ ..... ... "-S- II) 
~ 0 :8 0 CD CD N M 

~ 
~ 

,... II) 

o~ 01 0> C') ...... &ri ,..: (OJ .- ~ an 
(/)(.,) N CD M CD -.r 0> C') :i: N CD CD • :x:: 
E ...... N CD i -s CIQ -.r ~ ..... N 0> 0> 0> ~ ~ "- ·V 
::s ". II) -.r CD 0 CD &ri <:) ,..: 
0 C') CD 0 N CD 

~ 
U) C!' .... ~ 

"ii 0> ;! 0> 0 en N c: ..... 0 ~ CD 0 II) N C'! ..... ~ 
~ N 01 

~ ~§ • <:) oi oj 0 N C') 0> CD U o~ N ~ N 
~ C') 

.c:: E 0 to! ~ 01 co C') N 0 0> C> ." -.r. N 

~~ C') ...... ." on ~ <:) C!' .., c) 
N N 0 

0> 
E 0> 

C') 0 0> t • -.r CD co II) co 00 0 .... 0> C> C> CD .n ,..: cD (I') co N N II) ~ ~ ,..: CD 
~ 0 CD 

~ II) N 

E 0 N M ~ .! II) "- 00 "- ~ 0 C'! ~ 
0> co .., "It co N ~ N <:) cit ci <:) oj 111 01 N CD = "'" lU C') ;X II) 0> "-N (I') 

• g c( 

i J ~ ~ ... N c;; CD ~ "': M 0 "-"- CD N <:) ...; M ~ N ~ C') 
N N 0 ...; .n cO V -.r -.r .., CD C') 

I 
I ~ :x:: :.:: -< CD U N C') ""'": 

CD (.) 0> 0> O>c: • .... CD 
&c:~ '_ 0> ~., " E Q ...: a. 111 -;; fIJ ~ 0 0", 

tv ~ 
on 

§~ ~ "0 .r. 
.>C 

:::J iii !! ~ k'~ '" 0 .5 CIt (.) ccSa..:. () 

~ N 0 ~ 



Some of the steps taken to reduce 

accidents are as under

359 Written Answers

(Q  Induction of technical devices 

to aid the human element.

fQ  Continuing emphasis on

renewal and rehabilitation of 

overaged assets, particularly 

track, bridges and rolling stock.

(Ui>  Improvement in quality of out*

turn from the workshops.

Intensive inspections of 

telecom gears, maintenance 

depots of coaches, wantons 

and locomotives.

(V) (V) Monitoring the performance of

the staff of the critical safety 

categories as drivers, guards, 

staion masters, etc.

Intensive training including 

psychological checks of staff 

in operation categories.

(vH)  Surprise checks against

carriage of inflammable/ 

explosive  material  in 

passenger trains.

(V)Y Provision of whistle boards,

speed breakers and road signs 

at  the  approaches  of 

unmanned level crossings and 

improving visibility for road 

users and train drivers.

(ix)  Educative campaigns through 

public  media  including 

Doordarshan and Radio  to 

educate road users on the 

precausions to be taken at 

leavfeel crossings.

(xY  Joint checks in coordination 

with the State Govts, to enforce 

provisions of the Motor 

Vehicles Act.
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117. PROF. PREM DHUMAL: Will the 

Minister of RAILWAYS be pleased to state:

(a) whether the Northern Railways has 

withdrawn the relaxation in rail tickets being 

provides to the research scholars of Delhi 

University and Jawahar Lai Nehru University;

(b) if so, the reasons therefor;

(c) there percentage of concession and 

the number of research scholars of University 

of Delhi availing such relaxation in the fares 

of rail tickets at present;

(d) whether the Government  have 

received any memorandum from the research 

scholars in this regard; and

(e) if so, the reaction of the Government 

thereto?

THE MINISTER OF STATE IN THE 

MINISTRY OF RAILWAYS (SHRI K.C. 

LENKA): (a) No, Sir.

(b) Does not arise.

(c) 50% concession in Second Class 

Mail/ Express fare for single journey is given 

to the research scholars. From 29.9.92 to 

30.10. 92, concession was granted to 53 

research scholars as verified by Delhi 

University.

(d) Yes, Sir.

(e) The demand is for grant of rail travel 

concession for visiting hometowns to the 

research scholars. The concession is not 

admissible to the research scholars. The 

concession is not admissible to the research 

scholars for visiting hometowns as per rules.

[English]

Pollution Causing Industries

118. SHRI MANORANJAN BHAKTA: 

SHRI GEORGE FERNANDES: 

SHRI PROBIN DEKA:
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SHRI HARIN PATHAK: (I) The Water (Prevention and 
SHRI YASHWANTRAO PATIL Control of Pollution) Act. 1974; 
DR. ASIM BALA: 
SHRI RAM LAKHAN SINGH 
Y~AV: 
SHRI RAM TAHAL 
CHOUDHAAY: 

Will the Minister of ENVIRONMENT 
AND FORESTS be pleased to stQ!!;I: 

(a) the details of the directions i~sued to 
the major industries for pollution t;;ontrol; 

(b) the details of units wl-,tch complied 
with the prescribed requiremF' Alts for pollution 
control during 1992. Statr.l-wise; and 

(c) the action t .aken by the Union 
Government again!".( the units which failed to 
comply with the r' <lquirements? 

THE M'·,-.lISTER OF STATE OF THE 
MINISTR: { OF ENVIRONMENT AND 
FORES- is (SHRI KAMAL NATH): (a) The 
sche me for prevention, -:onlrol and 
~b' dtement of pollution has been legislated In 
.ne various Acts, namely: 

SINo. State 

1. Andhra Pradesh 

2. Jammu & Kashmir 

3. Madhya Pradesh 

4. Rajasthan 

5. West Bengal 

6. Uttar Pradesh 

7. Maharashtra 

01) 

(iii) 

The Air (Prevention and Control 
of Pollution) Act. 1981; 

The Environment (Protection ) 
Act. 1986. 

No separate directions have been issued 
to major Industries for pollution control. 

(b) Oeta!!e ~i aii the units W.~,jch are 
complying with the prescrib"ot\i requirements 
for pollution centrol in 1992 are not available. 
However accordin.~ to the information given 
by the State Pollution Conlrol Bo ;rds and 
Pollution Conlr')! Committees of Union 
Territories, the units and their compliance 
slat us upto December 31, 1992 in the 17 
categories of highly polluting industries is 
given in Ihe attached statement. 

(c) The Central Government is 
monitoring the willful defaulters in the large 
and medium industries in the 17 categories 
of industries. The details are given below: 

No. of wilNul delauhers 

11 

06 

01 

01 

02 

03 

0' 

STATEMENT 

51. No. 

1. 

Details 01 the industries complying with the standards 

State/Union 
Te"itores 

Andhra Pradesh 

NUmCe'Qfunffsco~~ng 
fully with standards 

89 
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SI. No. ~ /llumbeTlllcnIs COlI,.. 
TetrIonIs AIIy"'---

2- Assam OS 

3. BItar 10 

4. ~ 07 

S. ~ 153 

6- Ha.-ysna 29 

·7. Himachal Pradesh fJ1 

8. J&K 01 

9. KamaIaka 34 

10. Keraia 18 

11. Madhya Pradesh 33 

12. MaharashIra 263 

13. MehgaIaya 03 

14. Orissa 11 

15. Poo;ab 17 

16. Rajasthan 26 

17. TamiNadu 14 

18. UItar Pradesh 64 

19. West Bengal 18 

UNION TERRITORES 

1. Chandigarh 01 

2. 0ethI 03 

3. PondctMHry 01 
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ProducIIon of Edible 01 (a) whether the Govemment have 

119. SHRI VLAS MUTIEMWAR: WIll 
the Minister of CIVIL SUPPLIES, 
CONSUMER AFFAIRS AND PUBLIC 
DESTRIIUTION be pleased to state: 

(a) whether India • sell sufficient in the 
produc:tlon of ecIbIe 01: 

, (b) whether the ... proposal to export 
edbIe oil ; and 

(c) If so, the dela!Is thereof? 

THE MIMSTER OF STATE IN THE 
-MINISTRY OF CIVIL SUPPLIES, 
CONSUMER AFFAIRS AND PUBLIC 
DISTRIBUTION ANDMWISTER OF STATE 
IN THE MINISTRY OF COMMERCE (SHRI 
KAMALUDDIN AHMED): (a) India is yet to 
be self-suffICient in the production of edible 
oil. 

(b) and (c). Vegetable oil In consumer 
packs. being peti'!Ited 'or export under 
licence. 

Option to WrIl. filth.,.. Neme In 
School Admlnlon 

120. SHRI GURUOAS KAMAT: Will the 
Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

Column Present 

1. Fathefs Name 

2. Fathefs OClCUpation wIIh 
wilh address 

3. Monthly income of 
father or guardian. 

(c) 10 (e). The instrucions have been 
Issued by M.C.D. on the basis of the orders 
01 the U. Governor cl Deihl and as such the 
question' of appIyI~ these IMlucions to 
schools thtOuVhout the country does not 
arise. 

decided 10 make • opIIonai to wrIIe the 
fathe(1 name In the school admission in 
schools of MunlciJal ('-orpuratJon of Deihl: 

(b) If so, the details of instructions issued 
in this regan:t; 

(c) whether the Govemmentproposeto 
apply those instructions to be foIowad in aD 
other schools throughout the country; 

(d) If so, the detals thereof; and 

(e) I not, the reasons therafor? 

THE DEPUTY MINISTER IN Tt£ 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (DEPARTMENT OF 
EDUCATION AND DEPARTMENT OF 
CUlTURE) (KUMARJ SEWA): (a) and (b). 
Accon:ting to information fumished by the 
Municipal Corporation of Delhi, instructions 
10 amend the relevant columns in the 
admission form have been issued by themiA 
February, t 988, as folows: 

Amended 

Father's I Mothefs name 

F athefs/Mothefs occupation 
with address. 

Monthly income of F atherl 
Mother or guardian. 

T.lcher-Sambalpur R.lhny 
Line 

121. Dr. KRUPASINDHU 8HOI: 
SHRI GOPI NATHGAJAPAlHt: 

Will the MinISter of RAILWAYS be 
pleased to slate: 
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(a) whether any target has been fixed Cc) whether the Government ant ...... 

for the ~tlon of the construction of that the majority of Income tax-payers are 
Talcher-Sambalpur raHway line in Orissa; Government e~yees; and 

(b) I so, the details ther80f and the 
progress made in this regard so far; and 

(c) the steps taken to expectne the 
construction work on the project? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K.C. 
LENKA): Ca) and (b). (I) The sectlon Is 
expededtobe~tedin 1994-95subjed 
to avaiJabifrty of resources. 

(ii) The overaa physical progress upto 
December '92 is 26"0. 

(c) All assistance as regards materials 
and adequate funds 81'8 being provided to 
the Railway for this work. 

WHhdrawal of Ration Cards from Tax 
Payers 

122. SHRI LOKANATH CHOUDHURY: 
SHRI RABI RAY: 
SHRI PAWAN KUMAR BANSAl: 
SHRI NAVAl KlSHORE RAI: 
SHRI R SURENOER REDDY: 
SHRlDHARMANNAMONDAYVA 

SADUl: 
SHRI NfTlSH KUMAR: 
SHRI MOHAN RAWAlE: 

Will the Minister m CIVIL SUPPliES, 
CONSUMER AFFAIRS AND PUBLIC 
DlSTRIBUTJON be pleased. to Slate: 

(a) whether the Government are 
considering to withchwthe benefits of Public 
Distribution System from certain categories 
of censures including incOme tax-payers; 

(b) • so, the del. thereof and the 
reasons therefor: 

(d) I so, the ratlonable behind this 
proposal? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES, 
CONSUMER AFFAIRS AND PUBLIC 
DISTRIBUTIONANDMINISTEROFSTATE 
IN THE MINISTRY OF COMMERCECSHRI 
KAMAL UDDIN AHMED): Ca> to (d). AI the 
14th meeting of the Advisory Council on 
Public Distribution System held in July, 1992,-
the State GovemmentSlU.T. Administrations 
requested the Central Governmentto evolve 
a National porle)' on Public Distribution System 
so thatthe benefits 01 PDS are restricted only 
to the needy and deserving sections of the 
population. While this issue, including the 
possibility of exclusion of certain categories 
of counters Is being examined, the curren~ 
policy of Central Govemment Is that OS 
entitlement Is universal. A few State 
Govemments have decided on exclusion of 
certain categories of the population like 
income-tax assesses etc. 

( Translation] 

Scheme to Encourage Fanners In Rural 
Areas 

123. DRMAHAOEEPAKSINGH 
SHAKYA: 
DR. CHINTA MOHAN: 

Win the Minister of AGRICUL ~ be 
pleased to state: 

(a) whether the Government have 
formulated any scheme to encourage farmers 
of rurai areas to produce other agriculture 
products instead of foodgrains to if1l)fOve 
their economic condition; 

(b) H SO, the details thereof; 



388 WItten An....,. f'HA1.OUNA 4, 1814 (SAKA) Written Mswsn 370 
(c) the total percentage of agrlcunure on DelhilNew Delhi-Jammu Tawl sector. 

land where such the products are Ikelyto be 
produced during the Eighth Plan; (EngHsh] 

-

(d) whether the Government have 
estimated the additional profit likely to be 
earned by the farmers as a resun thereof; 
and 

Ce, If so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE CSHRI 
ARIVINDNETAM):(a)toCe).Governmentof 
Indian have not formulated any specific 
scheme to encourage farmers forproduclion 
of other agricultural produClS In lieu of 
foodgralns. However, incentives are being 
provided to the farmers through various crop 
oriented and other programmers for adoption 
of newly developed technology for Increasing 
production thereby increasing the overall 
Income. 

Exp,... Train on o.lhl..Jammu Rout. 

124. SHRI PHOOL CHAND VERMA: 
SHRI B.l. SHARMA PREM: 

Will the Minister 01 RAILWAYS be 
• pleased to state: 

(a) whether there is a long standing 
demand lor introduction a train on the lines 
of Raphan; Express on Oelhi-Jarrvnu route; 
and 

(b) If so. the action being taken by the 
Govemment to Intr()(4uc:e such a train on this 
route or to extend the Rajdhanl Express upto 
Jammu? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS ISHRI K.C. 
LENKA): (a) No, Sir. 

(b) The Infrastructure required for 
running Rajdhani typE' 0 trains is not available 

Committee on System of Schooi 
Education In capital 

125. SHRI RABI RAY: 
SHRI TARA CHAND 
KHANDELWAL: 
SHRI MADAN LAL 
KHURANA: 

WiUthe Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

Ca) whether an expert commltlee of 
educaionlsts and administrators has been 
constituted to recommend major changes in 
the frame wort< of the system or school 
educa!lon In the capital; 

(b) If so, whether the Commlftee has 
submitted its report to the Government; 

(c) if so, the details of the 
recommendations made by the committee; 

(d) whether all the recommendations 
have been ifTl)lemented; and 

(el H nol. the reasons therefor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOUr.CE 
DEVELOPMENT (DEPARTMENT OF 
EDUCATION AND DEPARTMENT OF 
CUt TURE): (KUMARI SEWA): (a) to (c). 
Yes, Sir. The statement 61".0.,.,119 
,ecommendation of the Commit:ee is 
anached. 

(d) and (e). No, Sir. According to 
information tumished by Delhi Aomin:S~~;l~:01 
, the Committee submitted its Raper! only en 
14.1.93. Implementalion 01 the 
recommendations wi" arise only afler due 
consideration of an aspects in<; 'udi "9 ':'1(lrc;o: 
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inl>tiCations by Delhi Administration. 

STATEMENT 

Recommendations made by the 
CotntnM .. 

1. lhe ~ and the Rules to be 
amended to extend the scope of 
their application to Govemment 
schools and to decenlralize and 
debureaucratize the 
administration of education. 

2. Primary and middle schools, 
presently under local bodies, to 
be brought under the Oiractorale 0' Education, Delhi 
Administration. 

3. Posts of Director and Secretary 
to be made tenure posts. 

4. Post of Additional Director 
(Government Schools) to be 
created. 

5. Nurmer 01 Educational Districts 
to be r~ed to 12. 

6. Each Educational Zone to have 
a., to 15 Schools Units under it 
for effective supervision and 
inspection. 

7. Greater aulonomy to govemment 
schools and all government 
schools to have Managing 
Cotnn'1lnt>es. 

8. DoubktstWt schools to be phased 
out 

9. Grievances redressal 
machineray to be created. 

10. Perspective planning for filling all 
anticipaIed posts. 

11. Ful stre.lgIh or teaching staff to 
be 1'1 position batore the beginning 
of the academic year. 

12. Staff with language badcground 
for Urdu medium schools to be 
provided. 

: 3. Quata system for promotion of 
teachers to the next higher post 
to be ended and aU promotions to 
be made throughout a rigorous 
process of selection. 

14. Complete ban on transfer ban on 
transfer or teachers. 

15. A schenw of special Incentive for 
teachers or schools in rural areas 
and JJJResenlement colonies to 
be introduced 

16. In-service teacher training to be 
made need-based and effective. 

, 7. PrOVisIOnS regarding inspectIOn 
and supervision of schools Ie be 
enforced. 

18. Provisions regarding Code of 
Condud to be enforced. 

19. School to be made responsible 
for ensuring acquisition of 
essentialCOl1lJ8lencies by pupils 
at every stage. 

20. Provision regarding 1200 hours 
of teaching, inctuding 200 hOUfS 
ot remedial teaching, in a year to 
be enforced. 

21. Centres for remedialleac:hing 10 
be set up. 

22. l"lM"ovements in pedagogical 
practices with a stress on 
interactive mode to be facililaled. 

FIrst AID .. Subject In Schoo.., 
CoIIeps 

126. SHRI 8APU HARI 
CHAURE-

SHRI PARASRAM 
BHARDWAJ: 
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SHRI MANIKRAO capacity of various sugar mills in the country; 
HOOLYAGAVIT: 

SHRI B. DEVARAJAN: (b) the average thereof in each of the 

WilthaMinisterofHUMANRESOURCE 
. DEVELOPMENT be pleased to state: 

(a) whetherthe~~:;.-:-.;f1Iini propose to 
introduce First Aid as a subject in schoolsl 
collegeS: and 

(b) if so, the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVelOPMENT (DEPARTMENT OF 
EDUCATION AND DEPARTMENT OF 
CUlTURE) (KUMARI SEWA): (a) No, Sir. 

(b) Does not arise. 

( Translation) 

Crushing c.paelty of SUgar IIIlls 

127. SHRI SANTOSH KUMAR 
GANGWAR: Wilthe Minister of FOOD be 
pleased to state: 

(a) the national average of the crushing 

State; 

(c) whether thA ::'ief8ge in respect of 
!Jr.;'r rradesh is nu;h below than that 0' the 
national average; and 

(d) if so, the details 0' the action being 
taken to bring it at par with the national 
average? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRI KAlP NA TH 
RAI): (a) The national average of installed 
daily cane crushing capacity 0' sugar mills in 
the country is 1793.00 tonnes. 

(b) The State-wise average installed 
daily cane crushing capacity of the sugar 
mills is given as the attached statement. 

(c) The average installed daily cane 
crushing capacity of the sugar mills in the 
State of Uttar Pradesh is 1816.oolonnes. as 
against the national average 01 1793.00 
lonnes. 

(d) Does not arise. 

STATEMENT 

State-wise Average Installed Daily Cane Cvshing Capacity 01 the svgar Milts. 

(Position as on 31.1.1993) 

51. No. State Average installed daily cane crushing 
capacity (Tonnes) 

1. Haryana 2300 

2. Punjab 1710 

3. Ultar Pradesh lalS 

4. Bihar 1342 

5. West Bengal 909 

6. Assam 1104 
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SI. No. State 

7. Orissa 

8. Rajasthan 

9. Madhya Pradesh 

10. Maharashtra 

11. Gujarat 

12. Andhra Pradesh 

13. Tamil Nadu 

14. Kamataka 

15. Kerala 

16. Pondicherry 

17. Nagaland 

18. Goa 

[English] 

Overbrldge near Gaya Railway 
Junction 

128. SHRI RAMASHRAY PRASAD 
SINGH: Wi!! the Min:ster of RAILWAYS be 
pleased to state: 

(a) whether there is -any proposal to 
construct an over bridge over Bagheswar 
Gumti near Gaya Raiiways junction of Bihar; 

(b) if so, t'1e de!ai!s thereof; and 

(c) .f n~. the raasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAilWAYS (5HRI K.C. 
lENKA;: (a; No. SIt. 

(b) Ooes not arise. 

(PosItIon lIS on 31.1.1993) 

Avetage Installed daJIy cane Ct'Ushing 
capacity (Tonnes) 

1084 

1255 

1072 

1838 

2403 

1720 

2033 

2014 

847 

1375 

1000 

1250 

Cc) Railways consider replacement 01 
level crossings by Road over bridges wnen 
such proposal is made by the Slate 
Govemmentduly agreeing to bear lheir share 
of cost as per rules. No such proposal has 
been received for Bagheswar Gumrt near 
Gaya. 

129. 

National Literacy Mission 

SHRI PAWAN KUMAR 
BANSAl: 
DR. SUDHIR RAY: 
SHRI SOMJIBHAI DAMOR: 

Will the Ministerof HUMAN RESOURCE 
DEVELOPMENT be pleased to 6late: 

(a) the targets aimed at by the National 
Literacy Mission to itJl)art functional literacy 
to illiterate persons in 15-35 age group by the 
years 1990-92 and 1995; 
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(b) whether the targ3ts for 1990-92 C8fYl)8lgns by the and of the Plan period. h 

have been achieved. Is expected that the targets laid down under 
the Natlonalllleracy Mission by 1995 would 

(c) If not, the AI&Sons theAlfor; and be achieved as a f8Sult of the converge 
under Total Literacy capalgn. 

(d) whether the targets for 1995 are 
likely to be aChieved? 

THE DEPUTY MINISTER IN THE 
'MINISTRY OF H!IMAN RESOURCE 
DEVELOPMENT (DEPARTMENT OF 
EDUCATION AND DEPARTMENT OF 
CUL TURE){KUMARI SELJA): (a) The 
National literacy Mission aims at Imparting 
functional literacy to 80.00 million adult 
illiterates in the 15-35 age group 30 million by 
1990 and an additional 50 million by 1995. 

(b) An estimated 15 million persons 
were reported to have been made literate by 
1990-91 and a total of 2~ million persons 

, made literate by the end of 1991-92. 

Cc) The main reasons for the shortfall in 
the target for the 'irst phase of the mission by 
1990 include: 

i) The Mission which was 
expected to start In 1987 was 
launched only In May, 1988. 

ill The initial years weAl devoted 
to revafYl)lng the progranme 
and 'or environment building 
activities. 

Ii) The tran~:tion , the 
programme I 'led 01 entre-
based appro.. 1 to cal 'aign 
approach. 

Iv) The campaign , 'oroach in 
the shape 01 Total literacy 
Cof11)alngns took off ony in 
1989·90. 

(d) The Total literacy Campaigl' Is now 
t~e dOminant strategy under the Nationat 
~eracy Mission. h is expected that 345 
districts would be covered by these 

environmental Clearance of 
Development Projects 

130. SHRIPRAKASHV. PATll:WUlthe 
Ministero' ENVIRONMENT AND FORESTS 
be pleased to Slate: 

(a) the names of the development 
projects cleared by his Ministry during the 
lasl one year, state-wise; 

(b) the names of the development 
projects pending with the Government for 
environmental dearance as on date, State-
wise; 

(C) since when these are pend:ng and 
the reasons for delay in clearing them; and 

Cd) the steps taken to clearttlese pro;ects 
early? 

THE MINISTER OF STATE OF THE 
MNISTRY OF ENVIRONMENT AND 
FORESTS (SHRI KAMAl NA TH): (a) A 
statement listing development projects 
cleared by the Ministry during the last one 
year Is enctosed. (Statement-I) 

(b) and (c). Statement-lIli~ting names 
of development projects awaiting 
envircnmentalclearance, along with reas 'IS 
is also enclosed. (Statement:") 

(d) Projects can be assessed and 
processed only after receipt of comPlete 
data. A final decision is taken within a 
maximum period 01 three monlMs after receipt 
of complete environmental data and Adion 
Plans. Interaction is mainl,lined with the 
project. authoritieS to facih~~,~~ p\pedllious 
disposal of cases. 
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Namesof~Projectsclsal8d 
between t.2. t 992 and 31.1.1993. 

SL. No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

Name of the Project 

ANDHRA PRADESH 

Mobile G. T. Set (3.5 MW) at 
Surasaniyanarn 

Krishna Petem TPS 2x500 
MW. 

New Uranium Fuel 
Assembly Plant at Nuclear 
Fuel Conl>lex, 
Hyderabad. 

MadapalliOpencaSl Projecl, 
Singateni Colieries Co.l TD. 
(SCCl) 

Padmavati Khani Project. 
SCCL 

Ramagundem Shaft Block· 
l,SCCL 

Goleti Longwall Project. 
seCL 

Gautam Khani Opencast 
Project. SCCL 

Mod.rnisation-cum-
expansion of GeM. 01 India 
Mint. 

ConsIructionot FClgodown 
at OeM •• SI aram. 

ConsIructionot FClgodown 
..P ........ 

LPG Recovery Plant at 
Lakwa of GAIL 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

21. 

22. 

23. 

24. 

25. 

26. 

Written Answers 380 
BIHAR. 

Unmari Opencast Project. 
Central Coalfields ltd. (CCL) 

Topa (Reogranisaion) 
Opencast Project. CCL 

Rarjappa Opencast Project, 
CCL 

Parej East Opencast 
Project. CCl. 

Chapri Sideshwar Mine of 
Hindustan Copper ltd. 
(HCL). 

Rajmahal Opencast Projecl. 
CCL 

Installation of Fourth 
Reheating Fumace in the 
Hot Strip Mill of 8okaro 
Steel Plant. 

GWARAT 

Gas based Captive power 
Plant (50MW) of GSFC. 

AddifionalCrude [,estillation 
Unit at Gujarat Refinery. 
Baroda ot IOC. 

LPG Import Facilhies at 
Kandla of ICC 

Sponge Iron and Hot R:)IIed 
Coil (Integrated Steel Plant) 
at Halira of ESSAR Gujaral 
ltd. 

HARYAN4 

captM Power PIanI of MIs 
Maruli Udyog lid. (2OMW) 
Phase· I. 

6 Million Tonne GraarooI 
Refinery at Kamal 0I1OC 
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27. Expansion of Marutl Udyog 38. 

ltd. 

28. 

29. 

30. 

31. 

32. 

33. 

34. 

35. 

31. 

37. 

HIMACHAL PRADESH 

Dartaghat Cement Plant and 
related minlgn actltvlies of 
Gujarat Ambuja Cements 
Ltd. 

JAMMU AND KASHMIR 

Panthal Magnesite Project 
of J & K Mineral 
Development Corporation 
lid.. near PanthaJ DiStrict. 
Udampur. 

Dead Burnt Magnesite 
(BOM) Plant at Panthal of 
J.K. Minerals Deveiopment 
Corporation ltd. 

Foodgraingodown at Kargil. 

KARNATAKA 

Captive Power Plant of 
KI0Cl48.5 MW. 

Quar1z Mning Projad aI MI 
• Sarol Ylmng SyncIca\e. 

ExpansIon aI 8ec1lflcal .. 
Md .,. •• tlsatlDn PIuII by 
KIOCl 

LPG Impon Facility at 
...... Port of HPCLs. 

Ouartz Crystal and 
Etect,.ntc Circuli Board 
Plant 01 HUT. 

KERALA 

~ TPS Slllge-1. 
2X210MW. . 

39. 

40. 

(1. 

42. 

43: 

44. 

45. 

u. 

47. 
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Construc:tlonofBruk Willer 
Berthing & landing facilities 
at ThattapaJlalln Kerala. 

MADHYA PRADESH 

Maheshwar Hydroelectric 
Project. 

Malanjkhand Copper 
Project. Hindustan Copper 
Ltd. (HCL) 

Jayant Opereast Project, 
Northern Coalfields 
ltd.(HCL) 

Rebuilding I Renovation of 
existing Coke Oven Banery 
No. 10 of Bhilal Steel Plant 

MAHARASHTRA 

PimpalgBon OpeneBst 
Project, Western eoalields 
Ltd. (WCL) 

LPG Receve", P\ant at 
USARofGA\L 

tM\rbution of Natural Gas 
to an.aterBormeyby GAlL 

Creation 0' addltlona' 
facilities (ammonia. nitric 
acid, nltrophosph •••• 
calcium ammonium .. rat. 
anddlmethyl .......... ) at 
RCF. ThaI 

Conltructlon of Shore 
F ..... In S_ODft Dock 
aPT Harbour ANa. 

Reconstrucion 01 shed noe. 
3 &" .. Hay 8undIr In BPT. 

Construction 01 IMd nos. 



so. 

51. 

53. 

Sot. 

55. 

58. 

ST. 

58. 

59. 

10. 
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14 & 15 at Indira Dock at 
8PT. 

Construction builing 
accommodating Dock 
Uaster at Indira Dock and 
his Cf8W at BPT. 

MEGHALAYA 

STOL Aerodrome 

ORISSA 

~OpencastProject, 
South East.rn Coalfields 
Ltd. (SECL). 

Oeulbera and Talcher 
Underground Project, sea.. 
Expanelon of Alumina 
IWiiI8fJ at Damanjodi and 
aJurrinium Smener at Angul 
byNALCO. 

RehabIIadon (Phase_I) of 
T aIcher Fertilizer Plant by 
FCL 

COlI handling facllli8s 
ParadMp pan. 

PUNJMJ 

GaindwalSahb TPS(2x250 
MW). 

Rebuilding . of VLSI 
Fabrication FacHU .. by 
Se~nductor Complex 
ltd., Mohall -

RAJASTHAN 

160 MW Ramg.'" GOGP 

Salldipura Pho.phaUe 
Fettfltz8r Plant of PPCl 
(FettiIfNr Unit) 

61. 

62. 

63. 

64. 

65. 

66. 

67. 

68. 

69. 

70. 

71. 

72. 
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SIKKIM 

Rothangchu Hydroelectric 
Project. 

TAMILNADU 

expansion of Viscose Staple 
Fibre Unn by South India. 

Provision of landing and 
benhlng facUltites for 
mechanised fishing boats at 
NagappaHlnam Quid-E-
MilIats DIstrict. 

SeIling up of. new sat .... 
pon at Ennore nonh of 
Madras. 

UTfAR PRADESH 

Petroc::hemical Complex at 
PataofGAIL 

Assembly of Pona~\ 
gensets .and IAuItipurpose 
Engines hy Mis Birla 
Yamaha ltd .. LaI Tappar 

installation of 00 sets and 
Air Con..,1'8SS01S at IDPl, 
Rishkesh. 

Four lanelng of Ni of Agra-
Marhura 18C&1OfI. 

WEST BENGAL. 

Bak,...ar TPS. Stage-II 
2x210MW. 

Tllabonl Underground 
Pro}ecI. Eastern CoaIIeIdI 
ltd. 

Vessel TrafftcManagement 
Syst.m 8t Calcutta Polt 
Trust. . 

Petrochemical Con'1*x at 
Haldla of We.t B8ngal 
Industrial Development 
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hall and Cargo Shed at 
Mallacca and Tee Top In 
Car Nicobar Island. 

73. 

74. 

75. 

76. 

n. 

78. 

79. 

80. 

81. 

82. 

83. 

Corporation and Tata Tea. 

ANDAMAN ANDN/COSAR 
ISLANDS 

Construclon of Berth No. 
3&4 Haddo in Port Blair. 

Construcion of Ramp at 
. Aberdeen Jetty In Port Blair. 

Construcion of Two numbers 
Transit Godown and 
development of the area at 
the root 01 Chattam 
Causeway in Port Blair. 

Construction of Passenger 
HaD and Ticketing counter 
at Phoneix Bay in Port Blair 

Construcion of danger'Jus 
Cargo shed Ramp. Sump-
and Pump House and work 
shop Buildings at Hope town 

Construction of Godown at 
Had:ro in Port Blair. 

Establishment of New Radio 
Becoon at Indira Point 

Construcion of workshop 
shed near the marine Dock 
Yard In Port Blair. 

Construction of shedforfbre 
. glass boat at Port Blair. 

Opening up of atransit car1'9 
at North Chinque Island In 
Andaman and Nicobar. 

Establishment of Lighted 
Beacon at North Brother 
Island. 

85. 

86. 

87. 

88. 

89. 

90. 

91. 

92. 

93. 

Construcvlon 01 Port-Control 
Towers Passenger-cum-
Cargo Shed Operational 
Staff Quarters at Terressa. 

Construction of port Control 
Tower and Staff Quarters at 
Katchal. 

Construction of Port Control 
Tower Passenger- Cum-
Cargo Shed and Operation 
Staff Quarters at Chowra. 

DELHI 

Bawana Gas Based power 
project 600 MW 

Renovaion and 
modernisaion of IP Power 
Station. 

OFF-SHOREI 
INTERSTATE PROJECTS 

Second Bassein-HaziraGas 
Trunk and Expansion of 
Hazira Shore Terminal by 
ONGC 

Upgradationof HBJ P~ 
GAIL 

Explorati?n of Off-shore and 
On-shore Block for Oil-
SeismiC Survey by ONGC 

Laying of gas pipeline from 
DeIhl to Marutl Udyog Ud. 
by GAIL. 

94. Development 01 R-1S-A 
84. Construction 01 passsenger Structure (Phase·l) by OHGC .. 
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Samples lifted from .. per Bazar THE MINISTER OF STATE IN THE 

Kendrtya aha.... MINISTRY OF AGRtCUl TURE (SHRt 
ARVINO NET AM): (a) No, Sir. 

131. SHRIJEEWAN SHARMA: Wllthe 
MinIster of CIVIL SUPPlIES. CONSUMER 
AFFIRS AND PUBlIC DISTRIBUTION be 
pleased to state: 

(a) the number of safI1*Is lifted 'rom 
1heSuperBazarandKendriyaBhandarunder 
the Pravention of Food AduIIeration ltD. and 
Sent for Analysis during the last ttuee years; 

(b) the number out of lhem found 
actulleratedlsub-Slandardfunfit for human 
c:onsqfl1)tion; 

(c) the action taken thereon; and 

(d) i not. the reasons therefor? 

TtE MINISTER OF STATE IN THE 
MINISTRY OF CIVil SUPPLIES. 
CONSUMER AFFAIRS AND PUBLIC 
DISTRIBUllONAt«> MNSTER OF STATE 
.. THE YNlSTRY OF COMUERCE (SHR' 
KAMAU I()()Itt AHMED); (al to (d). Delhi 
AItmIJ JiI11 aID. has repofted thai during last 
3 JUf'S 8 samples each from Super Bazar 
-.dkandriya Bhandarwarallted..lncase of 
Super Bazar one sample was found "'1 tated and one tound rristnndecl. In 
c.- 01 Kendrtya 8handar 2 SIW." ... 
bind aclIIafaIed. Delli Aa'niIisIraion is 
tailing appapc_ ar::tiaft under .. _ ... 
prOVisions of Preventaion of Food 
AduIIItndIan k:1. 

............. clsc::.n... 

132. SHRI SUDHIR SAWANT: .... 
.. 'I] I of AGRICUlTURE be pia as lit to .... : 

(a) wbeIher Ibere .. _ an, Mango 
.- .-,-~-:--;:;.";_ c... Doopd In MahII ..... a,; 

.., ..... dIItaII ~ and 

fc)'_ ..... GowernmBntprapaM 
II» SIt ...... centra 1twe1 

(b) Question does not arise. 

(c) No. Sir. 

legislation for IIInlng Companies 

133. PROF. MALIN. 
BHATTACHARAYA: 
DR. SUDH.R RAY: 
SHRI BASUDEBACHARIA: 
SHRI HARADHAN ROY: 

WlU the Minister ENVIRONMENT ANt) 
FORESTS be pleased to state: 

(a, the existing guidelines for mining 
cof11)allies to refill the craters and undertake 
replanting the areas to restore the top soil; 

(b) whether any violation of these 
guidelines came 10 lhe notice of the 
Government; 

(c) • so. the details thereof; 

(d)1he action&alcen against the violators; 

(e) whether Government propose to 
~necessaryl8glslallon In this rggard. ... 

(f) I so, thedetalsther80f _1gW1th the 
line by wNch the 1Ig1s11Ibn Is Iikefy to be 
nroduc8d? 

u 1lE MNSTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI KAMAL HATH): (a) 10 (ql 
ao.. ..... ofhlahaveissuedguld8lnes 
Iar ..... '" ........... managecnent 
In.-...,openiIIIDI .. whk:hirUraiaincIuQM 
• ....,--:7 ...... pili and rwutJllion of 
ninId-. 

Th. .tlpulatlon. provided 1ft 
alwllOI.,.tIIt<*_ .. ftlCOIdIdlOnjrdng 
patKII .. NgUIIrty I*Ige nIinIonfd and .... *' ... II alhOftfal.11I brought 10 
the attention of the concerned project 
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authoriieslS1ale Government as the case 
may be_ Interaction is being regularly 
rnaintainedwith project authorities to sort out 
any problems during inl*trnenlatlon-

There .are adequate legi!! provisions 
available in the existing ac:IS to deal with any 
violation of enWonrrental stipulations. 

Damage to Railway Property 

134. PROf. K.V. THOMAS: Will the 
Minister of RAILWAYS be pleased to state: 

(a) 1he1GCa! damage caused to railway 
propertr dudr. 10 recent communal 
dist~ in BolTbay; and 

(b) the SlIpS t:.ken to prevent such 
damages? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K. C. 
LENKA): (a) The Total damage caused to 
Railway pR)p8Ity due 10 recent communal 
disturbances in Bombay Is estimated at Rs. 
5.741akhs approximalely. 

(b) SecuriIy arL'lg8m8ntS have been 
beefed~besG8sguaningwNrat*tpoinls 

in co-on:ination with Government Railway 
PolicaICiy PoIcice and Civil Admnislration. 

Emr'opes In Ministry of Environment 
andFornt. 

135. SHRI.\MAR ROY PRADHAN: 
SHRI N.J. RATHVA: 

Wil the Minister of ENV:RONMENT 
AND FORESTS be pleased 10 stale: 

(a> the total nurmer of employees in his 
Ministry, category-wise; 

(b) the number of SCsi STs emplOyees 
out of them, category-wise; 

(c) the details of shortfall in percentage 
of reservation. if any. in each category; and 

(cl) thetarget set uploclear1y1he baciOOg? 

lHE M1NISTER OF STATE OF THE 
M'~STRY OF ENVIRONMENT AND 
FORESTS (SHRI KAMAl NATH): <a> to (c). 
A statement is laid on the TABLE of the 
House. 

(d) 31 51 March 1992 was set as tatget to 
dearbaddog underctredrecruitment quota. 
However due to certain unavoid_bee 
amstrainls total target could not be ac:hieved. 
EnOfSl are continuing to clear the remaining 
backlog. 
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promotIon of Ohandhlan Ideal. 

136. SHRI RAM VILAS PASWAN: Will 
the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) the organisations! institutions in the 
country engaged in promlJting the Gandhian 
ideals and upliftment of the depressed. 
classes; 

(b) the annual Central grant, if any, 
given to these organisation~ Institutions 
during 1991-92; 

(c)whetherGovemmenthave assessed 
the working ofthose organisationslinstitutions 
for analysing their aChievements; 

(d) if so. the details thereof including he 
shortcomings if any, identified in those 
organisations/ institutions; arod 

(e) the remedial measures contemplated 
by the Government in this regard? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (DEPARTMENT OF 
EDUCATION AND DEPARTMENT OF 
CULTURE) (KUMARI SEWA): (a) to (e). 
The information is being collected and will be 
laid on the table of the House. 

Licences for F.P.S. and Kerosene Oil 
Dej)ots In Orissa· 

137. DR. KARTIKESWAR PATRA: Will 
the Minister of CIVIL SUPPLIES, 
CONSUMER AFFAIRS AND PUBLIC 
DISTRIBUTION be pleased to state: 

(a) the number of licensees for Fair 
Price Shops and Kerosence Oil Depots issued 
separtely so far in Orissa; 

(b) the number out of the allotted to the 
Scheduled Castes/Scheduled Tribes 
separately till date; 

p 

(c) whether there is nay reservation in 
allotment of these licences/shops/depots to 
the SCslSTs; . 

(d) whether Union Government have 
instructed to State Governments Union 
Territories In this regard; and 

(e) if so, the details of guidelines issued 
In this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES, 
CONSUMER AFFAIRS AND PUBLIC 
DISTRIBUTION AND MINISTER OF STATE 
':-.J THE MINISTRY OF COMMERCE (SHRI 
KAMALUDDIN AHMED): (a) to (e). The 
information is being collected and will be laid 
on the Table of the House. 

[ Translation} 

Regional Offices of Kendrlya Vldyalaya 
Sangathan 

138. KUMARI VIMLA VERMA: Win the 
Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to refer to the 
reply given to Unstartred Ouest ion NO.1 027 
on July 14, 1992 and state: 

(a) whetherthe Govemment have taken 
any decision in regard to the location of new 
regional offices of Kendriya Vidyalaya 
Sangathan; and 

(b) if so, the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT DEPARTMENT OF 
EDUCATION AND DAPARTMENT OF 
CULTURE· (KUMARI SELJA): (a) and (b). 
According 10 information furnished by 
Kendriya Vidyalaya Sangathan, the 
Sangalhan has identified the following places 
for setting up three new Regional Offices: 

- Dhra.Jun 

-Jabalpur 

- Bangalore 



(EngfshJ 

AcIIoo Plan for CI'ttIcaIIy poDuIH 
A,_ 

139. SIflI HARIN PATHAK: Wililhe 
MinislerofENVIRONMENT ANOFORESTS 
be pleased to state: 

(a)whetherGCMlrrwnenthave pntparad 
. any action plan crilically paUuted areas in the 
country; 

(b) I so. the details of such areas 
identlied; 

(c) thedetais of the schemes proposed 
to be ~mented and the paHem of 
financing; and 

(d) the funds aIocated to the States 
during the ament rear and provision made 
for iq)Iementarion of the scheme during the 
8Ih Plan, Stale-wise? 

THE MINISTER OF STATE OF THE 
UlNlSTRYOFENVR:)NUENT&FORESTS 
(SHRl KAUAL NA TH): (a) and (b). Yes. Sir. 
The GcMtmna1t in consuIation wilh the 
States have idenlliedninlla an (19) areas as 
aD:aIy~areas,basadon\he~ 
klad. The detaIs d these areas are: 

1. Parwanoo (Himachal Pradesh). 2. 
KaIaamb (Himachal Pradesh). 3. Howrah 
(West Bengal). 4. Owgapur (West Bengal). 
5. Ohanbad (8ihar). 6. Talcher (Orissa). 7. 
V"lShakhapatnam(AndhraPradesh).B.Korba 
(Madhya Pradesh). 9. Manai-Madras (Tamil 
Nadu). 10. Bhadravati (Kamataka). 11 . 

• Singrauli (Uttar Pradesh). 12. Pali 
(RajasIhan). 13. North Arcot (Tamil Nadu). 
14. Gobindgam (Punjab). 15. Vapi (Gujarat). 
16. Chembur (Maharashtra). 17. Greater 
Cochin (KeraIa) 1ll. NajaIgaItI (Delhi) and 
19. Digboi(Assam}. 

Th8seareashavebeenSUlV8yedbythe 
State PoIUlibn Control Boards to ass8S$ the 
poIuIiDn problems and action plans 10prevenl 
furtherdelerioralion of the environment have 
been prapaI8d in respecI of the sixteen (16) 
antaS. 

W/.DilhAlJS1MltlS 412 
(c) There Is no specifIC scheme for 

abaIemantofpolution in thecriticallypolluled 
araas. 

(d) The total outlay for the Annual Plan 
1992-93 and for the 8th Plan period is As. 
13.60 eror.s and Rs. 98.00 erores 
raspedivaly. The stat.wise allocation of 
funds depends on the demands received 
and the utilisation of releases in the various 
States. 

( Ttanslation) 

Expenditu .. In Forest Administration In 
Rajasthan 

1-40. SHRI BHERU lAl MEENA: Wdl 
the Minister of ENVIRONMENT AND 
FOREST be pleased to Slate: 

(a) the administrative expenditure 
incurred on development and conservation 
of forest in RajaSihan; and 

(b) the nurmer of the officers and the 
8fI1)Ioyees belonging to Scheduled easiest 
Scheduled Tribes working in forest 
depa1lmenIofthe Stale on substantive basis? 

tHE MINISTER OF STATE OF THE 
MlNlSTRY OF ENVlRONMENT AND 
FORESTS (SHR! KAMAl NA TH): (a) and 
(b). The information is bein:J collected from 
the State Government and shaH be placed 
on the Table of the House. 

(EnglshJ 

Man .. Intervention Scheme 

141. OR. D. VENKATESWARA RAO: 
WiD the Minister of AGRICULTURE be 
pleased to state: 

(a) whether the Government have 
initiated a Market Intervention Scheme for 
procurements at prevailing market prices 
rather than at a fixed. pre-determiniKI and 
support price; 

(b) wheCher the scheme is likely to be 
adopIed lor perishable 'rut its and vegetables 
alsO; 
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(c) I sa. whetherthe ceiling price is to be (a) the number of District Consumers 

detenrined in a case to case basis; and Forum set upundarthe Consumer Protedion 
Al;t. 1986 during 1992. State-wise; 

Cd) the extent to which • is lkely to be 
benefited to the'armers and consumers? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ARVINJ NETAM): Ca) to Cd). TheGovemment 
has nol initiated a'ly market iAtervention 
scheme as such. However. as and when a 
proposal is received frorr a State Government 
regarding fall in the price of perishable 
commodities with likelihood of distress sales 
by the farmers, market intervention prices is 

• lixed in consuhation ·...,ith State Government 
lor purchase of a targeted quantity keeping 
in vie" the relevant factors i.e. prevailing 
market prices, cost of production of 
convnodities, prices in earlier years, etc. on 
case to case basis. The losses in the operaIion 
if any, are shared between Central and the 
State Government on 50:50 basis. 

Haw Delhi-Bangalo,. Rajdhanl 
Ex."... 

142. SHRI C.P. MUOALA GIRIYAPPA: 
WiUthe Minister of RAILWAYS be pleased to 
state: 

Ca) whelher there is any proposal to run 
the Rajdhani Express between New Delti 
and Bangalore via Secunderabad thrice a 
week in view of heavy rush of passengers in 
this train; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
,MINISTRY OF RAILWAYS (SHRI K.C. 
LENKA): Ca) No. Sir. 

(b) the assistance provided to each 
State therefor; 

(c) the number of such forum proposed 
to be set up during the current year; and 

(d) If nor, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVil SUPPLIES, 
CONSUMER AFFAIRS AND PUBLIC 
DISTRIBUTION AND MINISTER OF STATE 
IN THE MINISTRY OF COMMERCE (SHRI 
KAMALUOOIN AHMED): (a) to (d). The 
number District Consumer forums 
funclioning as on 31.12.1991 were 360. In 
1992,87 more Oistric1 Forums have started 
IUnclioning in Assam (9), Haryana (14). 
Himachal Pradesh (11), Karnataka (16). 
Keraia (1 1). Nagaland (7), Sildcim (4). West 
Bengal (14) and Delhi (1 - Additional Oistricf 
Forum). In addition,S District Forums have 
been notliedin Meghalaya and approval has 
been given for 3 mora Oistrid Forums in 
Punjab (2l and Atunachal Pradesh (1,. The 
setting up. of District Forums under the 
Consumer Protection Ad, 1986 is the 
responsibility of the State Government. 
CentralGovt. does not provide any assistance 
lor this purpose. 

[ Translation) 

Rail Facilities to Nepal Border 

144. SHRI SURENDRA PAL PATHAK: 
Willtlle Minister of RAilWAYS be pleased to 
state: 

(b) Does nol 8Pise. (a) whether the condition of the existing 
trains running on metre-gauge railway lines 

DIstrict Consumers Forum in Tanakpur, Pilibhit. lakhirrlJUr-Khiri and 
upto Shahjahanpur connecting the Nepal 

143. OR. A.K. PATEL: border has deteriorated; 
OR. LAXMINARAYANPAN)EYA: 

WiI the Minister or CIVIL SUPPlIES, 
CONSUMER AFFAIRS AND PUBLIC 
DISTRIBUTION be pleased to stale: 

(b) • so. the measures being taken by 
the Government in this regard; 

Cc) whether the Government propose to 
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convert metre-gauge railway lines of these (d) Preliminary work has been taken In 
sections Into broad-gauge; hand. 

(d) If so, the details thereOf; and 

(e) If not. the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K.C. 
LENKA): (a) No, Sir. 

(b) Does not arise. 

(c) No, Sir, 

Cd) Does not arise. 

Ce} Ru. "'i~t of resources. 

[English] 

Daltarl-Banspanl Railway Line 

145. SHRI SUBASH CHANDRA 
NAYAK: 
SHRI GOPI NATH GAJAPATHI: 

Will the Minister of RAILWAYS be 
pleased to state: 

(a) whether the Government have 
recently cleared the proposal for the 
construction of Jakhapura-Banspani railway 
line from Daitari to Banspani In Orissa; 

(b) whether the above line is proposed 
to be completed during Eighth Plan on priority 

, basis; 

(c) if so, the estimated revised cost 
thereof and the funds earmarked for that 
projed; and 

Cd) the steps taken to start the 
consIruction work so tar? 

THE MINISTER OF STATE IN THE 
UINISTh r OF R~llWAYS (SHRI K.C. 
lENKA): Ca} and (b). Yes, Sir. 

(c) Cost Rs. 243 crores. Funds 
earmarked in 92-93 !s Rs. 10 crores. . 

Theft of Idol. 

146. SHRI VILASRAO NAGNATHRAO 
GUNDEWAR: win the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased 
to state: 

(a) the number of cases of theft of 
valuable Idols and other artlcle$ detected 
during the current year In the country; 

(b) the number of cases solved and how 
many of them are pending; 

(c) the action taken in each case; and 

(d) the steps taken by the Govemment 
to check such thefts? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVelOPMENT (DEPARTMENT OF 
EDUCATION AND DEPARTMENT OF 
CULTURE) (KUMARI SEWA): (a) and (b). 
The number of cases were 428 In the year 
'992 involving thefts of 1153 idols and other 
articles. Out of this, 370 idols and other 
articles were recovered. The numberof cases 
uptoJanuary, , 993 were 7 involving thefts of 
20 Idols and other articles, out of which 
nothing has been recovered. 

~c) and (d). First Information Reports 
are lodged by the concerned Central and 
State Police agencies and investigations are 
undertaken. Security Officers are posted at 
each of the circles of Archaeological Survery 
of India to monitor watch-.nd-ward and vigU 
in the Centrally protected monuments and 
mus.eurns. BeSides, Armed Police guards 
are posted at Important monuments and 
museums In the country. A Central 
Investigation Unit (Antiques) has been 
created'in 1974 in the Central Bureau of 
Investigation to effectively take up 
investigation of smuggUng and check Wicft 
trade of antiquities and art treasures. 
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Licensing of Diary Industry objection to the prmulpation of the Order • . 

147. SHRI R. SURENDER REDDY: Will 
the Minister of AGRICULTURE be pleased 
to state: 

(a)whetherthe Union Government have 
conducted a study on the Impact of 
dellcencing of dairy Industry as well as the 
situation arising out of the enforcement of 
regulations on private sector dairy units 
through the Milk ane Milk Products Control 
Order, 1992; 

(b) If so, the details thereof; 

(c) whether the views of the State 
Governments were called for; and 

(d) If so, the response of the State 
Governments thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ARVIND NETAM): (a) No, Sir. 

(b) Does not arise in view of r"ply at (a) 
above. 

(c) and (d). The State Governments 
were consulted on the proposal for the issue 
of Milk and Milk Product Order earlier to the 
promulgation of Milk and Milk Product Order, 
1992. By and large. the State Governments 
which responded to these proposals had no 

Procuramant Target of Wheat and Rice 

'48. DR. LAXMlNARAYANPANDEYA: 
Will the· Minister of FOOD be pleased to 
state: 

(a) the procurement targets fIXed for 
Wheat and Rice this year and the extent to 
which the same has been and are expected 
to be achieved. State-wise: and 

(b) the comparative figures for the last 
three years? 

THE MINISTER OF STi,TE OF THE 
MINISTRY OF FOOD (SHRI KAlP NATH 
RAI): (a) The procurement of wheat and 
paddy for Cenlral Pool under price su:,port 
scheme being totally voluntary, and the 
procurement of levy-rice from millersJtraders 
being dependent on guantum of paddy 
purchased by them, no targets. as such. can 
be fixed for procurement of wheat and rica. 
A quantity of 63. 80 lakh tonnes of wheat and 
103.46 lakh tonnes of rice (including paddy 
in therms of rice) have been procured upto 
18.2.1993 in the current rabi and kharif 
~arketing seasons 1992-93 respectively. 
~ 

(b) A statemer •. sh .... ing State-wise 
quantit:ss of wheat ?na . ~ procured during 
the last three ma{1<eting s. 'sons as also in 
the current marketing seas",l is attached. 
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STATEMENT Unmanned Level Crossing 

14g. SHRI BIJOY KRISHNA 
HANDIQUE~ Will the Minister of RAILWAYS 
be pIeaaed to Itate: 

Ca) the number of unmanned level 
crossings In the ccuntry. lone-wlle and 
particularly In Assam; 

(b) the nul'Jt)er of propoeaIs sponsored 
by each State Govemment to convert such 
crossings Into manned level crossings during 
the last three years; and 

(c) the time by whlc:h the proposals are 
likely to be If'Il)Iemented? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K.C. 
lENKA): (a) A statement Is a"ached. 

(b)(i) Maharashtra 8 

(ii) Madhya Pradesh' - 4 

(iii) Uttar Pradesh 3 

(lv) Rajasthan 3 

(v) Haryana 2 

(vi) Punjab 3 

(vii) HlmachalPradesh - 3 

Cc) Proposals mad. by 
Maharasht,a, Madhya Pradesh & Uttar 
Pradesh Govts. Have already been 
iftl)lemented. 

Two proposals made by P"njab Govt. 
for Level Crossing No. 3A and 38 between 
Gill and ludhlana on Ludhlaf1. • Hlssar 
5edion are 8xpeclad 10 be ~mplated by 
31.7.93 subject to payment of balance cost 
by the party. 

ZOM 

Central 

Eastern 

Northern 

Ths number of unmanned 
railway /ewI crossing. In the 

country ZOfftM wise and 
partJcularty In Assam; 

1382 

736 

4542 

North Eastern 2579 

North East Frontier 1701 
(Assam. 824) 

Southern 2510 

South Central 2158 

South Eastern 3393 

Western 4176 

Total 23,1n 

. Aurangabed-JIIlna SectIon 

150. PROF. RAM KAPSE: Wi. th 
Minister of RAILWAYS be pleased to statE 

(a) whether the Government have all 
scheme lor construction of broak-gaug 
railway line between Aurangabad and Jain. 

Ib) • so, the details thereof and tt 
present statUSIpOsltlon of the projeCt; an< 

Ccl the time by which it is likely to t 
completed? 

THE MINISTER OF STATE IN n 
MINISTRY OF RAILWAYS (SHRI K. 
LENOKA): (a) Yes. Sir. 

(b) progreu or wOlk on this section ( 
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kms) is IS%. Conversion block has been (EngIstJ) 
Slated on 15.2.93. 

(c) The work is i\elyto be CGnlJ".ect by 
31 st March..1993. 

[ TtariS11fb'4 

.,.. ......... otNewTechnotosw .. 
........ Food CrIsIs 

151. OR. LAL ~ RAWAL; 
St-A RAJVEER SINGH: 

Wilthe Uinisaer of ~1CUl TURE be 
p'nudlOstaIe: . 

fa) ......,.theGovemmeni prapoMto 
dlJwlapnea'Ca new technology in view oftha 
crisis of food lems; 

(b) if 10, the details thereof; 

cc) whether there is an, decline in 
nueslm8nl in Agriculu'8 Sector. and 

Cd) I so, the details thel80f and the 
..... 1her8tor? 

THE MINISTER OF STATE IN THE 
IINISTRY OF AGRICUlTURE (SHRI 
tRVIND NETAM): (2) and (b). In order to 
1aIut another quantum jump in 'ood 
radllCIion. crop varieties and production 
1Ckages .. being dewIopedio r. into new 
'lip sequence in dryIand bolls, coastal bell. 
.... andolhersuchdilficu. ecosystems. 
.raby correcting ero,e and regional 
m.IaI .... T~ cu.unt and plant and 
imalblechnologies are being expIotited to 
IWIop newer IectlnoIogies. 

(c) and (d). The figures received from 
dral Statistical Organisation based on 
IIionaI Accounts Stahslics shOw that the 
lIS capital formabon in Agriculural sector 
sincreasedfrom As. 4014croresin 1986· 
10 As. 4580 erores in 199'·92 (quick 
mateS) al 1980·61 prices. 

~"P;,.. 

152. $HAl P~ K..M. MATHEW: WII 
the Minist.r or CIVIL SUPPLIES, 
CONSUMER AFFAIRS AND PUBLIC 
DIS~"P'IIIId'Io": 

.., ......... GoIMn ..... hllwetaken 
lllpalolncn Iff andpapularllelhe inIemaI 
~ 01 ..... P.ppar. a»nsidering 
the ...... ~ prices and the 
.-ncuIy In ....... 1ICing 8XpOfIS; 

Cb) Iso, thedalals of ..... Iakan in 
.. AIgaRf; and 

THE MNSTER 'OF STATE IN THE 
MINISTRY OF CIVil SUPPLIES. 
CONSUMER AFFAIRS AND PUBLIC 
OISTR8.Il1ONANDMINISTEROF STATE 
IN THE UNSTRY OF COMMERCE (SHRI 
KMtAlUDDIN AHMED): (a) to (c). The 
~ of rncNn papper is generally 
gcwemed by people's preIerence tor the 
~"_TI:TI.'_·:Y for day-to day consumption. II is 
not an essential commodity, hence 
InleMN1Iion br 1he GOWrntNnt has not 
b8en~dnitablesofartopopularise 

it Jnspite of the faa that the produdion of 
Indian Pepper has been decining during the 
past few years, their open market prices 
have also fallen substantially. Export of this 
commodity has also gone down bOth III 
terms of physical quantify and In terms of 
value during the last 3 years because of 
uncenain conditions In the Eastern Europe 
and depressed prICeS in the InfernallOnal 
market due to their over supply posItion. The 
Government has already allowed futures 
trading in pepper in the country with a view 
to stabtllse its prices. 
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Regulariutlon of Encroached Fo.... [Translation] 

Land In Gujar&t 

153 PROF. ASHOK ANANORAO 
OESHMUKH: Will the Minister of 

• ENVIRONMENT ANO FORESTSbe pleased 
10 slale: 

(a) whether the Government have 
received proposal from the Government of 
Gujarat regarding regularisation of 
encroached .fOresilands; 

(b) it so. the details thereot; and 

(c) Ihe action taken by the Government 
in this regard? 

MINISTER OF STATE OF THE 
MINISTRV OF ENVIRONMENT AND 
FORE~TS (SHRI KAMAl. NATH): (a) Ves. 
S,r. 

(b) A proposal 'or dereservation 0' 10. 
900 ha. of forest land lor regulasahon of 

. encroachments taken place on forestland in. 
S districts 01 Ihe Stale has been received 
from the Stale Government 01 GUlara!. 

(c) A!1erexamination of the proposallhe 
State Government have been requested to 
send cenal'l' laCking delalls. 

Fo .... CI_ranee of Devetopment 
Project 

154. MAJ. GEN. (RETO.) BHUWAN 
CHANDRA KHANOURI: Will the Minister of 
ENVIRONMENT AND FORESTS be pleased 
to state: 

(a) the names 0' the development 
projects cleared by his Minis!ry during last 
one year under the Forest (ConsetvaIion) 
Act. 1980. State-wise; 

(b) the names 01 the development 
projeds pending with the Governnant lor 
clearance as on dale alongwilh the ar.a lor 
diversion oIlorest land in each case. Stale-
wise; 

(c) since when these are pending and 
the reasons lordelay in clearing the proieds; 
and 

(d) lhe staps takan to clear these proiecIs 
early? 

THE MINISTER Of STATE Of THE 
MINISTRV OF ENVIRONMENT AND 
FORESTS (SHRI KAMAL NATH): (a) 
Statement I is anached . 

(b) and (C). Statement II is attached.. 

(d) Alter receipt of all the essential 
details Irom the StatelUT Governments. the 
proposals are examined expeditiously lor 
linal deCision. 
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THE MINISTER OF ·STATE IN THE 

MINISTRY OF AGRIC;:Ul TURE (SHRI 
ARVIND NET AM): (a) No, SIr, However,the 
Muli-State Cooperative Societies Ad, 1984, 

155. SHRI SARAT CHANDRA is being redrafted on the lines 01 
PATTANAYAK: Will the M,nister of 
ENVIAONMENTAN>FORESTStepieased 
to state: . 

(a) whethertheGovemmentpropos& to 
Introduce natural resources accounting tor 
COtJ1)Uting cost benefl of environmental 
measures; and 

(b) " so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (~I KAUAL NATH): (a) and 
(b). Natural resources accounting has been 

,included in the Policy Statement for 
Abate~ of Pollution and in the National 
Conservation Strategy. To introduce the 
COnc:ePc of natural resources accounting, a 
scheme on environmental statislios and 
mapping has been leunched. Procedure for 
.,wirontnent,a audiI has also been laid down 
to)' natural· resource conservation and 
accounting. 

Compulsory ElectIon to CooperaUvn 

156. ~I OHARMABHIKSHAM: Will 
the Minls1ar of AGRlCUl. lURE be pleased 
to state: 

(a) whether the Government are 
cont."..,....ing to bring a legislation to hold 
col'f1)Ulsory elections to cooperatives after 
three yeats; 

(b) if so. the salientfeatures thereof: and 

(c) the time by the which such legislation 
is IiJceIy to be introduced? 

recommendations of the Committe. 
appointadbythe PlanningComrniision. under 
the Chairmanship of Chaudhary Brahm 
Perkash. One of the raconvnenclations of 
the Co~ee Is to ensure IimelycondUd of 
election of the Cooperatives. 

(b) and (c). Does not arise. 

Natural c....,tt ... In KeraIa 

157. SHRI KODtKKUNII.. SURESH: WIll 
the Minister 0' AGRICUL TURE be pleased 
to state: 

.(a) the total death toU and estimated loss 
to crops and properties by the rain, flood ilnd 
other natural calamities in Kerala, during the 
last cme year; 

(b) whether any Central teamvisiled the 
State during tIIsI year; 

Cc) Iso, the ~ionsmadeby 
the team and the acIion taken by the Union 
Government 1her&on: and 

(d) the Central assistance sought by the 
Government 01 Kerata and the amount . 
actually released? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ARVIND NET AM): (a) to (d). According to 
reports received 1 rOJTl Government of Kerala, 
the Loss 01 tile and extent of damage to 
properties due to natural calamities in the 
State during the year 1992 is as under: 
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A. Cyclone and floods: 

·PHALGUNA.c. 1914 (SAKA) MtIIMAnswIs .. 

(a) loss of human life . 265 

(b) Cropped area 
damaged .4.41 lakh ha. 

(c) Estimated val'Je of crop 
loss .Rs. 413.15 cr. 

(d) No. of houses 
damaged 

(e) Estimated damge to 

.1.291akh 

public utilities Rs. 830. 26 cr. 

B.Drought: 

(a) Estimated value of 
crop loss .126.42 cr. 

2. Government of Kerala had submitted 
3 Memoranda seeking act:cfi'ional assistance 
to the tune of Rs. 1158. 00 crores 'or relief 
and rehabilitation measures in the wake of 

• drought condition as wei as cyctonenloods 
01 October·NoV:mber. 1992. A Cenlralteam 
had visited the State to assess the situation 
in the wake of Oclober-Novemberfloods.ln 
addition to the Central shant of calamity 
Relief Fund (CRF) for 1992·93 amc*nting to 
Rs. 23.25 crore •• Govt. of India haw also 
released Rs:l'.625croresasactvancelrom 
the Central share of CRF 'orthe years 1993· 
94 andRs. SO.OOcrores as Ways and Means 
advance to augment the resources of the 
Slate ~OYl. for relief measures. On the 
recommendations of the Central Team. two 
more advance quarterly instalments of 
Central share of CRF will be released to the 
State GOYl.ln April .. 1993. 

Sale of Pu ...... Super 88ZJn 

158. SHRI.PANOURANG PUNOLIK 
FUNDKAR: Will the Minister of CIVil 
SUPPliES. CONSUMER AFFAIRS AND 
PUBliC DISTRIBUTION be pleasedto state: 

(a) whether the prices of pulses and 
other goods being sold in the Super Bazars 
In Delhi are higher than those prevailing in 
the retail markets and Kendriya Bhandars; 

(b) if so. the reasons therefor; and 

(c) the steps proposed to be taken to 
ensure thai such goods are available in the 
Super Bazars at cheaper rates? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVil SUPPLIES • 
CONSIJMER AFFAIRS AND PUBLIC 

. DISTRIBUTIONANDMINISTEROFSTATE 
IN THE MINISTRY OF COMMERCE (SHRI 
KAlUOOINAHMAMED):(a)to(c).1lM.pras . 
of pulses and other goods sold by Super 
Bazar .,.Iower than those prevailing in reIaiI 
markets. Super Bazar has reported thai 
there is marginal diflerence in the prices 01 
certain pulses and other goodS than those 
Pf'Vailing in Kendriya Bhandar due 10 strict 
Quality control and higher quality 
specifications prescribed for purchases. The 
difference in prices between Super Bazar 
and Kendriya Bhandar in some items are 
also due to other reasons namely difterence 
in the date of procurement. place of 
procurement. Quantity procured etc. 

A statement showing prices of pulses 
and other goods as on 11.2.1993 pnwaling 
In Super Bazar. Kendnya Bhandar and two 
retail markets of Delhi is given below. 

Super Bazar makes all possible efforts 
to ensure that the retail priceS are competitive 
cofl1)ared to retail markel. 
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Alleged .. lprr.tlces In National continuous internal evaluation. mix of internal 

institute of Adult Education andeXlernalevaluationandgivingcredilsfor 

159. DR. Y.S. RAJASEKHAA REDDY: 
Win the Minister of HUMAN RESOURCE 
DEVE~OPMENT be pleased to state: 

(a)wheth_r complaints have been 
received by the Govemment regarding 
alleged malpractices . 

(b) If so, the details thereof; and 

Cc) the action taken by the Government 
in this regard? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (DEPARTMENT OF 
EDUCATION AND DEPARTMENT OF 

, CULTURE (KUMARI SEWA): (a) Yes, Sir. 

(b) The COfI1)Iaints have been received 
from Shri Bhagwan Shankar Rawat, Prof. 
Rasa Singh Rawat and Shri P. Upendra 
Members of Parliament. 

(c) The. cof'l1)lc'ints are being looked 
into. 

Copying In examinations 

160. SHRI SRIBAlLAV PANIGRAHI: 
Will the Minister or HUMAN ~ESOURCE 
Di::VElOPMENT be pleased to state the 
steps takenlproposed to be taken by the 
Government to check mass copying in the 
examinations throughout the country? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVelOPMENT (DEPARTMENT OF 
EDUCATION ANO DEPARTMENT OF 
CUl TURE (KUMAR I SEWA): In order to 
check mass copying andominimise the use of 
unfair means in the examinations, both 
preventive and punitive measures are 
required. Preventive measures are primarily 
in the area of Examination Reforms like 

non-scholastic achievements so as to reduce 
the essentiality of good performance only in 
the final examinations. The Central Board 0' 
Secondary Education (CBSE) has enlisted 
the active co-operation of law enforcement 
agencies of the States and the Union 
Territories with a view to ensure smooth 
conduct of examinations conducted by the 
Board for students of the CBSE-affiliated 
schools in the country. h has also decided to 
usernuliplese1Sofqu8Stionpapersinclasses 
X and XII examinations to be conducted by 
the CBSE in 1993 in an the regions. 

As regards examinations conducted by 
Boards other than CBSE, if"is for the 
respective State Governments and Boards 
of schools Education to lake suitable 
measures to conlrol mass copying and 
minimise the seu of unfair means in the 
examinations. 

Project. Undertaken by Agricultural 
Universities 

161. SHRI SURYA NARAYAN YAOAV: 
Will the Minister of AGRICULTURE be 
pleased to state: 

(a) the details of majorresearch proiecIs 
undertaken by the various Agricultural 
Universities in Bihar during 1he last three 
years; and 

(b) the steps taken by the Govemment 
to make available modem equipments and 
facilities to the Agriculture Universities? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI. 
ARVIND NETAM). (...ll Sir, Details are gIVen 

.in the Statement aftacrled 

(b) Modern Equlpments and other 
facilities are mode available 10 the Universities 
from the following schemes/sources:-
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Wheat. Rice. Shnall Millets. 
Oilseed Crops, Pulses and Soy-
bean. 

(I) AD India Coordinated Research 
Projects. 

(if) National Agricultural Research 
Project (NARP). 

(iii) Development grant from the 
Indian Council of Agricultural 
Research. 

(iv) Own resources of the 
"UniversitieslState. 

The ICAR provides funds for 
equipments as perthe needs ofthe research 
programmes and detailed programmes 
developed bytheCooncll and SAUs under (i) 
to (iV) above. . 

STATEMENT 

Major Research Projects undertaken by 
the RajencJra Agricultural University and 

Birsa Agricultural UniverSity in Bihar. 

(a) Universityes programme on 

(i) Horticultur9 Research 

(ii) Sugarcane Research 

(iitl Animal Production Research 

(iv) -Biotechnology and Tissue 
Culture Research 

(b) Development of Regional Research 
capabilities under National Agricultural 
Research Project (NARP). 

(c) All India Coordinated Research 
Projects in the areas 0'; 

(i) Dryland Agriculture 

(ii) Agro·met90rology 

(iii) Crop Improvement Proj8Cts on 

(iv) Cropping Systems Research 

('I) Seed Protection 

(vi) Weed Control 

(vill Integrated Nutrient 
Management including 
Microbial decomposition, long 
Term Fertilizer experiment. Soil 
testing, Micro Nutrients. 

(viiil) . Agroforestry and Forage Crops 

Cix) Farm Machinery and Testing of 
Irrplements 

(x) Animal Science Projects 
including Goat and Animal by-
products. 

(xi) Vegetable and Fabre Crops 

(xii) Water Management. Diaraland 

(xiij) Palm. Honeybee, Beteivine etc. 

Schools Without Principal. 

162. SHRI MADAN.lAl KHURANA: 
Win the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a)thenurrberof Secondary and Senior 
Secondary· Government Schools in Delhi 
without Principals and since when; 

(b) the measures taken to make up the 
deficiencies in this regard; and 

Cc) the total nurrber of vacancies of 
teachers lying vacant in Government schools 
and since when and the reasons for not filling 
up the same? 
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THE DEPUTY MINISTER IN THE (d)whalheranurmerofspeclalschemas 

MINISTRY OF HUMAN F\ESOURCE of the Universities and Colleges of Madhya 
DEVELOPMENT (DEPARTMENT OF Pradesh are pending with the Union 
EDUCATION AND DEPARTMENT OF Government for approval and financial 
CUlTURE (KUMARI SEWA): (a) and (b). assistance; 
The N.D.M.C has Infonnedthat no Secondary 
or Senior Secondary School run by them Is 
without a principal. Deihl AdmInistration has 

(e) H so. the details thereof; and 

intimated that in respect of schools run by (f) the time by which approval Is lI<ely to 
them. 76 posts 01 principals are vacant at be accorded? 
present. Recruitment action for 59 posts has 

• been initiated through U.P.S.C. For the 
remaining posts which are to be tilled by 
promotion. the DPC Is being COnvened. 

(c) According to information furnished 
by Delhi Administration the vacancies for all 
categories of teachers Including Vice· 
Principals ate 1255. The vacancies arise 
from time to time ciu(I to retirement. Cl'8at1on 
of additional posts for expansion. and other 
reasons. DeIhl ACminlstration has already 
initiated action t~ til up the vacancies. 
Advertisements have since been Issued. For 
some category of teachers. seleCtion process 
has been colfl)leted and appointment lenera 
areunderlssU8. Sc 'arasNDMCschools.,. 
concerned there are at present 28 posts of 
teachers vacant and the Commlltee Is taking 
necessary action to fltl up the vacancies. 

O,.nt. to Unlver.tU .. of ..... ya 
PradMh 

163. SHRI SHII'RAJ SINGhtCHAUHAN: 
Win the Minister ·1 HUMAN RESOURCE 
DEVELOPMENT to pteased to state: 

(a)whethet a~v "ip8ClaIgrants has been 
provided by t~a Unlveralty Orantl 
Commission to ttl"" VarioIJI UnJveriIIes and 
Colleges of Mad!' ya PradeIh during the 
Seventh Plan; 

(b) • 10. 1M detail tMrwof: 

(C) the puIpOM tor WhIch grMIa ... 
been ... : 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (DEPARTMENT ,OF 
EDUCATION AND DEPARTMENT OF 
CUlTURE) (KUMARI SEWA): (a) to ro. The 
Information Is being collected and will be laid 
on the Table of the House. 

CoMUlMl'e"""" Fund 

164. SHRI RAM NAIK: WiI the Ministat 
ofClVIlSUPPUES. OONSUMERAFFAIRS 
NfD DISTRIBUTION be pleased to state: 

(a) whether the Government have set 
up the -consumers Wei.,. Fund'; and 

(b) It so. the details of the consume 
protection activities which wiH be 'inance< 
through this fund? 

THE MINISTER Of STATE IN THI 
MINISTRY OF CIVIL SUPPLIES· 
CONSUMER AFFAIRS AND PUBlI< 
DISTRI8UT1ONANO MINISTER Of STATI 
IN TH~ MINISTRY Of COMMERCE (SHF 
KAMAlUOOlN AHMED): <al Yes. Sir. 

(b) The Government has set uP. 
WOlking Otoup under the aegis of Centr . 
ConIumer Pralec:tIon CouncU to sugge 
tultable guidelines 10 utlllH ConsuR1\ 
WeIf .. Fuoct. The WOIkingGroup has beE 
a.ked to lubmit Itl report within 
mon1hI. 
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literacy In Gujarat 

165SHRIN.J. RATHVA:Wdlthe Minister 
of HUMAN RESOURCE DEVELOPMENT 
be pleased to state: 

(a) the grants provided to Gujaral fort he 
inl>Iementation of Total Literacy Programme 
during the last three years: 

(b) the number of persons made literate 
in Gujarat and the number out of them 
belongs to the backward classes: and 

(c) the names of districts in Gujarat 
proposed to be brought under the Total 
Literacy Programme by the end of . Eighth 
Plan? 

THE DEPUTY MINISTER IN THE 
IAINISTRY OF HUMAN RESOURCE 
)EVELOPMENT (DEPARTMENT OF 
: DUCAT ION AND DEPARTMENT OF 
:UL TURE) (KUMAR I SEUA): (a) The 
~tral assistanc:e released for total literacy 
~ns iIl1pIefnH1IedthtOugh the District 
.iteracy Societies in Gujarat during the last 
lf8Q years is indicated below: 

carTl)aigr" a total of 1,63, 250 persons were 
made literate. 

The totalliterarcycampaign launched in 
an identified area is to achieve total literacy 
in the given age-group within a specified 
time-frame. The ~ive of the CafT1)ilign , 
inter alia, is to cover the illiterates irrespective 
of their caste and social and economic status. 
No castewise/staluswise details are 
monitored by the Government. 

(c) h is proposed to cover the entire 
State, i.e., all the t 9 districts of Gujarat under 
the total literacy programme by thaend of tna 
Eighth Plan. 

(English) 

World Bank Assistance for Technical 
EduC8tlon 

166. SHRI HARISH NARAYAN 
PRABHU ZANTYE: Wi. the Minister of 
HUMAN RESOURCE DEVELOPMENT be 
pleased to stale: 

(a) the criteria for aIocation of World 
Bank assistance for technical education; 

(b) whether finan~1 assistance for 
'ear Amount (Rs.) modernisation and upgradation 01 technical 

(Polyfechnic) educalion in Goa is likely 10 be 
provided; and 

990-9' NI 

}91-92 NI 

}92·93 1,75.00,000 

(b) In tWo distrids of Gandhinagar and 
-.avnagar, the total literacy programme 
l$ ~ by the SIaI8 Government 

Guarat. As per the repart of the 
1tKJtmagar District Lleracy Society, 21, 
9 persons wen! made literate during the 
aI literacy programma. As par the 
aluation report on Bhvanagar literacy 

Ccl if nor, Ihe reasons thet8'OI? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (DEPARTMENT OF 
EDUCATION AND DEPARTMENT OF 
CUL TURE) (KUMARI SELJA,: (a) The Wottd 
Bank crecM assistance under the ongoing 
Technician Education Project has been 
deter1'Rned by the Bank on the basis of the 
project proposal submitted by each State 
envisaging assistance lor a minimum of 5 
AtCTE approved pofytechnics induding the 
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new ones to be set up. in ac:c:ofdancewith its (iv) Haryana -1 
needs and as appraised by the World Bank 
team. 

(b) Yes, Sir. 

(c) Does not arise. 

167. SHRI SYED SHAHABUOOIN: Will 
the Minister 01 HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) the number 01 institutions which 
have been recognised as deemed 
Universities as on January 1. 1992. with their 

. State-wise break-up; 

(b) the number 01 fresh applications 
received in this regard during 1992; 

(c) the names of those whose 
applications were considered and accepted; 

(d) the names of those whose 
applications were considered and rejected; 
and 

(e) the names of those whose 
applications are pending as Oll December 
31.19921 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (DEPARTMENT OF 
EDUCATION AND DEPARTMENT OF 
CUl TURE) (KUMAR I SELJA): (a) The total 
number of Instituhons declared as Deemed 
U",verSl~S, as on January 0 1. 1992 was 30 . 

. The State·wise bre:lk·up is as below 

(i) Andhra Pradesh ·3 

(ii) Bihar ·2 

(iii) Oujaral ·1 

(v) Kamataka -I 

I 
(vi) Maharashtra ·5 

(vii) Punjab -1 

(viii) Rajasthan -4 

(ix) Tamil Nadu -2 

(x) Uttar Pradesh -5 

(xi) Delhi (Un ·5 

(b) to (d). According to the information 
furnished by the University Grants 
Commission. 12 applications were received 
during 1992. Out ofthese. 9 applications are 
still under the consideration of the 
Commission. The application of PG College. 
Gazipur, pujya Sohan la. Sodh Vidyapeeth, 
Varanasi and Budha PG College, Kushinagar 
were considered and rejected. 

The University Grants Comission has 
recommended to Government. in 1992. the 
proposal of Manipal Group of Educational 
Institutions for grant o. Deemed University 
Status. 

(e) The following applications tor grant 
of. Deemed University Status. as on 31 st 
December. 1992. are under consideration 01 
the UOIverSlty Grants Commlsslon:-

(') Indian InstltUle 01 F oretgn Trade. 
New Delhi 

(2) P G College. Ghazlpur. 

(3) Vaikuntha Mehta NationallnSlltule 
01 CooperatIVe Management. Pune. 

(4) Netajl Subhash NatIonal Institute 01 
Spor1s. Pahala. 
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(5) luxmibai National College of Physical THE MINISTER OF STATE IN THE 
Education, Gawalior. MINISTRY OF AGRICULTURE (SHRI 

(6) Institute of Plasma Research, 
Gandhinagar. 

ARVINO NETAM): (a) and (b). Government 
of india does not have any proposal to 
provIcIecash incentives to the potato growers. 
The Government of lndla has sanctioned a 

(7) G.S Institue of Technology and scheme on promoting cultivation of root and 
Science. Indore. tuberaops including potato during 8th Plan 

period under which assistance is provided 
(8) Sri. Kanchi Kamakotl Peetham for true potato seed production. 

Charitable Trust. Kanchipuram. 

(9) Institute of Management Technology, 
Ghazlabad. 

(10) Regional Enginering College. 
caticut:. 

(12) Sri Prasakthi College for Women. 
Courtallam. 

(13) Maharishi Ved Vighyan 
Vidyyapeeth, Noida. 

(14) NationallnstilU1e for the Mentally 
Handicapped. Secunderabad. 

(15) National Institue for the Visually 
Handicapped. Oehradun ( U.P.) 

(16)Ali Yavar Jung Nationallnsitute for 
the Hearing .Handicapped. Bombay. 

(17) National Institue for the 
OrthopaedicaUy Handicapped. Cak:una 

IncentlYn to Potato Growera 
. 

168. KUMAR I MAMATA BANERJEE: 
Will the Minister of AGRICUl TU . 
pleased to stede: 

(a) whether the Governmem have any 
proposal to provide l noentives.to the 
potato lrowef$; and 

(b) it so. the details thereof? 

169. 

PrIce Policy for Rebl Crops 

SHRIMATI VASUNDHARA 
RAJE: 

SHRI K.H. MUNIYAPPA: 
SHRI C.P. MUDALA 

GIRIVAPPA: 
SHRI LOKANATH 

CHOUDHURY: 
SHRIMATI GEETA 

MUKHERJEE: 

Will the Minister of AGRICULTURE be 
pleased to refer to the reply given to Starred 
Question No.155 on December 3. 1992 and 
state: 

(a) wtl8ther Govemment have taken 
any decision on the fixation of procurement 
prices of rabi crops; 

(b) it so. the details thereof; and 

(c) if not. the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ARVINDNETAM): (a)to (c). The Govemmant 
has already announced the Price poUcy lor 
AabI Crops of 1992·93 to be marketed In 
1993·94 season. The per quintal minimum 
support price fixed IS Rs. 330 for Wheat 
(inclusive 0' Central bous 0' Rs. 25): Rs 260 
lor Bar1ey; Rs. 600 'or Gram; Rs. 760 lor 
Rapeseed & Muns'ard; Rs. 720 tor Safflower 
and Rs. 725 lor T oria. 
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......,...,. In YeO THE MINISTER OF STATE IN THE 

170. DR. K.D. JESWANI: Will the 
Minister 01 HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) the number of posts of Headmasters 
in education department of Municipal 
Corporation of Delhi; 

(b) the number of posts of Headmasters 
reassured for Scheduled Casles and 
Scheduled Tribes; and 

(c) the number of Headmasters 
belonging to Scheduled Castes and 
Scheduled TfbesactuailyWOf1dng at present? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (DEPARTMENT OF 
EDUCATION AND DEPARTMENT OF 
CULTURE) (KUMARI SEWA): (a) 1723 

(b) 387 

(c) 320 as on 31.8.1992. 

I Translation] 

Doubling 0' Sum·Bhu .. wal Railway 
Line 

171. DR. GUNWANT RAMBHAU 
SARODE: Will the Mi'lister of RAILWA YS be 
pleased 10 slale: 

(a) whether Ihere is any scheme 'or Ihe 
doubling of Surat-Bhusawal (Tapti SectIon) 
Railway line from Jalgaon to Udhna: 

(b) it !lO, the time by which Ihe wor1< Is 
likely to commence on this project; and 

(cl it nol, Ihe reasons therefor? 

MINISTRY OF RAILWAYS (SHRI K.C. 
LENKA): (a) No, Sir. 

(b) Does not arise. 

(c) Adequacy of present line capacity. 

IEnglish] 

Railway Claim. Tribunal Benche. 

172. SHRI MANORANJAN 
BHAKTA: 

SHRI GEORGE 
FERNANDES: 

Will the Minis!er 01 RAILWAYS be 
pleased to state: 

(a) Whether a nui11ber 01 railway claims 
tribunal berlches are not functioning; 

(b) if so, the details thereof alongwith the 
reasons therefor; and 

(cl the steps taken to ensure the 
functioning of all such benches? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K.C. 
LENKA): Ca) AU the benches of the Railway 
Claims Tribunal are functional. 

(b) Does nol arise. 

(cl In certain Benches, Vacancies for 
the posts ot Me",ber (Judial lor Merber 
(Technical) exist. The seicction 'or these 
posts ha~ been laken t;p. MerTt>ers from 
OCher 6enc ... es have DeCn deputedtc perlorm 
the functions of 1.;11 Oench whe~(' relevant 
vacancies e)lIs!. Additional po ... 0n::Ct Single 
Member Ocnchos have .llsO been 
enhanc('d 
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New Pilot Sch«ne Under cas Cc) . the action conte"lliated by the 

173. SHRI VIlAS MUITEMWAR: 
SHRI BHUPINOER SINGH 

HOODA: ' 

Will the Ministerot AGRICULTURE be 
pleased to refer to reply given 10 Unstarred 
OUestion NO.551 on November 26, 1992 
and state; 

(a) whether the Government have 
finalised the new Pilot Scheme under the 
Comprehensive Crop Insurance Scheme: 

(b) if so, the details thereof: and 

(c) if not, the time by which it is likely to 
be finalised? 

THE MINISTER OF STATE IN THE 
MINISTER OF AGRICULTURE (SHRI 
ARVIND NETAM): (a) to (c). No, Sir. It has 
been decided that while the existing 
Comprehensive Crop Insurance Scheme 
(CCIS) may continue, Cl Pilot scheme 
charging actuarial rates of premia and 
covering al farmers and all crpos may be 
implemented in one district of every State, 
preferable at low unit areas. TheGovemment 
is in the process of finalising the new Pilot 
Scheme which is likely to be finalized shortly. 

Theft of Birds 

174. SHRI GURUDAS KAMAT: 
SHRI TARA CHAND 

KHANDElWAl: 

Will the Minister of ENVIRONMENT 
AND FORESTS be pleased to state: 

(a) whether some rare birds have been 
stolen trom National Zoological Palk. Delhi 
recently: 

(b) if so, the detailS thereof: 

Government in the matter; and 

Cd) the remedial measures taken! 
proposed to be taken to prevent such thefts 
In future? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI KAMAL NATH): <a' and 
(b). Yes, Sir. During the night of 15-16 
January, 1993, a pair of Palm COCkatoo has 
been stolen from National Zoological ParK. 
New Delhi. 

(c) Two Assistant Keepers and two 
Chowkidars have been placed under 
suspension by the Director. National 
Zoological ParK. A complaint has been lodged 
with the Police. Information has also been 
lodged with wildlife and Airport authorities for 
preventing sale/export of the birds. 

(d) Following steps have been taken to 
prevent the reoccurrence of the incidents: 

1. Construction of a chain linked covered 
gallery behind the cage doors having 
only one passage to prevent.approach 
of undesirable elements, is in 
progress. 

2. The height of the boundary wall in 
being increasell. 

3. V;si:ance has been tightened to 
prevent entry of persons by crossing 
boundary wall existing along the rail 
track. 

4. Director, National Zoological Park 
has been directed to structure 
patrolling and preventive vigilance and 
to plug aU Ioosholes which might 
facilitate/allow theh of wild birds! 
animals from the ParK. 
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AffoNStatlon Programme. THE MINISTER OF STATE OF THE 

169. DR. KRUPASAINDHU 
BHOI: 

PROF. ASHOKANANDRAO 
DESIMUKH: 

SHRI SOUJIBHAI DAMOR: 
KUMAR I PUSHPA DEVI 

SINGH: 

Win the Minister of ENVIRONMENT 
AND FORESTS be pleased to state: 

(a) whether the targets fixed for 
afforestation programmes during each of 
the last three years have been achieved; 

(b) if so, the details thereof, State-wise; 

(c) if not, the reasons therefor; 

(d) whether the grants released to States 
have been fully utlised; 

(e) if so, the details thereof and H not, the 
reasons therefor, State-wise; 

(f) the target set for afforestation 
programme in Eighth Plan, Statewise; and 

(9) the steps taken to provide a further 
fillip to the afforestation programme? 

MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI KAMAL NATH): (a) to (e). 
The State-wise targets and achievements 
as weH as utilisation of funds on afforestationl 
tree planthelng activities, under the Twanty-
Point Programme during the last th,=" years 
is given in the attached statement and 
respectively. 

(f) The Statewlsetargetsfor aftorestatlon 
activities are fixed on annual basis depending 
upon the financial allocations in Central anCi 
State Plans. For the current year (1992-93) 
which is the first year of the Eighth Plan, the 
Statewise targets are given In the attached 
statement '" 

(g) It is proposedto expand the coverage 
of the afforestation programme during the 
Eighth FIVe Year plan, subject to availability 
of funds in the Central and State Plans. With 
a view to Improve performance, the State 
Governments and the Union Territories have 
been advised to strengthen the monitoring 
and evaluation arrangements as well as to 
compile location-wise details of the 
afforestationllree planting activities and share 
this Inflation widely with people'S 
representatives and the publiC.' Sample 
checking of the field wor1< is also being 
conducted in selected districts through 
independent agencies and experts. 
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Drought 

PHALGUNA 4, 1914 {SAKA} Written Answers S34 

. 
176. SHRI BAPU HARI CHAURE: 

SHRI PARASRAM 
BHARDWAJ: 

SHRI MANIKRAO HODl YA 
GAVIT: 

Will the Minister of AGRICULTURE be 
pleased to state: 

<a> the names of the districts facing 
drought in the country at present, State-
wise: 

(b) the Central assistance sought by 
each Stat8t1Jnion Territory and the amount 
adualy released: and 

(c) the remedial measures takenl 
proposed to betaken for tackling the drought 
conditions in these States? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ARVIND NET AM): (a) to (c). The information 
is being collected and will be laid on the Table 
of the Sabha. 

Computer Education 

177. SHRI RAMASHRAY PRASAD 
SINGH: ·Will the Minister of 
RESOURCE DEVELOPMENT 
pleaseCt to state: 

HUMAN 
b e 

(a) whether the Uovemment proposed 
to include computer education as a 
cOfJl)ulsory subject at 10.2 level; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (DEPARTMENT OF 
EDUCATION AND DEPARTMENT OF 

CULTURE) (KUMAR I SEWA): (a> No, Sir . 

(b) Does not arise. 

(c) While It Is largely for the States and 
UTs to take a decision in this behalf, the draft 
National Curriculum Framework for +2 stage 
does not envisage computer education as a 
compulsory subject at that level. The Central 
Board of Secondary Education has, however, 
introduced it as an optional subject. 

Jute Technolog Research Laboratory, 
calcutta 

178. DR. LAXMINARAYAN 
. PANDEYA 
DR. A.K. PATEL: 

Will the Minister of AGRICULTURE be 
pleased to state: 

(a )whether the Government have 
received any representation regarding 
malfunctioning of Jute Technological 
Research laboratory. Calcutta: 

(b) if so, the details thereof; 

(c) whether the Government have 
formulated any policy for the optimum 
application of research made in the laboratory 
in Textile Industry; 

(d) if so. the details thereof indicating the 
investment made so far in the research work; 

(e) whether Govemment have granted 
any financial assistance 10 the laboratory for 
purchasing of machines and equipment; and 

(I) if so, the amount spent so far during 
the last three years, yearwise? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ARVIND NET AM): (a) Sir, there has been a 
news item in Daily Statesman on 1.1.1993 
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wlh heading -Jut. research wing In the Instruments are being used and none has 
doIdrums-. been kept Idle. 

(b) It has been alleged In the news Item 
that the laboratory has been converted into 
a museum of Instruments and costly 
~".nts are laying Idle. It has further 
been ntpOt1ecI in the same news lIem that the 
Director has denied the allegations saying 
thai the laboratory is conducting aD the 
J8C1Uirad researohactMti8sa1d althefacilities 
are being made avaHable to the scientists. 
The DinK:tor has also asserted that aU the 

1990-91 

As. 142.~ lakh 

(e) Yes, Sir. 

(f) 1990-91 

As. 28.59 lakh 

"-gularlutlon of Encroached Forwst 
undlnKe .... 

1"79. PROF. K.V. THOMAS: 
SHRI PALA K.M. MATHEW: 
SHRI P.C. THOMAS 
SHRI THAYIL JOHN 

ANJAL.OSE: 

Wil the Minister of ENVIRONMENT 
AND FORE~TS be pleased to refer to the 
reply given to Uns1ar.8d OUes!lon No. t 76 
on November, 24, 1992 and state: 

(a) whether the Government have 
received the information regarding 
reguatrsation of enforced forest land from 
the Stat. Govemment of Kerala: 

(b) If so. the details thereof; and 

(c) the ad ion taken by the Government 

(c) The Laboratory Is actively Involved In 
various programma of the Textiles Ministry 
of the Government of India where maners 
concerning utilisation of the research output 
cftheLaboratoryareconsideredandadoptecf 
for commercial exploitatiOn. 

(d) The total expenditure made by the 
Jute Technological Research laboratory 
during the last three years is as under:-

1991-92 
JI/IIJUIIIy. 1993) 

As. 192.72 lakh 

1991-92 
January. 1993} 

Rs. 33.21 lakh 

In the matter? • 

1992-93 (upto 

As. 129.05 lakh 

1992-93(uplO 

As. 6.97 lakh 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI KAUAL NA TH): (a) to (c). 
A reply has been received from Kerala Slate 
Govemment. After examination of the reply, 
some information/calcifications have been 
sought from the Slate Government and it has 
been decided to hold a meeting with the State 
Govemment to facilitate early decision on the 
proposaJ. . 

Indigenous Polutlon Control 
Technologl .. 

180. SHRI HARIN PATHAK: wm the 
Minister of ENVIRONMENT AND FORESTS 
be pleased to state: 

(a) whether the Government propose to 
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encourage Indigenous firms to develop our (b) A representation had been received 
own pollution control technologies suitable from the Deihl Forest Employees Union 
to our country instead of il'1'1>uting such containing some suggestions for more 
technology; !lnd effective functioning of the Forests 

(b) if so. the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI KAMAl NAJH): (a) and 
(b). Ves. Sir. In accordance with the policy 
Statement for Abatement of Pollution. steps 
have been taken to develop and apply the 
best available practicable technology 
particualrly' clea.n' process technologies 
which produce low or no-wiste, for reducing 
the pollution load. A scheme has been in 
initiated to share the risk borne by industrieS 
whICh adopt a new technology. Financial 
incentives through excise duty exel'1'1>tion is 
provided fordesignated indigenous pollution 
control equipment. 

( Translation] 

Dell'll Forest Department 

181 SHRI BHERU lAl MEENA: Will the 
Minister of ENVIRONMENT AND FORESTS 
be please:i to state: 

(a) whether the foreSt department 
.. Deihl is functioning under the Development 
C"Ommissioner at present; 

Cb) whether the Uni')n Government have 
rec~ived any representation regarding 
independent functioning of Delhi Forest 
Department: :.nd 

Cc) if so. the reaction of the Government 
thereto? 

THE MINISTER OF STATE OF THE 
M(NISTRY OF ENVIRONMENT AND 
FOR66TS (SHRI KAMAl NATH): (a) Yes 

Department. Delhi Administration. including 
one for creation of separate post of Chief 
Conservator of Forests as Head of the 
department. 

(c) Tne matter Is primarily in the 
jurisdiction of the Delhi Administration. who 
have. however been advised to strengthen 
their Forest Department. 

(EngliSh) 

Allocations for Development of 
Horticulture 

182. OR. D. VENKATESWARA RAO: 
Will the Minister of AGRICULTURE be 
pleased to state: 

(a) whether the Stale Governments have 
additional allocations for horticulture 
development; demanded lor 

(b) If so. the details thereof; 

(c) whetherthe Union Government have 
made additional allocations therefor during 
1992-93; and 

(d) If so. the details thereof; State wise? 

-THE MINISTER OF STATE IN THE 
MINISTRV OF AGRICULTURE (SHRI 
ARVIND NETAM): (a> to (d). The State 
Governments have been requesting 
additional alocations under different schemes 
on hortiCunure development from time to 
time. These demands varylromthe schemes 
on vegetable seed production. drip Irrigation 
to spices and other panicuhuraral crops. The 
plan allocation for horticulture development 
during 1991-92wasRs.33.51 croresandthe 
expenditure was As. 39.35 erores. The 
altocation for 1992·93 has been raised to Rs. 
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65 crores. The State-wise details of this trends, are indicated in the enclosed 
aIkx:ation based on demand and utilisation Stal8menl 

STATEIENT 

State-wise BreaIc-up of Plan Outlays flK Motticumite Development for 1992-93 

S.No. Name of Stale Plan Outlay (1992-93 
(Rs. in lalchs) 

. 
1. Andhra Pradeshq 256.200 

2. Maharashtra 358.3205 

,3. Tamil Nadu 358.365 

4. Kamataka 422.490 

5. Gujarat 430.210 

6. Uttar Pradesh 189.540 

7. Madhya Pradesh 199.500 

8. West Bengal 45.8685 

9. Hatyana 76.480 

10. Punjab '02.12 

11 .. Orissa 67.079 

12. ~ 852.659 

13. Bmr 45.27 

14. HImachal Pradesh 144.405 

15. Ra;asIhan 141.07 

16. Jatm1Uand~ 97.925 

17. SiUn 19.95 

18. Goa 40.859 
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S. No. Name of Stat. Plan Outlay (7992·93 
(Rs. in lakhs) 

19. Tripura 17.355 

20. Manipur 23.8375 

21. Meghalaya 17.8175 

22. Assam 46.77 

23. Mlzoram 18.5575 

24. Arunachal Pradesh 40.615 

25. Nagaland 21.425 

26. Pondicherry 7.501 

27. Andaman and Nicobar Islands 27.405 

28. Delhi 7.625 

29. Lakshadweep 5.00 

30. Dadra and Nagar Haveli 6.50 

31. Daman and Diu 6.50 

32. Chandigartl 1.50 

: 33. AIocaJjons to the NatioanI HDnicuIure 1900.00 
Bow and Coc:onuI O.",lopmenl Boan:I for 
the schemes ~ by them directly 
in the Slates 

34. AIocation 10 the State Farms Corporation 
of India, National Seeds Corporation. 200.45 
Agriculwe UniYerslin .,., Research 
lnstlues 

·35. AIocaIions tor new SChemeS etc. 10 be 302.8375 
~ in VII F_ V .. Plan 

lOla 6500.00 
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Achievements of ICDS 

183. OR. A.K. PATEL: Will the Minister 
01 HUMAN RESOURCE DEVELOPMENT 
be pleased to state: 

(a) whether the annual accounts of the 
integrated Child Development Schemes in 
each State have been regularly audited by 
the Comp: r oller and AuditorGeneralof India; 

(b) jf so, the details of the shortcomings 
and defICiencies pointed out in the audit 
reports so far related to Assam and other 
States: and • 

(c) the remediol measures taken in the 
regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVElOPMENT(DEPARTMENT OF 
WOMEN AND CHILD 
DEVElOPMENT)(SHRIMATI BASAVA 
RAJESWARI): (a) The Annual accounts of 
integrated Child [\evelopment Services 
(ICDS) have been audited by Comptroller 
and Auditor General of India (CAG) from 
time to time. The last audit report received 
from CAC pertains to the year ending 31 
March, 1989. 

(b) The CAC Report tor the year ending 
March 31,1989 has pointed out deficiencies 
in respect of certain projects in the State of 
Assam regarding implementation of 
Supplementary Nutrition Programme, health 

\ 

Check-up and imm~nistion of women and 
children, availability of drinking water supply 
in anganwadis, supply of equipments and 
other essential items,admissibility of 
expenditureon various items, losses in transit 
and storage and monitoring and evaluation 
of the scheme. The Report has also pointed 

• out some deficiencies in respect of certain 
projects in the other StatestUTs with regard 

to delivery of package of services including 
supplementary nutrition, heanh check·upand 
immunisation. heahh and nutrition education 
non-formal pre-school education and training 
ollCDS functionaries. 

(c) The Department has been reviewing 
the wol1<ing of the scheme from time to time 
and making corrections wherever necessary. 
Pursuant to such eX9rcises. following steps 
have also been taken during the recent years 
with a view to remove the dificiencies as have 
also been pointed out in the CAG Report for 
the period ending March. 1989. 

(i) The regular monitoring of ICDS 
Programme has been strengthened both 
at Central and State levels. The 
monitoring formats have been devised 
in such a way that the frequency of 
delivery of services get clearly reflected. 
These proformae aim at close monitoring 
of the different components including 
supplementary nutrition, pre-school 
education. health check-u,!, 
immunisation, health referral services 
and nutrition education etc. Further, 
gender specific information in different 
age groups, staff position regarding 
recruitment. training and placement are 
also being generated forclose monitoring 
and timely corrective measures. 

(ii) With a view to bring out qualitative 
improvement in the ICDS Programme 
al)d to ensure effective coordination 
between all Ministries and Departments 
dealing with women and children specific 
serviceS. the Department has finalised 
a Status Paper on convergence of these 
services to the anganwadi centres. Many 
of the concerned Departmentsl 
ministriees of Government of India have 
already issued necessary instructions 
to the State GovernmentsJUTs in this 
regard. 
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(iii) Keeping in view the steep rise in the cost [Translation] 

of food. condiments and fuel etc., the 
unit cost for supplementary food has Agriculture Policy 
been revised upwards w.e.f. 21.2.1991 
to ensure provision of minimum calories 
and proteins to children through 
supplementary feeding. The State 
GovemmentslUTs have also been asked 
to make necessary provision in their 
respective State Budgets to ensure 
regular and un-interrupted supply 01 
food to the beneficiaries. In addition, 
Ready-to Eat (RTE) Plants have Deen 
asked to ensure Amylyses Rich Food 
(ARF) at 5% level in the receipes 
produced by them to improve the 
nutritional status of children. 

(iv) Efforts have also been made to strengthen 
pre-school education component by 
establishing Reso'Jrce Centers at 
different levels through joint training 01 
ICDS functionaries with the staff 01 
NCERT and SCERT and developing 01 
pre-school education material. 

(v) With a view to ensure optimum use of 
training infrastructure. the training 
targets are being fixed in respect of 
various ICDS functionaries. The content 
and quality of training material has also 
been substantially improved in an effort 
to sensitise the ICDS functionaries to 
the aims and objectives of the scheme. 
The progress of training of ICDS 
functionaries is teing monitored regularly 
and State Governments are being 
addressed for any default on this 
account. 

In view or a number of ste'ps taken, as 
enumerated above, there has been a marked 
improvement in the delivery of services under 
the scheme. 

164. SHRI SURENDRA PAL PATHAK: 
Will the Minister of AGRICULTURE be 
pleased to state: 

(a)whether the Government have 
proposed to formulate agricunure polices 
specifically for farmers living in tribal, hilly 
and plain areas separately; 

(b) if so, the details thereof: and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ARVIND NETAM): (a)to (c). The Govemment 
of India has formulated a draft Agriculture 
Policy Resolution to lay down the farme-
work of agricunural development in the 
country. including the tribal, hilly and plain 
areas, in a long term perspective. Copies 01 
the Dralt have also been placed on the Table 
of the House on 23rd December, 1992 to 
have the benefit of Members observations 
lor finalising the draft. 

[English) 

Illiteracy 

185. SHRI R. SURENDER REDDY: Will 
the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) the details 01 the consensus arrived 
at the recent Vice-Chancellor's meeting 
regarding illiteracy; 

(b) the reasons put forward by them: 

(c) whether the Government are 
consideringto adopt a revised programme 10 
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fight against illiteracy; and 

(d) if so, the details thereof? 

THE DEPUTY MINISTER IN THE 
, MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (DEPARTMENT OF 
EDUCATION AND DEPARTMENT OF 
CULTURE) (KUMAR I SELJA): (a) According 
to the information furnished by UGC, the 
Convnission did not convene any meeting of 
Vice-Chancellors to discuss eradication of 
illiteracy. 

(b) Does not arise. 

(c) and (d). No, Sir. Thedomnant strategy 
under the National literacy Mission 
Programme continues to be T-otal Literacy 
Campaigns followed by Post Literacy 
Campaigns. 

( Translation) 

Import of Palm Oil 

186 DR. LAXMINARAYAN PANDEYA: 
, Will the Minister of CIVIL SUPPLIES. 
CONSUMER AFFAIRS AND PUBLIC 
DISTRIBUTION be pleased to state: 

(a) whether the Govemment propose to 
import 'Palm Oil' from Malaysia: 

(b) if so. the reasons for its import: and 

(c) the impact of the import on the palm 
oil seeds producers? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES. 
CONSUMER AFFAIRS AND PUBLIC 
DISTRIBUTION AND MINISTER OF STATE 
IN THE MINISTRY OF COMMERCE (SHRI 
KAMAL UDDIN AHMED): (a) and (b). The 
decision regarding import of edible oils is 
taken at appropriate time. keeping in view 

the availability of indigenous edible oils, open 
market prices thereof and the process of 
Palmolein in international market etc. 

(c) Plantation of oil palm for production 
of palm oilseeds in the country is at present 
in a nascent stage and import even if made 
at this juncture will have no effect on palm 
cunivation in the country. 

[English] 

Educational Facilities at Vijayawacla 

187 SHRI SOBHANADREESWARA 
RAO VADDE: Will the Minister of RAIL WAYS 
be pleased to state: 

(a) the nUrOOer of erT()loyees wor1dng in 
divisional office and other railway installations 
at Vijayawada as well as the wagon repair 
workshop at Rayanapedu; 

(b) the present facinies provided in 
respect of providing education to the children 
of these railway employees: 

(c) whelherthe Railways have examined 
the representatIOn to stan a Junior COllege 
mainly for the benefit of children of Railway 
Employees from the neX1 academic year: 
and 

(d) if so, the action taken thereon and if 
not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K.C. 
lENKA): (a) The nurT'ber of employees 
working in Oivisional Off ice and other Railway 
installations at Vijayawada is 11, 900 and at 
Wagon Repair Workshop, Rayanap~ is 4, 
000, approximately. 

(b) There are two High Schools ~nd one 
Kendriya Vidyalaya at Vijayawada and one 
High School and one Kendriya Vidyalaya at 
Rayanapadu provided by the Railways. 
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(c) and (d). A representation received in (b) According to information furnished 

this connection is under the consideration of by Delhi Administration, no tuition lee is 
the Railway Administration. ch,rged upto 8th class Irom the students in 

GovI. and Govt. aided recognised schools. 
[Translation] Further, Section 17 (3) of the Delhi School 

Education Ad, 1973 provides as follows: 
Aided Schools In Deihl 

1 aa.DR. LAL BAHADUR RAWAL: Will 
the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased'to state: 

(a) the number of Govemment aided 
and recognised schools in Delhi; 

(b) whether Govemme'i! impose any 
restriction on the amount of faes to be 
collected from the students by these schools 
especially for Nursery to Fifth standard; 

(c) whether the Government propose to 
provide free education to the children upto 
14 year through such aided schools also; 

(d) if not, how the government ensures 
that fees are not collected arbitrarily in these 
schools; and 

(e) the action taken by the Government 
against those schools collecting tees 
arbitrarily? 

p THE DEPUTY MINISTER IN THE 
. MINISTRY OF HUMAN RESOURCE 
,DEVELOPMENT (DEPARTMENT OF 
EDUCATION AND DEPARTMENT OF 
CUL TURE) (KUMARI SEUA): The Delhi 
Administration, the NOMe and the MCD 
have '"timated that the number 01 
Government aided and recognised schools 
run by the them is as follows: 

Delhi Administration 767 

N.D.M.e. 8 

Me.D. 345 

-The manger of every recoagnised 
school shall, before the commencement of 
each academic session, file with the Director, 
(Directorate of Education) a full statement of 
the fees to be levied by such school during 
the ensuing academic session, and except 
with the prior approval ot the Director, no 
such schools shall charge, during that 
academic session, any fee in excess of the 
fee specified by its manager in the said 
statement-. 

(c) The NPE - 1986 (with modifications 
undertaken in 1992) envisages that 
"Government and the community in general 
will find funds for such programmes as: the 
Universalisation of Elementary Education-

(d) and (e). Section 17 of the Delhi 
School Education Ad, 1973, would intealia-
ensure that fees are not levied arbitrarily by 
the schools. 

(English] 

Protection and Preservation of 
lions 

189 SHRI SHRAVAN KUMAR PATEL: 
Will the Minister of ENVIRONMENT AND 
FORESTS be pleased to state: 

(a) the population of Gir Lions and other 
breeds of Lions found in the country; 

(b) the details of the schemes launched 
lor protection and preservation of Oir Ltons 
and other breeds of lions and success 
achieved so far; and 

(c) the details of the schemes likely tobe 
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THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRr KAMAL NA TH): (a) There 
is only one sub-specif.ts of lions found in India 
and that too only in Gir. last census was 
carried out in 1990 which revealed a 
population of 284 Gir lions. 

(b) The Government of India has been 
providing financial assistance to the Gir 
National Park and Gir Wildlife Sanctuary for 
protection and conservation of Gir lions along 
with hab~tat. 

The amount released during the Vlhh 
Five Year Plan. 1990-91, 1991-92 is as 
under: 

Gir National Park gir Wildlife Sanctuary 

Vllth Plan 
16.61 Iakhs 

1990-91 
2.931akhs 

1991-92 
7.13LAKHS 

15, 37·lakhs 

0.05lakhs 

0.101KHA 

To ensure faster communication and 
quicker action, wireless network and mobile 
patrilling vans have been provided. 

Fire conservation mesrues are taken in 
every fire season. 

The TOl.!rism in the Park has been stricitly 
regulated. 

Aprogrammeformittigation of the man-

animals confl;1ct has been taken up under 
the Centrally sponsored Scherne. -Eco-
development of areas in and around national 
parks and Sactutaries·. During 1991-92. Rs. 
5.75 lakhs have been provided as Central 
Assistance under this scheme. The 
population of gir lions has increased from 
2;J9 in 1985 to 284 in 1990. 

(c) On-goint schemes for the protection 
of Gir lions shall be continued. 

190. 

Superfast Trains 

5HRI 5UBA5HCHANDRA 
NAYAK: 

5HRI MANIKRA HODl YA 
GAVIT: 

Will the Minister of RAILWAYS be 
pleased to state: 

(a) whether the Government have 
reduced the number of superfast trains; and 

(b) if so, the details thereot and the 
reasons therefor? 

THE MINISTER OF 5T ATE IN THE 
MINISTRY OF RAILWAYS (SHRI K.C. 
LENKA): (a) Yes, Sir. 

(b) The number of trains wherein the 
supplementary charge on superfast trains is 
leviable. has been roduced from 75 to 56. on 
the basis of a'review undertaken. keeping in 
view the average speed and other 
considerations. The current list of such 
Superfast trains is given in the statement 
attached. 
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Review of ecologIcally Fragile Are.. b. Llnle or in vegetation; 

191. SHRI SHARAD CHANDRA 
PATTANAYAK: Will the Minister of 
ENVIRONMENT AND FORESTS be pleased 
to state: 

(a) the existing parameters for determining 
the ecologically fragile areas in the country; 

(b) whether the Governmflnt have 
proposed to review the parameters tor 
determining such areas: 

(c) if so, the details thereof; 

(d) whether research Institutions have 
also been consuhed in this regard; 

(e) If so, the recommendations made by 
them; and 

(f) the action taken by the Government 
thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI KAMAL NATH): (a) A 
statement is enclosed 

(b) to (f). No. Sir. The parameters were 
identified after discussions with the experts 
from different research institutes and 
universities. At present. there is no proposal 
to review the same. 

STATEMENT 

Th. paramet.rs causing fragility in 
dilferent types 01 BCO-systems inClude the 
following: 

Desen Eco-sysrems 

a. Climatic changes (low prec~atlon, 
high diurnal temperature variations. 
dust storms ate.); 

ii. 

ii. 

iv. 

c. Decline in crop productivity, soil 
erosion. loss of soil fertility; 

d. Paucity of water. over exploitation of 
ground water. salinity and water 
logging problems; and 

e. Pressure of increasing human and 
livestock population. 

Himalayan Eco-systems 

a. Weak geological fonnation; 

b. Arrested succession; and 

c. Oesetification. 

Glaciers and Glaciated Eco-systems 

a. Decline in esnow line; 

b. Change in river run-off pattern; 

c. Melting trend of permafrost: 

d. Communication routes; 

e. Movement of debris; 

f. Climatic conditions; and 

g. Topography. 

'..andslide Zones 

a. Recurrence of cloud bursts: 

b. Depth of penetration of water In the 
soil; 

c. Col'l1>lex tectono-g80logical set up; 

d. High degree of relief; and 

e. High intensity of ptaeipilation. 
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a. Frequency and megnitude of 
shocks: and 

b. Nature of faults. 

vi. Watershed Ecosystems 

a. Sllation: 

b. Eutrophication; and 

c. PoIution of water bodies 

Conversion of QuOon-lllldru 
RalIwayUne 

. 
192. SHRI KOOIKKUNIL SURESH: Will 

the Minister of RALWAYS be pleased to 
state: 

(a) wheIher there is any proposal for 
c:orwarsion of Cub·Madras metre gauge 
line no broad gauge; and . 

(b) if so, the detals thentof? 

THE MINISTER OF STATE IN THE 
MINISmy OF RAILWAYS (SHRI K.C. 
LENKA):(a) and (b). Work of conversion of 
part of Madras -Quilon (753 Km) MG line i.e. 
from Madras Beach 10 VINdhnagar (527 
Km)toBGhas been taken up and is targeted 
10 be coqJIeted by 95-96. conversiOn of 
balance portion of this rout. would be 
considered after the work on hand is 

193. SHRI SYED SI-WfABUDOIN: Wi. 
the Minister of AGRICUlTURE be pleased 
to Sate: 

(a) whether the Government have 
Introduced a scheme forlhe supply of quality 
seeds at sabsldlsed prices of free of cost to 
the farmers: 

(b) if so, the quantity supplied during 
1992·93 1991-92 and envisaged for 1992-
93; 

Cc) the quantum of subsidy as a 
. percentage of price; and 

Cd) lhe break-up of the seeds supplied at 
subsidised prices or frae of cost, by National 
Seed Corporation during 1991-921 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE CSHRI 
ARVINO NETAU): Ca) The Government of 
India have not introduced any scheme for 
the S4CJP1YafquailyseedseilheratS&bsicized 
price orfrae of cost to farmers. However, lor 
promotii1gtheptOdudion and use of certified 
seeds of neWer high ~varieties, hybrids 
CCJrI1)OSIes, incentives are being provided 
through ClOp production schemes on whet, 
rice, mazea millets, oilsaeds, pulses etc. In 
groundnut. incentives are being provided for 
qually (uncertified ) seed as wen. 

(b) In 1991-92, a quantity of 19.89 lakh 
quintals of certified quality seeds has been 
distrf:)uted to farmers at varying rate. of 
incentives depending upon crop, type and . 
age. The.target for 1992-93 is 29.37 lakh 
quintals. 

Cc) Statement on incentives provided is 
attac;hed. 

Cd) In 1991-92 no fInanCial assistance 
was given byGovemment of India to NSCfor 
supptying of seeds to farmers. 
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Sugarcane Price (c) the remedial steps taken by the 

194. SHRIMATI VASUNDHARA RAJE: 
Will the Minister of AGRICULTURE be 
pleased to state: 

(a) whether the sugarcane price differs 
from State to State; 

(b) if so, the reasons therefor; and 

(c) the steps taken to bring uniformity in 
the sugarcane price in the country? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ARVIND NMAM): (a) to (c). The Statutory 
Minimum Price (SMP) of Sugarcane fixed by 
the Central Govemment under the provisions 
of Sugarcane (Control) order, 1966 serves 
as a floor price below which no sugar factory 
canpaytosugarcane-growersSirthecountry. 
In actual practice, however, most of the 
State Govemments have t>een advising 
Sugar factories to pay cane prices generally 
1lUch higher than the SMP and these differ 
rom State to State. The State Govemments 
Ire being advised that the payment of cane 
)rice be made strictly in accordance with the 
>rovisions qf Sugarcane (Control) Order, 
966. 

Unutlllsed Scll!nce Equlpments 

195 SHRI MANORAJAN 
BHAKTA: . 

SHRI GEORGE 
FERNANDES: 

Will the Minister of HUMAN RESOURCE 
IEVELOPMENT be please to state: 

(a) whether equipments worth lakhs of 
lpees lie un utilised in the Delhi Univers~y's 
cience Instrumentation Centre; 

(b) if so, the details thereof along with the 
rasons therefor; and 

Government in this regard? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT DEPARTMENT OF 
EDUCATION AND DEPARTMENT OF 
CULTURE (KUMARI SELJA): (a) and (b). 
According to the Information furnished by the 
University of. Delhi, the fire-fighting system 
has not yet been commissioned in the building 
of the University's SCience Instrumention 
Centre causing DESU not to provide the 
required amount of electricity to the Centre. 
All the instruments in the Centre cannot 
therefore be used simultaneously ,leading to 
some instruments being under-utlised. 

(c) Efforts are being made to complete 
the remaining work on the fire-fighting system 
afterwhichtherequisrteelectricpowersupply 
would be possible enabling full utilisation of 
the instruments. 

Sub-Committee for New Engineering 
Colleges 

196. SHRI RAM NAIK: Will the Minister 
of HUMAN RESOURCE DEVELOPMENT 
be pleased to state: 

(a) whether the Government propose to 
constitute a subcommittee to recommend 
guidelines for setting up of new engineering 
colleges on the analogy of sub-committee 
constituted' by the Medical council of India; 
and 

(b) if so, the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT DEPARTMENT OF 
EDUCATION AND DEPARTMENT OF 
CULTURE (KUMAR I SELJA): (a) and (b). In 
accordance w~h provisions in the AICTE 
Act, 1987 the All India council for Technical 
Education has laid down necessary criteria 
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and guidelines to be fulfilled by private AgrlcuHural Production 
sOCieties for seulng up of new engineering 

. colleges with the prior approval of the AICTE. 
The requirements to be fulfilled under the 
guidelines relate to academic soundness, 
financial. viability and future technical 
manpower needs. 

National Mueeum. Delhi 

197. SHRIGURUDAS KAMAT: Wililhe 
Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether there is lack of public 
facilities like reception enquiry office and 
proper ticket counters in the National 
Museum, Delhi, 

(b) if so, the reasons therefor; 

Cc) the steps pr-posedtobe laken in this 
regard; and 

Cd) the collections made through tickets 
in the national Museum during each of the 
lasl three years? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMKN RESOURCE 
DEVELOPMENT (DEPARTMENT QF 
EDUCATION AND OEPARTMENT OF 
CUL TURE) (KUMARJ SEWA): (a) No,Sir. 

(b) and Jc). 00 not arise. 

(d) The collections made through tickets 
in the National Museum during eada of the 
last three years are as under: 

1990 ~. 32, 907/-

1991 As. 34, 0351-

''l, 1992 Rs. 37, 0591-

198 DR. KRUPASINOHU BHOI: 
SHRI H.D. DEVEGOWOA 
SHRI CHITTA BASU: 
SHRI NAWAL KISHOAE RAJ: 
SHRI NITISH KUMAR: 
SHRI BIR SINGH MAHATO: 
SHRI SYED SHAHABUOOIN: 

Will the Minister of AGRICULTURE be 
pleased to state: 

(a) whether the agriculture production 
has increased in the current yearas COITf)C1I8d 
10 the preceding year: . 

(b) if so, the details thereof; 

(c) II nol, the reasons therefor; 

(d) whether the Government have fixed 
any production tatget or various foodgrains 
during the Eighth Plan; 

(8) if so, the details thereof; and 

(f) the strategies aoopled by the 
Governmenl 10 achieve Ifle target? 

THE MINISTER Of STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ARVINO NETAM): (a) Yes, Sir. 

(b) According to 'Advance Estimates or 
National Income 1992-g3' released by 
Central Statistical Organisation (CSO), the 
"'Incr8ase in Gross Domestic Produd (GOP) 
at F-actor Cost for agricultUf8 sector as a 
whoIe1his year is lkelytobe 4.2 percenl CMN" 
1991-t2. 

(c) Does not arise. 

(d) Yes, Sir. 

,e) The production tatgels or various 
foodgrains fixed 'or 1996-97, the teminaI 
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year of the Eighth Plan, are as follows: CONSUMER AFFAIRS AND PUBLIC 

DISTRIBUTION AND MINISTER OF STATE 
(In million (onnes) IN THE MINISTRY OF COMMERCE (SHRI ------__ ----__ ~------__ --~-

KAMAlUDDIN AHMED); (a) and (b). 
Rice 88 Oucision will be taken at the relevant time. 

Wheat 66 

Coarse cereals 39 

Pulses 17 

Total foodgrains 210 

(f) The strategies adopted by the 
Government to achieve the target during the 

, Eighth Plan include greater emphasis on dry 
land farming. spreading the benefits of green 
revolution to other parts of the country 
particularly the eastern region, expansion of 
irrigation in general, better institutional 
arrangements for efficient and equitable 
distribution of water etc., besides market & 
price supp0r1 operations and if1l)lementation 
of ongoing crop-oriented production 
programmes. 

Import of Edible Oils 

199. SHRI BAPU HARI CHAURE: Will 
the Minister of CIVil SUPPLIES, 
CONSUMER AFFAIRS AND PUBLIC 
DISTRIBUTION be pleased to state: 

(a) whetherthe Government propose to 
import edible oils during 1993-94 to feed the 
P.D.S; 

(b) if so. the reasons therefor: 

(c) the estimated production of edible 
oils during the last three years; and 

(d) the step taken to become seJf-
sufficient in production of edible oils? 

THE M1NISTER OF STATE IN THE 
MINISTRY OF CIVil SUPPLIES. 

(c) the estimates of production of edible 
oil in the country during the last three years 
were as under:-

Estimates of production Oil Year 
(Nov. -Oct) of edible oils 

______________ ~(L_a_kh !v'1 ts L __ 

1989-90 4722 

1990-91 54.00 

1991-92 52.40 

(d) Some of the steps taken by the Govt. 
to become sell sufficient in edible oils arc: 

(i) Adoption of an integrated policy of 
multi-pronged strategy to cover production. 
post harvest technology, farmer services, 
inputs and market intervention/price support 
and setting up of the Technology Mission on 
Oilseeds and Pulses (TMO&P) to implement 
the various schemes of the policy to increase 
production 01 oilseeds. 

(ii) Implementation of a centrally 
sponsored scheme namely the Oilseed 
Production Programme (OPP) in 2' Slates 
covering aillhe 9 malor oilseeds with specifiC 
assistance to Ihe Stale Governments. 

(iii) Intensi11catlon 01 research efforts tor 
increasing the production 01 oilseeds. 

(iv) Increasing the area under non-
traditional oifseeds r.rops and exploitation of 
the potential of producing oils from seeds 01 
tree and forest origin. 

(v) Operation of the Central Sector Plan 
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Scheme for development of edible grade 

, rice bran oil by modernisation of huller mills 
and installation of su:table stabilizers. 

(vi) Formulation of a scheme to promote 
palm cultivation in 80, 0000 ha. identified 
areas during VIII Five Year Plan and 
sanctioning of oit palm nurseries and oil palm 
seed gardens as advance action schemes. 

(vii) Higher support prices of major 
oilseeds to provide better incentives to 
producers of oilseeds in the country. 

{ Translarion] 

Scheduled Castes/Scheduled Tribes 
Vacancies In the Agriculture Ministry 

200. SHRI N.J. RATHVA: Will the 
Minister of AGRICULTURE be pleased to 
state: 

(a) the number of posts reserved for 
Scheduled Castes/Scheduled Tribes lying 
vacant in the Ministry, its departments and 
undertakings as on December 31, '992, 
calegorywise; 

(b) the ~easons therefor; and 

(C) the &lepS taJ<en or proposed to be 
laken forfilling up these posts expeditiously? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ARVINO NETAM)::(a) to (c). The information 
is being collecled and will be laid on the Table 
of the Sabha 

(English) 

Food Subsidy 

201.DR.VENKATESHWARARAO:Wtll 
'the Minister ot FOOD be pleased to Slate: 

(a) whether the Government propose to 
increase the food subsidy for the financial 
year 1993-94; 

(b) if so, the estimated food subsq to 
be provided during 1993-94; and 

(cl the total food subsidy paid to the 
Food Corporation of India during 1992-931 

THE MINISTER OF STATE OF mE 
MINISTRY OF FOOD (SHRI KAlP NAm 
RAI): (a) and (b). Requirement of funds for 
food subsidy forthe financial year 1993-94 is 
placed al about Rs.41oo crores. 

(c) Out of the budget provision of As. 
2500 crores, a sum of Rs. 2. 306 aores 
approximately has so far been releasedlpaid 
10 Food Corporation of India during the 
current financial year. 

Stocks of Foodgrain 

202. SHRI R.SURENDER REDDY: Wi. 
the Minister 01 FOOD be pleased to stale: 

(a) whether the foodgrain stocks in the 
Central pool as on Noverrber, 1992 has 
declined; 

(b) it so, the extent thereof and the 
reasons therefor: and 

(c) the measures being taken by the 
Government in this regard to improve the 
situation? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD(SHRI KALP NATH 
RAI): (a) No, Sir. The stocks ot toodgrain in 
the Central Pool increased from 105.35 Iakh 
lonnes as on 31st October, 199210106.54 
lakh lonnes as on 30th November. 1992. 

(b) and (e). Do nol arise. 
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Science Cent,. ., Vljayrtwada 

203. SHRI SOBHANADREESWARA 
RAO VADDE: Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased 
to state: 

(a) whether the Govemment propose to 
establish a Science Centre at ~ijayawada; 

, ._", 

(b) If so, the details thereof; 

(c) the objectives and programmes likely 
to ~ taken up at that Science Centre; and 

(d) the time by which it is lieely to be 
established? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE: 
DEVELOPMENT (DEPARTMENT OF 
EDUCATION AND DEPARTMENT OF 
CULTURE) (KUMARI SEWA): (a) and (b). 
The National Council of Science Museums, 
(NCSM). Calcutta. an Autonomous 
Organistion under this Department. has 
accepted the proposal tor setting up of a 
Scie:1C8 Centre at Vijayawada with the 

• financial assistance t~m the Andhra Pradesh 
Counc:ilof Science & Technology. an Andhra 
Pradesh Govemment Institution. The site 
plan for the Centre has been prepared and 
the requis'lteanaa has been demarcated. 
~ever. the proposed site has not yet been 
handed over to the NCSM. 

(c) The objectives and programmes of 
the Vijayawada Science Centre will be:-

0bjec1ives: 

(I) to popularise science and technology 
through visitors part~lpatlon in 
exhibits and activities. 

(D) tofOS18rcreativetalent and incufcate 
a ipirlI. of inquiry amongst the 
young chiIddIen ... 

(iii) 10 supplement science education in 
schools and establish a self relant 
culture In education. 

ftv) to take scienCe to the door of 
common man and to creale a 
scientific te.nper in the community. 

ProgratntTJeS 

Saemi-permanent gallerieS. circulating 
exhibitions,popularsc:iencedemonstrations. 
science fairs. science seminars creative 
hobby and community development 
programes particularly relating to rural areas. 

Cd) Expected time of complication is 18-
24 months from the dale of handing over of 
the plot of land to NCSM. 

[ Translation] 

Non--Fonnal Education Centres 

204. SHRI SHIVRAJ SINGJi 
CHAUHAN: Win the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased 
to state: 

(a) the number of non-formal educatiot1 
centers functioning in the couhtry at present, 
State-wise; 

(b) whether job-oriented courses have 
been introduced in these centres; 

(C).lf.so. the details thereof; 

(d) if not. the reasons therefor; and 

(e) the1lumberof cenlreSlI«tIytobe set 
up during 1993-94. State-wise? 

THE DEPUTY MINISTER 'N THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (DEPARTMENT OF 
EDUCATION AND DEPARTMENT OF 
CUL TURE) (KUMARI SELJA): Ca, A 
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lb) No Sir. 

(c)Ooes not arise. 

(d) The scheme of Non-lormafEducation 
is an allematNe strat~y.lo impart education 

at a standard cotrparable fa tOnna/schoo/, 
to children who for one reason or the other 
can not attend formal schoof. Hence the,e iI 
no concept of job-orlented course In the 
scheme of Non-formal Education. 

(e) R is proposed to continue the centres 
sanctioned during 1992-93 In 1993-94 also. 
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Technology Mission on 011 Seed. 

205. SHRI SHR.WAN KUMAR PATEL: 
Will the Minister of CIVIL 
SUPLlES,CONSUMER AFFAIRS AND 
PUBlICDISmlBUTIONbepleasedtostate: 

<a) whether the Technology Mission on 
Oil Seeds has given its consent to a proposal 
to allow future trading in edible oils and 

(b) if so, the precise details of the proposal 
and the Government decision in regard 
thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF· CIVil SUPPLIES, 
CONSUMER AFFAIRS AND PUBLIC 
DJSmlBUTIONAND MINISTER OF STATE 
IN THE MINISTFh~ OF COMMERCE (SHRI 
KAMALUODIN AHMED): (a) and (b). In the 
current economic scenario, with its accent 
on liberalisation, the time tested instrument 
of futures trading is considered as an 
eHBCSdIive instrument for price stabilisation. 
As a part of normal review of the demand, 
supply and price behaviour of various 
commodities, the Forward Markets 
Comnission makes recommendations for 

• commencing/resuming futures/forward 
trading in various commodities including 
edbIe ~ils etc. The views 01 the concerned 
Ministries are sought on the 
recommendations of the Forward Markets 
Commission. In the ease of edible oils; the 
views oItha Technology Mission on oil Seeds 
have been {8C8ived on tna futures trading 
in edible oils and these are under 
consideration of this MInIstry.· 

DInralon of Und for Other 
Pu~ 

206. SHRI SUBASH CHANDRA 
NAVAl<: WIIIh8 Minilterol AORICUL TURE be"."I0 ... : 

<a> whether Government are aware of 
~e large scale diversion of fel1~ land for 
other purposes; 

(b) if so, the steps taken to stop the 
diversion of fertile land: 

(c) whether any guidelines has been 
iSsued to the State Governments in that 
regard; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ARVIND NETAM): (a) to (d). Diversion of 
Agricultural land for non·agricultural 
purposes is taking place on account of 
growing population and diversification of 
economic activity. Regulation of land use is 
the primary responsibility of State 
Governments. However, Government of lnelia 
have been repeatedly Iflllressing ul=-0n all 
the States & Union Territories that good 
agricunural land should not be diverted to 
non-agricultural Purposes. Forthispurposes 
the Central Government has formulated a 
National land Use Policy Outline (NLPO} 
and recommended to the States tor 
~menlation. 

Prtvatlsatlon of Higher Educatton 

207. SHRJ SARAT CHANDRA 
PA TT ANA YAK: Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be please to 
state: 

(a) whether the Government propose to 
privatise higher education in the country and 

(b) if so. the details therepf? 

THE DEPUTY MINISTER IN THE 
. MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT DEPARTMENT OF 
EDUCATION AND DE~AATMENT OF 
CUI.. TURE (KUMAR' SEWA):(a) No. Sir. 



585 W""n MsMn PHALGUNA 4. 1914 (SAKA) Written AnSwelS 586 
(b) Does not arise (c) the funds earmarked therefor? 

Increase In R .... rch Fellowship 

208. SHRI KOOIKKUNIL SURESH: Will 
the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

<a) whether the Union Government 
propose to increase the amount of res£. -1 ch 
fIIowship for those qualifying the National 
Eligibility Test; 

(b) if so. the details thereof; 

(c) whether the Government have 
received any demands regarding increase in 
fllowship from rasearch scholars of various 
universities: and 

(d) if so, the raadion ofthe Govoemme~1t 
thereto? 

THE OEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (DEPARTMENT OF 
EDUCATION AND DEPARTMENT OF 
CULTURE) (kUMARI .SEtJA): (a) No, Sir. 

\b) Does not arise. 

(c) "No. Sir. 

(d) Ooes not arise. 

DMrilflcatlon of Crops 

209. DR. KRUPASINOHU BHOI: 
PROF. RAM KAPSE: 

Wit th4t Minister of ,AGRICULTURE be 
pleased to 11*: 

(a) wheIher Gt-vemmant have dacided 
10 undIftaU progtatnn'WS 'or diveIsIicIIIion 
01 cropa; 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ARVIND NETAM): (a) to (c). Government of 
India do not have any specific scheme for 
diversification of crops. However. under the 
aegis of. Indian Council of Agricultural 
Research. varitetal improvement 
programmes are in progress for developing 
improved varieties for diversified cropping 
system in different regions and crop growing 
situations. Cultivators also diversify from 
non-renumerative crops to ,enumerative 
crops according to market prices. 

Funds for Llbrarl .. In Medical Colleges 

210. SHRI SOBHANADREESWARA 
RAO VADDE: Willthe Ministerof HUMAN 
RESOURCEDEVELOPMENTSbe~a~ 

to state: 

(a} whether the University Grants 
Commission propose to assist the Medical 
Colleges by sandioning a part of the :unds 
specifically for libraries located in the Medical 
Colleges; 

(b) if so. the details thereof; and 

(c) if not. the reasons theretor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (DEPARTMENT OF 
EDUCATION ANO OEPARTMENT OF 
CUlTURE) (KUMARI SEWA): (a) to (c). 
Medical education does not fal within the 
purviawof UGC and as such the CommIssion 
does not provide any financial assistance to 
any of the medical colleges In Ihe. ~ 
except. whera they ara in the 10rm of 
Departments/Faculty of a University. 
Accofdng 10 the InformatiOn tumishedbythe 
UGC. the Commission has approved the 
foIowinli ...... to the medical colleges ir! 
DellI UnMNsIy. AIigam Muslim UnNetsIy 



587 Written Answers FEBRUARY 23, 1993 Written Answers 588 
and Banaras Hindu Univershy for purchase Centrally Sponsored and State Sector 
of books and Journals during the Eighth Programmes. 
plan: 

(Rs.in lakhs) 

1. University College of 
Medical Sciences, 
Delhi University 

2. J.N.Medical College, 
AMU. 

3. UGC Hospital. BHU. -

(Translation) 

Soli Erosion 

50.00 

41.50 

6.00 

(c) to (8). land being a State subject,lts 
allotment etc. falls in the puriew of the State 
Government which would decide such 
matters as per their existing Policy. 

(English1 

Lsses Suffered by National Dairy 
Development Board 

213. SHRI SARAT CHANDRA 
PATTANAYAK: 
SHRI SANAT KUMAR 
MANDAl: 
SHRI MOHAN RAWALE: 

Will the Minister of AGRICUL TURE be 
211. SHRI SHIVRAJ SINGH pleased to state: 

CHAUHAN: will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether fenile land in catchment 
areas of Narmada river in Madhya Pradesh 
and Gujarat is getting eroded; 

(b) if so. the steps taken by the 
GovemmeIW to check such erosion; 

(c) whether the Government propose to 
~aflemate landro lhosefanners whose 
land has been eroded; 

(d) if so, the de'ails thereof; and 

(e) if not, the reasons theretor'? 

THE MINISTER OF STATE IN THE 
MINISTRY, OF AGRICUl TURE(SHRI 
ARVIND NETAM): (a) Yes, Sir. 

(b) Soil & Water Conservation 
programme to chock soil erosion in the . 
Narmada Valley is being undertaken through 

(a) wheather the National Dairy 
Development Board (NDDB); has suffered 
huge losses in its mar1tet intervention 
operation (MIO); 

(b) if so, the estimated loss incurred 
during the past two years and the reasons 
therefor; 

(c) whether Ihe Governmenl have 
ordered an investigation ,nto the losses 
incurred by the NODS; 

Cd) if so. Ihe outcome thereof; 

(e) weiher there is any proposal to 
revalTp the NODS; and 

(I) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRt 
ARVINO NETAM): (a) Yes, sir. 
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(b) The estimated profitl1oes during the past two years ant as follows: 

1989-90 Surplus As. 3.71 Crores 

1990-91 Surplus As. 1726 Crores 

1991-92 Loss As. 92.54 Crores 

Losses were Incurred as, In line with the mandate of MIO, NDOB was required to build 
up stock of ollseedsloll so as to ensure incentive prices, to the farmelS, carry lnevn10ry aM 
release the same during lean season at moderate prices of edbIe 011 that has led to decline 
in the value of the inventory has also contributed to the losses. 

(c) The Govemment are examining the 
accounts to asses the Govemmenfs liablity 
for reimbursement of losses. 

(d) Question does not arise. 

(e) No, Sir. 

(f) OUestion does not arise. 

C8IcuIIa Port TI'UIII 

214. SHRI TARA CHAND 
KHANDELWAL: Will the Minister of 
ENVIRONMENT AN> FORESTS be pleased 
to state: 

fa) the details of enviroment ItJl)8d 
8I88Ssment and environment management 
plan relating to the proposed projectS 01 
rmlti-storled buildings aI the caJcutta Port 
Trust during the last year, 

(b)whethertheprollct has beenclearBd 
br hit MnIIary. 

(c) If so, the terms andcondllons thereof; 
and 

(d) if not, the steps contemplated by his 
Ministry to etaar the proJect early? 

THE MINISTER OF STATE OF THE 
MINISTf:\Y OF ENVIRONMENT AND 

FORESTS (SHRI KAMAL NATH): (a) The 
details of environment 1f11)8Ct assessment 
and environment management plan relating 
to the proposed projects of multi-storied 
buildings at the Calcutta Port Trust, regardng 
land use, pollution and infrastruduralfacBilies 
etc., have. been examined in the Ministry, 
and the Ministry'S observations have been 
conmunlcated to the Ministry of surface 
TransportandChairman,CaIcu1IaPorfTrust, 
for their consideration. They have been 
advised to revise the proposals _splliO 1ft 
view the environmental aspects. . 

(b) No, Sir. 

(c) Does not ari-e. 

(d) The proposals would be examined 
In the Ministry. through an Environrrantal 
Appraisal Committee, after receiving repIy'o 
the MinlstrYs observations, from the projec:C 
authorities. 

( TtansiationJ 

Conversion of Raltwaya In BIhIIr 

215. SHRI TEJ NARAYAN SINGH: 
SHRI VLJOY KUMAR YADAV: 

Will the Minister of RAILWAYS bE 
pleased to state: 
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(a)thestate-wisedetailsofthepapulation 
propoRionatefy covered under per 100 
kilometer railway line; 

(b) whether the development of railway 
lines in Bihar is a less in proportion to its 

• population; 

(c) the details of the schemes for 
construction of new railway lines and 
conversion d existing lines in 8I1ar aJongWith 
otner States; 

(d) ~ther there are schemes to 

consIrUCt new rail lines behe.tn Rajglr and 
Gaya and Fatuha and IsIampur on Eastem 
Railways; and 

(e) If so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
K.C.lENKA):(a) to (c) A Statement is 
attached. . 

(d) NO,Sir. 

(e) Does not arise. 
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Railway crossing in Madhya Pradesh !English} 

216. SHRI KHELAN RAM JANGDE: 
Will the Minister of RA IL WA YS be pleased to 
state; 

(a) the number of places in Madhya 
pradesh where railway crossings are under 
construction; 

(b) whetherthe wori( is lagging behind at 
some places. • 

(c) if so, the reasons thNefor; and 

(d) the time by which the work is hkely to 
be corrpBted? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 

'K.C.LENKA): (a) Nil 

(b) to (d). Do not arise. 

Pa .... tgeI. Fedlities in Bihar 

217. SI-R tAL 8ABU RAJ: Wit 1he 
Minister 01 RAl.WAYS pleased to st_: 

(a) WhethertM works,....1ON!Iinng 
fOOmS and the 0Iher taciIilies lID; 11 nget$ 
jn Bihar has been adversMJ aIIeded 'or 
want 0' funds; 

(b) , so." dr.als ." .. said .. lie 
wonts and IaaIions ..... aMI 

Cc) the 8IotIs made br1he Govemmenl 
so far to release necessary funds for linwly 
cOfTl)lelion of the job! 

THE MINISTER OF STATE IN THE 
MINISTRY Of RAILWAYS (SHRJ 
KC.LENKA): (a) No, Sir. 

(b) and (c). 00 not arise. 

NEW Agricultural Policy 

218. SHRI KODIKKUNIL SURESH : 
Will the Minister of AGRICULTURE be 
pleased to state: 

(a) whether the Union Government have 
any. proposal to introduce a fresh farm policy 
in view of the changing economic scenario of 
the cou"try; 

(b) if so, the details thereof; and 

(c) the time by which this policy is likely 
to be introduced? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ARVINDNETAM):(a)lo(c) TheGo¥ernment 
of India has formulated a draft Agriculture 
Policy Resolution 10 lay down the traIN-
work 01 ~turaI dewelopmerl jn the 
courdfJ in a 1cmg1em!lperspec:lNekeepingift 
" .. _,..,.~ "';;;lBStaUnbJ" 
Qoemli8nl. CcIpies ~ .. dr.II NMt lisa 
been p&aced on the T .... 01 .. House on 
~ Decerroer. 1992 to haW the benefit oC 
Members cbservations Iarfin '(' lID-chit. 

(Engish) 

211. SHRIRAM VIlAS PASWNf: 
SHRt MANJAY LAl: 

WII the Minister 01 ENVAOtAIEHT 
AND FOFESTS be pleased to 1taIIt: 

(al ___ prWaIe airways hae ..... 
bringing10urists and poacherS in ~ 
to thII.,CotbeD NatIDNll PM surreptiousty 
a'"''Without permiSSiDn; 

(b) Whether anr SI.ICh heicopter was 
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recen!ly seized by the park authorities; (b) if so. the facts thereof: and 

(c) if so. the details thereof; and 

(d) the action taken !proposed to be 
taken by the Goverr.ment in the maner? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI KAMAL NATH): (a) 
Instances of landing of Private helicopters in 
Corbett Tig~r Raserve without permission 
have come to the notice of the Ministry. 

(b) One such helicopter has been seized 
by Field Staff of Corbett Tiger .Reserve in 
January. 1993. 

Cc) The helicopter which had fallen inthe 
Ramganga reservoir of Sonanadi Wildlife 
Sanctuary was seized by the staff of Corbett 
Tiger Reserve on 25-1-1993 alongwith two 
power boals and two trucks as these were 
used to salvage the helicopter without 
permission of Field Direcdlor. 

Cd) The Forest Staff of Corbett have filed 
a complaint to the Chief Judical Magistrate. 
Pauri Garhwal for institution of a case against 
the owner of the r.elicopter. Civil Aviation 
department has also been requested to do 
formal enquiry in the matter. 

Uttarkashl Victims 

220. SHRIMATI 
MUKHERJEE: 

GEETA 

SHRIINDRAJIT GUPTA: 

Will the Minister of AGRICULTURE be 
pleased to state: 

Ca} Whether attention of the Governmenl 
has been drawn to the newsitem captioned 
-OHicials Corner Uttarkashi Victims' Plots· 
appearing in the Indian Express dated 
January 7. 1993; 

(C) the action taken to allot the plot to 
genuine earthquake victims? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICUf,_ TURE CSHRI 
ARVIND NETAM);(a) yes. Sir. 

(b) and (c): Details are baing collected 
from the Government of Uttar Pradesh. 

The Lok Sabha then adjourned till tweleve 
of the clock. 

The Lok Sabha re-assembled at two 
minutes past Twelve of the clock. 

[MR. SPEAKER in the Chaitj 

[English} 

INTRODUCTION OF MINISTERS 

THE MINISTER OF WATER 
RESOURCES AND MINISTER OF 
PARLIAMENTARY AFFAIRS (SHRI 
VIDYACHARAN SHUKLA):With your 
permission Sir,l introduce to you and through 
you to the House my colleague Shri 
A.K.Antony. The Minister of Civil Supplies. 
Consumer Affairs and Public Distribution. 

SHRI P.G.NARAYANAN 
(Gobichetipalayam): Mr.Speaker. Sir. I am 
sorry to bring to your notice that the 
Government of India is trying to impose 
Hindi on the non-Hindi speaking State of 
Tamil Nadu against the assurance of Pandit 
Jawaharlal Nehru by reducing the prime time 
in Channel· I of the T.V.by 15 minutes in the 
Tamil Programme. 

Hitherto.the Tamil News was broadcast 
everday between 8.45 p.m. and 9.00 p.m. 
Now, they have started brodcasting with 
effect from 1.1 .1993 arbitrarily and without 
consulting the Tamil Nadu Givernment from 
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8.30 p.rn. to 8.45 p.m. thus reducing the 
prime Tamil view time by 15 min lites. The 
T.V. prime time wich mostly Tamil public 
view after their return to their homes has 
been reduced. 

This has created a lot of ill-will among 
the people of Tamil Nadu and the general 

, public is agitated about this action. 

The two - language lormula is being 
followed in Tamil Nadu as perthe Resolution 
of the Tamil Nadu Assemble during the 
period of Arignar An'la and during the period 
of Dr.U.G.R. The action taken by the T.V. 
authorities ·with the protection of the 
Government of India is creating a fear in the 
minds of the general public in TamIl Nadu. 

The Tamil Nad'J Assembly has passed 
a unanimous Resoll'lion on 10th February 
reqClestingtheGovernment of India to restore 
the regional T.V. Tamil lirn;ngs. It is an 
emotional issue. 

• want that the assurance given by 
Pandit Jawaharlal Nehru should be 
implemented. I war.t a response from the 
Government. 

THE MINISTER OF WATER 
RESOURCES AND MINISTER OF 
PARLIAMENTARY AFFAIRS(SHRI 
VIDYACHARAN SHUKLA): Ihave neard the 
submission of the hon.Member. I will bring 
this matter to the attention of the concerned 
Minister. We have positive thinking on thiS 
subje$:l. 

SHRI BASUDEO ACHARIA (Bankura): 
I have given a notice lor adjournment motion 
( Interruptions) 

SHRI VIDYACHARAN SHUKLA: We 
will look into it and conSider positIvely 
(interruptions) 

SHRI BASUDEB ACHARIA; We have 

all given a notice for adjournment motion on 
this (interruptions) 

MR.SPEAKER: Please take your seat. 
I am going to hear all 01 you and I will d&..""ide 
In a proper manner. Please don' be in a 
hurry. Let me conduct the business of the 
House. 

Papers to be Laid on the Table 

12.06 hrs. 

[English) 

PAPERS LAID ON THE TABLE 

Explanatory Statement giving reasons 
for immediate legislation by the Indian 

Medical Council (Amendment) 
Ordlnace. 1993 etc. 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND 
TECHNOLOGY (DEPARTMENT OF 
ELECTRONICS AND DEPARTMENT OF 
OCEAN DEVELOPMENT) AND THE 
MINISTER OF STATE IN THE MINISTRY 
0': PARLIAMENTARY AFFAIRS (SHRI 
KUMARAMANGALAM RANGARAJAN): On 
behalf of Shn B.Shankaranand. I beg to lay 
on tne Table a copy each of the following 
statements (Hindi and English versions under 
rule 71 (2) 01 the Rules 01 procedure and 
Conduct of Business in Lok Sabha:-

(1) An explanatory statement 
giving reasons for immediate 
legislation by the Indian 
Medical COi,;ncil (Amendment) 
Ordinance. 1993. 

(2) An explanatory statement giving 
. reasons for immediate 
legislation by the Dentists 
(Amendmenl) Ordinance. 19S3. 

[Placed in Library See. No. L. T. 
3336.'93j 
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1aJCJwla /TIyJy e((MS(N1aJCJwla /TIyJy e((MS(N

THE MINISTER OF FINANCE (SHRI 

MANMOHAN SINGH): I beg to lay on the. 

Table a copy of the'Economic Survey, 1992- 

93' (Hindi and English versioris)[Placed in 

Library See No.L.T.3368/93]

149EhChKJIO 2KhK?w?CK LlylCL149EhChKJIO 2KhK?w?CK LlylCL 

I?h2JC2 AJI lww?rlhK? E?Ll2EhKlJC WOI?h2JC2 AJI lww?rlhK? E?Ll2EhKlJC WO 

Delhi Municipal Corporation 

Yiw?Crw?CKu -IrlChCa?7 e((NBYiw?Crw?CKu -IrlChCa?7 e((NB

THE MINISTER OF HOME AFFAIRS 

(SHRI.S B.CHAVAN). I beg to lay on the 

Table an explanatory statement (Hindi and 

English versions) giving reasons for 

immediate legislation by the Delhi Municipal 

Corporation (Amendment) Ordinance. 1993 

under rule 71 (2) of the Rules of procedures 

and conduct of Business in Lok Sabha (Placed 

in Library See No. L.T.3337/93]

(Hindi and English versions) giving 

reasons for immedate legislation by the 

National Thermal Power Corporation Limited, 

the National Hydrolic Power Corporation 

Limited and the North-Eastern electric Power 

Corporation Limited (Acquisition and Transfer 

of power Transmission Systemjs) Ordinance. 

1993. under rule 71 (2) of the Rules of 

Procedure and Conduct of Business in Lok 

Sabha. (Placed in Library See No.L.T.3339/ 

93],

149EhChKJIO /KhK?w?CK LlylCL149EhChKJIO /KhK?w?CK LlylCL 

I?h2JC2 AJI Uww?rlhK? E?Ll2EhKlJC WOI?h2JC2 AJI Uww?rlhK? E?Ll2EhKlJC WO 

tha 3lEr 3lEr Lila YcIJK?aKlJCu iw?Crw?CKYcIJK?aKlJCu iw?Crw?CK 

-IrlChCa?7 e((N ?KaB-IrlChCa?7 e((N ?KaB

THE MINISTER OF STATE OF THE 

MfNfSTRY OF ENVIRONMENT ANO 

FORESTS (SHRI KAMAL NATH): I beg to 

lay on the Table-

(1)  An explanatory statement (Hindi and 

English versions) giving reasons for
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immediate legislation by the wild life 

(Protection) Amendment Ordiance. 

1993 under rule 71 (2) of the Rules of 

Procedure and Conduct of Business 

in Lok Sabha. [Placed in Library See. 

No. L.T. 3339/93]

!>

(2) (I) A copy of the Annual Report (Hindi 

and English versions) of the Indian 

Plywood Industries Resarch and 

Training Institute, Bangalore for 

theyear 1991-92 alongwith Audited 

accounts.

(II) A copy of the Review (Hindn and 

English versions) by the Government 

on the working of the Indian Plywood 

Industries Research and Training 

Institute. Bangalore, forthe year 1991 - 

82.

(3)  A Statement  (Hindi and English 

versions) showing reasons for delay 

in laying the papers mentioned at (2; 

above

[Placed m Lbrary See No.LT.3369/ 

93)

149EhChKJIO 2KhK?w?CK LlylCL I?h2JC2149EhChKJIO 2KhK?w?CK LlylCL I?h2JC2 

EJI lww?rlhK? E?Ll2EhKlJC WO UCrT2KIlhEEJI lww?rlhK? E?Ll2EhKlJC WO UCrT2KIlhE 

,lChCa? pJI9JIhKlJC Y8IhC2A?I JA,lChCa? pJI9JIhKlJC Y8IhC2A?I JA 

TCr?IKhGlCL hCr :?9?hEu JIrlChCa?7TCr?IKhGlCL hCr :?9?hEu JIrlChCa?7 

1993.

THE MINISTER OF STATE M THE 

MINISTRY  OF  FINANCE

(SHRI.M. V.CHANDRASHEKHRA 

MURTHY): On behalf of Dr. Abrar Ahmed.

I beg to lay on the Table an explanatory 

statement (HindiandEnglishversions)giving 

reasons for immediate legislation by the 

Industrial finance Corporation (Transfer of 

Undertaking and Repeal) Ordinance, 1993 

under rule 71 (2) of the Rules of procedure 

and Conduct of Business in Lok Sabha 

[Placed in Library SeeJMo.L.T.3341/109
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Annual Report of National Ollseeds and 
vegltable oils Development Board, 

Gurgaon for 1991-92 and statement for 
delay In.paylng these papers etc. 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRJ. 
ARVIND NETAM): I beg to lay on the Table 

(1) Acopy ofthe Annuafreport (Hindi 
and English versions) of the 

- National oilseeds and vegetable 
Oils Development Board 
Gurgeon for the year '1991-92 
alongwlth Audited Accounts. 

(2) A statement (Hindi and English 
versions) showing reasons for 
delay in laying the papers 
mentioned at (1) above. 

[Placed in library 
See.No.l T.3370193] 

[3)(1) A copy of the Annual Report (Hindi 
and English versions) of the National 
Institu1e of Agricultural Extension 
Manageme"t, Hyderabad, for the 
year 1991-92 alongwith Audited 
Accounts. 

(Ii) A copy of the Review (Hirldi and 
English versions)by the 
Government on the working of the. 
NatiOnal Institute of Agricultural 
Extension Management 
Hyderabad, for the year 1991·92. 

~4) A statement (Hindi and English 
versions) showing ,reasons for delay 
In laying the papers mentioned at (2) 
aboVe. 

[placed in lIbrary'SeeNo.l.T.33711 
93} 

Railway passengers (Cancellation of 
Tickets and Refund of Fares) 

Amendment Rules, 1992 , Review on 
the working of and Annual Report of 

Container Corporation of India Ltd. etc. 

THE MINISTER' OF STATE IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (DEPARTMENT OF 
YOUTH AFFAIRS AND SPORTS) AND 
MINISTER OF SrATE IN THE MINISTRY 
OF PARLIMENTARY AFFAIRS SHRI 
MUKUl BAlKRISHNA WASNIK: On behalf 
of Shri K.C.Lenke: I beg to lay on the Table· 

(1) Copy of the Railway Passengers 
(Cancellation of Tickets and 
Refund of Fares) Amendment 
Rules, 1992 (Hindi and English 
versions) publiShed in Notification 
No.C.S.R.914(E) in Gazet!e of 
India dated the 7th December, 
1992 under section 199 of the 
Railways Ad, 1989. (Placed in 
library. Sec.No.l T.3372193) 

(2) A copy each of the following papers 
(Hindi and English versions)undlr 
s~b-section (1) of section 619A of .. 
COrJ1)8nies Ad, 1956:-

(i) Review by the Government on the 
working of the Container 
Corpora(lon of india limited for ... 
year 1991-92. 

(ii) A"nual Report of othe Conru. 
Corporation of India limited fora. 
year 1992 alongwith Aud .... 
Accounts and comments of the 
Compl~~lIer and Auditor General 
therecn. 

IPlace'J ill Library Sec.No.LT.33731 
93J 

(3) (I) A copy of the Annual RePQ,"* (Hind 
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Sh. Mukul Balkrishna Wasnik} Central):1 am on a point of order. 

and English versions) of the Centre 
for Railway Information Systems 
for the year 1990-91 alongwith 
Audited Accounts. 

(ii) A copy of the Review (Hindi and 
Engljs~ versions) by the 
Government on the working of the 
Centre for Railway Information 
Systems for the year 1990-91. 

(4) A statement (Hindi and English 
versions) showing reasons for delay 
in laying the papers mentioned at (3) 
above. 

{Placed in Library See No. l.T. 33741 
}3) 

Explanatory statement giving 
.-easons for immediate legislation by 
Interest on Delayed Payments to small 
scale and Ancillary Industrial 
undertakings Ordinance. 1993. 

THE MINISTER OF STATE IN THE 
MINISTRYOFINDUSTRY (DEPARTMENT 
OF SMALL SCALE INDUSTRIES AND 
AGRO AND RURAL INDUSTRIES 
(SHRl.M.ARUNACHALAM): I beg to lay on 
the Table an explanatory statement (Hindi 
and English. versions) giving reasons for 
immediate legislation by the Interest on 
Delayed Payments to Small Scale And 
Anci!lary Industrial Undertakings Ordiance. 
1993 under rule 71 (2) of the Rule Procedure 
and Conduct 01 Business in Lok Sabha. 
[Placed in Ubtary See.No.L.T.3342/93] 

SHRI LAL K.ADVP.NI.(Gandhi Nagar): 
The Ministerof State for Parlimentary Affairs. 
Shri KumaramangaiamRangarajan. is about 
to lay on the Table of the House 24 
Ordinances. 

SHRI ANBARASU ERA (Madras 

SHRI LAL K.ADVANI: He has already 
permitted me on a point 01 order 

MR.SPEAKER: Please take your seat. 
You first quote what rule has been 
contravened? I am not going to hear a 
lecture. 

SHRI ANBARASU ERA: Rule 376. 

MR.SPEAKER: You take the book and 
tell me what is that? 

SHRI ANBAR,ASU ERA: Rule 376 (2) 
reads as follows: 

"A pOlnl 01 order may be raised in 
relation to the bUSiness before the 
House at the moment. 

MR.SPEAKER: Now this is on how to 
raise a point of order; and this is exactty what 
I am asking . Which rule has been 
contravened? Please take your seat. 

SHRJ LAL K ADVANI: I'seek the 
indulgence o! the Government through you, 
because as far as I am able to recall. there 
never has been an inter-session period in the 
past so short. so brief in which in the span of 
two- month we had 24 Ordiances. May be, 
soma of them may be essential, imperative 
and we will discuss them when those 
Ordinances are sought to be rep+aced by 
proper Jaws. But at this moment. I would 
draw your attention to the very pondorous 
observations made by the first Speaker of 
the Lok Sabha in protracted correspondance 
with the Prime Minister. 

Shri Mavalankar said that '1he procedure 
of promulgation 01 Ordinances was inherently 
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undemocratic. Whether an Ordionance is 
justifiable or not, the issue of a large number 
of Ordinances has psychnlogically a bad 
elf eel. The people carry an impresssion that 
Government is carried on by Ordinances". 

Subsequently. in another letter to the 
Prime Minister, he said, 

"We as firsi Lok Sabha carry a 
responsibility of laying down traditions. 
It is not a question 01 present personnel 
in the Government, but a question of 
procedent and If this ordinance-Issuing 
IS not limited by convention o(1ly to 
extreme and very urgent cases. the 
result may be that in future the 
Government may go on is~uing 

Ordinances giving the Lok Sabha no 
option but to rubber-stamp the 
Ordin3nces". 

Sir, in the baSIS of these o,bservatlons, 
subsequently on very many occasions, 
members in this House and I as a Member of 
the other House, nave had occasions to 
raise the issue whenever we find that this 
kind of atendency , that even though It may 
not be an extreme case, even though it may 
no! be an urgent case, or an emergent case, 
an Ordiance is issued casually as ~ it is a way 
of legislation. 

Therefore, I can point out that in this 
House my senior colleague Shri Atal Bihari 
Vajpayee, in 1971 took exception to the fact 
that 13 Ordiances were laid on the Table 01 
the House on the 15!h Novembel, 1971 and 
thereafter the Speal<er observed, 1 quote: 

"I agree with you that so many 
Ordiances should not have been 
issued, I personally think that it is not 
a light n-atter to be ignored. Certain 
observations have been made by my 
predecessor, Shri Mavalankar, based 
on very fine judgement, I would invite 

the a1tention of the Government to 
seethat there is a real emergency or 
urgency justifying Ihe issue of an 
Ordinance. 

Therefore, It is that I have written to you, 
that before the Minister of State Lays these 
Ordinances on the Table, this is an 
appropnate occasion for rellorating that view 
expressed by the Presiding Oilicer and 
cautio'ning the Government that this casual 
and routine resort to Ordinance maKing IS 

not the right way in WhiCh Article 123 should 
be invoked. Article 123 does ampower the 
executive to Issue an Ordinance, to 
promulgate an Ordinance , when the 
Parliament session IS still to be delayed, 
when something very urgent is needed and 
if that is not done it wOc1ld cause great harm 
to national interests. Only in such situations 
are Ordinances to be issued and Issuing of 
Ordinances, all togetner, as I said, is totally 
unprecedented and calls for observations 
from the Presiding Officer. 

THE MINISTER OF STATE I~ THE 
MINISTRY OF SCIENCE AND 
TECHNOLOGY (DEPARTMENT OF 
ELECTRONICS AND DEPARTMENT OF 
OCEAN DEVELOPMENT) AND THE 
MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI 
RANGARAJAN KUMARAMANGAlAM):AII 
01 us have neard the hon.leader of the 
oppsition mentioning about 24 Ordinances 
which were is 5 '..:ed and I was supposedto lay 
them on the Table of the House a minute 
ago, 

I think it is necessary to bring to his 
notice that out of the 24 Ordinances, seven 
of them alone have been issued originating 
in the inter-session period. Out of the 
remaining 17. Mr.Speaker. Sir. seven 
Ordinances were re·promulgated by the 
President in January 1993 as the Bills 
replacing the Ordinance in 1992 could not be 
passed by Parlimer.t during the winter 
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[Sh. Rangarajan Kumaramangalam] legislative Business.

session. I think the Leader of the Opposition 

and the House are aware how the House 

was distrubed and for what reasons the 

House was distrubed. The remaining ten 

Ordinances relatetothe States of Rajasthan, 

Uttar  Pradesh, Himachal Pradesh and 

Madhya pradesh. There are also ordinances 

which have been once again repromulgattBa 

except one that is Rajasthan Municipalities 

(Amendment) Ordiance. These are State 

Ordinances which were passed by the then 

BJPGovernment and could not be approved 

because the Assemblies were dissolved and 

it had to come to this House. Since the time 

was lapsing and they were issues which are 

of general nature, those ordinances had to 

be issed. Therefore, in short, it is only seven 

Ordinances. The  generaL observations 

which the Leader of the opposition has been 

kind enough to read out, which the first 

speaker, Shri Mayalankar had saod stand 

and there is no dispute about it. It is true that 

ordinances, as far as possible, one should 

avoid provided the House must run, the 

House must pass legislative business. We 

cannot have a situation where a group of 

people enter the well of the House and stop 

the  House from functioning.  Then we 

cannot say that so many ordinances should 

not have been issued. Could the Government 

be made to come to a standstil and held to 

ransom in this manner Is the nation to be 

held to ransom? It is a case of really causing 

injury and then screaming for help. This is 

unfortunate. In fact, I do recollect that there 

are instances of Choriandseenjori. You do 

it and then you shoul . It is unfortunate. I 

would request you to kindly permit me to 

place, these papers on the Table of the 

House. In reality, I would be gratful if this 

opportunity is given to me for me to appeal 

to the House that at least in this Session, let 

us pass these Ordinances; let us have that 

required decorum, which we all as Members 

of Parliament must observe, so that legislative 

business can oo on. We are here to do

With your permission I wish to lay on 

these papers on the Table df the House.

AN HON MEMBER: what is your 

observation.

UfFR. SPEAKER: My observation is what 

tthelirst speaker had said should be observed.

SHRI RANGARAJAN

KUMARAMANGALAM: We agree. May I 

have your permission to lay on the Table of 

the House the papers mentioned against my 

name in item number 12 of today's List of 

Business?

Rajasthan  Municipalities

(Amendment) Ordinance 1992. (No. 21 of 

1992), Essential Commodities (Special 

Provisions) Amendment Ordinance, 1993 

(No.1 of 1993) Indian Medical Council 

(Amendment) Ordinance, (No.2 of 1993) 

etc.

THE MINISTER OF STATE IN THE 

MINISTRY Df  SCIENCE  AND  T 

ECHNOLOGY  (DEPARTMENT  OF 

ELECTRONICS AND DEPARTMENT OF 

OCEAN DEVELOPMENT) AND THE 

MINISTER OF STATE IN THE MINISTRY 

OF PARLIAMENTARY AFFAIRS (SHRI 

RANGARAJAN KUMARAMANGALAM): I 

beg to lay on the Table-

(1)  A copy of each of the following 

Ordinances (Hindi and English 

versions) under article 123 (2) of the 

Constitution:-

l\\  The  Rajasthan  Municipalities 

(Amendment) Ordinance, 1992 

(no.21 of 1992) promulgated by the 

President on the 28th December, 

1992.

[Placed in Library See.No.L.T.3343/ 

93]
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(ii) The Essential commocttles (Special 

provisions) Amendment Ofdinance, 
1993 (No.1.of 1993) proumlgated 
by the .Presidient on the 2nd 
January. 1993. 

(PIacttd in library See. No. L. T - 33441 
93) 

(iii) The Indian Medical Council 
(Amendment) Ordiance, 1993 
(No.2 of 1993) Promulgated by the 
President on the 2ndJanuaty, 1993. 

(placed in library See. No. l.T- 33451 
93) 

(iv) The Dentists (Amendment) 
Ordinance, 1993 (No.3 of 1993) 
Promulgated by the President on 
the 2nd January, 1993. 

(Placed in the library See No.l. T· 
3346193J 

(v) The interest on Delayed Payments to 
small Scale and Ancillary Industrial 
Undertakings. Ordinance. 1993 
(No.4 of 1993) Promulgated by the 
President on the 2ndJanuary. 1993. 

(placed in Library See. No.L. T· 334 71 
93) 

(vi) The Industrial. Finance Corporation 
(Transfer of Undertakings and 
Repeal) Ordinance 1993 (No.5 of 
1993) PlOrn.IIgatedbythePl8sident 
on the 2nd January, 1993. 

(Placed in Library Sec No.LT- 3~481 
93) 

(vii) The Multlmodel Transportation of 
~ Ordinance. 1993 (No.6 of 
1993)promulgatedtwthepresldent 

on the 2nd January, 1993. 

[Placed in Libirary See.No.l.T-33491 
93) 

(viii) The wild Life (Protection) Amendment 
Ordinance, 1993 (No.7 of 1993) 
promulgated by the President on 
the 2nd January. 1993. 

(placed in Library See.No.L. T· 33501 
93) 

(ix) The Acquisition of Certain Area at 
Ayodhya Ordinance. 1993 (No.8 of 
1993) promulgated by the President 
on the 7th January. 1993. 

(Placed in library See.No.l.T- 33511 
93) 

(x) The Foreign Exchange Regulation 
(Amendment) Ordinance, 1993 
(No.9 of 1993) Proomulgated by 
the President on the- 8th January • 
1993. 

{placed in the Library See.No.L.T-
3352193J 

(xi) The National Thermal Power 
Corporation Limited. the National 
Hydroelectric power Corporation 
Limited and the North·Eastern 
Electric Power Corporation limited 
(Acquisition and the Transfer of 
power Transmission systems) 
Ordinance, 1993 (No.10 of 1993) 
promulgated by .the President on 
(he 8th January, 1993. 

[Placed in Library See. No.l. T • 33531 
93) 

[xU) The Uttar Pradesh Krishi Utpadan 
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[Sh. Rangarajan KUl"'1aramangalam] 

Mandi samitis (Alpakalik 
Vyawasntha) Amendment 
Ordinance. 1993 (No.11 of 1993) 
promulgated by the President on 
the 16th January, 1993. 

[Placed in Library See NO.L.T- 33541 
93] 

(xiii) The Uttar Pradesh Co-operatiive 
Societies (Amendment )Ordinance, 
1993 (No.12 of 1993) promulgated 
by· the president on the 16th 
January, 1993. 

{Placed in library See.No.L.T- 33551 
93J 

(xiv) The Uttar Pradesh Subordinate 
Services Selection Commission 
(Amendment) 

Ordinance. 1993 (No.13 of 1993) 
promulgated by the President on 
the' 6th January. 1993 .. 

[Placed in Library See. No. L.T· 33561 
93] 

(xv) The Motor Vehicles (Unar Pradesh 
Amendment. Ordinance. 1993 
No.14 of 1993) promulgated by the 
President on the 16th January, 
1993. 

[Placed in Library See.No.L. T- 33571 
93J 

(xvi) The Himachal Pradesh Electricity 
(DJ~y\ t,n",nc !TIe nt Ordinance, 
199~<.INo 150f j993)Pr~mul:;a!e(j 
by !he President on :he 25th 
Janunry. 1993. 

IPlaced:n l.t;.rary See.No LT- 33581 
93J 

(xvii) The Himachal Pradesh Tax on 
Luxuries (in Hotels and Lodging 
Houses) Amendment Ordinance. 
1993 (No.16 of 1993) promulgated 
by the President on the 25 th 
January. 1993. 

[Placed in Library See.No.LT- 3359; 
93) 

(xviii) The Madhya Pradesh Lottery 
PratibandhOrdinance.1993 (No.1? 
of 1993) 

President on the 25th January. 1993. 

[Placed in Library See No.L.T- 3360/ 
93] 

(xix) The Madhya Pradesh Adhyaksha 
Tatha Upadhyaksha Tatha Neta 
Pratipaksha (Vetan TatM Shalla) 
Laws (Amendment) Ordinance, 
1993 (No.8 of 1993) promulgated 
by the President on the 25th 
January. 1993. 

[Placed in Library See No. L.T- 33611 

93J 

(xx) The Oilfields (Regulation and 
Development) Amendment 
Ordinance,1993 (No. of 1993) 
promulgated by the President 0.1 
the 30th of Janu.Jry. 1993. 

(Placed in Library See. No. L.T - 23521 
93) 

(xxi) The Madhya Pradesh Motorvan 
Karadhan (Amendment 
Ordinance. 1993 (No.2~ of 1993) 
promulgated by the President 011 

the 30th January, 1993. 

(Placed in Library SeC! No. L. T -33631 
93) 

(xxii) The Deihl Municipal Corpo~ati\.)n 
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(Amendment ) Ordiance, 1993 
(No.21 of 1993) prolmugated by 
the President on the 30th January 
,1993. 

(Placed in Library See No.l. T - 33641 
93] 

(xxiii) The cold Bonds (Immunities and 
Exemptions) ordinance, 1993 
(No.22 of 1993) promulgated by 
the President on the 31st January, 
1993. 

{Placed in Library See NO.l.T- 33651 
93] 

(xiv) The National Commission for 
Backward Classes Ordinance, 1993 
(No.23 of 1993) promulgated by 
the President on the 1st February, 
'9~3. 

(Placed in Library See NO.L.T- 33661 
93] 

(2) A copy of the Officers ~f Parliament 
(Advances for Motor-cars) Amendment 
Rules 1993 (Hindi and English versions) 
published in Notification No.C.S.R.935(E) in 
Gazette of India dated the 18th December. 
1992 under sub-section (2) 01 section 11 01 
the Salaries and Allowances of Olticers of 
parliament Act. 1953 toether with a 
corrigendum there to published in Notnicalion 
NO.G.S.R.69 (E) dated the 15th February, 

. 1993 

[Placed in Library Sec NO.L.T - 33151 
93] 

(3) An explanatory statement 
(Hindi and English versions) giving reasons 
for immediate legislation by the Multlmodel 
Transportation of Goods Ordinance, 1993 
under rule 71 (2) 01 the Rules 01 procedures 

,and Conduct of Business in Lok Sabha. 

[Placed in Library Sec NO.L.T - 33761 
93]. 

A""ual Report, Annual Accounts and 
Review' on' the working of Central 

Tibetan schools Administration, New 
Deihl for 1991-92 etc 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (DEPARTMENT OF 
EDUCATION AND DEPARTMENT OF 
CUL TURE): (KUMARI SELJA): I beg 10 lay 
on the table-

(1) (i) A copy of the Annual Report 
(Hindi and English versions) of 
the Central Tibetan schools 
Administration. New Delhi. lor 
the year 1991-92. 

(2) 

(ii) Acopy of the Annual Accounts 
(Hindi and English versions) 
01 the Central Tibetan Schools 
Administration. New Delhi. for 
the year 1991-92 alongwith 
Audited Accounts. 

(iii) A Statement ( Hindi and 
English versions) regarding 
Revieiw by the Governnmenl 
on the working of the Centrai 
Tibetan Schools 
Administration. New Delhi. for 
the year 1991-92. 

A statement (Hindi and English. 
. versIons) showing reasons lor 

delay in laymg the papers 
mentioned at (1) above. 

(Placed in Library Sec NO.L.T 33771 
93} 

(3) (i) A copy of the Annual Report ( 
Hindi and English versions) of 
the Indira Gandhi Nallonal 
Open Univlers~y. New Delhi. 
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for the year 1991·92. 

(n) A copy of the Review (Hindi 
and English versions) by·the 
Government on the working of 
the Indira Gandhi National 
Open University. New Delhi. 
for the year 1991·92. 

(Placed ill Library Sec 
No.L. T.3378193) 

12.18 hra. 

Assent to Bin. 

(EnglishJ 

SECRETARY-GENERAl: So. I lay on 

(2) The Representation of the 
People (Amendment) Bill, 
1992. 

(3) The Citizenship (Amendment) 
Bill. 1992. 

(4) The' Central Agricultral 
University Bill, 1992. 

(5) The .Infant Mil~ substitutes, 
Feeding Bottles and Infant 
Foods (Regulation of 
Production, supply and 
Distribution) Bill. 1992. 

(6) The Salary Allowances and 
Pension 0' Members of 
Parliament (Amendment) Bill, 
1992. 

the Tabla the following two Bills passed by 12.19. hI'S. 
the Houses of Paniament. during the last 
session and assented to since a report was Panet of Chairman 
IaslrnadelOthe House on the251h November. 
1992:· (Engjsh) 

\') "f'tl. t\a\\ona\ \\\gh ... a'l~ 
(Amendment) BiR. 1992. 

(2) The Appropriation (No.5) Bill. 1 ?92. 

2. I also lay on the TabIe"copies. duly 
authoticated by the Secretary· 
General of Rajya Sabha. of the 
foUowing Six 8iIs passed by the 
Houses of Parliament duting the last 
session and assented to since a 
tepOrt was \ast made to the House 
on the 25th Nowmber. 1992:· 

(1) The Constitution (seventy· 
second Amendment) Bill. 
1992. 

MR.SPEAKER: \ have to intorm the 
House that under Rule 9 of the Rules of 
ProcedUt'8. I have nominated the following 
Members as Members of the Panel of 
Chairmen: 

1. Shrl Sharad Dighe 

2. Professor 
Malini Bhattacharaya 

3. Shri Tara Singh 

4. Shri Ntlish Kumar 

5. Shri Ram Naik and ' 

6. Shri Peter G.Marbanlang 
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RAILWAY CONVENTION COMMITTEE 

THIRD REPORT 

[English) 

SHRI M. BAGA REDDY (Medak): I beg 
to Present Third Rep'lrt (H"vji and El1glish 
versions) of the Railway Convention 
Committee on 'Rate of Dividend for 1993·94 
and other ancillary matters'. 

12.20. hr •• 

ESSENTIAL COMMODITIES 
(SPECJAl PROVISIONS) AME:NDMENT 

BILL 

IE/¥1IishJ 

MR.SPEAKER: Shri A.K. Antony to 
move for leave to withdraw the Bill. 

SHRI RAM NAIK (BOmbay NOrlh): Sir. I 
am on a point of order. I have given a notice 

,toopposeitemnumbers 16,17and 18, which 
are BiHs to be withdrawn. If you see the 1001-
note.onlhe daily list of Business, which has 
been circulated to us, it says: 

"The Bill was introuduced in Lok Sabha 
on the, 24th November, 1992. A 
statement containing the reasons for 
which the Bill is being withdrawn is 
beng citculated to members separately". 

Now. after I got this List of Business we 
have not f808ived any fresh intimation. So, 
since we do not know, at this stage, what are 
the I8UOflS lor nich It is being withdrawn, 
lwewant lDoppose it. we should be given 
- 4flPQltUnily. 

uasPEAKER: My Office tells me that 
- ... oiR:u&ated on 19th. I would ask the 

SHRI RAM NAIK: Sir, the office might be 
saying so, but what we have gOI in the List of 
Business, it says: " ... is being withdrawn, is 
being circulated to Members separatelyw. It 
means, after this only we will get. So, we 
have not received anything tc;>day after we 
got this List of Business. 

THE MINISTER OF CIVIL SUPPLIES, 
CONSUMER AFFAIRS AND PUBLIC 
DISTRIBUTION (SHRI A.K. ANTONY): It 
has come with the List of Business todoay. 

SHRI RAM NAIK: No, it is notthere in the 
papers that we have receiVed. 

MR.SfiEAKER:O.K.., we will find out. 

-'-HE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND 
TECHNOLOGY (DEPARTMENT OF 
ELECTRONICS AND DEPARTMENT OF 
OCEAN DEVELOPMENT) AND THE 
MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFfAIRS (SHRI 
RANGARAJNAN KUMARAMANGALAM}: 
Sir, I think the hon. Member is a"1are that the 
papers that are circulated, come with the 
pack of papers that the Members receive in 
the morning. 

SHRI RAM NAIK: No, they are not 
there. 

MR.SPEAKER: O.K.., it is a maner 01 
fact. We will decide about it .... 

(interruptions) 

MR.SPEAKER: Mr.Nitish Kuma/, your 
position is different now. You please keep 
quiet. 

SHRI A.K. ANTHONY: Sir. I beg to 
move for leave to withdraw a Bill further to 
amend the Essential Commodities (Special 
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provisions) Act. 1981 and to make special 
provisions by way 01 amendment to the 
Essential Commodities Act. 1955. 

SHRI RAM NAIK: How can he move for 
leave to withdraw thtl Bill. Sir? 

MR. SPEAKER: You know, this ;s a 
matterollact Youaresayingthatthepapers 
ar9 not circulated, they are saying that papers 
are circulated. I think they understand the 
responsibility of making a statement that the 
papers are circulated. 

SHRJ SHARAOOIGHE:(BombayNorth 
• Central): The papers are circulated. Sir. I 
haw read rhe explanation wily they are 
withdrawing. /I is there. 

MA.SPEAKER: The question is: 

"'That /eave be granted 10 wilhckaw a 
Bill lunher to amend the Essential 
ComrnocNlies (Special provisions) Act. 
1981 and 10 make special provisions 
by way 01 amendmenJ 10 the Essential 
Commodities Act. 1955.· 

SHRIA.K. ANTONY: IwifhdrawtheBil1. 

12.23. hrs. 

~ESTONDELAYEDPAYMENTS 

TO SMALL SCALE ANO ANCillARY 
INDUSTRIAl UNOERT AKfNGS Bill . 

[E1VfshJ 

THE MINISTER OF STATe-IN THE 
MINlSTRY OF INDUSTRY (DEPARTMENT 
OF SMAll SCAL:: INDUSTRIES AND 
NJPD AM> RUAAlINOUSTRlfS) (SHAf 
M. ARUNACHAlAM: Sir, I beg to move tot 
tNve '0 wIhdraw a Bilto provide for and 

regulate the payment 01 interest on delayed 
payments to small scale and anctlaryindustrial 
undertakings and for matters connected 
therewith or Incidental thereto. 

MR.SPEAKER: The question is : 

"That leave be granted to withdraw a 
BiI to provide lor and regulate the 
payment 01 interest on _elayed 
payments to small scale and ancillary 
industrial undertakings andfor maners 
connected therewilh or incidental 
thereto". 

The morion was adopted 

SHRI M. ARUNAC HlAM ; I withdraw the 
B •. 

INDUSTRIAl FINANCE CORPORA TION 
(TRANSfER OF UNDERTAKINGS AND 

REPEAL) Bill 

12.23 112 hrs. 

[English! 

THE MINISTER OF STATE IN THE 
M1NtSTRY OF FINANCE (SHRI M. V. 
CHANDRASHEKHARA MURTHY): Sir, on 
bahal 01 Dr.MBnmohan Singh,' beg to move 
lor leave to withdraw a Bill to provide lor the 
transter and vesting of the undertaking of the 
Industria' Finance Corporation of India 10 
and in the cOmpany to be lormed and 
registered as a Company under the 
eo".,anies Act. 1956. and lor maners 
connected therewith or inCidental thet'eIO 
and also to repeal the Industrial Fulance 
Corporation Act, 1948. 

UA.SPEAKER: The question is : 

. "ThaIleava be granted to wIItMnw a 
841 to provide lor the Itanslet and 
vasaing of the undet1aking of the 
Industrial F'1nanCe Corporation of InOa 
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to and in the company to be formed 
and registered as a company unCler 
the COfTl)8ni9s Act. 1956. and for 
matters connected therewith or 
incidental thef9to and also to repeat 
the Industrial FinClnce Corporation AD.. 
1948~. 

The motion was adopted. 

SHRII M.V.CHANDRASHEKHARA 
MURTHY: I withdraw the Bill. 

12.24. hrs. 

MOTION RE. THE INDIAN MEDICAL 
COUNCil (AMENDMENT) Bill 

!EngliSh) 

THE MINISTE'~ OF HEAlTH AND 
• FAMll Y AND WELFARE (SHRI 
B.SHANKARANAND;: Sir. I beg to move: 

"Thai this Houss recommends to Aajya 
Sabha that Rajya Sabha do agree to 
leave being granted by this House to 
withdrctw the Indian Medical Counal 
(Amendment) DiU. 1892 which was 
passed by the Rajya Sabha on the 
22ndOecember. t992andpaidontha 
Table of this House on the 23rd 
Oecerrber. 1992-. 

MR.SPEAKER: The question is: 

"That this House recommends to AaiYa 
Sabha that Aajya Sabha do agree to 
leave being granted by this House '0 
withdraw the Indian Medical Council 
(Arnendmen:) Bill, 1992 whiCh was 
paSSed by the Rajya Sabha on the 
22nd December 1092 and laid on the 
Table or thb House on the 23rd 
December, 1m-. 

(Special Provisions) Amendment Bill 
12.24112. hra. 

MOTION RE.THE DENTISTS 
(AMENDMENn Bill 

(English) 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI B. 
SHANKARANAND): Sir. I beg to move: 

-That this House recommends to Rajya 
Sabha that Rajya Sabhya do agree to 
leave being granted by this House to 
withdraw the Dentists (Amendment) 
Bill, 1992 wtlicn was passed by the 
Rajya Sabha on the 22nd December. 
1992 and laid on the Table of this 
House on the 23rd Oecerrber. 1992.-

MRSPEAKER The questIOn is 

"Thai this House reconmendslo Ra,ya 
Sabna that Raiya Sabha do agree to 
leave being granted by this House to 
withdraw the Denlists (Amendment) 
Bill. 1992 which was passed by the 
Rajya Sabha on the 2200 Oecermer. 
1992 and laid on the Table at this 
House on the 23rd Deoember, 199T. 

The motion was adopted 

12.25 hn. 

ESSENTIAL COMMODITIES (SPECIAl. 
PROVISIONS) AMENDMENT Bill 

THE MINISTER OF CIVIL SUPPlIES. 
CONSUMER ~FFARIS AND PUBLIC 
OtSTRI8UTION CSHRIA.K. ANTHONY): Sir, 
I beg 10 move tor leave 10 inttoduce a BiI 
tUftMr to amend the Essential CommodiIaas 
(Special ProvisionS) Act. 1981 and 10 make 
ip8CiaI f)rOVisionS by way 01 ~ 10 
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MR.SP~AKER: The question is: 

MThat leave be granted to Introduce a Bill 
further to amend the Essential Commodities 
(Special Provisions) Act, 1981 and to make 
special provisions by way of ar:nendment to 
the Essential Commodities Act, 1955". 

The motion was adopted 

SHRI A.K.ANTONY: I introduce the Bill. 

12.25112 hrs 

GOLD BONDS (IMMUNITIES AND 
EXEMPTIONS) BILL 

(English] 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
M.V.CANDRASHEKHARA MURTHY): Sir, 
on behalf of Dr.Manrnohan Singh, I beg to 
move for leave to introduce a Bill to provide 
for certain immunities to the subscribers of 
the Gold Bonds arid for certain exell1>tions 
from direct taxes in relation to such Bonds 
and for matters connected therewith or 
incidental thereto. 

MR.SPEAKEA: The question is: 

*That leave be granted to introduce a Bill 
to provide for certain immunities to the 
subscribers of the Gold Bonds and for 

/ certain exemPtions from direct taxes in 
relation to such Bonds and for matters 
connected therewith or incidental 
thereto·. 

The motion was adopted 

SHAI M.V.CHANDRASHEKHARA 
MURTHY: I Introduce the Bill. 

12.26 hrs 

Explanatory statement giving 
reasons for Immediate legislation by the 
Gold Bond (Immunities and Excemp'~lon) 
Ordinance. 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI M.V. 
CHANDRASHEKHARA MURTHY): Sir, on 
behalf of Dr.Manmohan Singh I beg to lay on 
the Table an oexplanatory statement (Hindi 
and English versions) giving reasons for 
immediate legislation by the Gold Bond 
«Immunities and Exemptions) Ordinance, 
1993. 

(placed in Library See. No.L.T·3379193] 

12.261/2 hrs 

INTERESTONDELAYEDPAYMENTS 
TO SMALL SCALE AND ANCILLARY 
INDUSTRIAL UNDERTAKINGS BILL •• 

[English] 

THE MINISTER OF STATE IN THE 
. MtNISTRYOFINDUSTRY (DEPARTMENT 

OF SMALL SCALE INDUSTRIES AND 
AGAO AND RURAL INDUSTRIES) (SHRI 
M.ARUNACHALAM): Sir. I beg to move for 
leave to introd\lce a Bill to provide for and 
regulate the payment of interest on delayed 
payments to small scale an~ ancillary 
industrial undertakings and f~r matter 
con~ed therewith or inCidental thereto. 

MR. SPEAKER: The question is: 

·Published In Gazette 01 India Extraordinary, part II. Section 2, dated 23.2.1993. 



641 Interest on Delayed 
payments to Srriall 

PHAlGUNA 4,-1914 (SAKA) sea", & AiiCmal, 642 
Industrial Undertakings Bill 

"That leave be granted to introduce a 
Bill to provide for and regulate the 
payment of interest on delayed 
payments to small scale and ancillary 
industrial undertakings and for matters 
connected therewith or incidental 
thereto·. 

The motion was adopted. 

SHRI M.ARUNACHALAM: I introduce 
the Bill. 

12.27 hrs. 

RE. ADJOURNMENT MOTIONS etc. 

[ Translation] 

SHRI MADAN LAl KHURANA (South 
Deihl): Mr. Speaker, Sir. I have given notice 
of an adjoumment Motion on the proposed 

, rally in Delhi. ,I want to know whether an 
undeclared 'Emergency' has been i~sed 
in Delhi. As per 'The Hindustan Times' Delhi 
has been placed undef tight security just as 
fencing Is done on the intemational border. 
Above all. people are being picked up from 
thelrresklencesand arrested. This Is a grave 
injustice. I ~ould like to know whether 
'Emergency' has really been declared. 
because In this very House the hon. Minister 
of Home Mairs had given an assurance that 
ban will not be i~ed on the activities of 
the B.J.P. ,but In fact ban has been Imposed 
on the B.J.P. 

MR.SPEAKER: No, Please don'fmake 
a speech. 

SHRI MADAN DAL KHURANA: I am not 
making any speech. but would simply like to 
make a submissior. about the notice of 
Adjournment Motion given by me. I would 

1ike to know the views of the Government in 
this regard and the deciSion taken thereon. 

SHRI RAM VILAS PASWAN (Rosera): 
Mr.Speaker, Sir, ban has not been imposed 
on the B.J.P. only but some of our party 
workers have also been arrested. Even 
today. in the moring, many people were 
arrested when we were about to move out in 
connection with the Mandai Commision. 

I would like to raise another most 
Important issue. The current session of the 
Parliament has commenced since yesterday 
i.e. 22nd February and the Budget is to be 
presented on the 27th February. but even 
before the presentation of the Budget prices 
of Coal and Sugar have been increased. 
Kerosene has been de-controiled. !think it is 
an insult to the authority of the Parliament. 
When the House has already been 
summoned by the Hon.President for the 
current session. 

[English] 

MR.SPEAKER: You just have to seek 
the consent. 

(Interruptions) 

[ Ttanslation) 

SHRI RAM VIlAS PASWAN: Budget 
~y Is a historic day. 

MR.SPEAKER: You just seek consent. 

SHRI RAM VIL.AS PASWAN: I would 
like to suhmit that both the Left Front and the 
National Front have given notices of 
Adjournment Motion. No other issue can be 
more important than the issue of lowering 
the dignity of Parliament by both the sides. 
Therefore. I request you to first take up the 

'Published in Gazette of India Extraordinary. part II. Section 2. dated 23.2.1993, 
•• Introduced with the recommendation of the President. 
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Adjournment Motion on price rise so that the 
problems of the people of the country could 
be debated upon in the House. 

...... 
(Interroptions) 

SHRI DAU DAYAL JOSHI (Kota): 
Mr.Speaker, Sir,l have also given a notice on 
Previlege Motion 

MRSPEAKER:You please sit down. I 
have allowed him. 

[English) 

SHRI LOKANATH CHOUDHURY 
(Jagatsinghpur): Sir, J have given a privilege 
motion that Shri Wadan Lal Khurana, a 
Member of this House has violated the Rule 
33(4) (a) by giving publicity to ...... . 

[ Translation] 

MRSPEAKER: NO,I have not given my 
consent. I will look into it when it comes to 
me. 

SHRI TARACHAND KHANDElWAl 
(Chandni Chowk): Mr.Speaker, Str, I have 
also given a notice. 

MR. SPEAKER: Please sit down. 

SHRI GUMAN MAL lOOHA (pali): Mr. 
Speaker, Sir. today 'Bandh' is being observed 
in Rajasthan. I have given a notice 0' 
Aqournment Motion in ragardto slaughtering 
of law allover the country. 

(EngIshJ 

MR.SPEAKER: Now. I have many 
AdjDumment Mot_ belOl8 me. Some 

Adjoumment Motions have been given by 
the Leader of the Opposition Party and his 
colleagues and other Adjournment Motions 
have been given by the leaders of other 
parties_ 

[ T rans/ation) 

MR.SPEAKER: (Bash) Mr.Speaker, Sir. 
please read out their names also. 

[Eng/ish] 

MRSPEAKER: It is not necessary~ it is 
alright. 

( Interruptions) 

MR.SPEAKER : I am standing here. I 
am giving the ruling. Please do not disturb 
me. My deCision on this point is, that these 
two topics are important topics and they 
should be, if the Members want, discussed 
on the floorofthe House. But. as this happens 
to be the Budget Session and there would be 
opportunities to discuss these issues again 
and again a'so and as the rulingsgiven by the 
previous Speakers are that when the Budget 
Sees ion is there and when there are 
opportunities for the Members to discuss 
these issues, the Motions may not be allowed, 
but they can be discussded in a different 
form, I am inclined to allow the Adjonrment 
Motion moved by the BJP to be discussed 
today for 2 112 hours after the Matters under 
Rule 3n are taken up, not as adjournmenl 
Motion. but as discussion under Rule 193. I 
am inclined to aIowthe Motion given by other 
Members also, nol as Adjournment Motion, 
but as discussion under Rule 193, 
imomed"sately after that is over. They would 
oaSo get 2 1/2 hours. but that would be 
.conduded by One O'Clock tomorrow. 

( InlfltrUptionS) 
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SHAI SHOBANADREESWARA RAO 
VAODE(Vijayawada):Sir,whatisthesubject 
matter? The Members are not aware of the 
subject matter of the discussions. 

( Interruptions) 

MRSPEAKER: I am allowing only two 
other matters to be raised. 

( Inte"uptions) 

MRSPEAKER: Please bear with me. I 
shall have to go thrcugh your prastay and 
other things and th3n I can come to the 

• conclusion. 

[/nte"uptions J 

KUMAR I MAMATA BANERJE (Calcutta 
South): Mr. Speaker. I have given a notice. I 
should be given a chance. 

MRSPEAKER: I will give you some 
time afterwards. 

(Inte"uptions) 

SHRIINDRAJIT GUPTA (MiClnapore): 
Mr. Speaker. Sir. we agree with your decision 
that you have given lUst now that these two 
matters may be diSCussed one aller the 
other, not as Adjournment Motion, but as a 
special discussion under Rule 193. But, at 
least we must be aware 01 what is the actual 
issue which is beinQ raised in this Motion. We 
do not know that. So,.omebody should at 

,least read It out. 

MR.SPEAKER: The inftilltorwildo that. 

~IINOAAJfTGUPTA: •• II given in 
the form of Adjournment MaCion, II need not 
be in"* form. The rnanerwhlch ....... on 
both of !hero should be made known to the 
Houle. 

MR.SPEAKER: The initiator or the 

Industrial Undertakings Bill 
debate will bring that to the notice of othe. 
House. The first relates to the rally on 25th 
and the second relates to the Increasing 
prices by administrative methods. 

( Inte"uptions) 

[T;anslations) 

SHRllAl K.ADVANI (Gandhi Nagar); 
Mr. Speaker. Sir. I have no objection for 
taking up of the issue of the price rise today 
itself. as I associate myse" With it too. 

I would like to submit 10 you that had the 
Adjournment Motion been allowed,the House 
would have got the opportunity to admonish 
the Government. Therefore, I would.like to 
submit that it .will be nice if a discussion on the 
rally is allowed today itseH. However,l have 
no objection for taking up of the issue of the 
increase in the administarted prices, 
especially a few days betore the 
commencement of the session, today itseH 
and the notice of my adjoumment Motion is 
taken up tomorrow under Rule 193. 
( Inl9lTUptions) 

(English) 

MR SPEAKER: Now that I have said II: 
ptease lei us follow iI. I would not like to curtail 
the time. I would like to facilitate as many 
Members as would like to speak on both the 
issues. 

THE MINISTER OF STATE OF THE 
MINISTRY OF COAl (SHRI AJIT PANJA): 
Sir, may I point out one thing? In the Rajy. 
Sabha II has been decided that they would 
take up Short Duration OiscuAion on the 
~ptices 01 coal. TheIaIore.' the 
disCI_ion of on coal price is liken ouptaday 
here also, I would be in dIIiculy. 

MR.SPEAKER: You can go to thllt 
House. ,.... 
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12.36 hrs: 

DisCUSSION UNDER RULE 193 

(I) Ban on Political Rallies at Boat 
Club 

[ Translation] 

SHRILAL K.AOVANI (Gandhi Nagar): 
Mr.Speaker. Sir. my reverred colleague 
Shri Indrajit Gupta has rightly said that it will 
be beHerforthe House to know in advance 
that in whatform the notice ofthe Adjournment 
Motion will be. taken up In the House. 
Therefore, I would like to read out the notice 
of the adjournment Motion. The notice of the 
Adjournment Motion given by me is as 
follows ..... (Interruptions) I am not raising it 
as an Adjournment Motion. Since II has not 
been circulated and as Shri Indraj II Gupta 

, has suggested that till the House knows in 
advance as to which maHer Is being taken up 
and in what form, th9 discussion will not be 
tru/ltul. Therefore, I am reading it out. . 

IE~ 
. 

-. heraby gMt notice 01 my irMnIion to 
ask tor .... to move a motion tor the 
acIjoummenI cllhebusiness of the House'or 
1he purpose CJf discllSSing CJf dellnle mailer 
of urgent iqJoI1ance. namely violation of 
article 11 of the Constitution Which 
guaranteeslOalJcllZensthe right 10 tlWdom 
01 speech and the right to assemble 
peacefuIy and wIhout arms, by the racent 
ban irIlKJIed by the Government 01 India on 
pollical rallies at the Boat Club, New Delhi. 
a Clecision which has evoked a general 
disapproval from all section-. 

• (Translation) 

This 1$ the text of the notice of the 
Adjoumment t.1;tion given by me. 

Today in the morning. during discussion 
in your Chamber I have streased that there 
is a difference between discussing any issue 
and taking up of an Adjournment Motion. 
Your ruling in your capacity as the 
Hon.Speaker is final and we accept it. We 
are also prepared to raise the maHer not In 
the form of an Adjournment Motion. but In 
the form of a short duration discussion under 
Rule 193. However, I understand that no 
other issue could be more appropriate to 
raise as an Adjournment Motion than this 
one. Probably the Government may also be 
in the dark about the developments taking 
place In the country since the announcement 
of ban or denial of permission to hold the 
rally. 

There are many things which become 
known easily even in the absence of a 
properfeed back and in a democracy the 
responsibilily for II rests with the cabinet and 
the Government, whoa,. allSW8l1IbIe. Some 
of my hon.colleagues said that our people 
haw aJso been an-esfad. ptObabIr eartier 
.".,..,. underthe ~""'banhal 
been Imposed on the a.J.p. only. But ...., 
the clarification has come ffOfIt the 
GcwerDnwntlhllfot ...... tour .... ....... 
no rally would be aIa •• d ...... Club 
lawns. After that Ih.,. ... dIIenmt 
,.ac:tionll. _10 far _ 'know ...... .... 
through a numberol ............ AIm8II .. 
the opposIlon patIIM. including lie eM*. 
which .... severa crtIics 01 mr""'" stand, "va disapproved the deCIsion 01 .... 
Govenment . Cince aImoIC ~ .. 
diIappnwed the GovemmenI'. dIIc:IIIon. I 
have Inctuded this point of view in .. 
Adjournment Motion ...... : 

(English) 

A decision which hal evoked genera. 
disapproval from an MCtJona. 
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[Translation] 

Mr.Speakcr, Si', I did not attend the 
• House in the month of December. At that 
time the Delhi branch of the BJP had 
announced a ra!ly to be organised here in the 
TalkatoraStadium.l h3t is a closed stadiurn. 
Shri Atal Bihar! Vajpayee was to address 
that rally, an annOl'neement to this effect 
was also made. That rally was banned. 
Either the local poliee officers might have 
Imposed ban or the administration might 
have done so because when Shri Vajpayee 
sat on fast in protest, the hon. Minister of 
Home Affairs assured him that the 
Government did not have any such intention 
and that it had banned "nly a few 
organisations. The House will have have an 
opportunity again w discuss the ban on 
those organisations. Therefore, I would not 
discuss h. Later on. Shri Vajpayee broke his 
fast only when the hon.Minister of Homo 
Affairs gave an assu:-a~ publicity as also in 
the House that so far as the a'ctivities of BJP 
were concerned; they were not banned and 

• that BJP was tree to carry out their political 
ac:tIvites throughout the country. This was 
the asauranc:e the hon.Uinister of Home 
MaIrs has given to thia Houa .. wei .. to 
the entire country. KAeping thai backQIoUnd 
In view, 1hiI decision shoutd be Iaken lnIo 
consideration. Thereafter, the BJP 
announcadtf)hoJd a raIy at the Boat Club on 
the 25th FebfU3l'Y. afterlbecornmencement 
of Parll.ment •• sslon. The date of 
conwnencement of session.anal decided 
bythld time ....... ) comrnence tentatively 
Inthethkaweek of FebrJalY. _ .. takeout 
a rely onlle 25th at ..... Boat Club and raise 
lOme 01 our demarriI there which we _Ie 
been raising for tho last two months. For 
qu •• sometime thet. was no reaction to iI. 
Oisc:ussio .. contlnuudandnearty 10-15days 
after that the Govemrnent announced .. .,. 
the ralywould not tM, alowtldlO be held. The 
Govemment did not use lhe word "ba". but 

'~-ed that permission to that effect would 

not be given. The BJP took the impression 
that the Government was not willing to take 
the matter at political and ideolgicallevel. In 
a way it has accepted its defeat at the 
pelitical and ideological level and find itself 
incapable to meet the challenge. Therefore. 
they had to take recou.rse to law to face the 
rally. and while doing to they banned the 
rally. It declared that there was ban on rally. 
We have observed the outcome of the ban 
during the last four days. What does the ban 
moan? Once you direct our police 
administration that we I lave irrposed ban on 
this rally and ensure that people are not able 
to participate In the rally. then see to what 
extent the police can go which is very much 
evident from the incidents that took place an 
1975-76-77 or what we saw during the last 
4-5 days. Never before 1975-76-77 It was 
observed that if the family planning is a part 
of the Government policy. then police and 
the administration should commit any nurrber 
of excesses to implement family Planning 
ProgramiT1e. arrest any number ot peori)Ie. 
in1MJ- ban on anyone and sterlse an, 
number of people forcibly. All thal exee'lea 
were perpelerated during 1975-76-n. AI 
these time, there W8$ a cover- a Iegaa cXMK. 
when at 01 our Fundamental Rtghts ... 
..,..ndeObecause ct the ent~ ell 
Emergency. But today without such cover 
the __ things .. taking place. induding 
,..., witt the approval of the GoYernrIwII 
.1 don'1h~ Delhi Police has decidMlon 
lis own to pur up a fence 01 c:onc:erIIna 
baIbed wire which is put up on bordIrasuch 
as BangIadBsh, or Punjab or Kashn* 01 
ftaIaIIhan or Gujrat to check the Infaratton 
byourfonMDn enemy Into our country, which 
ilputupln..,...ln1ema1ionaIborderI but 
today. haS been put up at the boat Club Just 
to ...... (i'IIemIpIions) and then pidUf8SW81'8 
beanwdon television to show how sharpl,.. 
blades of these wires are that these blades 
can not onlytearoffthedoth piecettuown on 
it but also the bodies of human beings who 
try to pas~ through it. 
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The hon. Mi'lister or Home Affairs is 

persent here, I wou'd like to ask him what 
message does the Government want to 
convey by it? Is it that the Government finds 
no other alternative to maintain law and 

• order? 

Mr. Speaker, Sir. the matter is not 
confined to this only. When the Police 
Commissior headed by Dharmvir was 
constituted. it had given a serious thought as 
to what extent the police set-up could go, 
once the Cabinet took a decision, and there 
is a complete chapter devoted to it and that 
is chapter 15. The Dharmvir Commission 
report is in my hand. 

[English) • 

Second Aepor. of the National Police 
Commission. 

[Translation} 

l.'l his report he has stated that there 
was a time when Britishers ruled this country 
and the foremost duty of the admnistration 

• and the poliCe 'orce at that time was to 
protect 8rilish rule at all cost. Our country 
aIIalned independence in 1947. and if was 
but naIUraIthat some change «!,c:ome up in 
1headminislralionandsornechanga inpalice; 
saHpbld.!astedforlew yearsonty. He baS 
.,_ a tong 8IpIinaIion as 10 why did the 
aan .... aIiOt. change alter samatirne and 
....... _ the ouk::on'B allhal ~ 
he RIpIied ... since opposlion pani8s 

~"'''''''approach such_1IrIca 
and .... unions obseNed bancIhs and 
...., gharaas. 

-cons.quent on the agitation 1st 
......... up by some political 

RallieS at Boat Club 

parties in opposition, protest 
demonstrations. public meetings, 
proceSSions, politically motivated at 
strikes in the industrial sector, 
dhamas, gheraos, etc. have become 
a recurrent feature of political activity 
in the country ...• 

(Translation) 

This is what prevailed at that time. The 
result was that. 

/English] 

• ...... Police have been increasingly 
drawn into the resultant law and order 
situations and are expected by the 
ruling pany to deal with all such 
situations with a political eye. Putting 
down political dissent has become a 
tacitly accepted objective of the police 
system ...... • 

rr ranslation) 

Not only this. Shri Dharmvir's report 
NrtIHN states:· 

/English) 

• .. : .... The relationship-that existed 
between the poIce and the foreign 
power before ~ndence was 
aIowed to continue wit. the only 
change that the fOl8ign power was 
susbslluted by the pollical party in 
~. 

I Tranr'lliattSl 

".,... a l8rious ...... ion Is this. that the 
rulngpartyadap&fldtheumeposlunt as the 
BriIish ragime had adapIed before 1947 to 
deter the pollical IIdversaries. the police 
also render8d them the S8f'YIce as. did to 
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British rulers. 

(English] 

•...... More and more time of the police 
was taken up with law and order 
woli< which really meant dealing with 
street situations in a manner that 
would cause maximum satisfaction 
to the ruling party. In the process, 
individual crimes affecting the 
interests of individual citizens byway 
of loss of treir property or threat to 
their physical security got 
progressively neglected. Police got 
progressively nearer to the political 
pany in power and corresponsdingly 
farther from the U l"lCommit1ed general 
public of the country ... _' 

{Translation) 

He has explained it in detail and Ihat 100 

in an impressiv.e manner. We had the most 
bitter experience ~the recent past when the 
P.A., an assistant of our colleague, was 
arrested from his house, Shri Rarndew Ram 
is one of our Members of Parliament. The 
arm of his son was broken. I do not want to 
mention an those instances here because a 
number of hon.Membors have already moved 
privilege Motion on that basiS but I know this 
much that No law of the country gives the 
power to the hon . Minister of Home Affairs 
or to the Minister of State in the MinistrY of 
Home Affairs to enter somebody's house 
and ask whether some Alok kumar, Advocate 
who pleads the cases of BJP in the court 
lives there. Police entered the House of one 
AIok kuma, and asked this question . At this 
~kumarrepliedin the affirmative. He was 
hen told thai he wat; under 3I1'8st and he 
was arrwted ....•. (i~) ..... am 
happy as ShriKhuranp intormed me that the 
~urt .... ased him yesten::lay. I can cite 
leveraleuch ~hant.lbepassanget"l 
are made to_down fordllr frbm the trains 

. \~ the midst 01 their journey and railway 

stations are gheraoed to make arrests. 
Governments has cordoned off the entire 
New Delhi area with police and security 
forces. Nobody is allowed to come in or go 
out from that area without permission as is 
in parliament House. Even marriage parties 
are stopped on the way and enquires are 
made to ensure that there is no BJP rallisl 
with the Barat. .... (interruptions) .... When one 
of my colleagues, asked an han. Minister in 
the Ministry of Home Affairs as to how can 
the Government stop the people from 
coming to Delhi. He further said that he 
could underst and it the people were stopped 
in Delhi. If somebody violates law or the 
section , 44, in Delhi the police have full 
authority to arrest him. But how can a person 
coming from punjab be prevented trom 
cOr.1ing to Delhi by the Haryana Chief 
Minister? Chief Minister of Harayana says, 
"We will definitely stop. We had stoppeo the 
People from reaching Delhi in 1982 at the 
time of Asian Games when some people had 
declared !hat they would reached Delhi al 
any cost. Each and every bus and train was 
stopped andchecked..andthose peop1ewere 
stopped on route to Delhi. The consequence 
of the action is ponderable. I agree that 
there was a great resentment among the 
people in th~ country and all over the World 
following the Operation Blue star in 1984. 
Seeds of which were sown in 1982. hwasthe 
resun of the incidents which took place in 
'982. in Haryana. He threatened to repeat 
all that which happened ;n 1982. He 
challenged that he would see 10 it that no one 
reaches Delhi from Punjab and Haryana. 
Where would these threats lead us? 

Mr. Speaker, Sir. so far as the Bharatiya 
Janata Party is concerned, it has given 
instrucIions to aI its supporters In wrfting, 10 
hold peacefuf raIy. A copy of the same was 
submIlled~ mycoHeague Shri Khurana and 
Shfi Pf'an:IOd Mahajan to Shri Chavan when 
they wenlto meat him. We told themthal our 
fight was naI against the police orthe securtIJ 
forces, our fight was against the 
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Governmentt ..... ( Interruptions) 

SHRIANIL BASU (Arambagh): It has no 
credibility ..... (Interruptions) 

SHRI tAL K. ADVANI:Youcan say that 
it has no credibility. On this basis the 
Government has full authority to take action 
against a person who violate any laws 
anywhere. Butthere is no law to arrest a man 
Simply on the ground that if he is going to 
Delhi he would perhaps take part in the rally . 

• The only reason fort he interception of alit he 
persons on all places was that they were 
going to Delhi and thus, they were violating 
the law. b is a different thing that nobody can 
get justice easily from the courts in India. 
One cannot get justice easily. So the 
Government takes full advantage of it and 
otten Police-also take advantage of it at the 
Instance of Govenment. There areexarJ1)les 
given in achaplerofthe report NaionalPoIice 
of Commission, to which I referred: 

(EngJ&h) 

"Some typical situations or rnatIets itt 
which preSSUte is brought 10 but on 
the police by pOtnicaJ executive or 
other extraneous sources are IisI«I 
below:-

"People are taken into preventive 
. custody to immobilise them from 

legitimate political activity in the 
Opposition to the party in Power". 

(Translation] 

So it is a legitimate political activity. A 
person can come to Delhi. and attend a rally 
at the Boat Glub. But if he is arrested on his 
way to Delhi on the pretext of voilating 
section 144, Government is free to do that 

[English] 

You are perfectly free to do It. 

[Translation) . 

But it is not fair to stop persons coming 
to Delhi from Trivandram, Palghat. Bangalore, 
Bombay and different parts or Maharashtra 
simply because they belonged to B.J.P. 

Attention was drawn to these very facts 
in the police commission. In the mean time 
what happened in Palg hat, one of 0 ur wol1<ers 
was killed in the lathicharge there. 

[English) 

He died the day before yesterday. 
(interruptions) 

[ Translation] 

We assure the Government that 
Bharatiya Janata Party wil not indulge into 
any ad of violence on the 25th February. If 
at aM any incident of violence takes place it 
would definitely be committed by 
Government. (Interruptions) Sometimes, I 
tail to make out as to how even a man with 
Ofdiftary political understanding can commit 
a mistake of irrposlng such a ban. The rally 
was scheduled to be held on the 25th 
February. (Interruptions). It is rightthat such 
an allegation is levelled. Sometimes it appears 
that the steps taken by the Government are 
for the benefit of the Bharatiya Janata party . 
Many Members of Congress party and the 
oppositions also level allegations against the 
Prime Ministerthat he is in hand in hand with 
the Bharatiya Janata Party. (Interruptions) 
On the 25th February a massive rally was to 
be held here. b was merely a one-day-affair, 
al the most it may be a two-or three day 
affair. Moreover Is involved only one place 
I.e. New Deihl. By banning the rally, the 
Government has provided grounds to hold 
thousands of rallies all over the country and 
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thousands at rallies will be held in jails. It 
forgot its better experience of adopting 
repressive measures in the past and has 
again taken repressiv$ measure atthQusands 
of places. No party can be checked from 
carrying out its programmes and its activities 
and so Ideology can be suppressed by 
resorting to repressive measures. 

Shri Mulayam Singh Yadav tried to do 
the same thing in the year 1990. Its aftermaths 
are before the Government. The Government 
can lrjthe same thing in Delhi. its repercussion 
will come before the Government and nobody 
can avoid it. (Interruptions) The congress 

• Government could not save itself in 1975 by 
invoking Miele 352 and imposing emergency 
''1 the country thereunder. I want to tell the 
Government that even its undeclared 
emergency cannot save it. The countdown 
has now begun and it too is contributing 
towards it. Governments acts like dismissal 
of 4 B.J.P. Governments, imposition of ban 
on the Rashtriya SwayamSewak Sangh and 
the Vishwa Hindu Parishad and arresting the 
persons thereafter and banning the rally 
cannot be considered by the people who 
have been in politics for years as a mature 
step from political point of view. (tnt9ITUptions) 

SHRI INDRAJIT GUPTA(Madnapore): 
But it will benefit you. You should welcome it. 

SHRI LAL K. ADV ANI: I would have 
welcomed. had I found that It would equally 
benefit the country. It is doing good to my 
party. but it is doing no good to the country 

, and the administration. (Interruptions) 

It has also mentioned thereon as to 
what does the police do to fulfill the objedb'8 
of political parties. 

[English] 

They file fake criminal cases against 
political functionaries for achieving political 
ends. 

[ Translation] 

Next, when I was arrested I had not 
Imagined that such an allegation will b8 
leveled against me. Had the Government 
arrested me under the N.S.A., I would have 
thought that it was because of the difference 
between Security concept of mine and the 
Government and so I was arrested. 

13.00 hrs 

But they arrest the people on patently 
false charges and the Policemen. who arrest 
them, beg apology and say that they know 
that the charges are false but what they can 
do: they have to obey the orders. 

Mr. Speaker. Sir. the Minister of State in 
the Ministry of Home Affairs is sitting here. I 
would like to submit that it is not too late to 
reconsider the decision taken by the 
Govern ment... ... (Interruptions) Today is 23rd. 
The Government should make a declaration 
in the House that the rally may be held in 
Delhi. As far as the Bhartiya Janata Party is 
concerned it has directed its party activists 
and supporters not to resort to violence in 
retaliation even if when the police lathl-
charge them or use tear gas against them. 
(Interruptions) 

I know one of its reasons is the feeling 
which is permeating the security forces and 
policemen and on the whole what ideology 
should they follow .. (Interruptions) 

Express sympathy for their difficulties. I 
am realizing their diffiCUlties. Today. there is 
a sudden change in the country and this 
change is of such a type as people had never 
imagined earlier. As soon as they are realizing 
it, their frustration and difficulties aregraduafty 
coming up they are behaving In such a 
manner. In my opinion. banning the proposed 
rally of the Bharatiya Janata Party on 25th 
February is also an expression of that 
difficulty, frustration and desperation. The 
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Government should know that a number of 
different idelogies can simultaneously exist 
in the democratic set up. The ideology of the 
Communist Party between 1951 101954 is 
different to thaI of today. There is a vast 
difference between the Communist party of 
those days and thaI of today. At thaI time, 
some of the people had demanded that the 
Communist party should be banned in view 
of the then prevailing ideOlogy and the 
speeches delivered by its leaders. They 
have no faith in democracy they want to use 

• the democratic ins::tutions to uprOOl the 
democratic set up. At thal time Jansangh 
was there and despite such statements 0: 
the Communist Party leaders, Jansangh 
had never supported !he demand for banning 
the party. We always used to oppose thiS 
demand and used to say that the strength of 
the democ~acy lies in the variation of 
ideology ... (Interruptions) This is the specialty 
ofthe democracyth"t diverse ideologies can 
co-exist in it and no effort should be made to 
curb any ideology by ifl1X>sing bail or taking 
legal measures. If any party has faith in 
terrorism and acts on the same basis then 
it is not an ideology; 

\English\ 

It is a different category of omission. 

I Translation1 

That is not an !deology. but what is the 
ideology of Communalism, what is 
secularism, and wh3t is nationalism?· 
Nationalism has already been defined by the 
framers 0' our Ccnstitutions. When the 
struggle for freedom was going on. all our 
leaders from lokmanya Balgangadhar Tilak 
to Gandhiji h!'ld defined nationalism. Now it is . 
to be consiered whether the ideas of 
nationalism defined by our great leaders 
were true or the present ideas over-riding all 
the previ~us ideas. are true: and the result of 

all this came forward before us in 1992 when 
some members of this very House opposed 
Vandemataram. Instead of discussing these 
things. the demand is being raised to ban the 
Bharatiya Janata Party after banning the 
Rashriya Swayam-Sevak Sangh. But 
Bharatiya Janata Party will also ..... 

[English] 

....... (lnterruptions) .... 1 am not yielding. 
(Interruptions) SHRI ANBARASU ERA 
(Madras Central): You want to walk overthe 
dead bodies to come back to power. It is 
shame. You wanlto come back to power and 
you want to see an Ayodhya again in Delhi. 
(Interruptions) 

(Translation] 

SHRI HARIN PATHAK (Ahmadabad): 
Have you left any other argument with you? 

SHRI LAl. K. ADVANI: Mr. Speaker. 
Sir, I would like that discussion should be 
held as soon as possible in the House on the 
outbreak of riots in Bombay. Gujarat and 
other parts of the country. I am proud ot that 
there has been communal peace and 
harmony in the B.J.P. ruled states. RiolS 
have erupted in Bombay and in chairman 
Bhai's Gujarat. {Interruptions) 

The Minister of Home Affairs IS Sitting 
here in the House. He, himself visited 
Bombay. The han. Prime Minister had also 
visited Bombay. The Home Minister, the 
hon. Prime Minister and the former Chief 
Minister 01 the State, who has been removed 
yesterday. said publicaly that Bombay riots 
h~d no connection with the incidents of 
Ayodhya. In views of all these facts. I would 
certainly participate in the discussion if it is 
held in the House today. But once a~ain I 
would like to request the Govemment to 
review its wrong decision and to withdraw the 
ban. As per established convention, you 
should give permission to the lakhs of people 
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likely to come to Delhi the day after tomorrow . 
There should be no objection to anybody if 
these people gather at the Boat Club without 
any violence and arms. 

(English1 

SHRI SOMNATH CHATTERJEE 
(Bolpur): Mr. Speaker, Sir, we. have heard 
Mr. Advani now speaking against the 
Government's decision to ban the B.J.P. 
rally. But. Sir. the ban is not only against the 
BJP rally but also to operate against all rallies 
in Delhi for the next rour months. 

Sir, I am sorry to say thaI some people 
have no sense 01 shame in 
them .... (lnterrupfIOnS) ... We do not consider 
Imposition of a ban on political rallies IS a 
corrects step. We feel that when frenzy is 
being created in the country under the garb 
of political activities and when rel'9ion is 
being given primacy and when religion and 
politics are being mixed for political gains, 
then it is necessary thai we should fight it 
politically. Therefore. what was needed and 
what is indeed is political mobilisation of the 
people 01 this country who are, by the large 
secular and who will remain secularinspite of 
the heinous attempts that are being made by 
some political parties and their cohorts to 
divide the country on the basis of religion. I 
have no doubt about this. Therefore, we 
must take it as a political challenge against 
the deliberate anelTl>t to introduce cancer in 
our body politic. Therefore, on principle. we 
are not in lavour of imposition of a ban like 
this. Now, today Mr. Advani says - I do not 

'know - ·We are vary happy that we are 
getting political advantage- Then why are 
)'tlu opposing the ban? For whose 
consul'Jl)tion? 

SHRI RAM NAIK (Bombay North) For 
~ nation .. [Interruptions] 

( Translation1 

SHRI LAl K. ADVANI: Mr. Speaker. Sir, 
time and again I made the statements that if 
the Government will take any wrong step, 
the opposition will naturally get the benefit 
oul of it. It does not mean that we are in 
favour of the Government's wrong steps. 
Time and again I observe that if murder of 
any leader of the ruling party is beneficial 10 
it, then the leader is murdered. h is not the 
question thatlhe ruling party would like such 
type 01 benelli. But when such ban is imposed 
then It gives politICal advantage to the other 
party. It IS not good for the counlry, the 
administration and Itle pohc~. Moreover it IS 

not good for your pa1y 100 (Interruprions] 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS ( SHAI 
RAJESH PILOT): Mr. Speaker. Sir, Advanijl 
IS all right and he speaks only for Ihe sake of 
advantage. Ata!ji and Advanill were present 
here on 27th November when I was speaking 
here. On that day I pointed out that they 
would not be able to control the mob and the 
mosque would be demolished. But both 01 
you kept mum. Advaniji. on that day, it was 
your advantage to keep mum; so you speak 
only for your benefit .... (Interruptions) 

[English1 

SHRI SOMNATH CHATTE-
RJEE(Bolpur): Sir, the reason why I referred 
to Mr. Advani'sstalement of his partygaining 
political advantage out of this. is this. It is very 
clearthat with the stand that they have laken. 
the BJP want to create disturbances in the 
country and want to divide the people of thiS 
country and according to them. that will 
ensure to their advantage .... (lnterruprions) 
... But. Sir, we are opposed to this because 
whal is advantageous to BJP is against the 
interest ot the country as a whole today. 
Therefore, BJp's advantage is to thecountry"s 
disadvantage and althe right-thinking secular 
people in this country wi. have to tight unitedly 
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against this cancer in our body 
polltlc ... (JnterT'Jptions) ... Today this is the 
solemn duty and obligation of every right-
thinking citizen ofthis country. (Interruptions) 

[Translation) 

SHRI HARIN PATHAK (Ahmadabad): 
Mamata Banerjeeji. tell 
them .... (Interruptions) 

tell, what had you written on the roads 
of Calcutta with your blooo ... (/nterruptiors) 

[English] 

SHRI SOMNATH CHATTERJEE: Sir, 
• Mr. Advani said that the count down has 

started. Count-down for what? 

SHRI lAL K. ADVANI: For this 
Government. 

SHRI SOMNATH CHATTERJEE: Is It 
count-down .for this Govemment or count-
down of secularism in this country or count 
dowr?so far as national unity and integrity are 
concerned? We are not'enanioured of this 
Government. But we want to maintain the 
S8Culartraditions of this country. We do not 
want that in the name of parities. you should 
play and exploit religion in this country. That 
is why, this countdown. it at all, has to be for 
the communal politics in this country and we 
must all try to undo this communal evil. I 
thought the BJP leadership should at least 
have posed a question as to why such a 
situation has arisen in the country today. why 
is it that today action and steps have to be 

, taken to remind our people of the highest 
traditions of seculaJ1sm In this country and of 
What the founding fathers of our Constitution 
thought best to include in our Constitution? 
Sir. we are not going to have a theocratic 
state. We cannO! have a theocratic stare in 
India. We are opposed to It. In the name of 
'Hindutva' • 1n the name of national ethos. 

Rallies at Boal Club. 
what the BJP and its cohorts are trying to do 
is to introduce a theocratic State in the 
country. which can never be forthe benefit of 
the people. What would happen to millions 
and millions of people? (Interruptions) 

MR. SPEAKER: Please don't disturb 
him No, this is not. correct. 

SHRI SOMNATH CHATTERJEE: H he 
brings in my father's name. he must listen. I 
may tell that he also left the HinduMahasabha 
and came over to this side. He realised that 
the times had changed. Is this the way to 
speak? Is this the standard of the BJP? I am 
not ashmed 01 what my lather did 
(I nterruptions) 

[ Translation} 

SHRI ANll BASU (Arambagh): Please 
keep quiet, this is the child of freedom. 

[English) 

SHAI SOMNATH CHATTERJEE: Mr. 
Speaker Sir. Mr. Advani has stated that if a 
rally is held on the 25th, there wi! be no 
violence. So, he makes yet anotherpromisel 
I ask Mr. Advanl. his friends and his folloWers. 
Did you not give such a solemn assurance so 
far as the security of the Masjid at Ayodhya 
was concerned? 

[English) 

SHRI KARfYA MUNDA (Khunti):That 
was not a mosque. n was only a disputed 
structure. You are repeated by saVing It a 
mosque. 

SHRI SOMNATH CHATTERJEE: Did 
not the then Chief Minister of Uttar Pradesh 
given an undertaking in a solemn affidavit 
before the highest court of the land to protect 
the mesque? Now. we are hearing from the 
same gentleman again! He says. "If there Is 
a conf'ict between con1~ of court and 
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contempt of God,I shall commit conterJ1)t of 
, court, but not conterJ1)t of GO(n-. Is this a 
t;ivilised country? Is this a civilised approach? 

[ Translation] 

SHRI ANNA JOSHI (Pune)Was it a 
civilised action when Kumari Mamtha 

. Banerjee wCls assaulted in Calcutta. 

[English] 

MR. SPEAKER: If you think this matter 
is important, then you should quietly hearthe 
views of all persons. • 

{Translation] 

SHRI HARIM PATHAK: When Advaniji 
was speaking, he continuously interrupted 
him for forty minutes and none of the 
vendors stopped him to do so. 

. /English1 

SHRI SOMNATH CHATTERJEE: It 
appears very clear now that the highest court 
of this land was deliberately misled. And, Sir, 
when the Supreme Court of India gave a 
specific order not to cany out any construction 
there or not ta do anything except 'kirten' and 
Sbhajan, people were deliberately gathered 
there. Mr. Advani went in mini Rath Yatra: 
BJP President went In another mini Rath 
Yalra, significantly Choosing Varanasi and 
Malhura as the place lor the commencement 
of their mini Rath Yatras, because they have 
been openly demanding tor the demolition of 
mosques at Varanasi of Mathura What was 
the message Intel10ed to be given? 

We have Dee" told of ConstitutIOnal 
pOsition; we ant told of democracy. It is 
almost IikedlMlquolingthescriptu .... today. 
Where was the Constilutlon: where was 
~mocracythen on that day When in spite of 
~e Supreme COUll order they deliberatety 

gathered people with the object of violating 
the court's order? Where was the 
Constitutions and where was their politics 
then? We did not hear of that. Sir, they 
deliberately gathered people with the pre-
conceived, pre-arranged object of 
demolishing the mosque-even if they call it a 
disputed structure-which has brought a 
lasting shame over the country as a whole, 
Today we are the people whom the 
International community do not trust. They 
say that we are not civiliZed people. Was 
there a Government on thaI day? 

I have seen the video recording of Mr. 
Kalyan Singh's speech in Calcutta. He said 
that because of the divine inspiration that 
mosque could be demOlished in five-six hours, 
otherNise. it would have taken month-and-a-
hall. This is the way they are creating frenzy. 
Mr. Kalyan Singh said. "Even where did the 
debriS go, I could not know. It is all divine 
blessings·, Is this the way this country. is 
being run? 

Today when I hear from Mr. Advani that 
people will come and there wiHbe no violence 
can he be trusted at all? Sir, it is not that I am 
justifiying the ban -I have said that earlier but 
today who is making a grievance and who is 
making an allegation I We have to protect the 
secular fabric 0' this country. We have to 
save the unity and integrity of people. 
( Interruptions) 

( Translation) 

SHRI DAU DAY AlJOSHI (Kota): What 
Is the punishment lor causing IractlU8 in the 
hand of the aon ot an hon. Member of 
Parliament? Speak on it, if you want. . 

SHRI TARA CHAND KHANOElWAL 
(Chandni ChOwk): 'When the discussion is 
going on about rally, then you should speak 
about rally only .. 
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[English} 

MR. SPEAKER: He is quite relevant. Let 
him speak, please. 

SHRISOMNATHCHATTERJEE:Sir, is 
this the indication of the days to come? Will 
parliament be held to ransom? It is our duty, 
it is the duty of the Parliament to see that a 
political party which is trying towreck the 
Constitution of this country for the purpose of 
gaining power by hook or crook with its 
desings does not succeed. This Paliament 
must commit ilsen to that. That is the need of 
the hour. 

They are openly saying that countdown 
has started. They say even the police has 
sympathies with them. What are the 
insinuations? 

If the police have Sympathy lor you, that 
police is not torturing you Mr. Advani and 
your friends. There is some son of ShOW 
OUSiness gOIng on between you and the 
police. You must be conSIstent WIth what you 
said, 

MR. SPEAKER. Sir, this country IS facing 
the gravest of problems: a grave situation IS 
being taced by this country. I am sorry that 
this Govem~nt is also responsible for its 
inaction in allowing what had happened on 
the 6th December at Ayodhya. You were 
also responsible. We have already told you. 
Today, you have equated this communal 
party with other secular partieS. ThIS blanket 
ban which you have issued is wrong. People 
who are trying to mobilise the secular forces 
to strengthen !he secular feelings of the 
people of this country and who are trying to 
fightc:ornrronalism, you have bracKeted them 
along with these people. You have not been 
abte to distinguish between the forces of 
disunity and the forces of unity. You do not 
make any dtst~n between forces 0' 
COheSion and fOtCeS of destruction .• IS your 
obligation to do that. Today. when some 

political parties and the people are trying to 
unlle the country, you are putting them on the 
same position as those who are openly trying 
to break the uniity 01 the people of this 
country and rape the Constitution. They 
want to divide the people and divide the 
country. 

We are now hearing about 
(Mahabharata) consisting of other countries 
also. We are being told that this anti-Hindu 
Constitution must go. Who are saymg all 
these things? 

Sir, people have to earn respect by their 
actions, by thel( sayings "nd by their ~eds. 
By merely puning on a particular garb you 
cannot earn respect of the people. You may 
have particular colour of your dress. By 
doing so, you don't necessanlyearn respect. 
You have to earn respect by your actions. by 
your deeds and Oy the exa"1>1e that you 
have set for yourselves In your lile. Who will 
lay down obj8ctrves that are set before our 
coun:ry? Today. In Ihe name of anti·Hlndu 
ConstItutIon, thIS Constitution IS being 
wreched. We are being told thaI. here, in thIS 
country, there is a pseudo· secularism. These 
are the thlOgs that are beIng said today. 
Politics has been thrown to the winds. 
Economtc crisis is forgotten. People's 
rriseries are nol being talked 01. Today, the 
only thing in this country is that. they must 
have a te"l>le at a place where Ram was 
supposedly born·llnten-uptions J 

SHRI ANNA JOSHI: The Whole nalion 
believes on that. 

SHRI SOMNATH CHATIERJEE: for 
that purpose, It does not matter, whatever 
you do and What harm you create and what 
anguish you bring In amongst the people and 
their minds. ThIS is a very very critical s~uation 
an our country. Therefore, SIr ahhough we 
are opposed to this blanket ban·this we have 
made it clear -I appeal to the saner sectIOns 
of this House and also to the people outside 
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that they must be aware of the greatest 
danger which has befallen on this country. 
We call upon this Government to at least 
stand up and show that tbey have got spine 
and that they can fight firmly against these 
forces of disintegration and the forces of 
communalism. 

I demand of this Government that-by 
merely putting a ban here and there, you 
cannot control this-they should do this 
politically as well as administratively. 
Otherwise, you shall fail the country as you 
had lailed once on the 6th December. Every 
attempt should be made 10 combine the 
secular forces of this country so that you can 
fight the menace which Is dividing this country. 

As I said, Mr. Advani has refused to 
condemn the incident of 6th December at 
Ayodhya. He said. I refuse to condemn it. Mr. 
Atal [3ihor Vajapayee also did not condemn 
it, Till tOC4lY, we have not heard one word of 
condemnation as to what has taken place. 
( Interruptions) 

( Translation) 

SHRI VINAY KATIYAA (Faizabad): 
Under which Constitution Km. Mamata 
Bane~ee was assaulted. have you ever 
condemned the han. Home Minister for It? 
(Intorruptions) 

SHRI HARIN PATHAK: One or the hon. 
Minister has resignod from the post. but you 
did not say anything about it. (lnlem.p;ons) 

SHRI RAJVEER SINGH (Aonla): 
Mr.Speaker. Sir. the hon. Chief Minister of 
Bengal, Shri JyOli Basu had let Kumari 
Mamata Banerjee be assaulted in his room. 
Have you condemned It? (IntertUptlons) Sir. 
Shri Jyoti Basu had assaulted the pressmon 
and Ihc:rotrico was romovodfromtha Writors' 
Building. Have you ever condemned It? 
(Interruptions) 

SHRI TEJSINGHRAO BHONSLE 
(Ramtek): Mr. Deputy Speaker, Sir, I am on I 
a point of order. When an hon. Member Is 
speaking, the leader of the Communist Party 
Is speaking then I demand this much only 
that none should be anowed to Interrupt 
without your permiSSion or there should be 
such a provision that a" the loud speakers, 
except that of the person allowed to speak, 
should be switched off. -

MR. SPEAKER: Your question on the 
point of orderls all right. The loud speakerwDl 
also be quiet in order but you don' use • 
frequently. 

{English} 

SHRI SOMNATH CHATTERJEE: This 
Government must act firmly and it must fight 
relentlessly against the force. of 
disintegration In this country. Let thla 
Government take the necessary 
administrative action. 

You have issued a ban on some of the 
ranks, some of the commmaJ organisatJolW. 
But how is this ban being enforced .. do nor 
know. How is it being done? I do not know. 
The HotTle Minister win kindly explain to us 
how you are enforcing this ban. They.,. 
openly functioning; and they aravery happy. 
Over the wreckage of that mosque, they are 
having a sense of glee. (lntenuptions) 

( !ranslatkJn) 

SHRIVlNAYKAllYAA:MR. SPEAKER. 
Sir, It has not yet been decided whether thai 
structure was a temple or a mosque but the 
leadors are repeatedly caning • a mosque 
and aro trying to cro\lte tonslon. Eartier also 
it w;)s dono andtod.:lys also they are tepeating 
the sarno thing. My submission to you Is that 
such things should not happen. (lntern.ptionsJ 
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[English) 

SHRI SOMNATHCHA TTERJEE: They 
are dreaming to come to power over the 
dead body of secularism in this country. But. 

, I am sure, the people of this country are true 
democrats; they will never allow, never: 
never allow this brand of communal party to 
come to power. (Interruptions) We shall fight 
them in every forum. in every place and we 
shall fight them politically. And I want that 
this Government must behave as a 
Govemmenr, strong Govemment and should 
not allow this political party to take advantage 
01 any inaction on the part ofthis Govern ment. 

Therefore, today, when the country is 
facing aseriousproblem,l,once again, before 
resuming my seat, appeal to the people 
outside also that this is a very serious 
moment that the country is facing. Let us 
unite and unite to fight this cancer in our body 
politic. 

SHRI NIRMAL KANTI CHATTERJEE: 
(Dumdum): What happened to lunch? It is 
already 1.30.P.M. when will we adjourn for 
lunch ? 

AN. HON. MEMBER: After this 
discussion ..... ( Interruptions) 

MR. SPEAKER: Please take your seat. 

-SHRI ~RMAL KANTI CHATTERJEE: 
We do not know. We have not been told. 

MR. SPEAKER: You sit down. I will tell 
you. We wiD have lunch and the lunch hour 
also. You will have lunch in the lunch hour. 
We will be adjourning now. But then let oime 
make it clear to han. Members that this may 
be continued up to 4.30.p.m. Then the 
second matter will be taken up. I hope that 
you wiD agree that as the second matter is 
also inl>Ortant it shall have sufficient time 
and it should go on up to 7 p.m. today. Then 
tomorrow the Railway Budget and other 

Rallies at Boat Club 
things are there. So, It may bedifflcull.let us 
discuss today itseH and help each other. We 
now adjourn for lunch up to 2.30.p.m. 

13.37. hrs. 

The Lol< Sabha'1hen adjourned for 
Lunch till thirty minutes past Fourteen of 

the Clock. 

The Lok Sabha re-assembled alter 
Lunch at thirty four minutes past Fourteen 

of the Clock. 

[MR. DEPUTY SPEAKER in the 
Chair] 

INTRODUCTION OF MINISTERS -
CONTD. 

[English} 

THE MINISTER OF WATER 
RESOURCES AND MINISTER OF 
PARLIAMENTARY AFFAIRS (SHRI 
VIDYACHARAN SHUKLA): Sir. departing 
from the formal Business 01 the House, I 
have to introduce to you and through you to 
the House. Shri Salman Khursheed, who 
has been promoted as Minister of State in 
the Ministry 01 External Affairs. 

14.35.hrs. 

DISCUSSIONS UNDER RULE 193 -
CONTD. 

(I) Ban on Political Rallies at Boat 
Club - (contd) 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE mANSPORT 
(SHRI JAGDISH TYTlER): Thank you very 
much 'or giving me this opponuntly to 
intervene. 

Sir, first 0' all, I would like to make a 
request to the Home Minister. When Mr. 
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Somnath Chatterjee was speaking, he 
mentioned that this ban is for three months 
for all the parties. I believe tNat this ban 
should be for an the communal parties. Any 
other party wtlich Is not communal, which 
does not have a communal base, should be 
allowed to express its opinion. I here when 
we are fighting communal forces in this 
countty, Mr. Pilot and Mr. Chavan will please 
make a nole of it and see that this ban which 
isfarthree months, should be for all the three 

• communal parties which are anti-
secular ... ( Interruptions) 

I made a mention of the communal parties 
only and did not make any reference to 
B.J.P. at all. 

SHRI KALKA DAS: When our party is 
not a communal one, why then a ban has 
been imposed on the proposed rally of our 
party? (Interruptions) 

SHRI JAGDISH TYTLER : You speak 
when your turn comes ... (Interruptions) 

SHRI KALKA DAS: Ours is a national 
{Translation) party, a recognised national party and a 

party that is to come to power in the days to 
SHRf DAU DAYAL JOSHI (Kota): Do come. 

you remermerthe difinition of communalism? 
Is it not coromunal to form a Government SHRI JAG DISH TYTLER: I will just 
with the alliance of the Muslim League? explain it, how it will come. 

SHRI JAGDISH TYTLER: We have [English] 
called aU the communal parties in general. 
We have not made ellen a reference to your MR. D~PUTY SPEAKER: Let us hear 
party. We have not mentioned the name as the views of the Government please. 
yet. Let me start, I have not started yet. I do 
not know what wil happen when I start. 
(Interruptions) [Translation] 

SHRI KALKA DAS (Karol Sagh): Why SHRIKALKADAS:Ourpartywillcometo 
was then aban imposed on our party's rally, power and your party will lose. 
Our's is a national party. (Interruptions) 

SHRI DAU DAYAL JOSHI: h is like a 
wishful thinking. (Interruptions) 

SHRI JAGDISH TYTLER: Definitely, it 
will be totd. It will be told after some time. I 
have said that it will be toid just now. 
(Interruptions) 

SHRt KALKA DAS: No other political 
party 1$ more communal than yours. We do 
not require any certificate from you .... 
( Interruptions) 

SHRIJAGDISHTYTLER: Please listen, 

SHRI JAGDISH TYTLER: I will soon 
dispel your illusions. Let me. at least. speak. 

SHRI KALKA DAS: You should think of 
yourself. 

SHRI JAGDISH TYTLER: If you think of 
coming to power by creating disturbances, 
organising rallies and raking up the Mandlr-
Masjid issue, then it is nothing but a dream ... 
( Interruptions) 

SHRI KALKA DAS: It is never like that. 
The people whom you want to appease will 
desert you any moment. 
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[Engish) 

MR. OEPUTY SPEAKER: let there be 
no cross talk please. Let us hear the VIeW of 
the Government 

[ Translat«m) 

SHRIMATI GEETA MUKHERJEE 
(Panskura): Nobody interrupted when 
Advaniji was speaking. 

SHRI DAU DAYAL JOSHI: You were 
not present here when Advani jiwas speaking. 

SHRI JAGDISH TYTLER: You rally is 
to be held in Delhi, if at all it is held, I would, 
therefore, like that you should listen to me, at 
least for two minutes. 

Shri Advani was JUst now saying that 
the rally would be peaceful and for that they 
should be relied upon. Shri Somnath 
Chatterjee has put this maner before you in 
details. I do not want to repeat it. But I would 
certainly like to submit one thing. I have 
quoted Shri Somn2th Charterjee. You can 
reter to 20 to 25 years ot political history ot 
Delhi itsel. The B.J.P. has never stuck to its 

• assurances. 

I remember the days when Advaniji 
was a memb8r of the Corporation. I may be 
correctectif I am wrong. The B.J.P. then took 
up the issue of abolishing the use of English 
in Delhi. A lotal bandh was observed in Delhi. 
figures wrinltn in English on the shops were 
all painted black, the Buses having any 
words ot English written on them were 
damaged and destroyed. They said that they 
cannot tolerate even very utterance of English 
But do you know what happened? The leaders 
ofB.J.P.goltheirwordsadmiltedintoEnglish 
Medium Schools shortly ahertheCorporation 
elections were over. Who win then rely upon 
them? 

The issue of protesting against (;(Nt 

slaughter was raised by them thereafter. I 
too strongly protest it. Saints and sqges from 
aI over the country were invited to assemble. 
They were brought to front line and killed. 
There was violence all around. There were 
incidents of arson in Connaught Place. Shops 
were looted. There was innumerable loss of 
life. Eventhenthe B.J.P. assured that its rally 
would be peaceful and lhallhere would be no 
violence. We know that consequently han 
the Connaught place kept buming and shops 
were looled. After that the people ... 
(/nte"upIions) I am giving reply to aU the 
points ..... (Interruptions) 

SHRI KALKA DAS: What happened in 
1984 .... (Inte11Uplions) 

SHRI JAGDISH TYTLER: By raising 
'this issue, you have given me an opportunity 
to express my views on the issue .... 
( Interruptions) 

SHRI DAU DAYAL JOSHI: The police 
fired on the saints resuhing in death of many 
of them. There will be a reaction to every 
action. (Interruptions) 

SHRI JAGOtSH TYTLER: I am happy 
that I have got a chance to eXplain the 1984 
riots. I wished very much that it would really 
be so nice if I got an opportundy to give a 
reply on this question inside the Parliament. 
I do want to give a reply ..... 
(inte"upIions) ..... As many as three Inquiry 
Commissions wee set up. II is very necessary 
fro me to explain it because allegations have 
been made against me. Three Commissions 
were set up and more than ten thousand 
applications were received. But_ nobody 
brought forward an application against me 
even indirectly .... (lntelTUplions) 

AN HON. MEMBER: What a fun! 

SHRi JAGDISH TYTLER: It i& not a 
tun! Your party rally is held at the Boat Club 
again and again. Shri Madan lal Khurana 
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was the leader and he repeatedtydemanded 
that Jagdish Tytler should be hanged. But no 
proof could be produced. There was no 
direct charge against me when Mishra 
Commission was et up .... (Interruptions) 

SHRI DAU DAY At JOSHI: WeH, the 
saints were killed, but the point is who killed 
them. Did they commit suicideL. 
( Interruptions) 

SHRI JAGDISH TYTLER: yOu know, 
there is only one leader in Delhi who defeated 
three top leaders 01 the Bhartiya Janata 
Party. Among them. there ~'as a Vice· 
President. a General Secretary and a 
President of your party. I know f uHy well how 
to defeat a person and howto win. When you 

• failed even on this front. then you started 
befooling people by filling Ganga water .n 
bottles bought from the market. The 
interesting thing is that the Indian Express 
published the photographs of people who 
were filling bonles with tap waterto sell them 
to people in the name of Ganga water. You 
then dropped the tadies of befooling people 
the hame of Ganga water and tried 10 furlher 
befoollhe innocent peopIen by asking them 
to aonate bricks for constructing a ta",*, at 
Lord Ram. It hardly needs err.phasising that 
every individual has something of God in 
him. n hardly requires any explpnation as to 
what sort of relation develops between a 
devotee and God when prayer is offered. 
The B.J.P. cannot explain the relation that 
exists between an individual on the one hand 
and the God on the other. h.ould like to have 
aUenlion drawn to a mother whOse MO 
children have losttheirfathel'. She asks as to 
what was the fauh 01 her innocent children for 
which they suffer. They neither went to 

'Ayodhya nor taked of MaSjid, nor even 
pronounced the· name of Ram Who win 
answer her questions. Y-ou cannot repty 
her ... (Interruptions) 

SHRI VINAY KATIYAR .,......,: 
But what do you MY Maul .......,.y and 

Ahamedabad? (Intenvpt;onS) 

SHRIJAGAOISHTUTLER:amcoming 
to that point. Please have patience ... 
( Interruptions) 

(English] 

MR. DEPUTY SPEAKER: You kindly 
here him. Whenever there is an occasion for 
you to speak. you can express your views. 

( Interruptions) 

SHRI KALKA DAS: Sir. he should not 
mislead the House ... (Interruptions) 

( Translation) 

SHRI JAGOISH TYTLER: You correct 
me when you nse to speak. Mr. Deputy 
Speaker. Sir. there is a very pertinent paint. 
~Ihi is a business centre. I ten you one thing 
about the year 1984 a~ I would C8f1ainIy $I 
down for two minutes if you still have 
something more to add ... (lntemlplions) , 

SHRI KAlKA DAS: No proal could be 
gwen lor the Inquiry Conmssion thai was 
set up by the Govemment 0' your party. 
What happened to the Sikh community in 
Delhi in the ·1984 riots, who engineered that 
riot ... (Interruptions) 

SHRI JAGDISH TYTLER: Delhi is a 
business centre where lakhs of people come 
from all over India to seek out a living and 
atler the whole day's work they take shetter . 
in their jhuggies. They suffer the most in the 
wake of such rallies. You can I8Can that 
Whenever rallies have been held in the past . 
the business activities of the poor come to a 
standstift. Shops are forcibly closed. I am the 
Minister 01 Transport. During my tenure so 
.. the call for Delhi bandh has been given 
twice In the past; The &.J.P. man whO 
organised the rally give a wrIIen __ 
to the poliCe that no damage would be 
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CSh. Jagdish Tytler) 

caused to public property during the rally. 
• But buses were damaged and set ablaze. 

Who will then rely uJiOn them? 

SHRI KALKA CAS: We funilled our 
promise. The damages were done 
deliberately. 

SHRI JAGDISH lYTLER: Advani ji said 
one thing .... (Interruptions) 

[English] . 

THE MINISTER OF WATER 
RESOURCES AND MINISTER OF 
PARLIAMENTARY AFFAIRS (SHRI 
VIDYACHARAN SHUKLA): Mr. Deputy 
Speaker. Sir. our Mentlersshould be allowed 
to speak. If the Members are interrupted like 
this, then the debate cannot go on smoothly. 
They can rebut the charges when their tum 
Comes to speak .... (lntenuptions) 

MR. DEPUTY SPEAKER: Let the hon. 
Minister explain what he wants t6 say. If you 
want to rebut it. you candefinilely do so when 
your chance to speak. 

[ TtanslationJ 

SHAI JP.-GDISH T'rTlER: I simply want 
to say that in the name of religion ..... 
( Interruptions) 

SHRI KAlKA DAS: One should not 
mislead the House and we should refrain 
form bringing about false allegations against 
each other .... (Interruptions) 

SHRI JAGDISH TYTlER: Sir, I live in 
Delhi anc:1 I represent one of the 
Constituencies of Delhi in the Parliament. I 
have thrice 08teatod their top leacJers of 
Delhi in the electoral banle. The truth is bitter 
which I can now realise easily. One thing is 

, now very clear that Ina people 01 Delhi have 

come to know the truth. Not only that the 
false design of the conspirators is yet 10 be 
exposed when the people would come to 
knowthat false marriage cards were prepared 
andcirculatec:1. (Intenuptions) False marriage 
cards bearing the names of lAS. officers 
were circulated and are being displayed on 
boards. The BJP workers are anending 
marriage ceremonies (Interruptions) You. 
make false statements in the House anc:1 
claim that you worship truth. (/ntenuptions) 
You made false statements in the Allahabad 
High Court. in the Supreme Court and even 
In this august House and did not apologise. 
(Intenuptions) The country is in flames. 
Gujarat is burning. You did not think of the 
consequences. Shri Advani hac:1 said one 
thing, today moming .... (Interruptions) 

14.40 hrs 

[SHRI SHARAD DIGHE in the Chaitj 

Shri Advani has rightly said that 
countdown has begun. But whose countdown 
is it? The is a constituency callec:11aman in 
Meghalaya Where majority of populacbelongs 
to plains. A Congress candidate In that 
constituency got up on the stage and said 
that if Lord Rama is really there, let Him make 
him win the election. (Interruptions) Lord 
Rama has given his verdict. (Interruptions) , 
must say one thing. ( Interruptions) 

[English) 

MR. CHAIRMAN: Kindly take your seat. 
It the ~h is irrelevant, I will stop the 
speaker. Please sit down. 

I Translation] 

SHRI JAGDISH TYTLER: I would like to 
make a point on which they may not speak 
much. Everybocty should take a lesson from 
this. There was a country called Yugoslavia. 
People in that country indulged themselves 
in war in the name 0' religion and within a 
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year Yugoslavia ceased to be a member of 
the United Nations and disappeared from 
the world map. Religious leaders are sitting 
comfortably in their houses. People in their 
thousands. (Interruptions) 

You should have the courage to listen. 
We will not allow our country to become on 
an other Yugoslavia as long as this type of 
people live here. (IntB"Uptions) 

I can also speak as loudly as you can. I 
thought that they would have no objection to 
mention of Yugoslavia. I was not aware that 
their guilty conscience has reached such 
heights. In that country people fought in the 
name of religion and in the name of ethinica 
local people. TOday the Situation is that after 
partition of states, battle is going on for the 
division of districts. We do notwantto witness 
such a situation in this country. Before 
concluding, I would like to submit one thing. 
(/nterruptions)Only yesterday,l retumedfrom 
Nagaland. There is a small place where 
there is a che"y treee near a small tennis 
court .... (lnterruptions) 

[English] 

MR. CHAIRMAN: No reply like ttlis. Kindly 
take your seat. Please wind up now. 

[ Translation} 

SHRIJAGDISHTYTlER: Please listen. 
I am talking ofthe rally only. One should hear 
it. What has been written there. When this 
country was engaged in freedom struggle, 
many names viz, Ram, Shakur Khan, Jacob 
and thousand others had been written there. 
Please pay due attention to it and listen. It is 
written under a cherry tree. When thelreedom 
lighters were struggling for freedom, what 
were their Ih'ought-

[English) 

• Go home and tell them that we are 
giving up tOday so that you can have 

tomorrow·. 

[Translation] 

AN. HON. MEMBER: It is very old. 

SHRI JAGDISH TYTLER: Yes, it is very 
old but you have forgotten it. Had you not 
forgotten, you would not have caused such 
a devastation in the country. What I want to 
say is that nobody can divide this country. 
We will not allow anybody to divide this 
country. The rally which is being organised 
by communal forces should be SlOpped with 
a firm hand so that an important city like Delhi 
is not polluted. 

[English) 

SHRIINDRAJIT GUPTA (Midnapur): Sir, 
after these Members display here, how can 
we believe that these protestations of this 
Rally being peacelul? This is an example. If 
ten lakhs of people or five lakhs of people 
behave like this, what will happen? 
( Interruptions) 

I Translation) 

Please wait and speak only when your 
turn comes. H you have the courage please 
listen and speak thereafter. I am not 
preventing you from speaking. Then why are 
you preventing me from speaking ..... 
( Inte"uptions) 

AN. HON. MEMBER: You are gening 
the response for what you were doing a little 
while go (Inte"uplions)\ 

AN. HON, MEMBER: Please do sel 
retrospection. (Inte"uptions) 

SHRIINORAJIT GUPTA: Please listen 
to the directives of your leader. At least you 
should respect your leader. n does not look 
nice. You are showing disrespect to your 
leader ... (Interruptions) 
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[English} 

SHRI lOKANATH CHOUDHURY 
(Jagatsinghpur): They are geing to have a 
peaceful rally here in parliament itsel. 

MR. CHAIRMAN: Shri Indrajit Guptaji, 
kindly address the Chair now. 

SHRI INDRAJIT GUPTA: The question 
. which arises is whether we can aHord to run 

tna risk of having a repetItion of what 
• happened on the 6th ot December. I know 

that was a question of protection of a structure 
of a mosque. But thIS is not that. Thougn 
there may be many mosques in Delhi on 
route 10 the Boat Club. but no declaration or 
announcement has been made. thank 
goodneSs. that mosques in Delhi are going 
to be demolished. Not even the Jama Masjid 
is going to be demolished. 

The point is I am totally against any kind 
of ban on the activities of political parties. But 
we have been fooled once. We cannot forget 
that. I said in this House to the Phme Minister 
!hat he should be given a priZe lor gullibility 
because he atways said that he had believed 
irJl>ticitly in all the assurances which had 
been given by the Chief Minister of Uttar 
Pradesh and by other B.lP leasders. to the 
National Integration council. to the Par1iament 
and to the Supreme Court and. therefore. he 
had not expected that he would be betray80. 
The word he used was' betrayed'. Let us not 
go into that question now as to why he 
believed $0 implicilly in them or not. 

The tragic thing is that· anybody Who has 
studied the whol8 situation knows very well· 
Ihat destruction of that mosque would ha,!e 
been SI0pp0d. II was not $Omething whtch 
was inevitable. It could have been stopped if 
1his Government and its Prime Minister had 
Ihe wiD and the courage to stop it .. it could 
have been stopped. The tragedy is that it 
was not stopped and that has emboldened 
fhese tnends of ours here because they think 

RaBies at Boat Club 
thatlhey are dealing wilh the weak. vacillating 
and indeci$ive ~me Minister. That is a very . 
unchariable interprelalion. I should say. 
Many people in the country have begun to 
suspect that there was some kind of a secret 
understanding. some kind of a collusion. 
between Mr. lal K. Advani and Shri P.V. 
Narasimha Rao as 10 Why this was allowed 
to happen after allthe assurances which had 
been given publicity in the court and 
everywhere. 

I regret to say thai after Ihe 6th of 
December, neither the Prime MInister nor 
Mr. Advani- he was. of course. not here-
has lrtlered a single word in public, al least 
expressing grief over the thousands of peopte 
who have lost their lives in the fall out of 6th 
December. (lnte"uptions) There may be 
Hindus. Muslims or anybody. They are our 
brothers and sisters. whether it was in 
Varanasi or in Kanpur or in Jaipur or in 
Bombay or in Surat or in Calcutta or any 
place, the people who lost their lives, whose 
houses werebumt, whose shops were looted 
and Whose children were killed. I do not want 
to go into What happened in Sural to women. 
the horror story in Sural. 

SHRf lAL K. ADVANI: (Gandhi Nagar): 
Indra;ilji. this is not fair beca~se something 
has been said wttich goes on record 
uncontrovered. h would be totally unfair to 
my Pany and to me. Andtheretore so tar as 
the killings of people In these riots are 
concemed, Irrespective Of whether they ware 
Hindu5()r Muslims, I regarded it as a shame 
and a stigma forthecountry and I condemned 
those killings. 

15.00 hrs 

And I do 'eel that if the Govemment had 
been alert. what happened in Bombay and 
Maharashtra would not have happened. 
( Interruptions) 

SHRt INOAAJIT GUPTA: W. were 
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informed through the Press on thing. 
( Inte"uptions) 

SHRI LAL K. AOVANI: I had been to 
both the places personally and condemned 

• it there itself unreservedly. (Interruptions) 

SHRI A. CHARLES (Trivandrum): Who 
is responsible? 

SH~ILAL K. ADVANI: But I did mention 
and I do reiterate that Ayodhya has got 
nothing to do·with what happened in Bombay. 
( Interruptions) 

AN HON. MEMBER: They are very 
mucn connected with that. (Interruptions) 

THE MINISTER OF STATE IN THE 
MINISTRY OF HUMAN RE SOURCE 
DEVELOPMENT (OEPARTMENT OF 
YOUTH AFFAIRS AND SPORTS SHRI 
MUKUl BAlKRISHNA WASNIK): Have they 
condemned the root cause of the whole 
situation? (Interruptions) 

SHRI LAl K. ADVANI: I will come lothe 
. root cause al same appropriate day and 
time. 

MR. CHAIRMAN : let him contInue. 
please .. 

( Inte'Tuptions) 

SHRI tNDRAJIT GUPTA: We were 
infOrmed through the Press· if it was wrong. 
Sllri Lal K. Advani will correct it. I am sure -
that when the news 01 Ihese demolition at 
Ayodhya came. Shri Advani had said- I do 
not know to whom he said it; to some 
reporters. perhaps - that he was overcome 
by remorse and later on. aher a few days. he 
said: • t express no regrets lor what has 
happenecS-. 

SHRI LAL K. AOVANI: I am sure. we wiH 
have an occasion 10 discuss Ayodhya when 
that Ordinance comes up lor dIscussion. 

Rallies at Boat Club 
There. I do propose to give at length my own 
stand. There is no contradidion between 
whatever I said on the. 6th and whatever I 
said on the 8th - within two days I would also 
like to say that I do think that what happened 
was regrettable but it is not the kind of a 
calamity and shame that many 01 you think 
it is a shame. (Interruptions) 

SHRIINORAJIT GUPTA: It is a shame 
for the nation but not lor you (Interruptions) 

SHRILAL K. AOVANI: Sofar asthe riots 
are concerned. so tar as the killings of 
innocent people are concerned that is shame; 
I condemened it unreservedly. 

SHRI INORAJIT GUPTA: These are 
some of the basic human instincts or values 
on which we differ Maybe, they think that that 
demolition was not a calamity because • 
what did he say?i1 was. after. all. a dilapidated 
strudure or something like that. 

SHRI LAL. K. AOV ANI: The pomt is that 
has to be shifted by due process otlaw. That 
IS what we said. (Interruptions) 

SHRIINDRAJI, GUPTA: There was a 
big controversy cre .. ted by our friends here 
as to whether it can really be caRed a 
Mosque or whether It aClually has become a 
Mandir long ago; the structure may look lite 
a Mosque but inside the Irudure what was 
going on was all the functions of a Mandir. I 
had said on the previous occasion. here. thai 
whether it was a Mosque or a Mandir. you 
can go on arguing. 

SHRI LAL K. AOVANI: We win discuss 
that later. 

SHRllNDRAJtT GUPTA: Even if it was 
a Mosque or ellen II II W<lS a Mandir. it was 
a place of reltgio:..s ~'Jrship. It was a symbOl 
01 some religion. They have not been able 10 
answer WhC) they have demolished; why 
they broke that. Well, Shri Advani was away 
then. not in the House. (Interruptions) 
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[ Translation] 

SHRI MRUTYUNJAYA NAYAK: Please 
say what are you going to demolish next? 

SHRI MADAN LAL KHURANA: The 
• Congress structure would be the next 
target.... (Interruptions) 

[English] 

MR. CHAIRMAN: Let him speak now. 
Please do not interrupt now. 

SHRIINDRAJIT GUPTA: Myoid friend 
Shri Atal Bihari Vajpayee here in the House, 
sitting here, had also expressed remorse 
and grie' at what had happened. He said: • 
We were not able te control those people: 
these were not our directions. what they 
carried out was something on their own 
volition-. He also said: • We should find out 
who are those people who defied our 
instruction; who climbed 00 to the Mosque 
and how they demolished that.· He further 
said that they should be brought to task. This 
is what he said here. Who is to be brought to 
task and by whom? I do not know. THey will 

• probably be hailed as heroes or something 
for having demolished the Mosque. 
( Interruptions) 

[Translation] . 

SHRI PRABHU DAYAL KATHERIA 
(Firozabad):. Please speak on the rally. 

SHRIINDAAJIT GUPTA: We will not 
allow you to hold the rally because you resort 
to manhandling and destroying public 
property in such rallies. 

[English] 

Sir. there are several lakhs of Muslims 
living in this Capital city of Delhi. I will tell you 
that in the old City, the Walled City 0' Delhi 
as well as in certain parts, in certain colonies 

Rallies at 80at Club 
of New DeIhl where there is a big Muslim 
population. there is, at the moment. ~er 
panic prevailing among them at the thought 0' what may happen on 25th. (Interruptions) 

SHRI RAM KAPSE (Thane): Created by 
the Government. 

SHRIINDRAJIT GUPTA: Created partly 
also by Mr. Khurana because Mr. Khurana 
only a few weeks ago was trying to mobilise 
people. taking the law into his own hand, and 
proclaimed that we must march to such and 
such place and catch hold of immigrants 
from Bangladesh and see that they are 
thrown out. (Interruptions) 

MA. CHAIRMAN: You will get your tum, 
please. 

[ Translation] 

SHRt MADAN LAL KHURANA: t have 
never said it . 

SHRIINDRAJIT GUPTA: Listen,l agree 
with you .... 

SHRI KALKA DAS ( Karol gh): These 
people had gone there to serve the country 
and not to scare those people who are 
outsiders and have settled here. 
( Interruptions) 

SHRI tNDRAJIT GUPTA: Why are you 
laughing after uttering these words? 

SHRI KALKA DAS: What else can 
anyone do on hearing yourstaJement. Earlier 
also you mentioned such things in regard to 
Ayodhya incident. You are mentioning the 
same things today also. (Interruptions) 

SHRIINDRAJIT GUPTA: If youso dosir 
I will sit down. You may speak. (Interruptions) 

PROF. PREM DHUMAL (Hamirpur): 
You are playing the same record lime and 
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again. We want that it may not be replayed. 
( Interruptions) 

• [English) 

MR. CHAIRMAN: That is not the way to 
reply. You reply when your turn comes. 

( Interruptions) 

SHRIINDRAJITGUPTA: Shri Somnath 
Chatterjee has already mentioned the fact 
that the Government in the name of this ban 
on the 25th rally took aavantage of il in order 
to impose a blanket ban on all parties for 
three months throughout the region of Delhi. 
I protest strongly against this, this attitude of 
nutralityas it were, between communal forces 
and anti-communal forces because we do 
not believe in that. We believe that people 
must be mobilised politically against them. 
You would not allow it. Only three days ago 
I was to address - posters and other things 
were there -a meeting in East Delhi, in the 
area near Mother Dairy. At the lasl moment, 

, police came. They took away all the mikes. 
loud-speakers, stage and everything and 
chasedthepeople away from there as Ihough 
they had committed some crime or 
something. This is because, a blanket ban 
has been imposed. I do not support this idea 
of banning. (Interruptions) 

MR. CHAIRMAN: This is too much now. 

SHRIINDRAJIT GUPTA: The question 
is, if you ifT1)Ose any ban either on a meeting 
or on some so-called illegal organisations or 
on something else, are you In Cl position to 
Implement that ban effectively? You are not. 
They know it very well also. What is the use 
of this teind 0' half-hearted ban which does 
not have any effect at al? How many RSS 
people who had been rounded up in the first 
few days In Uttar PradeSh I know. were 
released on the same day? In fact. in SOrrMt 
cases when the warrants of arrests were 

'taken to them, the ball borId$ were taMn 

along with that. They took one, $igned the 
other, spoke on the telephone and were 
released immediately. We the c~mmunist in 
this country also have had some experience 
of being dedared illegal and banning of the 
party. We neverknewthiskindofathing, this 
kind of half-hearted farce of ban. We know 
howwe were rended up in the middle of night 
without any previous warning. Here five or 
six day's warning was given to the RSS and 
others as, • ban is coming, ban is comming 
ban is coming .• They had enough time to 

- make' all necessary arrangements. 
( Interruptions) 

SHRI CHANDRA SHEKHAR (Ballia) Van 
is coming. 

SHRI INDRAJIT GUPTA: Van came 
after the ban. 

We still leel that something more 
effective than any kind of police measures or 
any kind of ban is necessary. Somebody 
talked about the bart>eCI were being erected. 
I do know whether the barbed wire is being 
erected or machine guns are being erected. 
I do not know. whether the barbed were is 
being rected or machine guns are being 
recld. I do not know. I have not seen anything. 
But, peoples' mobilisation is essential. This 
Congress Government and Congress Party, 
up till now, are signally failing to do it. Even 
in this House, I said this. 

I have been to many places - to Bihar. to 
Rajasthan and other places -andeverywhere 
we find this Congress Government and 
Congress Organization are Inactive. 
paralysed, not moving, not going to the 
people. In some places, of course, they are 
busy breaking each olOOfs head. That is 
another trouble. It is giving them a lot 0' 
encouragement. What has happened in 
Kerala? What has happened in Orissa? What 
has happened in Maharashtra and in 

t Bombay? That is not the way to fight against 
these fotces. 
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SHRI RAM NAIK: You did not say that in 
the GPC meeting. 

SHRI MRUTYUNJAYA NAYAK: l)ley 
eso not have that ml!ch support in Orissa. 

SHRIINDRAJIT GUPTA: Shri Advani, 
persisted here with his old charge which is 
being bandied in the country that somebody 
ha$ opposed the playing or the singing of 
Vande Mataram I categorically deny it. The 
argument that went on - the dispute. if you 
like to caD it - was whether at the beginning 
and end otthe Parliament session which one 
of the two - the National Anthem Vande 
mathgarm-. would be given precedence. 

SHRI lAl K. ADVANI : As far as the 
precedence is concerned. it was agreed. 
But. there was an opposition about playing 
Vande Matharam (Interruptions) 

SHRI INDRAJIT GUPTA: And all the 
newspapers were briefed to say that we 
were opposing the very idea 01 Vande 
Matharam 

SHRI LAl K. AOVANI: The person who 
opposed Vande Afataram is also here. 

SHRI INDRAJIT GUPTA: ThIS IS all a 
. calculated move, just to blacken us. 

SHRI RAM NAIK (Bombay North): 
Indrajil ji. did you not agree in the beginning 
that Vande Mataram wi" be sung tirst and 
Jana Gana Mana afterwards? You were 
present in tt.at meeting. You had agreed to 
that. Then. why did you change it? 

SHRI INDRAJIT GUPTA: I never 
agreed. 

~I RAM NAIK: It was 8 decision of 
GPC, in which all parties were present 

SHAI tNORAJIT GOPT A: I said thaI we 
cannot tolerate the National Anthem being 
relegated to the secondary position. " must 
be given precedence. 

MR. CHAIRMAN: Whatever has been 
said in the Committee is confidential. Please 
do nOI discuss about that here. 

SHRIINDRAJIT GUPTA: I want to say 
one or two things more because 01 the 
attitude and practice of our BJP friends. They 
are conducting some kind of a signature 
campaign in Delhi and maybe at other places 
also. They are collecting mass signatures on 
some appeal or demands or something. 
They are going from house thouse. I have it 
on reliable authority and I can produce 
witnesses it if you like, that in places like 
Chittaranjan Park - it is the favourite target of 
Mr. Khurana - or in some other areas like 
Karol Bagh and so. on. there, people are 
going trom houses to housewith signature 
forms - I wish you would look it - and 
threatening some people saying that lor any 
reason if they refuse to sign. they will be 
marked out. Slllgled out and they and thelf 
lamily members will be endangered. It IS a 
fact. 

( InterruptIons) 

I Translation) 

SHRI KALKA DAS (Karobagh): Mr. 
Chairman, Sir. I am ready 10 face any 
punishment if they cite any such incident at 
any place. 

(English) 

SHRIMATI GEETA MUKHERJEE 
(Pansukura): let him speak. Please do not 
disturb him. 

SHRtlNORAJlT GUPT A: Regarding what 
happened in Bombay, your city. Sir, it is 100 
horrifying to narrate. not necessary also. The 
entire wond Press has covered 8orri:>ay in 
reportage. in photographs and in everythIng 
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etse.lamsurelhalShriAdvaniwoulddefinitely 
condemn what has happened in Bombay, in 
terms of human suffering and vandalism. 
But, politically the Shiv Sena and the RSS ... 

r Translation) 

SHRllAl K. ADVANI: Not the R.S.S. 
Nobody has ever accus~d the R.S.S. You 
are alleging it for the first time. The people 
have not levelled allegations against B.J.P., 
the Bajrang Oat and the V.H.P. They have 
accused only the Congress or Shiv Sena. 

iEnglish) 

These are the two names that people 
took in Bombay - Congress party's internal 
quarrels and then Shiv Sena. So far as I am 
concerned. whoever, is. the noter - he is a 
rioter - he must be puniShed whether it is 
Congress whether it is Shiv Sena. let them 
be punished. (Interruptions) 

SHRI INDRAJIT GUPTA: I am asking 
you Mr. Advani whether politically the Shiv 

• Sena and Ihe BJP are not alike. 

SHRILAL.K. ADVANI: Today. politICally 
you are aligned with the Congress party. 
having appointed a Comrrussion of Inquiry. I 
amto emphasise on one aspect. H you have 
got to say anything. I would not say. But I 
would certal~1y say that whosoever is guilty 
in Bombay - Bombay is a shame; it is a 
disgrace - he should be taken to task. 

SHRI INORAJIT GUPTA: Very good. 
The BJP and the Shiv Sena are very much 
pOlitical bed-fellows. They hiWe already 
announced aher they Bombay eventllhat in 
the next elections, lhe; wi. have an 
agreement or allian-:e. So, what are we to 
think? What are we to say? Their hatred or 
Whatever you would like 10 call il. their bias 
agalnSllhe rninoritycommunily in Ihlscountry 
IS common. That i$ 'he common ground you 
have got alongwith Mr. Bal Thackery. His 

open calls to kick the Muslims oul. 
( Interruptions) 

SHRI RAM NAIK: Poinr of order. Sir, My 
point of order IS that Mr. Bal Thackery's 
name has been taken. Now. he is nto a 
Member at the House. (Interruptions) 

MR. CHAIRMAN: Name of the person as 
head of a political party, please. 

( Interruptions) 

SHRI RAM NAIK: A seniorperson should 
understand. He cannot take the name of the 
person who cannot delend here. 
( Interruptions) 

MR. CHAIRMAN: The name Of an 
individual taken as a leader of a political party 
IS allowed. 

I Translation} 

5HRI MOHAN RAWALE (Bombay 
South Central): Mr. Speaker. Sir. mypolOl 01 
order IS thai Shri Bal ThaCkery. the Chief of 
the ShiV Sena has said only that those whO 
are not loyal to the country they mtghl be 
thrown out. What IS wrong 10 his statement? 

MR. CHAIRMAN: Not like this. You can 
reply to it in your speech. 

( Inrerruptions) 

[English) 

MR. CHAIRMAN: Order please. 

SHRI INORAJIT GUPTA: • Is not my 
bUsiness to give advice. But I would suggest 
for the good 0' the 8.lP. Mr. Advani would do 
well to declare openly that they have gOl 
nOlhing 10 do with .lIe Shiv Sena. 
(Interruptions). OlherwiSe, people wiN say 
that BJP has condened what the Shiv Sena 
has been doing. I do noIlhlnk anywhere In 
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iSh. Indrajit Gupta] 

the world you find any section of public 
opinion which will support the activities of the 
Shiv Sena. (Interruptions) 

MR. CHAIRMAN: No shoutingg like this, 
please. 

SHRI INDRAJIT GUPTA: vents of the 
last 2112 months -I do not know if the BJP 
friends agree with it r not - have blackened 
the face of India thorughout the world. You 
have only to read the international Press to 
see. People ado not understand what we are 
doing now. Why suddenly it seems as though 
we are going back on all our old traditions, 
our histsry, our sense of values, our 
international prestige and eveiything? We 
are not agreeable that we should go on 

• repeating such events and incidents any 
further to blacken the country's image and 
isolate it in the international affairs. 

There was a time when the British came 
to this country as innocent traders, I am 
referring to itlolfg time ago. We all know now 
step by step,the East India Company found 
that the Indians were busy quarreling and 
fighting among themselves and not able to 
put up any kind of show of unity. We know 
how East India Company was able to take 
over from his country gradually isolating one 
part of the country from another. with the help 
of the army which was mostly recruited 
people in this country and with a handful of 
British people to train them. I do not know 
whether today's events in this country will 
bring comforts to anybody except some 
such foreign elements who may have got 
hostile intentions towards our country. Whom 
else will it confort? From that point of view 
also, we are all Indians irrespective of our 
parties We should think about those and 
besides this, it is high time that we gave up 
projecting all these divisive issues, whether 
in the name of religion or anything else, 
which are separating our people into different 

communtties and religions provoking clashes 
and conflicts and much blood shed among 
them. 

There is Sangh Pariwar of which BJP is 
also a constituent The SanghPariwarrpeople 
have come out with all kinds of new 
programmes and ideas including that the 
Constitution must be radically amended and 
all the provisions or reservations which are 
already the.re for the Scheduled Cates and 
Scheduled Tribes or backward classes must 
be removed It is published openly and nobody 
has denied it. 

SHRI LAL K. ADVANI: There is no such 
proposal. (Interruptions) 

KUMAR I UMA BHARTI (Khajuraho): Sir. 
·1 am on a point of order. (Interruptions) 

[ Translation] 

SHRI KALKA DAS: The B.J.P. has 
supported the int.erests of the people of the 
Scheduled Castes and Scheduled Tribes 
above all. I am proud of it. Merely telling a lie 
serve no purpose .. (Interruptions) 

[English] 

MR. CHAIRMAN: Anyway, that is his 
information and it is denied Please sit down. 

KUMAR I UMA SHARTI: Sir, I am on a 
point of order. (interruptions) 

{ Translation] 

SHRIINDRAJIT GUPTA: I will sit down to 
listen to your speech. I am ready to hear your 
sermons. But you need not interrupt me. 
(Interruptions) 

(English) 

MR. CHAIRMAN: Umaji, it is denied by 
your leader .. Please sit down. 



697 DIscussion Under . PHALGUNA 4,1914 (SAKA) (i) Ban on Political 698 
Rulli 193· . 

( Interruptions) 

[ Translation} 

KUMARI UMA SHARTI (Khajuraho» 
Mr. Chainnan, Sir, I am on point of order. 
Kindly allow me to speak. (Interruptions) 

[English] 

MR. CHAIRMAN: You are not allowed to 
speak. Please sit down. You cannot interrupt 
a speaker. 

[ Translation] 

( Interruptions) 

KUMARI UMA B.HARTI I will not sit 
down unless you listena to me. You should 
not ask me but him to sit down. Will he 
continue to speak like this? Will a person 
continue to speak like this ... ? Han. Indrajit 
Gupta is a seasoned and respected Member 
of this HOUSE!. Today he is saying a baseless 
thing. (Jntenvptions) 

[English] 

MR. CHAIRMAN: You will get your tum 
please. You cannot address lice this. What 
she has said will not go on record. 

(Interruptions) 

KUMARI UMA BHARTI: This is very 
unpleasant and very unfair. 

[ Transl3lion] 

SHRI KAlKA DAS: The biggest untruth 
of this session has been uttered by Shri 
Indrajil Gupta. (lItterruplioQs) 

KUMAR. UMA BHARTI: No, he cannot 

•• ElCpUnged as ordered by the CtJair • 
• Not r8COfded. 

Rallies at Boat Club 
be allowed to say .• ,. like this (Jnlenvptionsr 

[English] 

MR. CHAIRMAN: Nothing wUl go on 
record.' You are speaking without my 
pennission. Whatever you speak without my 
pennission .will not go on record. 

( Interruptions) 

SHRI lAl K. ADVANI: He made a 
mention about the Sant Summelan of 
Allahabad. And here, I certainly speak on 
beh~H of the BJP .. (Interruptions) 

MR. CHAIRMAN: She can reply when 
her turn comes and not like this. 

SHRI lAl K. ADVANI: She spoke 
because it is a serious allegation 
( Interruptions) 

[ Translation] 

KUMARI UMA BHARTI: Mr. Chairman, 
Sir, he has leveled an allegalion against the 
Sangh Parivar. (Interruptions) 

[English] 

KUMAR I UMA BHARTI: I was on a point 
of order, Sir. I have all right to stand up and 
speak on what he was saying. What he was 
. saying is totally baseless. 

MR, CHAIRMAN: If you are on a point of 
order, only then I will IiSlen to you, otherwise 
not. 

( Interruptions) 

KUMAR I UMAE3HARTI: He cannot make 
any allegation against the Sangh Pariwar. 
He has to clarify. . 
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MR. CHAIRMAN: You cannot interrupt 
thespeakerwho is on his legs. Since he is not 
yielding, you cannot interrupt. 

KUMAR I UMA BHARTI:, When I am on 
a point of oroer, he has to yield. 

( Interruptions) 

[ Translation] 

. Mr. Chairman, Sir, I would like to know 
whether this act of furnishing misleading 
information would continue ... and one can 
mislead the House like this. (Interruptions) 

MR. CHAIRMAN: What is your point of 
order? 

KUMARI UMA BHARTI: Mr. Chairman, 
• Sir, my point of order is whether one can be 

allowed to. speak like this in the House? 
( Interruptions) 

[English] 

AN. HON. MEMBER: What is the rule 
applied here, Sir? 

MR. CHAIRMAN: It is not for you to ask. 
I will decide on the point of order. 

[Translation] 

KUMARI UMA BHARTI: It is there in our 
manifesto that we z.re the supporters of the 
reservation for the backward classes. We 
had also got the Shilanyas performed by a 
person belonging to Scheduled Caste .... 
(Interruptions) He is an hon. Member and he 
ash been honored recently as the best 
Member of Parliament. You are speaking 
untruth for such an han. Member, on the floor 
of the House. (Interruptions) 

{English] 

MR. CHAIRMAN: There is no point of 

order. Please sit down. 

SHRI LOKANATH CHOUDHURY: She 
does not know what the Sangh Pariwar Is 
doing! 

ONE HON. MEMBER: Sir. it should not 
go on record. 

MR. CHAIRMAN .... is not parliamentary. 

( Interruptions) 

[ Translation] 

SHRIINDRAJIT GUPTA: He is a new 
Member, It he feels that I am speaking 
untruth, thene can say so .... (Interruptions) 

SHRI PRABHU DAYAL KATHERIA 
(Firozabad): Everyone, who comes for the 
first time is new. You might also have been 
new sometime. 

SHRI INDRAJEET GUPTA: You have 
become old. Even than you are new and you 
have to learn a lot. (Interruptions) 

[English] 

MR. CHAIRMAN : Mr. Indrajit, Gupta, 
please address the Chair. 

( Interruptions) 

SHRI INDRAJIT GUPTA: If I have 
ascribed something to the Sangh Pariwar, 
which is not correct it is forthemtocontradict 
it. By hurling abuses at me and saying 
nothing will be solved. let them contradict it 
openly. 

I would say finally Sir that sometimes 
the leaders of BJP do come out with 
statements saying that they are not in favour 
of any kind of a theocratic State. My only 
submission is that this slogan which is being 
spread thought the country .; 
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[ Translation] 

• AHindu Rashtrawill have to be formed 
'here ". 

[English} 

if this Is not a theocratic slogar in the 
conditions of India, then what is it? It means 
that all those who are not Hindus, all people 
who observe other religions and who belong 
to other communities in this country, whether 
they are Muslims or Christians or Sikhs or 
Parses or Jaie's or Budhists or whoever they 
are. who are not Hindus. they are threatened 
by this siogan here that they are gOing to set 
up a Hindu Rasthra and everybody else who 
is nol a Hindu may be second class citizen, 

, or if he is capable of leaving the country and 
going somewhere else. he is free to do so. 
We cannot allow this to go on. 

But I will address the Government once 
again. " you want to fight this vicious 
philosophy, this poison which is being spread 
in the mind of the people, it cannot be done 
by ban ordersorbysuch type of administrative 
measures with the help of the police and the 
bureaucracy. h can only be dealt with by 
relying on the good sense and basic secular 
values of our people. They must be mobilised. 
Then only, this process can be made to 
retreat. (Interruptions) 

MR. CHAIRMAN: This is not the way. 
Please sit down. 

SHRIINDRAJITGUPTA: Finally Sir, my 
friend Shri Vajpayee is here. He is an old 
friend of mine. I hope he will not deny the fact 

, that one day I aske him a question. Before 
the 6th of December, I expressed some 
apprehensions and' said, 

[ Translation] 

If some people try to damage the 
structure of, the mosque, then what will 

happen. He told me that such thing could not 
happen, that would not happen, that the 
B.J.P. will lose face. Next day I asked him, 
what happened, have you lost face. The he 
said that the people did not pay any heed to 
his requests and went out of control. What 
type of these leaders are, who mobilise a 
large number of people and then say that 
people did nto pay any heed to their request 
and went out of control. Either they should 
lead the people, control them or they should 
saythattheyarefreetodo anything and they 
would not condemn anyone. It is a very 
dangerous theory. There is one other leader, 
if I mention his name then it will be said that 
he is not present here. His name Should not 
be mentioned in his absence. He was also a 
great leader of Ihese people. 

[English] 

Ican only give a hint. He is one of the four 
former Chief Minster whom I happened to 
meet here, just by accident in the waiting 
room of the Prime Minister. It is before the 
6th of December and I asked him. 

[ Translation] 

what is going to happen, what will happen 
the day att.er tomorrow? He said there is 
nothing to worry about, Guptaji, nothing 
would happen. Don't get panicky. 

[English) 

Either these people did not kno;. Nhat 
they were doing: or they.were inca!" <J of 
controlling their followers; or ttll.1 were 
making'oolsofpeopleandsuchirres~ Sible 
people whose credibility is enstigalou:l now 
nil in the country, cannot be allowed to 
continue golned with is type of iencl!atlon 
and initiation of the people. 

Sir, , am sorry that I was responsible for 
so much' golmal ' here, but what is to be 
done! 
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SHRI NITISH KUMAR (BARH): Mr. 
Chairman. Sir. the discussion is going on the 
ban on the rally. I will try my level best to 
confine mysen to thaI subject only. 

Sir. there was a couple. The wife 
dominated the husband and the husband felt 
distUrbed. Even after one year of marriage. 
he was very sad. He narinrated his sad story 
to one of his friends. The friend was taken 
aback at his condition. He said that on the 
first night of his mamage, a glass of milk was 
put on the table near the window. A cat came 
and staned drinking the milk. I picked up my 
pistof and killed that cat. From that day 
onwards the wife ramains afraid of me and is 
under my control. The man thought it was a 
very good trick. He went home and put a 
glass of milt in the same wayan the table and 
opened the window. The cat came and the 
same incidei1t took place. He picked up his 
pistof and killed the caL The ;,vife called him 
a sinner. since he had killed a cat.The wife 
picked up the broom and started beating him 
with that. Instead of being afraid, his wife ~ 

started beating him. The next day he went to 
his friend and recounted the eniire story. He 

. said that eatlier he used to face her taunts 
but now he has to lace the broom. His friend 
said. the cat is kiRed on the first day and nol 
after a year. I would lite to submit this much 
only to them that if anything was to be done, 
then it should have been done before 6th 
Decerrber. ~ there is no use of doing 
anything.1 anything is done now. it wiD give 

, strength to thasa people. Everyone was 
asking you to take some action before 6th 
December. The hel'\. Home Minister was 
very mucI'I presenr here ar the time when the 
Iorm8r Prime Minister Shri V.P. Singh had 
asked wt\al would ~ " SM Kalyan 
'SinQh~ms~in\henaot 

Ihe lime. At thai time he had mocked at Shri 
V.P. Singh and said 1hat he is unable to 
undefstand I .• Shri KaIyan Singh tendered 
his ntSignaIion. !he B.J.P. would nominate 
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another Chief Minister. The B.J.P. did not 
nomiate another Chief Minister.The former 
Prime Minister Shri V.P. Singh. Shri Chandra 
Shekhar and the great leaders of the country 
knew it as to what they could do. You should 
know that we have worked with these people 
in the J.P. movemnet. We knows as to what 
these pople can do. We had warned on the , 
basis of our experience and our leaders had 
also done so on the basis of their experience. 
But you 9id not pay any anention to that 
warning as you were busy in scoring the 
debating point. 

Mr. Home Minister, when the mosque 
was demolished on 6th December. Why did 
they demolish it when they did not accept it 
as mosque. The pubJjcity was made 
throughout the country that it was the Babri 
Masjid. They have such wonder1u.1 double 
character. Hera in the House Advaniji says 
something and his men speak something 
other outside the House. Hera they speak. 

(English) 

to put the record straighL 

IT tanSlation) 

They want the record to be put straight. 
Here.theywillsaylhalnolhinghashappened 
but their people ara saying outside that the 
Sabri Masjid has been demolished. You 
know that there is ·competition outside. they 
are nol defending the Shiv Sena. One of their 
colleagues Shri Ram Naikji.I beg yourparoon. 
I don' know whether he was afraid of the 
Shiv Sena. stood here and recorded the 
protest. Everyone was terrorisedthera. They 
folbidlhe name of that man to be mentioned. 
I don't know whallaws will be resorted to in 
\he country tor tOlbidding the names of the 
.~\obe mentioned. A. nutme' ot people 
wiI be doing anything then but their names 
wi! not be aBowed to be mentioned.But they 
818 saying something or the other to save 
their skain, The reality is that the,. Is a great 
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competition between fanatic line of thinking 
and the Shiv Sena. 

The Shiv Sena wof'1(ers say that 
those people are coward. They demolished 
the mosque and the leader of the opposition 
resigned and Vajpayeeji made a statement 
saying that something serious has happened. 
Those people demolished temples. Those 
people are coward. He said it is the Shiv 
Sena wof'1(ers, who nave brought down the 
structure and Jam proud of them. It means 
even the fundamentalists are divided today. 
The Shiv Sena wof'1(ers are dominating 

Mr. Home Minister, the lact is that 
whatever you are doing is goi"19 in favour of 

, these people. We fail to understand why are 
you doing so. People do not appreciate the 
ban you have if1l>osed on it. Even we cannot 
support the ban either. The leftist parties are 
however coming to your rescue saying that 
they don't believe their statement but the 
Bharatiya Janata Party cannot be trustee. 
What sort of precedenryou are setting up in 
the country by putting a ban? People have 
already experience the result 0' bans. We 
are worried because you are not imposing 
ban and not meeting their activities at the 
political level but you are heading towards 
the path step by step fO create ci{CUmstanoes 
in which Advaniji may get up from hent and 
sit down there. 

It you switch on television, you will find 
what is being done on television. The day 
before yesterday I watched the television, a 
pandit-Iooking man sponing trident-shaped 
mark (tika) on his forehead with long hair was 

'brought, whose features showed that a 
pandi\j\ was being brought before us. Now 
that Pandltji is made to deliver a sermon on 
th,e television that rallies are not proper; 
bandhs are not proper~ after that two traders 
were brought. who were also made to sPeak .. 
So, what is it an. Is it not giving a propaganda 
to their rally'? 

We know their power. Had they 
organised the rally, their power have been 
expo!';ed. The farmers' rally organised by 
Chaudhari Charan Singh was greater than 
any other rallies held so far in Delhi. You 
could not beat its records. Even late Mrs. 
Indira Gandhi too had organised a farmers ' 
rally, but that too would not bet a the record 
of Shri Charan Singhs" rally. But now you 
have banned their rally. When you have 
imposed. ban, it has propagate the rally 
throughout the country. Today the press 
reponers ask any person from a political 
party is to what is his stand on the rally to be 
organised on t he 25th, February. Thus, you 
have brought the SituatIon to such a pass 
that you react 10 what they do and all the 
political parties are left with the only job of 
making that comments either In their favour 
or against them. So, what is this all about? 

The Home Ministry was already 
somewhat deficient and with Rajesh Pilotji 
taking office it has become al the more 
deficient . I do not know whether the 
Department of Internal Security is an 
independent department or is under you. But 
you go on making an sons 0' statements and 
go on taking decision which are not able to 
fight the communalforce on idedogicallevel. 
Rather, a psyche is being created to the 
ened that we were to anend the raBy but aD 
these arrangements are being made 10 deler 
it. 

They merely talk 0' elections. Somnah 
Babu and Indrajif Babu may please forgive 
me, you might be afraid of elections but 
these people are not likely to tear trom the 
talk of elections. Rather it should appear to 
them that elections are nor held. If seems to 
me that they just talk of elections, in fact they 
do not have to tight elections. They want 
from the core 0' their heart that elections are 
not held because the day the elections are 
held. their present position is no longer to 
remain as it is. Today they are creating a 
payche. This psyche is unlikely to prevail any 
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longer. The saddest thing is that -Ka Par 
Karoon Singar. Piya More Aanhar- no There 
is no use of throwing pearls before swine. 
You are in power. You have to take initiative. 
It was expected of you that you would fight 
communal forces, but you are not doing so. 
You are rather trying to run away from the 
place. You have already made necessary 
preparations of camp-fire.. It seems that 
preparations are being made in the North 
Block and the South Block to hand over the 
charge. It appears 10 me that there is a we 11-
organised agency to spread rumour 
throughout the counlry. You may nol know 
but the R.S.S. has acquired specailisation in 
spreading rumour. However, the word has 
spread that the padlock ot the Ram-
janambhoorpi is kept in the almirah of Shri 
Narasimha Rao and he will use it in locking 
the Congress Bhawan. It seems to me that 
this is happening. You are gOing to use that 
padlock. You have brought the congress 
party to this position. The Party is hundred 
year old. It has to die. None cao save it. The 
type of leaders have begun to come to 
vantage be positions on compassiOoante 
ground is not concealed from anybody. In 
Government services, employment is given 
on compassionate gro~nds. The children of 
the deceased employees get employment in 
on con;>assion grounds. He is not competent 
en/ought get employment on the basis of 
competitIon. Similarly. no one is becoming 
nor can become leader in the Congress 
Party on the basis of competition, everything 
is going on here on compassionate grounds. 
One dies, the other comes. If someone is 
assassinated. the other comes. So , this is a 
party of cOfT'4)asslon. This party is not likely 
to last any longer. It IS the misfortune of your 
party thaI is It vitiating the atmosphere in the 
entire country and striking secret deals instead 
of fighting the wanted forces. The ruling elite 
ofthecountry, which supported you tiHtoday. 
has decided to shift its Ioy:.:tytothe Bharatiya 
Janata Party ever s;~ce the National Front 

government has implerrented the Report of 
the MandaI Commission. Their entire 
Hindutva is. an imitation of Hindutava. Their 
Hindutva Is a Hindutva. of ten per cent 
people. In th ier decration of Hlnduva. 90 per 
cent peole are not covered. Hust now an 
hon. Memberofthe Shiv Sena was speaking. 
He was saying that his party's head. I do not 
wanttJ mention his name, has said hat those 
whodo not have their allegiance to the country 
should be expelled from the country. Many 
people from Bihar. North·Eastern region and 
Oris a, have been turned out from Sural and 
2-4 lakh people of Bihar and Uttar Pradesh 
have been turned out from Bombay. 

Those poor people. the poor labourers 
did not have allegiance to the country. Will 
they or the Shiv Sen a decide the definition of 
allegiance in the country. Will their fellows, 
as Indrajit Gupta ji has said bad fellows, 
decide it. They do not have moral right to do 
so. They do not have any such right. Their 
loyalty to the country is un,questionable. 
Really speaking, they are vitiating the 
atmosphere of the entire country. They want 
such riots of take place frequenlly in the 
country and the Government too is helping 
them. Had they organaised rally, nothing 
would have happened by you created an 
atmosphere of rally throughout the country. 
Your carried out propaganda equal to 
thousand rallies just tor one rally. So, the 
situation you continue to create may assume 
alarming dimensions if you did wake up in 
time. " seems that we are understanding 
your conspiracy. Such a ghost has been 
raised so that people are compelied to keep 
you in power. In order to ensure that there is 
on revolt in the party and that a fear psychosis 
is created outside that there is danger from 
communalism so that people are compelled 
to think that these are the from which are 
dangerous to the country and thus people 
may col)tinue to b ear with the Govemment. 
I would like to submit that this Government is 
no way and at no cost able to be tolerated. 
The more we tolerate it. the more the country 
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heads towards ruination. They and they 
have conspiracy, a Washington Pact is there, 
we will not raise any economic issue because 
bOth of them are supporters of economic 
reforms. Both have decided as to what do 
they have to do. They raise such issues so 
that issues of poverty, hunger and dignity are 
not raised. So, issues like religious fanaticism 
should be raised to deviate the attention of 
the citizens of the country and they remain 
absorbed in these deceptive issues althe 
time. In this matter bOth of them are hand in 
glove with e.ach other at one or the other 
stage. Unless it is exposed, these issues will 
not come before people, I want to say that 
the people of the country are not innocent, 
they will certainly find out away. Both are in 
collusion. Leaving aside them both, a third 
force will emerge which will take the country 
out 01 communal tension and which will really 
lead the country to right path. 

With these words. I conclude. 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND THE 
MINISTER OF STATE IN THE MINISTRY 

,OF PARLIAMENTARY AFFAIRS (DR. 
ABRAR AHA~ED): Mr. Chairman. Sir, hon. 
Advaniji has argued very emphatically that 
the ban imposed on the rally is a wrong 
deciSion and he has weighed the pros and 
cons of the ban on the rally. He has said that 
ultimately his party will be benefited by 
imposing ban on the rally. I wondered to hear 
such a thing' from a leader of the stature of 
Shri Advaniji. On the one hand he raises 
objection to irrposing bas on the rally and on 
the other hand he taJl<s of benefit to his party 
from this ban. We can draw this conclusion 
from his speech that the Congress is ready 
to suffer any loss for the sake of the country 
and is ready to take such decision which may 

, be in the Interest of the country. Shri Advaniji 
. himself has accepted this thing. We know 
that they may take political mileage out 01 It. 
But the ban on this rally has been imposed to 
save this country. 

H we go through the history and also 
have a look at the incidents of past few years, 
be that the Rath Yartra of Advaniji. or 
Aayodhaya incident of 6th December Bharat 
bandh on 8th December or the present rally. 
we will reach the conclusion that it was not a 
wrong decision to ban the rally as the country 
knows what the two lakh people assembled 
in Ahyodhya did despite giving assurancet , 
in and outside the House to the effect thai no 
untoward incident would happen these. But 
whatever has happenxded that is there before 
the Whole country. Similarly, if the people 
were alloweato assemble in Delhi, the incident 
of Ayodhya is befit the country, anything 
could have happened in Delhi? (Interroptions) 
They would have caused damage to the 
Parliament House, India Gate. the residence 
of the hon. Prime Minister or to some other 
propertty somewhere else. Alter that these 
people would have said that they were not 
their partymen. They had not brought them 
to Deltti. 

I would like to tell you one thing more. 
Shri Advaniji is not present here. He has left 
the House (lnterroptions) I belog to Rajasthan. 
I remember whatever had happened there, 
when the rally was held. I still remember that 
bitter experience. An open threat of large 
scale blood shed was given in the speeches 
made at that time. The scene of the massacre 
of men. women and children is still before my 
eyes .. After the incident 01 6th December a 
call of Bharat Bandh was given lor 8th 
December. (Interruptions) One person s 
who could not close his shop, was burent 
alive along with hs white financily I would let 
you know as to what happened in the incident 
of 6th December. the Bharat Bandhu on 8th 
December. After such inc~nts these people 
want the permiSSion for collecting so many 
persons in Delhi. (lnlerruplio'_'s) 

, Mr. Chairman. Sir, I would like to say 
one thing more. Some people were saying 
that those people who do not have any faith 
in the nation should be driven our 0' rhe 
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country. I wonder on such news, statements 
and persons who have such mentality. People 
were saying that those who do not have any 
faith in the nation, on behalf of Muslims, I 
would like to say that when partition of the 
country took place between India and 
Pakistan then there was a choice before 
every Muslim living in this country either to 
live in India orto go to Pakistan. (Interruptions) 
At that time Muslims who had chosen to live 
in India, had also to take one more decision 
that the might be killed in those 
circumstances. ButhedeCided to stay on in 
India even if the were killed. They thought 
has they were the sons of Mother India dwer 
bom in this country that they would live here 
and protect the Mother India. So they stayed 
back in India and have been protecting the 
Mother India and have been loving the soil of 
this country. I some people think that they 
can succeed in sending these people out of 
he country by creating such religious frenzy 
and impression that they are anti-national, 
then I would like to tell them in clear terms 
that they were not going to succeed. 

Mr. Chairman. Sir, in his speech Advaniji 
leveled allegation the hon. Prime Minister, 
some other menilers have also 1eveled 
similar allegations that Prime Minister is in 
league wilh Bharaliya Janata party. I would 
IIw to say that the hon. Prime Minister had 
reposed faith in them. He believed the 
assuranes given by the BJP people and 
accepI8d the affidavil submilted by them. He 
believed that lbey would not violate the 
directive 01 symbolic Kar Seva given by the 
Supreme Court. As a true man the hon. 
Prime Mi.nister reposed faith in them an d 
now some people are alleging that the 
hon.Prime Minister is In league with the 
Bharatiya Janata Party. After the incident of 
6th December BJP tim ot all brought the No· 
Confidence Motion ag.ainst him and said that 
the Prime Minister Shri Narsimha Rao was a 
bad person and today Advani ji says that all 
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this, prove it. The inddent of 6th December, 
and the development which took place 
thereaner and the way people were terrorised 
in the country expose them fully. 
( Interruptions) 

Mr. Chairman, Sir, the people who raise 
the alogan of nationalism and make tall talk 
s of nafonalism actuaooyy they want to 
disintegrate the country by their such 
activities. n expose their motives. The decision 
of banning rally is very important as well as 
very essential. Had the ban not been if1l>Osed 
on the rally the country would have faced 
their evil consequences. Therefore, I would 
like to thank the hon. Prime Minister for 
taking decision of banning rally, 

SHRI ATAl BIHARI VAJPAYEE 
(lucknow): Mr. Chariman, Sir,l would lie to 
confine my speech to he reality. A 
comprehensive discussion had taken place 
on Ayodhya issue In the last session. In this 
session too, several chances will come to 
discuss the Ayodhya ISsue. A reference to 
Ayodhya incident, has been made in the 
President'sAddress. An ordinance has been 
issued about Ayodhya. The Ayodhya issue 
win also come up again while diseussing the 
demands of the Home Ministry. Therefore, iI 
is better to confme the discussion to the rally 
only. 

Mr. Chairman, Sir. we wanted 10premiss 
lor the. Adjournment Motion because this 
Motion is always confined to one .,acIic 
issue and lhe discussiOn is cont~.1hat 
only. ButtheHon. Speakerhasnolaocepted 
our request and now lhe discussion s laking 
placeundefcer1a1n orherrule. Theclscussion 
isbecorring~one. Froins1anc:e 
it has beenalegedthal the BharaliyaJanala 
Pany does not accept ,he Consfirution. " Is 
wronQ. We have taken oath under the 
Constitution. We regard the Constitution as 
a new'Snni' (lawSook) Smritis (LawBooks) 
have been changing in this cotdry. Dr. 
Ambedkar is our new Smritikar or u. ... or 
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• following the old Smriti or law book. Society 

is changing fast. We do no consider the 
Constitution as anti· Hindu. There is sharp 
difference 01 opinion with those people who 
express such ideas and we made SUCh 
differences very clear. However if these 
allegations are leveled time and again it will 
only create conlusion. II we want to create 
confusion in the country then I have nothing 
to submit. It is also being propagated that the 
B.J.P. belives in the caste system viz. the 
'chaturanra Vyavastha'. Nothing could be 
ore serious a charge than this one. " some 
'Sadhu' has made such a staterpent then we 
do not agree with hi'S point of view aDd will 
definitely argue with him. Discrimination In 
the country cannot be allowed on the basis 
of birth. caste ad religion. Hover, it will not be 
in the fineness 01 things to question our 
loyahy on t~ basis 01 just one incidents viz 
the aydodhya episode, on which I do not 
want . to dwell any 'urther beCause in the 
previous session itseH I threw light on all the 
aspedS an even today prepared- for debate 
on this issue. Mr. Chairman. Sir. some of my 
hon. colleagues are training their gun s on 
only the 6th December episode .. 
(Interruptions) Often it happens the tiff any 
part of the body is hit it becomes benumbed 
and the affected persons becomes almost 
inen Some Of my hon. Colleagues are not 
preparedtolOl8Slthe 6th Oec:emberincident. 

Since 6th Oecemb8r 101 of water has 
'lowdown Saryu and Yaf1U\a rivers because 
time and tide wait lor none and the life keeps 
on 'f1'1Oving In an unbiterrupted fashion. It 
should be our endeavor to march forward in 
the right direction. 

THE MINISTER OF STATE IN THE 
MINISTRYOF HOME AFFAIRS (SHRI P.M. 
SAYEEO): Till such a situation arises. 

SHAI ATAl BIAHRI VAJPAYEE: Mr. 
• Chairman. Sir, the hon. Minister is averyoJd 
Iriend of Maine and has only recently become 

Rallies at 80at CI/Jb 
a Minister. Therefore, I do not want to east 
my limited time by responding to him. I would 
like to submit that the reasons given by the 
hon. Minister for disallowing the rally is lack 
of normalcy in the country. However. rallies 
are Deing allowed in the States. I have toured 
Uttar Pradesh and Rajasthan. Shri Advani 
ha~ paid a visit to Bihar. the State of Shri 
Laloo Yadav. Shri laloo Yadavhaschallenged 
anybody for opposing him i.e. he says • Jo 
Hamre Khilaf Ayega Hum Uska Bhurkus Kar 
Den08'. I cannot translate this. 

SHRI CHHEDI PASWAN (Sasaram): 
You are misquoting him. Shri Lafoo Yadav 
promised security to Shri Advani. 

SHRI ATAL BIHARI VAJPAYEE: I am 
not talking about Shri Advani but only relerring 
to his general utterances. O.K. I amend if . It 
Shri Laloo yadav has not made such 
commentsand is opposing us now in a decent 
language.. then pleas pass on my 
congratulations, to him. However, I am not 
referring to anyone, bUI 10 am simply 
submitting that no untoward incident did take 
place during Shri Advani's viSilto Bihar. Dr. 
M.M. Joshi is also touring extensively in 
various States and addressing big raBies, tM 
neither any riots took place any where no any 
tension was developed. 

II is true that during my visit to Kashi I 
was advised against holding rallies by the 
district official:sandaccordingly i id nol addnIss 
any raUy over there. It would have been 
proper on the part 01 the Hon. Prime Minister 
and the hon. Minister of Horne Affairs tohaYe 
taker. us into confidence on the issue 01 the 
proposed rally in Delhi. However. they did 

)'\ot do so. h is not for the first time that we 
propose to hold rallyDelhi. Shri Advani has 
thrown light on this issue. Railes have always 
been allowed in Delhi. Here I would like to 
make a mention of the rally hOld in 1966. 
when Shrj Chandra Shekhar was a Mentler 
of Rajya Sabha during the Congres rule. tor 
demanding a ban on cow slaughter, The 
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Directive priniples of State policy provide 
that steps will be taken for preserving and 
improving the breeds and prohibiting the 
slaughter or cows. If somebody makes a 
demand of it then it cannot definitely be 
opposed. h was a non political agitation and 
ia big relly was held in Delhi. Mr. Chairman. 
Sir. till then Boat Club was not used as a 
venue for holding rallies. Rallies were held on 
the parliament street. We used to erect 
stage just at a arms length from the parliament 
Hosue. 

16.00 hrs. 

Rallies usedtobetotallypeaceful. People 
owe allegiance to the democratic set up. 
Democracy cannol develop under terror of 

• the Government. If democracy is not a 
cherised ideal then not to talk of strengthening 
it will not survive. People of this country are 
undoubtedly democratic. They want to 
resolve their differences through discussions. 
However. problems do get a ggravaitated if 
the Parliament and the judiciary takes unduly 
long time for finding their solutions. I do not 
want to discuss these things in detail. In the 
rally for demanding a ban on cow slaughter 
soituation did go out of control. Wheny a 
sadhu. whom I identified. did hit me on head 
and snapped the wires of the loud speaker. 
This way trouble started. At that time I told 
the then hon. Minister of Home Affairs. Shri 
Nanda. after visiting jail that of all the persons 
arrested for causing trouble. I could not 
locate that Sadhu who had hit me. So, whose 

• agent that Sadhu was? 

Shri Chandra Shekhar has challenged 
the assertion of Dr. M.M. Joshi that if the 

. Government permits. rally will be peaceful. 
The Government do formnt trouble. but I am 
not accusing the present Government of 
thiS. You did not allow the rally altogether. 6th 
Novent>er, 1966 is clearly etched in my 
memory. the day on which Shri Aasopa of 

Bikaner was not.. (Interruptions) He was a 
native of Jodhpur. When his son identified 
the dead body in the hospital then next day . 
his body disappeared. Shri Jaisukh lal Hthl 
had stated that of the eight persons killed 
only five could be identified. but in fact 
seventeen persons were killed.' at that time 
had laid in the Rajaya Sabha the Doctor's slip 
who had clearly identified the body and had 
also allowed that the dead body may be 
claimed the next day. However. during the 
still of the night the dead body was removed. 
This was the internal conspiracy of the 
Congress to remove Shri GulZari Lal Nanda 
from Home Ministry. I do not think at the 
present juncture there is any conspiracy to 
dislodge anyone. (Interruptions) This time 
the Government has put its survival at stake. 
The dilemma at present is the Government. 
weak in the eyes of the people. wants to 
demonstrate its strength and force. When 
the weak demonstrates its strength all limits 
are crossed. ThIS is what is happening in. 
Delhi these days. All efforts are being made 
to prevent rally. People coming from States 
are being rounded up midway. Cannot 
violence break out wherever these people 
are being stopped? Trains are being 
thoroughly checked. People are being forced 
to come out of the buses. People are coming 
from all over the country but are being 
prevented from converging at the Boat Club. 
However, they can stay in any part of Delhi. 
Boat Club is a vast ground. Let the things be 
allowed to tak~ place. Allow the people to 
come. 

Mr. Chairman, Sir. people are prepared 
to come from all parts of the country to Delhi 
as long as they have got faith in Delhi. the 
seat of Parliament and the Government. and 
feel that their grievances will definitely be 
redressed in Delhi. Till this faith is not belied 
the country will be safe and secure and their 
won't be any threat to the unity and integrity 
of the nation. Country's unity and integrity will 
be jeopardised the day the people refuse to 
come to Delhi lor redressal of IheirOMliance& 
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and sit back in their respective States and 
take uparams for finding solution of their 
grievances. Please let that day not come. 

Delhi is the Capital of India and is the 
• heart of the country,. However, whatsoever 
happens in the capitals Delhi is no exceplion 
to it. I would like!o quote from the speech of 
the U.S. President about the capital of that 
country delivered at the time of taking over 
the reigns 01 his nation. Those words are 
applicable in the case of Delhi ai"o. 

[English) 

This beautilul Capital like every Capital 
since the dawn of civilization, is often a place 
01 intrigue and calculation. Powerful people 
manoevure rfor position and wo'rry endlessly 
who is i and who is out, who is up and who is 
up who is down. forgetting those people 
whose toil and sweat sends us here and pays 
our way. 

[ Translation) 

Conspiracies are being hatched in Delhi 
• just to outmanoeuvere others. A recent 
newspaper report says that the sitting place 
of Shri A~un Singh in the House has been 
Cohanged.do not know how Ir it is correct. 
but when all this appears in the Press it is 
supposed to be correct. All such activities 
are going on in Delhi these days. 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
RAHESH PILOT): Your position is also not 
the same. 

SHRI ATAL BIHARI VAJPAYEE: So. 
you are supporting what is happening in 
Delhi. 

Mr. Chairman, Sir, there is no need to 
Impose ban on the rally. Unfortunately there 
is a communication gap between the ruling 
and the opposition parties these days. A 

letter was written by the hon. Minister of 
Home Affairs, Shri S.B. Chavan, to the 
President of the B.J.P. Or. M.M. Joshi on the 
6th of February where in the former has 
mentioned that in view of the prevailing 
conditions it is hoped that the B.J.P. will 
reconsider its decision to hOld rally. The copy 
ofthe reply of Dr. M. M. Joshi is also available 
with me. In response to the hon. Minister of 
Home Affairs letter dated 6th February Dr. 
Joshi on the 9th February has written that on 
returning from tour he will discuss the matler. 
However, the hon. Minister 01 Home Affairs 
has not invited him for talks. 

THE MINISTER OF HOME AFFAIRS 
(SHRI S.B. CHAVAN): He had promised to 
write and had assured that as soon as he 
would return he would unite. 

SHRI ATALBIHARI VAJPAYEE: Was it 
not possible to proceed without writing? You 
could have said that there was no need of 
negotiation al all and whatever he wanted to 
tell, may he given in writing. 

SHRI RAJESH PILOT: You can twist 
things . 

SHRI ATAL BIHARI VAJPAYEE: You 
had ~iven it in writting. 

SHRI S.B. CHAVAN: That is why we 
wanted a reply in writing. 

SHRI ATAL BIHARI VAJPAYEE: If 
Joshiii had met you. would you have then 
asked him not to talk and to give only in 
writing whatever he had to state. 

SHRI S.B. CHAVAN:" he had met me 
then it would have been a diHerent matter. 
but he neither met nor did he write. 

SHRI ATAL BIHARI VAJPAYEE: No. 
no. Joshiji had stated that he would talk on 
that malter when he would retum in two-
three days. In the meanwhile the Govemment 



719Discussk>n Under
Rule 193

{Sh. Atal Bihari Vajpayee]

declared imposition of ban on the proposed 

rally and it did not wailt for the return of Joshiji, 

the Government did not call even Advanjtto 

hold talcs. I am supposed to be a moderate 

leder. but too was not called for talks.

SHRI S B CHAVAN; What was the use 

of calling a moderate leader for talks'9

SHRI ATAL BIHARI VAJPAYEE Mr

* Chairman. Sir. the Government had made 

up its mind not to allow the holding of rally 

But I ask why did the Government no! allow 

the holding of rally Does the B J P not enjoy 

the democratic nght of staging a rally'’ The 

oan was imposed on the rallies of other 

political parties as well alongwith that of our 

party. If the Government is allowed to continue 

lo treading on wrong path.then it has to face 

the' ugly consequences  We may have 

ideological differences between us. but will 

theGovernment snatch away the democratic 

nght of holding peaceful rally in front of 

Parliament House. Now it is being said that 

the type of editorials that the being written 

and the type of eddorialsthat are being 

published nowadays do not really leave the 

scope for holding any rally The kind of 

propaganda that is being spread through 

letev&on regarding the ban on realties and 

that on strikes a noI going to serve any 

interest of the country. Sinoe when this 

consciousness dawned upon you7 Is the 

Government conscious of this fact only in 

Detu or even m these States where the 

Congress Party is m the oppoŝion7 The 

Congress Party can hold a demonstration in 

Calcutta. My colleague sitting on my left is 

complaining that the Congress Party 

damaged the platform there Due to political 

rivalry there, they are trying to disintegrate 

ihe country.

(i) Ban on Political 720 
Rallies at Boat Club

SHRI ATAL BIHARI VAJPAYEE: Some 

of the basic questions are not replied to. I 

wished Khurana ji to be here He could have 

explained the atrocities beng committed by 

Delhi Police as also the kind of atmosphere 

being created by the police. The whole of 

Delhi has been convened mto a Police 

Cantonment The barbed-wire that is 

generally taid across the border of the country 

has been fixed around the Boat Club A piece 

of cloth was put on that barbed-wire and it 

was demonstrated as to how the coth was 

toum ntopieces People are being threatened 

that if they dere go there and if they are 

entangled in this wire fences then they would 

also be tom into several pieces is it the only 

way left in ine democratic country to ban a 

rally Can the Government not adopt any 

other method than this1’

AN HONORABLE MEMBER They have 

staked their last bet

SHRI ATAL BIHARf VAJPAYEE: No. 

they are actually yielding now. Mr Chairman, 

Sir, I would Kke to give an example of the 

nefanous tendency that is disseminating 

fast. You know, we are holding rallies m 

every State and in this connection. I was 

gomg to Guwahuti TheB.JP is not a very 

strong force there Moreover, peace prevails 

m Guwahati and there was absolutely no 

dsturbance there We wanted to hold a rally 

m the town, but a ban was vnposed on 

holding of any rally We contacted the hon. 

chief Minister ol the State to know the reasons 

as to why wecouk) not hold a rally We asked 

why the ban was being imposed The reply 

of the hon. Chief Minister was that the Central 

Government had given such a directive. 

After that f contacted some of the hon 

Ministers of the Union Government including 

Chavan Saheb and Pilotji They replied th* 

they were quite unaware of that..

FEBRUARY 23. 1993

SHRI  SOMNATH  CHATTER*  SHRI RAJESH PILOT. I would like 10

JEE(Bolpur): It they aretîing to disintegrate  clarify that I was rea -y not ware of that iCriCr

the country why do yc„ repeat the same  | would also like to further danfy that the
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Government does not like the B.J.P. to go 
ahead with its mission 

SHAI ATAl BIHARI VAJPAYEE; No .• 
how will be Clarify it? How can he clarify the 
truth? 

SHAI RAJESH PilOT: You are not 
corred when you say that we were not aware 

SHAt ATAl BI~.ARI VAJPAYEE: Well. 
what did you say then? 

SHAI AAJESH PilOT: You were going 
to Guwahati. I was also there in Guwahati 
holding talks with the Bodo people. 

SHRI ATAl BIHARI VAJPAYEE: I am 
not talking ofthat day. I hadalready,nlormed 

'you about this proposed rally. Chavan Shab 
said that he was not aware of that rally .. 

SHAI RAJESH PilOT; You informed 
me on telephone in the morning 17.30. a.m. 
that you were going 10 Guwanlt for this 
proposed rany whICh had been banned. At 
this, I told you that I did not have many such 
in formation, but would fond out and let you 
know after collecting the informatIOn in that 
regard and after that you informed us that 
there was no ban on the rally. You had wrong 
information about the ban. You formed the 
ImpresSion about the ban Ihrough 
newspapers tepOrts; because when I went 
there I found no ban being ifnposed on the 
rally. 

SHRI ATAl BIHARI VAJPAYEE: This 
does not suit you. 

SHAI RAJESHPIlOT: The President 01 
,the 51_. B.JP ... pnunt ..... 

SHRI ATAl BIHARI VA,JPAYEE: Mr. 
Chairman, Sir, the rally was banned ....... 
The ban was declared by the KanI'oap 
district aulhors. lies Then aM Cenmt 
intervened. • -1Ndf .. .,. .. tor .. 

Rallies at Boat Club 
to Pilot Sahib. He might have thought that his 
party was already facing trouble in Delhi so 
there was no need of taking further risk in 
Guwahati. He might have also stated that 
Vajpayee ji was going there; he is a moderate 
leader, so his rally should be allowed. Did he 
say that? 

SHRI RAJESH PilOT: Mr. Chairman. 
Sir, when I reached the circuit House in 
Guwahati, the President of the State B.J.P. 
came to meet me. He was present there. He 
came by a matador and said that the leader 
of his party was coming the next day. He said 

. that there was a rumour that the rally had 
been banned. You can inqUire iI from him. 
They were two persons. Saikia Saheb was 
with me in the room No , of the seam guest 
house. He said that he was not aware of the 
ban on the proposed rally of the B.J.P I 
further told them that the banners 01 hiS pany 
were hOisting all around. announcement was 
already being done. Preparations to hold the 
rally were in fuN swing .I myse. saw the 
preparations while passing through place. 
Thereafter I asked Saikia ji about this. He 
said that there was no ban on the rally of the 
B.J.P. and that he was prepared to welcome 
vapayee Ji. he can hold his rally wilhout any 
problem And when the State Government 
had no problem. why should the Central 
Government have any problem The Central 
Government was not required to give any 
instruction 10 lhe State Government 

SHRI ATAl BIHAR. VAJPAYEE: Mr. 
Chairman, Sar, the permission tor holding the 
raRy was given at behes1 of the Union 
Government. The permissIOn was accorded 
.12 O'clock in lhe nighl ...... 1h8 raItr 
was to be held the loIlowing da, .• was then 
not at al pass .. 10 cifcuIate the news that 
the ra 11 wu aIowed'lQ be held. People 
" •. hOWeVer."""" there had to be a .. ..... ,... ause. and trainS were 
1henIfcn.c:.ncMed. ... ilJafter Sharie( 
..,." Two 0uwINII ..... IrIinI __ 
IICIpped met war. Pall ..... _ ..... 
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end to get down. There was an incident of 
lathicharge in Nowgong. The Govemment 
may get it confirmed. 

THE MINISTER OF RAILWAYS (SHRI 
CK JAFFER SHARIEF): I have no such 
information. 

SHRI ATAL BIHARl V AJPAYEE: Now 1 
am giving you the information in this regard. 
I know you do not get information so fast. 
Buses were cancelled. There was lathicharge 
in Nowgong. Four injured ladies have been 
admitted to the hospital. Several persons 
have visited them in the hospital The police 
stations had the information that the rally 
had been banned and that the policemen 
had not to allow anybody to go to Guwahati. 
I ask what was the need for all this Mr. 
Chairman, Sir, I would like to refer specially 
one incident that occurred pritor to this one 
in Guwahati. A Seminar of Assam Sahitya 
Sabha was-organised in Shiva Sgar district. 
Lakhs 01 people atte:1d that Seminar as. The 
activities of Sahitya Sabha have created 
literary interest among the people. Someone 

anached with ULFA organisation circulated 
aparticularpamphlEI in that Seminar. ULFA 

is a banned orgainisation. Only the State 
Government there can give a proper reply as 
to how the particular persons attached with 
UlFA were able to sneak into that Seminar. 
One of the pamphlels being cir9ulaled there 
feB into the hands of a j?umalrsl. A newspaper 
published a repon in this regard. Now, you 
will be surpnsed to k~ow as to what was the 
re ad ion thereto. The edrtorof the newspaper 
was arrested. the reponer and the publisher 
too were arrested A:l of them were arrested 
under TADA. 

The Government may Silence US by 
• retemllg to the Incodent of Ayodhya that 

occurred on the 6th c: December, but I must 
ask as to where the t30Yernment IS itse" 
heading now? What is the ultimate motive of 

Rallies at Boat Club 
the Government? Is democracy safe in the 
hands of the present Government? How 
people in Assam were arrested underTAOA. 
Is the Press Council not there to take action 
againstthe newspaper if it publishes anything 
objectionable? Has the Government lost 
faith in the Press Council of India. Is it 
justified that the Government should arrest 
the editor and the reporter of a particular 
newspaper underTADA? This is not the end 
of the story. There was a meeting in the 
Press . 

Club of Guwahati t6 protest against the 
arrest ofthe editor, the reporter and publisher. 
This meeting was attended by Ihe journalists 
and the former Chief Minister Shri sarat 
Chandra Sinha. When they wanted to go to 
deliver a memorandum to the Governor, the 
police and the C.R.P.F. plunderd and beat 
the people and the journalists. Those who 
assembled to participate in the meeting could 
not even march from the Club to present 
there memorandum to the Governor: they 
were, however, preparing tllemselves 10 
march Iromthe ClUb. Seven journalists have 
been injured seriously and admitted to 
hospital. Is suppressing he voice of people or 
banning the raUy in Delhi not the sign of 

coming danger for the Government? Really 
it is a sign of danger. When the Government 
is in trouble and unable to match the 
arguments of the opposition and resorts to 
use of force and is even prepared to suppress 
the people at the cost 01 Ihe democratic 
system then what will be rts late? I doubt that 
the Government WOl.ild hoid elections after 
six months. It may extend the period by 
another SIX months but what would happen 
afterwardS? Why does the Government not 
announce the election dale? When the 
Gover'1menllS sure to lose then why delay 
the announcement 01 elections? 

II will reheve the tenSion that has already 
been built up as a result 01 ban on the rally 
and it will also help aven the confrontation 
Above all ourpany workers, who are busy in 
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pulling up the Government here in Delhi will 
get busy in election campaigns etc. Likewise 
Congress workers will also get Ousy in 
elections. Elections should also be announced 
in Madhya Pradesh and Shri Arjun .. Singh 
should be directed to take the charge of 

, elections there. However, the Government 
is alraid of going to pOliS because of its 
failures, and internal party feuds. It is afraid 
01 a possible civil war within the Congress. 
The Government is not ready to meet the 
challenge at political level. We are suspicious 
of the Government's going to polls because 
of the imposition of ban on rally by it. It is also 
a warning to all the parties who believe in 
democracy. 

Mr. Chavan, still there is time. I do not 
know what will be his reply. Actually, we 
Should congratulate himforcomjtting another 
mistake. is committing mistakes one after 
the other. What would be its consequences? 
The need of the hour is to create an 
atmosphere 01 dislodge between the ruling 
party and the opposition. The Government 
has discontinued the practice of dialogue. It 
is not good in its part. There could have been 
several alternatives to benning the rally. 
Government could have called us lor 
discussion, but the Government instead 01 
dOing that issued an order. But It IS stili to t>e 
seen how lar the order is obeyed wha1 would 
be the activity ollhis order if &athl charge is 
resoned to at ten places In Deihl an 
l!ndenuowe 10 ensure ~ eo' thIS 
order. Government _oulet boast oS Its 
succesa. 8U1lhe vacant ground 01 Boat dub 
would not sing there &Ong in Government's 
Iaik.t,. .• wouJd be an eviCden 10 the tact thai 
00ve".,.,.,._1eII .. tefI-confi<tence and 
has deCided to use weapons to win the banle 
of thQughts. Such a day should never come. 

lherelore we oppose It. 

SHRI CHANDRA SHEKHAR (BaJlia): 
Mr. Chairman. Sir. I am laking pat In thiS 
debate wtth una. grlel. I did not wish to 

expresc; my views on this issue if Shri 
Vajpayee had not spoken I had thought that 
there would certainly be some change in 
thinking on that side. But I regret to say that 
after the speech of Shri Atal Bihari Vajpayee, 
I am forced 10 say something. 

I did not want to say anythingon Ayodhya 
issue. Shri Vajpayee had raised the matter, 
a debate was held on it and I had presented 
my views while taking part in the debate. 
However, Shri Advani, the her of Ayodhya 
was not present at that time. All Ihathe said 
returning from Auydohya pained and 
disturbed me a 101 and created a suspicion in 
my mind. like Shri Vajpayee Shri Advani had 
stated in the very beginning that they were 
sorry thai they failed and could not control 
the crowd there. But J find Shri Advaniji 
saying in his later speeches that he had got 
a new inspiration from Ayodhya incident 
which inspires them to redefine Hindutva. 
Now Shri Advani would deine the Hindutva 
"fter Yagyavalkya, Kanaad and Kapil. Shri 
Advani had said that tne Muslims of this 
cocuntry should call themselves 
'Mohammadiya Hindus' (Interruptions) 

Mr. Chairman. SIr. does this nev.. 
de1inition not point ('u\ to the emergence 0\ 
a theocra'ic state? \ would \ll<.e to I!.now 'rom 
Shri Advanl as to whal does it mean 
otherwise? Had he started making a nEM 
dic1ionary? Has he become eligible to define 
Hindutva alter Kapil. Kanaad and 
Yagayavalkya? Trus i5 the question that 
continues to Prick my mincS. 

Shti Alai 8ihari VaiNlY" hal just now 
saidsomethingwlthgreatpride.ltoosuppon 
his contention, that they have taken oath in 
the name of the Constitution. Is n not true thai 
after the Ayodhya incident, a sainI had said 
that this constitution is a blot on our 
nationalism. so much so that he also formed 
• Commitee I do nOllhlnk whether any otlhe 
e.J.p. leaders or workers has refuted It 
( Interruptions) 
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SHRt LAL. K. ADVANI: It was refuted 
immediately, thereafter. Moreover it is also 
in my knowledge thaI the 'Sant Sammelan 
held in Allahabad had also not supported this 
view. They had said that they did nol agree 
with it. 

SHRI CHANDRA SHEKAR: Allright, I 
was pained particularluy by what Atal ji has 
said that just now that the statements of Shri 
MUrili ManoharhasJoshi did not hun us. The 
President of a party says that about 10-15 
lakh people would galherthere and it would 
be a peaceful rally. But who would be 
responsible if they create responsible of they 
crele disturbances? I immediately rang up 
Shri Vajpayee, he was nol available al home. 
Next day, he rang me up I wrote a lettertothe 
Hon. ~me Ministerthe same day . Generally, 
t do not write letters on such issues but the 
attitude of the Hon. Prime Ministerduring he 
last three months gave me an impression 
that oral words would have no meaning. That 
is why I was forced to write a letter to him 
pointing out that he had called the Ayodhya 
incident on 6th December as a betrayal bL!t 
acually it was a betrayal with the nation. I 
cautioned him in "that letter saying that the 
Sovernment must have received the 
information reagadlOg the rally on 25th 
February and on that basiS it tnuSI haye 
preparad iIseI mentallytonwer1h8challenge 
so it shou"'_u"'~h February may 
not become the f:th December. 

There8lter. the t.4jnisler 01 Slate in the 
Ministry of Home Affairs rang me up and 
sought my oPinion. I suggested to hin1 to let 
the rany be held. provided al precautionary 
measures were taken to maintain law and 
order. H any untowa:d incident took place in 
Delhi. communal riots would spread aI over 
the country and we would lose Qurface in the 
whole wol1d. 1 had told Shri Rajesh Pilot at 
that time- Sonathji, I beg your pardon - I had 
asked him thatif at al he suspected any 
untoward incident, then the Government 
should not give permission tor that rally. 

Shri Atalji. it is not a conflict between 
ideologies. The answer to the conflict of 
ideologies will be given in terms of ideologies. 
Today you are not propagating any ideOlogy 
you are rather propagating the wrong 
practices. In order to curb these activities the 
Government will have to take action. There 
is difference between ideologies and 
immorality. The war of ideologies is fought 
with thoughts or ideas while the war against 
immorality is fought by using the weapon of 
power or authority. Shri Somnathji I would 
like to explain as to how the institution of 
·State" came into being and why the 
Governments were formed. Individual could 
not solve his problems on his own. Therefore. 
he Ihought to create the institution of Slate 
from tribes. 

We authorise the Government to 
excricise certain powers so that in the event 
of any threat to our property and life it might 
protect us. It is the duly of the Government 
to protect every citizen, his dignity and life. 
The police and army are formed for this very 
purpose and not for-singing religious songs, 
perform ceremonial duties or offer namaz. 
Every citizen of the country now has a novel 
confidence that he IS secure or safe. There 
is no ban on the eXChange of ideas. Bul if the 
Govemment is a mute spectator to the 
immorality then, it has no right to continue in 
power even for a minute. 

I, therefore, raised the question as to 
why the laws were made, why bans are 
imposed? Why rallies are banned? Shri 
Sornnathji you too imposed ban on rallies in 
Calcutta when you apprehended a greater 
risk? Why are you afraid of saying the truth? 
This is regarding the Government. If the 
Government assures that the rally will be 
peaceful. I would be very happy. They are 
sitting here. I am saying. before them. But 
if the Govemment feels that • has received 
information that some people may create 
disturbances. during. the rally then 
Government should ban the raly. , do not 
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think that heaven will fall if ban is imposed. 
There is no ban on propagating Ideology. 

I would 'have very humbly agreed with 
Sh.-i Vajpayeeji. He advises us to forget 
Ayodhya incident. H~w can one forget that 
incident? He himself assured us inside and 
outside the House that no untoward incident 
would take place there. What ~appened in 
Ayodhya? Today, Shri Advani has come to 
the House forthe first time after the incident? 
That is why, I am saying all this. He stated 
that when one and a half lakh people were 
listening to the speeches very peacefully 
some persons reached there and started 
demolishing the mosque or the structure, 
whatever they may call it. Those one and a 
half lakh people were so helpless and 

'demoralised that they could not prevent 
those 500 .persons from demolishing the 
mosque. 

Shri Advani, is the future Prime Minister. 
But now-a-days he makes speeches in such 
a way as if he has becorre the Prime Minister. 
He thinks that he is ruling the country. The 
arrogance in the language of his speeches 
reminds I.!S 0' the arrogance in Hiller's 
speeches. Shri Advaniji I respect the 
moderate persons. But when we remember 
moderates like Churchill and Charrt>erlane, 
I fearthat some day Shri Vajpayee too, may 
not turn the same way. He may not .... . 
(Inteffuptions) I do not talk in lighter vein .... 1 
may be wrong. 1 am saying all this with 
anguish and grief but re has fixed his eyes 
on the post 0' Prime Minister. Today Shri 
Rao may seem to 00 incompetent to tackle 
the situation, but tomorrow he may turn 
strong or strict enough to take action even 
against Advaniji. He will be responsible for 
compelling others to indulg into unpleasant 
things. So I warn .,im that there will be 
nobody with him to SIJPPon or console him in 
that hour of crisis? 

Today the count-y is facing double threat. 
The one is from thi~ idle Government which 

cannot discharge its duties efficiently and 
effectively and the other threat is from people 
like him who do not know their own limits. He 
thinks that his words can change the course 
of history and his words can destroy the 
history whears we people think: 

Karwale/n Ie raha hai janmanas 

Kal hamari hukumat banane wali hai 
kaun jane. 

Today, moming I cautioned Shri Khurana 
lest he should reach Tihar jaillordreaming to 
take oath in Ashok Hall. I am apprehending 
this very danger .... (Inteffuptions) I do not 
laugh. You know that I oppose that type of 
tendency. I opposed it in 1975, and I oppose 
it even today. Thousands of people are dying 
arid being ruined and they are showing much 
sympathy for them. What happened in 
Bombay and Gujarat? Whatever happened 
there is a maner 01 shame 'or us. 

When Shri Indrajit spoke on Shiv Sena, 
they said that they have no links with it . One 
of the hon. Members for whom I have great 
regards stood up and started pleading for it. 
What kind 01 mentaltyisthis?What happened 
in Ahmedabad and in rest of Gujarat? Riots 
took place there. What was their reaction 
when Govemment tried to curb and check 
the riots? What role did the Bharatiya Janata 
Party play there? Have you ever thought 
over it? They condermed Shri Chairman 
Bhai Patel, I have no objection. But what the 
B.J.P. and the R.S.S. did in Gujaral that is a 
lot on humanity. n somebody tries to cum 
such evil forces they complain that they are 
being subjected to repression. 

SHRI HARIN PATHAK (Ahmedabad): 
Mr. Chairman, Sir,' am sorry 'or whatever he 
has said. I am a resident at that very place. 
All the incidents in Ahmedabad are the result 
of the failure of the present Govemment 
there. Arms worth As. two crores were seized 
trom there, but the Government did not take . 
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any action. It failed to take any action even 
in the earlier incidents. The role of the 
Bharatiya Janata party was for creating 
harmony. The Govemment there has never 
arrested any B.J.P. worker. Not even a 
single B.J.P. worker was difectly or indirectly 
found involved there. The Government did 
not take any step which it was expected to 

, take. On the 8th some miscreants came out 
on the streets. with swords and spears and 
they stabbed 155 persons ...... (Interruptior. s) 

SHRI CHANC'RA SHEKHAR: Mr. 
Chairman, Sir, it is possible that the hon. 
Member might be having more information 
which might be com~ct. I am confident that-
the Gujarat Government will take some more 
steps. I welcome his views. The strict action 
should be taken against all rioters irrespective 
of their religion. I am expressing my opinion 
on the basis of newspapers reports and on 
the basis of the reaction of your leaders to 
these incidents. Shrl Vajpayee just now 
reminded me of the 1966·68 incidents. I do 
not know as to how serious injury he has 
received on his head. But it is fact that fire 
was opened.. Shri Guljarilal Nanda was the 
Minister of Home Affairs at that time. Shri 
Guljarilal Nanda was more ardent supporter 
of cow protection than Shri Vajpayee. Once 
he had said that so::ialism can be brought 
about in the country only through protection 
of cow. I still remember that day. That time 
I had told Shri Nanda that I would learn from 
him the process of bringing about socialism 
in the country through protection of cow but 
he should first do something immediately in 
the capacity of Home Minister. I "as an 
ordinary member of the Congress Party at 
that time. That time during 1966-68, I 
considered myself an important member of 

, the Congress Party. Though I was a disciple 
of Gurudev, yet Iwa!;discipleof no one inthe 
Congress. I do not know whether any 
conspiracy was ha:chad within Congress 
Party to remove Shii Nandaji. At least, I do 

Rallies at Boat Club 
not have any such information. I do not talk 
about that, but it will not be proper, if I do not 
say that I do not know about the conspiracy 
behind these riots. They claimed that the 
number of sadhus and saints was about one 
or one and a half lakh, but actually 50 
thousand sadhus and saints had assembled 
there. Speeches were made for several 
hours. People understood that the 
Government would not do anything. When 
they started crossing the boundary wall of 
Parliament, firing was resorted. 7 or 8 persons 
were killed and some dead bodies were 
taken away of which I have no information. 
But I want to ask as to why a person like 
Gulzarilal Nanda was compelled to order 
firing. Shri Somnathji I would like to submit to 
you that the champion of the cause of cow 
protection, Shri Nandaji had done his duty. I 
would like to submit to Chavanji and Pilotji 
that as far as possible, they may not orderto 
open the fire but il the fire has to be opened 
to protect the dignity and honour of the 
country, they must not sit silently. This should 
kept in mind. Therefore, today it should be 
darifiedto all in the country, Innocent children 
and women ... (Interruptions)Those who have 
the tendency of burning the innocent children 
and women alive must be prepared to face 
the bullets. If fire is to be opened in the 
country, those people will be responsible for 
it who have created the atmosphere of 
burning innocent children and women alive 
in the country and they have to take 
responsibility for it. Now the country has to 
decide it in clear terms whether spears and 
tridents will be used against innocent children 
alone or whether the demonstration of 
Government's power will be used against 
those who are responsible for killing innocent 
people. If you do not do this today, Shri 
Narasimha Rao is not present here, Chavan 
Saheb, had you not come under pressure of 
Shri Narasirnha Rao to continue in the Office 
of Home Minister, the country would have 
not faced this shameful.situation. It may be 
possible that ten, twenty or twenty five people 

, might have been killed but his country would 
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have not been blamed for killing thousands 
of people. 

Sometimes unpleasant decisions have 
to be taken. It is riot an inn or orphanage. it 
is the Government and in order to run the 

, Governments, SOmEtimes power has to be 
demonstrated. I would like to submit to my 
young friend Nitish Kumarji that I know the 
weak pOints of this Government but kindly 
don't further demoralise the morale of this 
weak Government. Ideologies should be 
replied ideologically ...... (Interruptions) .. But 
strengthen their hands to face the immorality. 
Today, there is conflict between immoral and 
moral forces, good and evil forces, we will 
have to fight for the victory of the good and 
the defeat of the evil. I don't know what will 
be its result. Every time you will win by politics 
of vote. Several persons have won the 
elections. Several P-3rsons have come and 
gone. It is the thoL'sand-year-old history. 
Advaniji, in the histcry of 5000 years which 
man in power ha; made this culture? I would 
like to submit to those, who talk of the Indian 
culture, that this cult'Jre has originated from 
the dense and lonely forests and from the 
peaks of the Himalayas. Aiming at power, 
don't talk of Indian culture. If you have to 
follow the Indian culture, if you have to define 
Hindutva anew, then sit in a cave in the 
Himalayas like the sage Kapil and talk of it. 
The crime of making the Hindutva a ladderto 
reach to the parliameflt must not be committed 
in the country. We know that this crime is 
being cOlT)milted today and its ill 
consequences may come out in elections. 
But it is ourdutyto highlight the truth. Chavan 
Saheb,l amconfidem that you will remember 
the old traditions, halfe some courage in the 
name of Indian civiliZation,lndian culture, as 
well as honour and history and dignity of this 
COuntry. Please change you mind. The Leader 
01 the Opposition anrithe Hon. prime Minister 
have had negotiaticns for several days. 

Atalji, you should have no complaint. No 
matter if you have not been consulted 

because you are moderate but the dialogue 
between Advaniji and Shri Narasimha Rao 
that appears frequently in newspapers and 
we come across and that is not losing its 
relevance today on account of us but it is 
losing its relevance on account of the tlUst 
reposed in us by them. The words of Advaniji 
are still resounding in my ears. He said in the 
United States "The best Prime Minister of 
India." Neither I know what is that trust nor I 
would like to know about it. Atalji, it would 
have been better if you had come to know 
about it and enlightened ignorant people like 
us. I hope at least this much from a Guru (a 
teacher). But the dialogue that was concealed 
from the country, the dialogue that was 
concealed from your party ,from the Congress 
party, from the Parliament is the same 
dialogue as has become the reason for the 
miserable condition of the country and for 
which Narsimha Rao and Advani are equally 
guilty. 

[English] 

MR. CHAIRMAN: It was announced in 
the morning by the hon. Speaker that this 
discussion will conclude at 4.30 p.m. Still at 
least three Members and three Ministers 
hav~ to speak. So, shall we extend the time? 
11 so, 10r how long? 

HON. MEMBERS: Yes, for about one 
hour. 

MR. CHAIRMAN: The time for this 
discussion is extended by one hour. 

SHRI SOMNATH CHATIERJEE: Mr. 
Chairman, Sir, the discussion on price rise 
can be held tomorrow. 

SHRI LOKANATH CHOUDHURY: 
There are many speakers. 

SHRI SOMNATH CHA TIERJEE: That 
is also a very important subject. 'think, they 
have no objection. 
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THE MINISTER OF STATE IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (DEPARTMENT OF 
YOUTH AFFAIRS AND SPORTS) AND 
MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI 
MUKUL BALKRISHNA WASNIK): h is an 
important matter. So, h was decided that the 
discussion should also starle today. So, as 
~'ou have suggested. this can be concluded 
within one hour. 

HON. MEM'3ERS: Tomorrow, 
• tomorrow. 

SHRI MUKUL BALKRISHNA WASNIK: 
We do not have any problem. 

MR. CHAIRMAN: So, I take it that the 
House agrees that the other discussion will 
be taken up tomorrow. Now, Shri Mohan 
Rawle ..... 

[ Translation] 

SHRI MOHAN RAWALE (60mbay-
South Central): Mr. Chairman, Sir, on behaH 
of Shiv Sena I support the discussion raised 
by hon. Lal Krishna Advaniji in the House 
under Rule 193. 

Sir, the name of Late Mahatma Gandhi 
is being mentioned, by 'he ruling party again 
and again. Mahatma Gandhiji said that a 
movement should be launched against 

, injustice. This Government is imposing ban 
on the people who are coming forward to 
express protest against the Government. 
This Government is suppressing the 
movement launched against injustice. This 
Govemment is taking action in violation of 
law and the Constitution. EaJ1ier Shri Arjun 
Singh had spid that ban should be ifr90sed 
on the speech but when he visited Bombay 
he said that ban should not be irT1>Osed on 
speech. I thi,nk the mind of the hon. Home 
Minister sitting in tront 01 us will also change 
like that ot Shri Arjur Singh and he wi\! give 

permission of the rally which is going to be 
organised. 

I would like to draw your attention to one 
thing more. The entry of people is being 
restricted in the North Avenue area where' 
M.Ps reside. ·Roads have been blocked and 
searches are being carried out. Roads have 
been blocked and borders have been sealed. 
The Government has forgot1en one thing. 
What were the consequences when late 
Smt.lndira Gandhi had created such situation 
in the country. Before staging come-back, 
she had said that she would never proclaim 
Emergency. She would not create such 
situation. But such situation is being created 
now. it seems that Emergency has been 
proclaimed. We are nol independent, rather 
we are living in slavery akin to that of the 
British period. We are leeling so. Today I 
wanted to confine myseH to rally only, but 
some of ourhon. Members like Shri Somnath 
Chatterjee, Shri Indrajit Gupta and Shri 
Chandra Shekharhave pres~ntedlheirviews 
in a different manner. That is why, we want 
to darify the position. Somnathji has said 
why are there separate laws for Muslims in 
the country. Indrajil Gupta has said that we 
aU are citizens of India whether we are 
Hindus, Muslims, Sikhs or Christians, then 
why are there separate sets of laws forthem. 
When we talk of Unity, it is opposed. Who is 
there to oppose the religion, it is we who are 
there, it is they who call us a communal force. 
We say thatthere should be a uniform law for 
Muslims. Similarly, there should be a uniform 
law lor Indians. We say the planning of a 
family is the family planning. It should be 
equaltoraH. We say 'Vandemataram' should 
be recited in the country. Advaniji had recited 
'Vande·Mataram' in this very House but that 
was opposed. He taked 01 secularism. is It 
the secularism? Vande Mataram must be 
sung in this country. Tricolour is our national 
flag_ We Should have regard for our flag and 
protect it. Just now Shri Indrajit Gupta has 
said that the Shiv Sana was behind the riots 
in Mumbai city. Afterwards, Shri 
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Chandrasekharjl tood to level allegations 
against us. 'I have the report about your 
Government in Mahar3shtra. Mr. Chairman, 
Sir, you are sitting in the chair, we should get 
that report. Maharashtra Government has 
given that report to us. It has been 
categorically written therein that two labourers 
were beaten up and murdered in a Muslim 
dominated Mohalla in Dongri Area on 6th 
January. Afterwards 'In 6th January, within 
48 hours 138 people were murdered in the 
areas of Dongri. Nagpara and V.P. Road. 
These all are Muslim dominated areas and 
the people who were attacked were Hindus. 
On 7th and 8th January at Radhabai Chawl 
in Jogeshwari. innocent people were burnt 

• alive, because the, belonged to Hindu 
community. Afterwards, entire Mumbai city 
came into the grip of communal riots. 
(Interruptions) It was the leeling prevailing in 
the hearts of the peJp!e that only Muslims 
attacked on them. That is why Hindus came 
out forthe sake of their protection. You have 
witnessed what the Hindus have done. I am 
welcoming and supporting those Hindus who 
came out for the cause of Hindus and 
conveyed the Government of their intention; 
Today I have seen with my own eyes that 
lakhs of Hindus were protectina themselves. 
( Interruptions) 

Respected Shri Rajesh Pilotjr visited 
Mumbai city and I had requested him to visit 
the Hindu areas as the had visited 
Beharampara. He stayed there for 45 
minutes. You a0ced9d to my requested but 
you had no time tor Hindus though you 
,remained for 45 minutes in Behrampara. 

[English] 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
RAJESH PLOT): 

( Translatlonl 

SJoI:lI MOHAN RAWAlE: OeftnIeIyJOU 

visited our Nagpara area also. At that time 
you were told that Shiv Sena had been 
involved in the riots. I ~pprised you about the 
whole situation you visited only he building 
No, 17. I requested you to visit the building 
No. 18 also and the temple opposite to 
building No. 17 which was burnt. I would like 
to tell you that the people belonging to 
building No. 18 told you that they were 
attacked by the Shiv Sana People. But if you 
go and see the F.I.R. registered in Nagpara 
you wiUlind the different sto'ry. In the F.I.R. 
it has been mentioned that the people residing 
in building No 1 7 were attacked by the people 
residing in building No. 17 were attacked by 
the people residing in building No. 18 and 
efforts were made to burn the building and to 
demolish the temple. But you did not listen to 
that. I am not saying that you did not visit 
there. But I am alleging t~at you gave less 
time to Behrampara area as compared to 
Muslim areas. You were there lor only· 5 
minutE'S whereas you spent more time in 
other areas. You should have taken us into 
confidence before going there. Ourcolleague 
Shri Ram Naik and all ou( members of 
Parliament were present in Mumbai city. 
They should have been taken into confidence. 
ButyoutookonlYafewpeopleintocon'idence. 

Mr. Chairman. Sir. I would like to tell you 
about the dead bodies found in Behrampara. 
Ear1ier also the people informed you abouf 
the 8-9 dead bodies found lying in adrainag8. 
Whose dead bodies were these? These 
were the dead bodies of Hindus. On 29th 
January, Hindu areas were attacked and 
Police personnel were also attacked. Attar 
that attack. the Police opened fire, in which 
six persoos were killed. These, peopJe came 
to attack the police after oHering Namaz in 
the mozque. It was like that every-where. 
You can make an inquiry. From whom 
.. volvers were recovered. Who hU'.opeaed 
fire from private revolvers. From whom the 
petrOl and acid bombs wererecovered.·The 
GovernmInt should declare the namK. • 
..... rNngs were recovered from tlndus. 
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the names of those Hindus should be 

revealed, if these things were found from the 

Muslims, the Government should declare 

their names. It will clarify the entire situation.

Mr. Chairman, Sir, Shiv Sena is not 

against the.Muslims. There is an M.L.A. 

named Shri Sabir Sheikh who belongs to the 

Shiv Sena. If the Shiv Sena is against the 

Muslims, the Muslims would not have remain 

with the Shiv Sena. In Nagpara area, from 

where I have been elected, a woman named 

Anjum Ahamed had contested an election on 

Shiv Sena t.cket. The Shiv Sena is not 

against the Muslims. -  ,

Mr. Chairman, Sir, who have engineered 

these riots. These riots have not been 

instigated by the Sh>v Sena. The Shiv Sena 

is not involved in these riots a all. The ex- 

Chief Minister of Maharashtra who has just 

resigned, has also remarked that these riots 

were the handwork of the goods. Your as 

well as we, are aware of the retaliation which 

took place All of us should know one thing 

that who had startoĉ these nots.

Mr. Chairman Sir. I would like to urge 

upon the Gpvernmont and the Minister of 

Home Affairs to lift the ban on the rally 

immediately.

Hon, Member Shri Indrajit Gupta has 

referred to 'Hindu Hashtra’. I will conclude 

after clarifying it. Shri Rakesh Sharma had 

said from the space

‘  "Sara Jahan Se Achcha, Hindustan 

Hamara". All the leaders in India since Jmnah 

have been using the word ' Hindustan' for 

India They have been using the word 

•Hindustan'. When we refer to ‘Hindustan’, it 

is wrongly interpreted. Hindustan is a country. 

It is a nation. Those who live in the Hindustan, 

are called Hindus. In this way, it is the Hindu 

Rashtra. That is why you are mis-mterpreting

In the last, I would like to reauest the 

Minister of Home Affairs to immediately lift 

the ban on the rally and we should be given 

an opportunity to hold a rally.

[English]

SHRI SOBHANADREESWARA RAO 

VADDE (Vijayawada): Mr. Chairman, Sir, 

today morning, I was hearing with rapt 

attention the Leader of the Opposition, Shn 

Advaniji's opening debate on this important 

issue. Sir, he has stated that in spite of the 

assurances given by the BJP that the rally 

would be very very peaceful, the Government 

has not permitted the rally proposed to be 

held on the 25th .

SHRI LOKANATH CHOUDHURY: He is 

very clever. Such an assurance was never 

given.

SHRI SOBHANADHEESWARA RAO 

VADDE: Our party is of the v:ow that banning 
the rally is not fair You have permitted such 
rallies even in the Congress (I) ruled states 

and has allowed the public meetings of Shri 

Kalyan Singh, the former Chief M nister of 

Uttr.i Pradesh, who played a vrry vital role in 

the demolition of the Babri Macjid structure 

at Ayodhya on the 6th of December. Of 
course, you maybe having the strong reasons 

to doubt their bona!ides, cit. Shri Advani and 

several otherleaders had coiegcricall/ stated 

the BJPdid net intend to ViOia’n the mandatory 

court order which says the stJtus quo should 
be maintained. Unfortunately. in spite of that 

solemn undertaking given by Kalyan Sing?' 

Government, weall know what has happened.

Today we feel that Advaniji, with due 

respect to him, is not standing on a strong 

wicket to question the unconstitution̂1 

functioning of this Government because his 

party, which was ruling Uttar Pradesh, did 

not act as per its own written commitment
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that it will adhere by the rule of law; that it will 
adhere by the Supre'Tle Court order. Advani 
ji was very much prElsent there on that day 
when all these things happened. 

AdvaniJi mentioned about Gandhiji. I 
, feel that if Gandhiji were there he would not 
have allowed the mosque to be demolished. 
He would have sat on that structure and 
would have said •• Let the first iron rod be 
blown on my head rather than on the 
mosque.· And I am sure, irrespective of the 
number of people who had come to destroy 
the mosque, he would have succeeded in 
stopping them to destroy the mosque. But. 
unfortunately though Advaniji was present 
there. all these things happened there. So. 
today Advaniji is not in a position to question 
this Govemment in ~ cting contrary to the rule 
of law or in acting co ntrary to the Gonstitutional 
provisions. 

Apointwas made that the barbed fencing 
around the Boat Club lawn will mutilate the 
bodies of the persons who will attend the 
rally. But. don't you agrge that December 6 
incident at Ayodhya has mutilated the very 
solid foundations on which this nation's 
Constitution wasbuih and the nation's prestige 
was destroyed beyond repair? 

I feel that the GO'lemment is not doing 
anything to bring back Iheconfidence among 
the people. The Prime Minister had long 
back announced that he will come forward 
with White P~per on Ayodhya. I would like to 
know why he has nol come forward with a 
White Paper, Why is he not making the 
people know as to what really happened 
there? 

I feel that the Government is not only 
failing inits duty but alsc is not sincere to fight 
the communal forces. You cannot fight the 
communal forces by simply banning a public 
meeting. I would like to bring to the kind 

notice of the Govemment that today a very 
important political party is making all our 
efforts to inject the poison of communal 
hatred among a vast section of the people by 
spreading un-truths or false notions. It says 
that when so many temples are destroyed in 
Kashmir, these people are making so much 
hulla-gulfa about the demolition of this very 
old and dilapidated mosque. I would like to 

. tell my friends that it is not the Kashmir 
MUSlims who have destroyed the temples 
but it is the Pakistan-aided terrorists who are 
doing all these things in order to destroy this 
country; in order to destroy the unity and 
integrity of this country and in orderto separate 
Kashmirfrom India. Should we emulate their 
example? The other day Shri Ghulam Nabi 
Azad was telling the House that some 7 or 8 
temples were damaged in Kashmir. In the 
name 01 obtaining the signatures for asking 
the Government to build the temple at the 
same place. the BJPpany workers are going 
to every house and spreading th is poison by 
giving them leaflets and brochures. 

Just now one hon. Member was 
speaking about family planning, A 
propaganda is being made that in the near 
luture the muslim population is going to 
increase at a faster rate than the Hindu 
population. 

17.00 hr., 

Is it true? On Iy 1.5 per cent increase has 
taken place from 1951 to 1981. The annuaV 
increase isonlyO.05percent. Evenafterfour 
or five centuries, they will come nowhere 
near Hindus. 

So. they are making such type of fals~ 
propaganda. Why not have a Uniform Civil 
Code? True, It is mentioned In the Directive 
Principles that it is one of the objectives to be 
achieved. There should be ~o compromise 
on this. Even t.jI;.flajiv Gandhi, when he was 
the Prime Ministertriedto introduce a Uniform 
Civil Code but due to some reasons, he took 
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• back. There are several other things in the 
Chapter on Diractive Principles. Because of 
dire economic difficulties, some people are 
woddnginthebeed'andolhersuchinduslries. 
The old people, just to sustain themselves, 

. are working in such industries. Now. their 
health conditions also do not pennit them to 
work in such industries. 

There is also a mention of 
universalisation of elementary education in 
the Directive Princq:las to be achieved in ten 
years' time but we could not achieve that 
even now. So, by Cling such instances. a 

, definite eHort is being made to inject hatred 
in the Hindu mind against the Muslims. Is it 
fair? I only submit that the Government must 
fight that propaganda of thecommunalfort:8s. 
The Prime tJinister sif11)ly making statements 
here and there is not sufficient Yourwor1<ers. 
at the grassroots must go to every nook and 
comer and also to every households to put 
out this hotlOw and false propaganda that is 
taking place. In addition to the political party. 
some other organisations like VHP. Bajrang 
Oaf and so on, your Government's own 
apathy, over-confidence and your' inept 
inaction is also responsible for demolition of 
this structure which has led to all these 
subsequent events. 

. 
I would onl¥ lX'ndude by narrating a 

story .. l woutdrequest the Govemment not to 
be so inept. It reminds me of a story which is 
as 'oHows: Kanmarrma was married at a 
very young age. Her husband also was of a 
very yoiJng age. Atter some years, one boy 
was coming to the .riIage. Some ladies of 
that village who had gone to fetch drinking 
water saw that boy. They thought, perhaps, 
IhaI boy was Kammamma's husband. They 
started asking that boy: • Are you 
Kamrrwnma's hUIbandr That boy kepi 
siIenc:8. Those ladies took that bor to 
JCammamn1i ThaI bOJ was made to bathe. 
They gave him good doIMa. He was, then 
aent to live ._, Kanmamma. For • few 
~/ Ja!s.lheyliwd .. 1hItSul ..... lOfn ... " •• 

Rallies at Boat Club 
some of these ladies got a doubt that that boy 
was not be Karnmamma's husband The 
other ladies had also started saying that he 
might not be Kammamma's husband. Then. 
they called that boy and told him: ·You 
appear to be some other boy, you are. not 
Kammamma's husband.· Then that boy told 
them: ·When I came to your village. you 
yourselves had told me that I am 
Kammamma's husband. So, I accepted your 
words. I am living with her. Now. if you say 
that J am not her husband. you give my 
umbrella and the stick. I will go away.-

like that. this Government does not 
have any responsibility to protect the 
Constitution of this country. to protect the 
secular character of this country. It is 
responsible for not taking strong measures 
against the communal forces who are bent 
upon trying to create insecurity among the 
vast numbers of Hindu people by saying that 
Hindus are being treated as second class 
citizens and that tne minorities are being 
pampered. They are creating such an 
ifrl>ression among the people by injecting a 
sense of feeling that it is only the BJP that can 
reverse this tide. They want to come to 
power through back door. This propaganda 
should be fought with all eHorts not only by 
the ruling party but also by all other political 
parties who stand for secularism. They must 
also take such measures. Our party feels 
that merely by banning the Rally or a public 
meeting of a partICular political party will npt 
help in fighting these comtrlYnal forces. 

If you are reatly sincere to fight them. 
then you must do illrom the grassroot', 
level We all wlH extend our co-operation: 

{TranslatJo~ 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
~PLOn:~.~".~.~ 
MinIster. of Home Affairs wi go Into deIaiIf 
..... gIvIng,..,lOthequestlons ........ ' 
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only two things. As my name has been 
referred to many times during the discussion 
in connection with the Bormay visit and han. 
Vajpayeeji and other hon. Members have 
said something about me, I have to say that 
one has to take hard decision when he is 
holding a responsible position in the 
Government.lt is one of those hard decisions 
which the administration had to take. The 
administration has allowed as weH as banned 
rallies in the past also. The administration 
has to see the after-effects and counter 
effects 01 the rally. The Government has to 
take decision keeping In view the credibility 
of the organisers of the rally. I referred to the 
incidents of 6th December. Today. I would 
like to repeat it so that the citizens of the 
country could be apprised of the situation. To 
whom we believe and on what basis we 
believe. Today. all the han. Members are 
citing exarJ1)les. Shri Nitish Kumar has said 
that Shri Rao Saheb said about one 'Gharwali' 
and Gharwale' but the Government has also 
followed the saying that a burnt child dreads 
the fire. These people have downgraded 
their credibility so nuch so that I am not 
ready to believe .~en a maR like Shr! Alai 
Biharl Vajpayee. Though he may promise 
me that the rany wiD be held peacefuDy but 
even 'having so much regard for him it has 
become dllficul for me to believe hiS words •• 
For the last two-three days I am receiving 
telephonic messages that I should not rely 
upon them. I am being advised not ~o be 
dodged by them as I have rapenlly taken 
over'he charge 01 this Ministry. So, this is the 
impntsslon about them in the Rinds of the 
people of the c:ounIry. 

M Ng8IdI Bormay, I went to Bombay . 
aIongwIh1hehOn. Memberwhoisnotpesenl 
here at the moment. The peopte of 8V8c.y 
coIanraaidthallheSIW SanahadCOllrnilted 
~onthem.Eveneomeofthemuked 

me .. to why"" pGI'.iCuIIr bon. Men'Mr II 
~ ... me. I ~ 1hII1 he II the 
.......... Q( ~ flam thII 

constituency. It is his area. Shri Syed Saheb 
was with us. We went there and met the 
people at different places. We met the people 
where we were taken. We as well as he 
heard all that was narrated to us by the 
people. The people of aU convnunities were 
present there. I would like to mention one 
thing before the House that there is st. 
apprehensions that violence may break out 
in the country. When we were visiting the 
constituency of Shrl Sunil Oull, an old lady 
came to ~. Her child was killed by these 
people. She was holding a photo. She was 
weeping and asking to safeguardthlscountry 
though her child had been killed. It appeared 
that there is slin a spirit in the country .which 
can enlighten and strengthen the unity. Even 
after sacrificing her child, the old lady was 
requesting me to protect the country. It is the 
dUty of the Government to promote thi~ 

feeling among the people. It should not bE 
weakened al any cost. As lar as thE 
administration is concernea. it is liS duty" 
maintain law and ordersiluation in the count') 
Normalcy must be maintained. Those wh 
want to take law into their hands would b 
strictly dealt with. We have been assigned 
this responsibility b9 the Constitution c:A th-j 
country. We will discharge our duty with best 
of our ability. 

SHRI DATTATRAYA BANDARU 
(Secunderabad): What are you t4')ing in 
Andhra Pradesh? There Y"U are entering 
into an agreemant with the Naxalites who are 
freely moving wllh weapons in their hands 

SHRI RAJESH PIlOT: I wilt reply to t 
and tal< about the Naxalites too. later on. 

SHR' DATTATRA YA BANOARU: They 
are making a compromiH with them 
there. 

SHRI DAU DA vA( JOSHI (KcQ): Their 
u.L.A. was kIdnIIpped ..... That II why 
they .... ac:onpomlM_ nowthey .. 
tIIIIdng c11he law. 
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SHRI RAJESH PILOT: I will dothat also. 
Please take your seats. We have been 
listening to you since morning. 

[English] 

MR. CHAIRMAN: Kindly take your seats. 
No shouting. Please sit down. I don't allow 
you. Nothing will go on record. 

[Translation] 

SHRI DATTATRAYA BANDARU: 

SHRI RAJESH PILOT: Mr. Chairman, 
Sir, the people, throughout the country are 
scared after the 6th December incident. tt is 
a tact that I too had gone there. I was not in 
the Home Ministry then but I had gone there 
in my capacity as the Minister of 
Communications and mel people. 

17.10 hrs. 

[MR. SPEAKER in the Chair] 

As Shri Chandra Shekhar said. a doubt 
has been created in people's minds thai 

, these people will take the law into their hands 
on that day. Th:s feeling has gone round the 
country. Mr. Speaker, Sir, these people are 
responsic!e for that. One should go through 
the statements made by their leaders after 
tt>.eySC.;~h: pe~mjssionforthe rally. Someone 
talked abO!.Jt Kashi and the other about 
MJ.!hura. Some ott-er talked about some 
other thir.g. Please go through the 
r:ewspapers and see the statements 
appearing in them. Nobody knows what will 
h:li)pE:r: en 25th undor such a situation. It has 
bl;<:~ cH.<!!cd by them and not by us. No one 
has saia as to-what type of a rally will if be on 
tno 25th. Shri Vajpayee wanted to have a 
c'J!~gue in this regard. It was initiated by 
them ard j,,:€-r they kept quiet. We were 
ready to ho:d !,,:;"::. fl is not a minor issue. 

Rallies at Boat Club 
They made a beginning and kept quiet later. 
The Government did not leave any stone 
unturned to know their mind. It will not be 
proper on the pan of the Government to 
show any slackness in maintaining law and 
order and if it fails, then it does not have any 
domecratic right to r~le. We have made this 
thing clear to them. Today, I am here to say 
a few things to you. Shri Chandrashekhar 
openly said the feelings of his heart about the 
Congress. I think him because, he is an old 
congressman. There is no harm If he takes 
deep interest in the Congress but if he talks 
this type of things without being in the 
Congress party his intentions are not 
unknown to Congress workers. The 
Government is also not unaware of it. People 
are questioning the relationship between 
Shri Vajpayee and the hon. Prime Minister 
and that of Shri Advani and the hon. Prime 
Minister. The same charge is being made in 
regard to hon. Prime Minister's relations with 
Shri Chandra Shekhar. Advaniji used to be a 
member 01 Chandra Shekharji's 
Government. He had been his partner, but 
Congress has never supported any 
communal pany and if will never support. 
This is the ris!ory of Congress party. 

SHRI BHOGENDRAJHA (Madhubani): 
it has links with the Muslim League even 
now .... 

SHRI RAJESH PILOT: Mr. Speaker. 
Sir, this is our historical battle. We will continue 
tofight it. The Congress party made sacrifices 
for it and it will continue to make the same 
sacrifice, but it will never stand by such 
forces and will never join hands with them. 

Sir, I would like to say one thing about 
the ral!r_that every effort will be made by the 
Home Ministry and the Government to 
maintain normalcy on that day and no 
interference would be allowed from any 
quarters. Some of the han. Members have 
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said in the morning that very hard steps are 
being taken. I myself drove to North Avenue 
and South Avenue in the morning ... 

SHRI DAU DAYAL JOSHt: I would like 
to bring it to your notice that two Gurjars of 
Hindoli were b~ater> up mercilessly in the 
North Avenue. They have been hospitalised 
in the North Avenue Hcspital. .... 

MR. SPEAKER : Joshi ji, please take 
your seat... .. (Interruptions) 

[English] 

MR. SPEAKER: I am not al lowing . 

( Interruptions) 

[English] 

MR. SPEAKER: Mr. Min ister, please do 
not yield very easily; because we have one 
more item and ii weoo not take up that tod.:iy, 
tomorrow tt1e Raii•,,ay Budget cannot be 
presented. 

[ Translation) 

SHRI RAJESH PILOT Mr. Speaker, 
Sir, I would like to as5LHe t!1c House that !~a 
Govc-rnrnent v .. ou!d rr1 c1 kc ~di our oftort s to 
maintain norma:cy 1n tne countr/ No citize n 
\V ilt hLlve c.ny dif~t:u lty. E3uses ·~v i!i r ty c:~: 

• usuc.11. It nnybody tried to tako !110 l«w i:, to h:s 
hands, hf, '.VOt.:id be deal! Wltl1 firm!y i! is !h f: 

• 

conducted. Elections will not be postponed 
for long: We are sitting in the Government. 
We will see that elections are held when the 
situation becomes normal. Elections will 
definitely be conducted. We too will join the 
fray. On that day it will be seen as to who 
wins. There is a saying that a bad worksman 
quarrels with the tool. Therefore, it is no use 
in making a noise here that they will win. Shri 
Jaswant Singh is sitting here. He knows 
about the present situation in Rajasthan. 
Even then he wants elections at the earliest 
and see that the B.J.P . is swept out. Why do 
they want to expose the weakness of the 
8.J.P. We accept the ir challange. When the 
time comes, we will fuce them in the election 
iray and we have decided tt1at all the secular 
forces will fight the commun.:il forces in the 
country. We wil l fight with our full m ight, until 
it is decided whether the secularforces or the 
communal forces will surJive in the country. 
This is our political decision also. 

With t~1esl, words, once again I assure 
you ail, ulongwit!1 my senior coileogue, Shri 
Atalj i ti,Jt normalcy w ili be maintained at all 
costs . Banning and t,o !ding of rallies will 
cuntinue. T:1 eru is n2 th in910 botner about it. 
Thcnow i!i be no; fX8bic,n, ~;nd no harm will be 
cJused to 3nyo ·10. Wo h3vo b~1n ned the rally 
pc«ce!ul!y. Law wi!I Lio um,:i:-ced and rally will 
not t;Jl,e place. I assum you that we will try 
our kve l best net to c <":uso ::iny h;:;rdship to 
you. 

[[n,-;.'ish) 

duty of t~.e G:_)vernment to s,1fegua: c 11, ,~ :aw ' !vlR SPEl-lf<ER · r,.ow, : wo,; 1ci l:c u '.ht.' 
and tho cons'. 1tu!ion. It is the re~,pons,bili ty cf House 10 d'.)C ide bncaL:se wu nad ciec icu,1 ,n 
the Government. the "tternoon th~,! we ,\ i, l take up the oth." 

At l;:ist I wou ld :,kc to request my hon . 
f: iends to keep quiet. Th is is a fact th ,,t n1ose 
people say ~:omethir.g here and some other 
thing oJtside. ltcause a great loss. Second iy, 
chalianges are thrown time and again to hold 
elections. I would like to assure Shri Vajpayee 
tll at it is certain that elections would be 

n1atre~ also todi:1:1 bec;3use tcrno~rov.i is thr) 
f, <iilw::y [JL;d~'.1 ., r u,:;y. I: we c!c r.o! take it up 
le.day, tt1en wu '!.'Ould net be abio to take it up 

AN .I-JON. (.,\[t,;ll3EH: Wi!I finishtotiay. 

MR. SPEAKER: We c.:in ta~;e it up ~af:! i 
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the Budget is presented but nof before the 
Budget is presented because the discussion 
win be han way in between. 

SHRI BASUDEf3I"CHARIA (Bankura): 
Tomorrow. the Railway Budget is slated to 
be presented at 2.00 P.M. But the convetion 
is that the Railway Budget is presented just 
after the Question Hour. last year also this 
matterwas raised when Railway Budget was 
to be presented at 5.00 P.M. H was then 
tecided to take up jl'st after the Question 
Hour. 

MR. SPEAKER: We have realised how 
difficul it is to present the Railway Budget 
after the Ouestion Hcur. That is whywe have 
fixed it at 2.00 P.M. Please do no: discuss 
that matter. We had decided and announced 
that Budget Speech IS going to be shown to 

• the entire country on T.V .. The people will be 
waiting at 2.00 P.M. to seethe Budget and aU 
arrangements have been made. Now. that is 
why we shan have 10 keep all these mind 
before making long speeches or many 
speeches on one issue Qnly. Otherwise. the 
entire schedtJle gets disturbed. 

SHAI JASWANT SINGH (Chiltorgarh): 
1 think., there was some discussion. We 
should fix a time. For exar11*t, we will 51 upto 
70, dock this evening. In the given time that 
is available after the Ministefs Nply, we will 
start the ciscussion. 

MR. SPEAKER: This is exacitty what I 
have said on the ftoor 01 the House itself that 
this mauer will continue upIO 4.30 P .... and 
afterwards the second mIIIIer .. be taken 
up and we wiI continue upto 7.00 P.M. 
TOIMI1OW tor one hour or so, we wlldiscuss 
andc;omp .... it before the Raiway 8udg8I is 

• presented. 8ul. now • is dstumed. let us 
have an understanding Ihat immediaIety 
wIhin five minules one or two Members can 
.... T'he hOn. Mir.istercan...,., and then 
_CMma up lie secondlt*1gandgo upIO 
1.GOP .... tomanuwandl ... ayadlOUm 

RaHies at Boal Club 
and take up the Railway Budget and after 
wards that will be continUed. These things 
have to be" kept in mind before we decide as 
to how to go about. So, it should not be easily 
changed. If It is easily changed, then there 
are difficulties. 

SHRllOKANATH CHOUDHURY: The 
discussion on price rise will start tomorrow 
upto the time fixed for the presentation olthe 
Railway Budget. After the Railway Budget is 
presente~, the discussion willfurthercontinue 
and would be concluded. So, there are no 
difficulties. 

MR. SPEAKER: let this also be 
understood that once the statement is made 
on the floor of the House. it should nol be 
easily changed. Otherwise, sitting here, I get 
into difficulties. For me the Railway Budget is 
important and if you do not have the Railway 
Budget then there is a difficulty. Anyway. 
what has been done has been done. Now, 
Shri Suraj Mandai, please finish within two· 
three minutes. 

( Translation) 

SHRJ SURAl MANDAl (Godda): Mr. 
Speaker, Sir, today Hon. Members are 
expressing deep concern in the House over 
the ban on the raly. I think for the one year 
Ayodhya issue has been engaging the 
anention of the people. This dispute has now 
reached Delhi. The people had said at that 
time and are saying even t~y that they no 
longer have any fallt in the ruq party as 
well as in the opposition parties. 
(hI~ I am a neutral person. So I 
cannot side wlh you entiAtly ...... Speaker, 
Sir, there is a saying in the c:ounb)side that 
big peooIe are not penalised even • they do 
any wrong. The big people can never be 
~. but the poor and stnIII people do 
gel punilhmenlilhey violate 1aw .. 1 Wtualty 
~ nice. You mull be ~ 
Itiai when the electIOn 01 Spe*. for the 
10lIl Lok sabha was '*'" MId. I was the 
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proposer of a motion. I had said at that time 
that since the two parties with different 
ideologies have agreed on this issue, I 
withdraw my motiOti. It looked very pleasant 
at that time. On this Shri Advani had said that 

, there should be the union of the hearts too. 
But that has not materialsed. 

Today a ban has been imposed on the 
proposed rally on the 25th and the hon. 
Minister of Home Affairs says with an 
authoritanian way that he will not allow the 
rally to take place, come what may. I would 
like to ask one thing. In this very House he 
had said while speaking one the Ayodhya 
issue that - if the need arises the army can 
surround the disputed structure within 8 or 
10 minutes. The Hon. Minister of Home 
Affairs had said this but he did'not take any 
action for twelve long hours after Ayodhya 
incident. Has the people of the country not 
lost faith in him? 

I had read in the newspapers of 16th 
instant thai the Central Government would 
ban the rally. But what is the guarantee that 
Ayodhaya incidents will not be repeated here 

, in Delhi? How can the people believe? What 
action is being taken by him to assure the 
people? He is simila"y speaking with great 
confidence that he would not allow the rally 
to take place. The G~vernment is deploying 
police to pteVent people from attending the 
rally. They are those very B.J.P. men. Their 
fellowmen are moving free. They are roaming 
like Untethered bul:. The month in which 
farmer Yoke the Ox, I"e puts a wooden plank 
round its neck ... 

MR. SPEAKER: There is no time to 
narrate stories. Pleat. come to the point. 

SHRI SURAJ fJ.ANOAL: Mr. Speaker, 
Sir ,I am speaking to :he point that calf works 
weR,but-

MR. SPEAKER: Please do not discuss 
can. There is no time. 

[£ngHsh} 

Otherwise I will shut it now. You please 
come to the point. 

[ Translation) 

SHRI SURAJ MANDAl: Mr. Speaker, 
Sir, I am citing an exalll>le only. 

MR. SPEAKER: No, no. It is not required. 

SHAI SURAl MANDAl:Then,lsitdown. 
_. 

MA. SPEAKER:"B'rother, this Is a 
Parliament. 

SHAI SURAJ MANDAl: In Parliament 
village can also be discussed. I am taking 
about viUage only. I am not talking about any 
foreign country. I am talking only this much 
that I am against ifTl>Osing ban on the rally. 
The rally should not be banned. Moreover, iI 
must be ensuntd that nothing untoward wiI 
happen in the rally. We too hold meetinv in 
oar areas and we deliver speeches ttAre 
with arrows and bows in our possession. On 
many occasions the anendance is as much 
as 40 thousand or 50 thousand, some times 
it goes upto even one lakh. No body moves 
even an inch 'rom its place. But there is a 
saying in Bengali 

"Sapar age bega naache 
Teu kichhu bhed achhe.· 

The Govemment orders do have such 
connotations. 

I would lite to 1aJ( about pI'itq)Ie. But 
they wiD not budge even an inch from their 
stand. n they believe in religion and ad in this 
manner then we too believe in religion. W. 
too worship. The people of our home also 
worship. They aD worship. But why they are 
now I'8I'I18tnbering l'8figion soeamestly? Was 
religion not an issue when the Harijans and 
the ~ivasis were not allowed to drink we_ 
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from public wells? Who were those people? 
Have you ever seen them? Who compelled 
Harijans to convert into Muslims in Arankulam 
who compelled the Hindus to embrace 
Christianity? I know it that today they are 
doing all this for raising their voteJbank. The 
entire vote bank of Congress is now slowly 
becoming the vote bank of B.J.P. The votes 
are being shared between these two parties. 
Therefore, they should not cheat the people 
in the name of religion. Who are called 
Hindus? Adivasis does not go to temples .... 
(/nt9"Uptions) Only people like him might be 
going there. Therefore it is wrong to talk of a 
Hindu nation. Harij:lns too do not go to 
Ie "l'les. (Interruptions) Only those who 
aspire to become M.L.As or M.P.s go to 
temples ... (Inte"upt:ons) 

[Eng/ish] 

SHRI SOMNATH CHATTERJEE: Sir, if 
every sentence is to be contradicted like this, 
hoY' can it go? (Interruptions) 

MR SPEAKER: Shri Mandai, you please 
take you seat now. 

( Interruptions) 

( Trans/at Ion) 

SHRI SURAJ MANDAl: 1 want to know 
where would those persons go who are nol 
Hindus and who do not got to temples but sit 
under a tree and worship the God with their 
inner soul? 'I would like to know whether 
:hese people will be accommodated in the 
:hat Hindu nation o( they will be treated like 
:he persons, round whose neck bell used to 
)8 tied by braharins in Tamil Nadu. 

MR. SPEAKER: Please sit down. I have 
allotted you time 10 speak on the ralty. Now 
he han. Minister will reply to it. 

SHRI SURAJ MANDAL: Will I not 
co"l'Jete my speech? How can I speak 
when members are disturbing me. I will sit 
only after completing my speech. 

MR. SPEAKER: Please confine yourself 
to the issue you will not be disturbed. The 
time allotted to you is over. 

SHRI SURAJ MANDAl: So far as the 
issue of holding a meeting is concerned, it 
must be held. I am of the opinion that no ban 
should be imposed on the meeting of any 
political party. If meeting is banned and law 
is violated by them then first of allihe political 
party should be removed from the list, and 
then it should be banned. 

The hon. Minister of Home Affairs, I 
again submit that the people of the country 
are worried that incidents of 6th December 
may not be repeated on the 25th February. 
The Government should take effective steps 
in this regard. A trial has been made by 
ringing the bell to ensure that they may not 
enter the Parliament also. The leiter has 
been sent to your house also. The situation 
is just like the same "s that in a story "the wolf 
came, the wolf came" and the Government 
is doing all this out of fear. The Government 
should tackle the situation with courage and 
punish those who violate the laws. laws, 
military, C.R.P.F. should not be forrhe poor 
people only. Stem action should be taken 
even against the big people. With this, I 
conclude. 

[English] 

THE MINISTER OF HOME AFFAIRS 
(SHRI S.B. CHAVAN): Mr. Speaker, Sir, 
about the holding of the rally on the 25th of 
this month, differenlleaders of political parties 
have expressed different opinions and .s 
was expected, there is a sharp division 
between those who are secular minded and 
those who consider that they have different 
definition of secularism. 
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I was very carefully listening to whatbur 
esteemed friend, Shri Vajpayeeji was saying 
that there must be sufficient reason as to why 
the rally is being banned. I am sure that he 
must have gone through the letter that I have 
written to their President which cleartyshows 

'that in the entire country after the 6th of 
December episode, there has been a terrible 
amount of disquiet and a kind of communal 
upsurge; minorities are feeling very much 
insecure: the image of the country in the 
intemational community has been very badly 
damaged, but apart from what the 
internationa~community thinks about us, we 
have to consider whe,her really we believe in 
the oath that we have taken. Every hon. 
Member who entered this House had taken 
the oath under the Constitution and thereafter 
if he tries to put his own interpretation as to 
what exadly Is the kind of secul~rism that he 
has in mind, then of r.:ourse, with the kind of 
situation that we have found in Ayodhya, we 
were really apprehensive, and I must tell you 
very frankly, and this is not just to score a 
debating point, but I must frankly admit that 
I am also equally apprehensive about the 
peaceful conduct of the rally that the BJP has 
been claiming. When I told Vajpayeeji... 

[ Translation] 

SHRI MADAN LAL KHURANA: What 
reply have they give,,? (/nt9rruptions) 

[English) 

SHRI S.B. CHAVAN: When I told 
Vajpayeeji that some of the BJP leaders had 
issued the statement tt-at 'our intention is to 
hold the rally In a peaceful atmosphere, but 
n some outside elements were to create a 
problem, certainly we are not I'8tiiponsible for 
the same: He himsel1 was also taken by 
surprise saying, 'How Is It that this kind of a 
statement has been made? I When the Idea 
was to take the responsibility, when the rally 
is being held by a particular party and when 
they claim that this rally Is going 10 be a 

peaceful rally, then of course, those who 
organise the rally have to take the 
responsibility and they cannot possiblyt2ken 
refuge by saying that 'if outside elements 
create a problem, then of course we cannot 
be held responsible.' I was myself surprised 
and that is why I became more apprehensive. 
First of all we had that apprehension. I must 
tell very frankly that in the case of Ayodhya 
also, we were equally apprehensive, but all 
kinds of promises and assurances were 
made by very responsible leaders. It is not an 
ordinary person, an ordinary follower of 
either Atalji or Lal Krishna Advaniji, who 
made this kind of statement, it was the Chief 
Minister of l}.P. who gave the assurance to 
NIC, it wa::; the leader of the Opposition on 
the floor of the House and it was the solemn 
affidavit filed before the Supreme Court. 
These are three very important institutions 
where a solemn assurance was given by all 
the party leaders. When the Supreme Court 
had only permitted symbOlic Kar Seva at 
Ayodhya. why was it necessary that lakhs of 
people should assemble there and thereafter 
take the plea that we tned our level best, but 
some other sections were involved in this 
and so we could not control the mob? I have 
seen the photograph of two very important 
ladies embracing themselves when the 
demolition took place. I have seen the video 
tapes and I was, myself. surprised. Added to 
that, one very important leader 01 the BJP 
made a statement that if it is a choice to 
choose between the loyahy to the God and 
the loyahy to the Constitution, he will choose 
the loyalty to the God. 

[ Translation) 

KUMAfll UMA BHARATI (Khajurahs): 
When did Advaniji say it? 

[English) 

SHRI S.B. CHAVAN: I did not name 
Advaniji. , said, an important leader of lhe 
BJP said like that. In fact, I do not have any 
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personal knowledge. That Is what I have. 
read. If I am wrong, certainly I am prepared 
to take it back. But, . let somebody take the 
responsibility of saying that it is not a fad as 
is being stated or as is being alleged. Then 
I call very well understand that. 

Sir, now Mr. Kalyan Singh, the former 
Chief Minister of littar Pradesh is being 
paraded throughout the country as if he has 

• done something very heroic. He has become 
a great hero for them, he goes everywhere 
and takes big rallies and there he announces 
that there was nothing wrong and we take 
pride that this strudure was demolished; he 
got some kind of a divine inspiration and out 
of that divine inspiration he says that he 
could nof do anything and he now feels proud 
forthal Then, there it: a competition going on 
between the Shiv Sana and the VHP in 
claiming the responsibility for the demolition 
of the structure. NoVl, both are claiming the 
responsibility for the demolition. One was 
claiming in the beginning anij thereafter, 
even the VHP also is now claiming the 
responsibility saying that only Shiv Sana 
cannot take the credit and they are also 
equally responsible forc.iemolishing the same. 
What does this inc.icste? Is it merely an 
escape route that three or four are together 
and sometimes, if it suits them, they say that 
this is not their responsibility and somebody 

. else has done it? Is thatthe escape route that 
you have kept for yourself? I am sure that 
you do not mean it. But. this is the kind of 
atmosphere which has been generated. 

Sir. as one of the hon. Members has 
correctly stated, there is an apprehension in 
the minds of. the minorities. I have received . 
a large number of Ie~ers asking me as to how 
we are going to protect the places of worship. 
There is an apprehension expressed by a 
nu~ 01 people that there is a possibility of 
some of the elements entering the places of 
worship and hoistir.g there saffron flag. I do 

Rallies at Boat Club 
not knoW how far it is true. But. these letters 
have bean coming to me and I had to ask the 
police to see that these places of worship 
which. In fact. can attract the attention of 
such - I may be allowed to use the word -
'hooliganism' should be protected against 
such elements. I do not think that they can 
possibly belong to any political party. If this 
ad of hooliganism is indulged into by any 
section, then the police authorities have 
been given the full authority to use the 
maximum force and put that down. We 
cannot allow this kind of hooliganism to 
continue in places of worship; whether it is a 
Muslim place of worship or a Hindu place of 
worship, both have the equal sanctity in our 
minds. I will not be surprised if some of the 
elements. for just creating some kind of a 
terror in the minds of the people themselves, 
may do something. If this kind at rumour is 
spread, then of course, it goes very difficult 
thereafter to stop the whole thing. We have 
not taken any alarmist view of the entire thing 
but at the same time. I must assure this 
House, the Government will be held 
responsible if anything were to go wrong. I 
can assure the hon. Members that we are 
not against holding political rallies. We 
understand, the political issues will have to 
be fought on political lines only. But you 
cannot fight communalism of the type or 
nature which we are seeing now-a·days. 
You are trying to create some kind of ill-will 
between the two communities. For that 
matter. I may be allowed to say, it is against 
all minorities, not one section of minority. 
When you talk of Hindutva, you say Hindutva 
is the Rashtriyatva; That is the kind of 
(jefinition which is being put forward. If I am 
wrong, let Advaniji explain to me. This kind of 
philosophy of Hindutva being Rashtriyatva 
be their feeling, then there can be no other 
meaning than Hindu Rastra. if there is Hindu 
Rashtra, then everybody will have to be at 

. the mercy of those who considerthemselves 
to be the Hindus. Is this the kind 01 definition 
you have ~ mind about the secular polity of 
this country? If that be so. then we must 
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lranldy·admtt that there can be no meeting 
ground on1bis·issue at all. 

SecUSartsm and Hindutva with the kind 
of definition 1hat is put forwarO. I can say. 
YIlthoutanyteartlf contradiction there Is no 
fNetUJg 'grgum:I in this. Once you say we 
belieYe in eqD2Iffty and all the religions are 
equal andlhoybawbeen give,\ Gqual rights 
and they haveboen gWen equ ai C)pp~11unities 
to develop themselves, bl.:t IT Iha ra is a major 
section which says •• We do 1101 believe in 
this; our definition of 5eculari~n is :i kind of 
Hindutva thatwe are preaching and those 
who h~e to remain in lr:c~i<l-! do no! Know 
wnerethe hon. Memberfrom ,Shiv Sena has 
gone. I know Shiv Sena has aiwa}'S been 
saying those who ere not loyal to the cour;try 
will have to leave this country Who is gOing 
to decidewhattl9r they are byal? Is it on!y 
amongst one section that disloyal peopiu are 
there andaIJ 9'herpeopia in the other sections 
are very. loyal. 

KUMAR. UMA BHARATI: What is wrong 
in it if somebody says a person who is 
disloyat to this country has no right to live in 
this country? 

SHRI S.B. CHAVAN: Are you going to 
decideastowhoisloyalandwhoisnot?Who 
is the authority which is go;ng to decide? Can 
you take thenrsponsibillty that in the majority 
COfTIrT'Unity, ,there are not people wM are 
disloyal at all. If you want the list. I can show 
a number of people who are indl.l:ging in anti-
national activitieS. smuggling activities, drug 

,lraffidting actMtiesand still you claim this ... 

[TlMStation) 

SHRI DJLEEP BHAI SANGHANI 
(Amntli): n.peopfe who bum the National 

. flag IAKashmirandeise where inthecountry. 
ant anU-natiORaIs. 

~I S.B. CHAVAN: I have cJearly 
;-.ct.tbat1her8 .. fundamental difference 

Rallie&-at Boat.CIub 
on this point. We also belle\'e on the 
fundamental point that there can be no 
'meeting ground with the kind of definition 
they have. ~et us clearly state that On behalf 
ottheGovernment,lsaythaWlenl\canbeno 
maeting ground so long as this is ~he kind of 
definiti'Jn tn?t !hoy hav9. You do nOt believe 
in the kind 61 se(;u ;~rism that is en&tlrined In 
OIJrConS!i1ut!'")fI. Yw have asepa~klndof 
definition.lt there be <;,wthingwrong, certainly 
we ara prepared tc correct olJlllelves but if 
this is your Rashtr:ymva then .. of «ourse, I 
must clearly s: at') i;-: 'n Hiere is no "meeting 
ground. 

I must ag ain say that the minorities have 
great aporohor'lslon in lhair minds. This rally 
has been annol:nced at a time when the kind 
of communai situation which was prevailing 
in [r.e country is limping back to nonnalcy 
with,great difficulty. . 

I have my own apprehension about the 
objectiv~s and that is, about the socio-
economic programme that we are very keen 
to take up. I do not allege any. kind of motive 
but sometimes I do get this kind of suspicion 
in mind that in order to staU this programme 
of socio-economic development. in orOerto 
stall the Mandai Commission report which 
has been announced by the Government 
and which we are very keen to Implement. 
these are the devices which are being made. 
if I am allowed to say so, sometimes we feel 
suspicious ... (fnteffuptions) 

I Translation] 

You are feeling sorry for it. You are 
feeling sorry about the Mandai Commission 
(Inreffuptions) I know this thing that you can 
never have faith in our traditions . 

(English) 

I must funy say that sometimes I do get 
this kind of suspicion in my mind whether 
ttiey have any such Idea In their mind to 
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somehow stan this thing and everybody wlU 
be engaged in this communal atmosphere 
and they cannQt think in terms of socio-
economic programmes by which the poorer 
sections ofthe society were to get something 
and thereafter be the part of the mainstream. 
That is also one of the issues which. in fact. 

. I sometimes get in my mind and. that is why. 
I have just made a mention of it. 

. So far a,!> the reJly part is concerned. I 
m.Jst inform the House that there can be no 
question of reconsideration by the 
Government. of ban on holding the rally. In 
fact, we have pur a ~n and that too very 
consciously:. not because that we do not 
believe in giving political freedom. Certainly 
we are prepared to give it to you fully but not 
in the fragile communal atmosphere in which 
the country is today .. We are more interested 
in bringing about normalcy in !he area and 
thereafter, by aU means, you can have the 
political rallies. Nobody wiD oppose it. But so 
long as such a situation continues. allowing 
any.section 10 have this kind of a rally will add 
to our difficulties and will add to the 
apprehensions of the minorities that they 
have in view. 

I really request the hon. Members that 
they will take the responsibility of going along 
and seeing that even ff there are some 
mischievous elements who are creating some 
lr.ioo 01 pfob\em \Of the minoNies. tney w\\\ 
see to it that they should not be allowed to 
function in that manner. That was the only 
point I thought that I should clarify. 

SHRllAL K. ADVANI: I am sorry. I had 
made two points when I Initiated the de~ale 
and they are not replied to. Number one is 
that the ban on the rally Is contrary to the . 
assurance given by the Home Minister in this 
House that there would be 'no curb on 
legitimate poliUcai activity ot the S.lP. '(ou 
=aM merely sayina that on this account there 

Rallies at Boat Club 
would be ccimmunaltension. Ifeelthat, whe" 
the Govemment makes these statements, 
communal tens!ons are created 
unnecessarily and needlessly. 

Number two is that there is not even a 
merrtion of the point I made that the ban on 
the rally was been implemented. is lawless. 
Total lawlessness prevails in the country. No 
reference has been made to the point of 
implementing the ban on the rally . 

We are totally dissatisfied with the 
explanation given by the Govemment and, in 
protest against the Government's attitude. 
undemocratic. lawless attitude. we would 
like to walk out of the House. 

17.49 hrs. 

Shri Lal K. Adwanl and some other Han. 
Members then left the House. 

MR. SPEAKER: Well, Shrt AmaJ Datta, 
I think. on this matter, you would be the first 
Speaker. I am sorry that at the fag end of the 
day you have to start. 

( Interruptions) 

SHRI SRIKANTA JENA (Cutlack): Mr. 
Speaker, Sir, I just want one clarification 
from the hon. Home Minister since the debate 
;s not over. 

MR SPEI\KER: Let us go '0 the other 
matter. 

( Interruptions) 

MR. SPEAKER: No. Shri SrikantaJena, 
I have called him to speak. I am asking him 
to speak. I am not allowing you. I will nollislen 
to you .. 

( Interruptions) 

SHR\ S. B. CHAVAN: He wants some 
reply. 
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MR. SPEAKEA: All rtght. Y9u can reply. Table a copy of the Proclamation (Hindi and 

Shri Amal Datta. please wait for a minute. English versions) dated the 22nd February. 

SHRI SRIKANT A JENA: I want a 
clarification on the blanket ban imposed on 
other political parties to hold rallies in Delhi. 
Why there is the ban? 

SHRI S. B. CHAVAN: I can very well 
understand the anxiety 0' the secular parties 
who would like to hold the rally and give a 
befitting reply to such anti s8Cularforces. But 
if you have to do it. th8n. of Course. it creates 
a kind of discrimination. If somebOdy were to 
approach the court of law on the point of 
disCrimination, we feelthat It would be struck 
down. That Is why we thought it necessary. 
If we do not give permission to them. others 
also cannot do It because that can also 
create problems" there is a friction all10ng 
themselVes. (lntenuplions) ..-

SHRt LOKANATH CHOUDHUR~ 
(Jagalslnghpur): How can you 6quate those 
who are convnunaI and those who atft" 
secular? is moat unlOitunate toequatelhe 
two.(~} 

MR. SPEAK&R:HOIN.Paperstobe Laid 
on the Table "'the House. 

St*ll S. 8. CHAVAN. 

17.$2.""" 

PAPER LAID ON THE TABLE· CONTD. 

Proclamation eft. 22.2.1993 
revoking the proelamatlon Issued on 

2.4.1992 In relation to the state of 
Nagaland. 

[English) . 

lHE. MINIS1E.R Of HOME. Aff AIRS 
(SHRtS.B. CHAVAN): Sir. I beg to layonthe 

1993 issued by the President under clause 
(2) of Article 356 of the Constitution revoking 
the Proclamation issu~d by him on the 2nd 
April. 1992 in relationtothe State 01 Nagaland. 
published in Notification No. G.S.A. 79 (E) in 
Gazette of India dated the 22nd February, 
1993. under Article 356 (3) of the Constitution 

[Placed in Library. See No. L.T. 33801 
931 

SHRI SOMNATH CHATTERJEE 
(Bolpur): Sir. before the next item is taken up. 
I would request the hon. Home Minister one 
thing. He should not say 'no'. He should say. 
"Well. we will assess the situatiOn when any 
other party wants to do it.· You consider it on 
merit. Wh'l do you say here and now? 

SHRI S.B. CHAVAN: We can dlscuss 
the matter.·( Intelruptions) 

MR. SPEAKER: This cannol go on Ib 
this. I am not allowing Shir NiUstl f(umar. His 
statement Is not going on record. 

(Interruptions) • 

17.53 tars. 

DISCUSSIONS UNDER RULE' 93 • 
CONTED. 

(If' RIse In Adm'nlstervd Prfc»s ot 
Coal. St .. , mc. and Inlroduction 
of Dual pricing system for LPG 
and Kerosene 

(English) 

SHRI AMAL DATTA (Diamond 
Harbour): Mr. Speaker. Sir. I thank you very 
much for calling me :although it is nearing six 
of the clock. However, since an opportunity 
\s being given on the very tirst day 01 this 
session, we must not miss that opportunity. 
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Therefore, we start evan at the fag end of the 
day. 

Sir, before e\-ery Budget Session, there 
has always been some increase In 
administered prices. Although, lately, this 
has not been so much, in 1991, It was very 
little; in 1991-92 also it was not much. We 
thought that this era of odious increase in 
prices by the Government before the Budget, 
without facing the House. without giving an 
opponunity for the representatives of the 
people to approve of the Government's 

, � for such price increase, has come 
to an end or al least it will not be so exoribltant 
• Nfcn. Bui unfortunately, again, the
GoNmment has shown Its teeth In doing this
jult • taw days, only about 1 o days, before
the....,.. SNliofl was to start. This is very 
Ulllotlunale l>ec3•1N the rNSOn why we 
.... ..an p,olNting against such price 
ri... Is well-kncwn. Because. ttt• 
iidt, •. I f9dpilmahlleinthistalhionafteds 
ltw 8CDIIIOft'W in two ways. In both the ways. 
I ............ poor people. Alt of ... 
usuaily. __ ,.,.the .aniniafN priced 
hM ..... conwncditiN whic:b .. uwt � 
.. poor ...... ,. in thil QIN ...... the 
price of ...... and lice, the issue pnce of 
whNt ..S rain the POS hall bNn raised. 
The price of� ii going to be rlli&ed 
With theinlroduclion of a dual pricing S� 
0t>·o1iousty. The ilsueprict of suprhli&bNn 
rais.d. IM 0-. •• going to dec:t the 
budget of the poorer Nd.Ions oi the people 
who cannot pr.-. thefflNlvfl apinst the 
price nse. They are weak. they ant manual 
workers, they are the salaried ctasNI who 
cannot have contiruous increase in salary 
;ust because the pnces have gone up. But 
apart from the direct ettect that this price hike 
has on commodities used by poor people, lt 
haS an indirect effect because of the increase 
inthe1nputcost like energy. In this case.coal 
prices have increased. And the coal price 
increase wo.uld automatically mean price 

of Dual pricing system tor LPG & Kerosene 

incre"ise of electricity, price increase of so 
many other industries which use coal. Coal 
ls the universal energy producing commodity. 
And these are the intermediate goods like 
steel, coal, raw materials for various Industries 
and. therefore. they will have an effect in aa

these industries at various levels. This Is 
what we calf multiplier effect ot the primary 
price increase. of the cascading effect, that 
is much more picturesque word, on the 
general price level. 

It is well-known that what the 
Government is hoping to get by way of such 
price increase is much less than what the 
poor people will ultimately lose. This is the 

.f aftacy of the increase in the administered 
price and the Government knows it. In spite 
of that. they resort to this� method of 
taxing poor people. I do not know wnat the 
Government is going to get out of this 
admlnlsteredpricelncraasethisllma.Earler 
tt,e,y used to say also thal lhrough anct 
administered price increaH oa atus

corrmodit)'ontt,eco,1� ..... 
IO Olll Rs. 200 cn,,es or AL 400cnrw.,... 
.. .... This time...,,_,......,..., 
Nlimlle. ldo nolknOWIM....,.bel*'dl. 
May be N, bec:N• ourolidlnliadlll. Bui 
1u1111111ng� ........ ...., 
Al. 1 OOOO'Of'N out ollhlllpric9�ICI E 11 .... 
pocirpeapll wtl natloslOIIIJ AL 1000ucww 
from lt-6r poc:t,.811. lheJ ...... GUI Al. 
2000orAl.3000c:ro,n�.....,p,a 
il'IICf'FW will foloW. 5cMM wil lclb9 M • 
con I I q· w,ce of price il'IICfl •• fJI .. inpul. 
some wit toUow •r� ._... 
SOfT'8 prat have bNn inCrNNd. The 
trlldert wiU tind opportunlylo incrule...., 
p,tcN wttictl haw no COIINdiCNI •• 1tlil 
parbalarinput. Theywitlake .. !��--,. 
Actually, tht peoplewill loaemudlmcn...,, 
what the Government _. gain. And lhll 
balance will go to the pocke&1 of the 
industrialists. the traders, the�. 
the brokers, commission agents Md alldnds 
of people who usually do not pay the ta In -f. 
otner words, thll wlll accentu•lhe problem 
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discussing earlier about the import of wheat. 

The story which the then Food Minister gave
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of black money in the society with all its 

attendant ill eflects. This is most unfortunate 

that it Is not only undemocratic, It Is absolutely 

inequitable and it encourages exactly that 

which the Governrrent says about blacf 

money, about black economy about taxing 

the poor to benefit the rich and so on. This  

exactly what the Government says and the/ 

stand against. The Government is evefl 

today saying so. Earlier they were saying it 

with much more force. But today even meakl/ 

Yxay xo Yxay xo tt*>*> xoni Ifi xoni Ifi 
those people in the society who are making 

black money and using that black money tQ 

generate wealth outside the economy* 

outside the monetised economy.

18.00 hm

/lI7 /lI7 this Is one aspect. Secondly, why U 

ft happening every time? Just because of thS 

TrL?K7 H? hI? TrL?K7 H? hI? not protesting against lKB lKB It ** 

CJK JCEO W?ahT2? CJK JCEO W?ahT2? of that. UK UK is hE2J hE2J because 

KR? sJy?ICw?CK KR? sJy?ICw?CK just does not care. ) KR?) KR? 

*o, JI 3JIEr hCG7 *o, JI 3JIEr hCG7 if KR?O Rhy? KJEr KR?wKR?O Rhy? KJEr KR?w 

KRhK KR?O 2RJTEr CJK Kh KRl JI KRhK7 CJK KJKRhK KR?O 2RJTEr CJK Kh KRl JI KRhK7 CJK KJ 

RAa?KRl2 lCK?I?2K JI KRhK7 KRhK U ahIK TCr?I2KhCr7RAa?KRl2 lCK?I?2K JI KRhK7 KRhK U ahIK TCr?I2KhCr7 

Tl HRO Rhy? KR?O lCaI?h2?r Tl HRO Rhy? KR?O lCaI?h2?r the 9Ila?2 9Ila?2 of 

KR?2? KRlCL2D

8JrhO7 H?AlCrh y?IO 9?aTElhI 

KR?2? KRlCL2D

8JrhO7 H?AlCrh y?IO 9?aTElhI situation. 

8RxHR?hK9IKJ22 Rhy? W??C lCaI?h2?rB 8R?O8RxHR?hK9IKJ22 Rhy? W??C lCaI?h2?rB 8R?O 

2hO AAKKA W?ahT2? KR?O hI? LlylCL :2B 2hO AAKKA W?ahT2? KR?O hI? LlylCL :2B 50 

wJI? 9?I gTlCKhE7 KRhK l27 wJI? 9?I gTlCKhE7 KRhK l27 50 9hl2? wJI? 9?I9hl2? wJI? 9?I 

5L JA HR?hK7 HR?C KR?O hI? 9TIaRh2lCL5L JA HR?hK7 HR?C KR?O hI? 9TIaRh2lCL 

HR?hE AIJw KR? AhIw?I7 KR?2? 9Ila?2 Rhy?HR?hE AIJw KR? AhIw?I7 KR?2? 9Ila?2 Rhy? 

WJJC lCaI?h2?r WJJC lCaI?h2?r Put, tn KhaK7 rJKR?O 9TIaRh2?KhaK7 rJKR?O 9TIaRh2? 

HR?hK AIJw KR? AhIw?I2D 8R?O rJ CJKHR?hK AIJw KR? AhIw?I2D 8R?O rJ CJK 

9TIaRh2? HR?hK AIJw KR? AhIw?I2B 8R?O9TIaRh2? HR?hK AIJw KR? AhIw?I2B 8R?O 

9TIaRhJ? 9TIaRhJ? it from aarti and KR?O 9TIaRh2? KR?O 9TIaRh2? it 

AIJw wlrrE?w?CB 3R?C KR? sJy?ICw?CKAIJw wlrrE?w?CB 3R?C KR? sJy?ICw?CK 

goes for these purchase operations, WO WO that 

time the wheat has already gone out of the 

poor farmer, the wheat has already gone to 

the trader. And, therefore, what happens is 

that the Government is benefiting the traders.

We have heard this story when were

was that because they were not able to 

purchase enough wheat for the PDS, 

therefore, they had to resort to imports, at 

more than Rs. 5/ whereas they were not 

able to give even Rs 3/ to the Indian 

farmers. But, in fact it was not Indian famtirs

 Indian farmers would have gladly sold * and 

it is the Indian traders and black marketeers, 

who were holding the wheat and they knew

tatty fc> 

knees.

18,02 hrs.

[SHRI NITISH KUMAR in the Chaft 

[Translation]

Sir, I think you will agree with me wholly.

SHRI SRIKANTA JENA (Cuttack): HOW 

long the house wiH go on.

MR. CHAIRMAN: Up to 7 *0 CJOC*

SHRI RAM NAIK (Bombay North): 

Without taking the permission ol the Houee, 

the time cannot be extended. Have you 

fatten the consent of the RJT2? JI CJKBBBBRJT2? JI CJKBBBB 

(Intemiptions)

SHRI LOKANATH CHOUDHURY 

(Jagatsinghpur): Unless youtaketheconsent, 

the time cannot be extended. That is the 

Rule. (Interruption*)

THE MINISTER OF STATE IN THE 

MINISTRY  OF   SCIENCE   AND 

TECHNOLOGY  (DEPARTMENT OF 

ELECTRONICS AND DEPARTMENT OF 

OCEAN DEVELOPMENT) AND THE 

MINISTER OF STATE IN THE MINISTRY 

OF PARLIAMENTARY AFFAIRS (SHRI 

RANGARAJAN KUMARAMANGALAM): Sir,
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I understand that the Speaker had already 
ruled that we will be sining up to 7 • O'clock. 
The House has agreed to that. 

SHAI SRIKANT A JENA: Sir, we wtu sit 
up to 6.30 p. ,,.,h That should be the maximum 
period. 

MR. CHAIRMAN: Atst, let him conclude. 
Alter that, I will t�e the sense of the House. 

THE MINISTER OF STA TE OF THE 
MINISTRY OF STEEL (SHRI SONTOSH 
MOHAN DEV): SK, when you make your 

';udgment. you forget about him. You may 
make the judgment on your own. n has been 
decid9d Ihm the House should sit up to 7 . o·
dock. ( lnlMruptions) 

SI-A LOt<ANATH CHOUDHURY: &r. 
hcM can he resutn8? You have to give your 
V9l'dict. 

Wt CHAIRMAN: Shri Amal Dana, 
PINle l'NUffle your spNCh. 

SHRI AMAL MtrA: Sir, I was saying 
......... � .. edlillllCl'lall 
1n wtl8llt pras, • dOe& nae INiy naad'I u.
� d whNI. Plllt ii, ltl8 famwr. In the 
flllffl9 d giving • just � for u.
'Wmlf', lhey.,. passing money into the 
podcet1 of the tradera. The tncreau 
amouncedbylheGovemnwntcon..nu:h 
nu:ih lat«. I doel not reach the tanner 
b9lor9 the famw Ktullly ffillkN a dillrill 
&all d his p,oduce to the lrader. Even tor 
a,gun,enl'I lake, • II auUffllld lhal lhe 
� ac:tualy haw lo pay Rs. SOpe, 
quwaJ men tor whNl 0t t1ce to get enough 
to, lhe PD$aupply. Even then, is the issue 
price inc:rNM that the Governm.nl Ml 
'8IOfl8d to justlied? 

The,. are so many other calculations. 
Why Is the Government not able to s.. that 

market are all kept In proper conditions and 
no loss is incurred. h Is well known that the 
Government's storage system Is so bad that 
a very· substantial percentage of the 
commodities procured by the Government Is 
ultimately destroyed as being not fit for human 
consumption. This is the inefficiency of the 

.Government and the Government's 
inclination to pass money on to the traders 
and brokers who are the supponers ot the · 
Government. Because of that. the poor 
people have to pay through their nose in the 
form ot Increase in issue price ot wheat. 

You know about LPG and kerosene. 
LPG is not something whieh actually comes 
to the poor people. Today, I find in all the 
metropolitan cities Jike Delhi. Bombay and 
Calcutta. even the lower middle class people 
.,. at least using LPG as a domestic fuel. 
Hal only that, ll ls to be encouraged for the 
INSon that the environment Jn al these 
f1lltlapoiltan citlea hu become ao bed that 
people are afflicted by lot of cllHtN which 
CM only be deviated by Uling mont MC 
fflDM fuel Ille the LPG. in thld. CIH, the 
OolMrM*1t lhO&dd _,. ._.,. upa polcy. 

We knew for ao many yN11 Shel the 
envionmlnlal polUUof1 In lheM dCJN na
uiCGti'ir.:" roonu:h. In tact. bolh in Delhi and 
C.:.• · I do not know the IIUldlon in 
8on1Nly • 1he poltutlon level ii five timN the 
--, 'll!'tllch • IICCIPI*- unct.r inl9mlltion81 
....... ThefwlOl9,the�should 
,-. 1IMn up a policy of producing and 
mlikq aY.._. mote LPG. 

On the other hand. what has the 
GCMNMwnt bNn-dolng? They have bNn 
buf'MIO out the associaled gas which • 
coning OUI of the Bont>ay High and OINN 
ollNlldl of India. Tha dally wastage or lhese 
utodaled gases are measured In terms of 
nillonl of cubic feet. Sb!. seven or eight 
nilion cubic feel are dally burnt off. Who ha 
to pay for this Govemmenu lack or deGialon. 
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failure to take a decision, failure to make 
proper investments anhough they had a lot 
of surplus in the oil sector? Inthe oil 
equalisation account, there was, at onetime, 
an amount of Rs. 10,000 crore. When Prof. 
Madhu Dandavate became the Finance 
Minister and. Mr. Gu -upadaswamy was the 
Petroleum Minister, I went to both of them 
and asked them: what has happened to this 
fund. There is a reference to that in various 
reports. Theysaid:lheydidnotknowhowthe 
previous Government had dispoSed of this 
money. On what acc~unt. have they spent 
this money. Rs. 10,000 crore have been 
spent. An amount Of Rs. 10,000 crores was 
there. In fact. later on, I was in a seminar and 
I said the same thing about Rs. 10,000 
crares and I was corrected by an expert in 
that seminar .thal is. the Petroleum Secretary 
thaI ultimately II became more than Rs. 
14.000 crores. Thai money has gone. How 
has it gOOf! and where II has gone? Nobody 
knows about this. So. alter this. the 
Government makes a dual prICing to get 
another Rs. 200 or Rs. 400 cores OU1 of the 
poor people's pcx:ket. This is a marvellous 
way In which these people are running the 
Government lor the last so many years and 
it is oU1 of that frustration, J think. that the 
common people are going In for the BJP 
now. The evil 01 one·party rul~ is that they 
have not careO lor accountability to 
Parliament. ThiS is the evil of one rule and 
you can see the effec1 of that in countries iike 
Algeria. Morocco and some other places. 

The worsllhing about the administered 
prices is this is done by the Government 
unilaterally wlthoU1 the approval of the 
Parliament. Secondly, illakes money out the 
pocket of the poor people and 'Mdly, it pU1S 
money inlO the pocket of Ihe Intermeolanes 
and black money generators The 
GOYemmenrs Inefficiency IS also hidden by 

• thiS system of increase In adminIStered pnces 
There is a mechamsm as to what should be 
the prices. The price Increases are 
recommended by the BICP. (lnt.rruplioos) 

of Dual pricing system for LPG & Kerosene 
[ Translation) 

SHRI CHHEDI PASWAN (Sasaram): 
Mr. Chairman, Sir the issue of coal is being 
discussed in the House but the Minister of 
Coal is not present in the House. 

(English) 

MR. CHAIRMAN: Government is 
P!8sent here. 

SHRI SONTOSH MOHAN DEV: A 
discussion is going 0:"1 in the Rajya Sabha on 
the same subjec1. We two are here and 
others are there. 

I think It IS necessary to bring it to the 
notice of the House that the hon. Minister of 
State for Coal had raised thiS point and had 
mentioned it to the Speaker. He had taken 
permission and he is in the other House In the 
other dISCussion. 

SHRI SRIKANT A JENA: BU1 the other 
House has aiready adJourned. 

MR. CHAIRMAN: Anyway. Government 
is present here. Please resume your speech. 

( Translation) 

SHRI DEVENDRA PRASAD YAOAV 
(Jhanjhrpur): Mr. Chairman, Sir. an i"l>Ortant 
ISsue IS being discussed at present but the 
Government 11 not taking it seriously. 

[EngliSh} 

SHRI AMAL DAnA' Govemment is 
trymg to rllde Its lOefhclency regarding 
administered price Increase H they really 
reqUife to 00 Increased. then they woukl 
have gene on the baSIS o! BICP 
recommendations. They would have come 
before lhe House saylOg thaI Ihese are lhe 
recommendations and that they have to 
make these increas., as there is not other 
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way out. But they have neverdone it and they 
hav~ not done it thit' year also. 

The other thing Is that when the price of 
a commodity Is Increased in t,hls fashion by 
way of administered price increase, tho same 
thing would have happened if the Government 
would have rmposed a tax like that of excise 
duty, In that case, Government would have 
to give a share of that to the Stale 
Governments and t.,ey do not want to give 
Ihatsharealso. Tho) wa ntto enjoy 31 benefits 
by themselves so t'lal State Governments 
do not got money and Government of India 
::an have acont~clon the State Governments' 
revenues. exChequers and purses by putting 
them in disctetionary grants. "'ost of the 
State Governments have haft their budgets 
manced from the central Budget by way of 
.:fiscretionary grants. Thai is where the 
Government wants the State Governments 
to be at their mercy. This is the fifth reason 
and most important reason why the 
Government resorts to administered price 
increase in stead of trying to pick up the 
same money by way of incraasJng laXation. 
This is a very bad ~:adice. This has been 
.protested again and .n and just to foxvs. 
Government is not coming out wllh actual 
feg.Jr8S as to how rnu-;h money they are 
going to get. Th9t8 ar9 manyestimaies from 
onethousandcrorer to five thousandcrores. 
But they have not co'"" OUI with the figures 
as to how much rmney they are actuatty 
going togst accord~ to their own ostim3les. 
So. this prac:tic8 l11U!tt bo abandoned andlhe 
Government should recal this price increase 
immediately either before the Budget or 
IhroUgh the Budget'lty process. This ~ my 
submisSion and t h0")8 Government wi. pay 
hMdto II. 

MR. CHAIRMAN: I think I is the tense 
of .. House that _ at uplo.7 .0' cIoct(. 

SHRI SRICNfTA JENA: • was ftOI 

decided SO. It was decided that alter the hon. 
Member completes his speech. the House 
may adjourn for the day. 

( Translation) 

MR. CHAIRMAN: For the first time, I am 
sitting here. you should at 10a81 agree 10 It. 
( Interruptions) 

SHRI CHHEDI PASWAN: The notices 
under Rule 377 are also pending for 
discussion. 

MR. CHAI1i:UI.:·:N: Yes. 

SHRI CHHEDI PASWAN: You must 
take them up first. 

MR. CHAIRMAN: OX 

18.17 hrs. 

MATTERS UNDER RULE 377 

(I) Need to Include displaced 
Bengalis from erstwhl" Eat 

• PaklstanMltIed In dlfterentparts 
of. the country In the list of 
Scheduled castes 

[ TnlllSlallonJ 

DR. P.R. GANGWAR (Pllibhit): Mr. 
ChaIrman. SIr. thedsplaced 8engaDfamIIIeI 
migrated to India from 194110 1968. much 
before the Independence of India. The 
Government of india rehabilitated them in 
West Bengal. Lateron during the period from 
1946 to 1962 they wero sent to diff8l8t1l 
Slates. At that time there was no Issue 
regIlfdingScheduledCasfe'sand Scheduled 
T ...... Nter 1965. the Government of West 
Bengal recognised Mamoshudra. ~. 
Pandkhetra. Mandai as Scheduled Castes. 
A BiI Ng8Idng the caste oertlic11te8 in 
,...:lot dledllptacedSengdfamlll 1_ 
,......udin1hild and toutth LGk Sllbhataut 
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the same could not be passed. in 1988. the 
Government of Uttar Pradesh passed an 
order to give scholarships to the Bengali 
students. 

Nothing has been done by the 
Government of India for the permanent 
rehabilitation of the displaced Begalis during 
the period from 1946 to 1968. 

Therefore. through you. I. request the 
Central Government to provide certificate. of 
Scheduled Caste and permanent 
rehabilitation to all displaced Bengalis. 
migrated from East Pakistan from 1941 to 
1968. 

(ij) Need to allocate adequate funds 
for early completion of Durgavati 
Reservoir Project in Rohtas 
district, Bihar 

[ Translation] 

SHRI CHHEDI PASWAN (Sasaram): 
Mr. Chairman, Sir, the foundation stone of 
Durgavati ReservOir Project in Rohlas district 
of Bihar was laid in 1 ~76 and the construction 
work of which was to be completed by 1980. 
The Government has so far spent a sum of 
Rs. 68 crores on this project but till now the 
main portion of this project could not be 
constructed. The main canals o! this project. 
which were dug earlier, have so far been 
filled with mud. The pace of the construction 
work had been very slow. The main portion 
of the said project is to be completed within 
the Eighth Plan but I?oklng at the pace 01 the 
construction work it does not seems so. The 
delay in the complt:lion 01 thiS prOject Will 
result in cost escalation due to which the 
resentment among the peop'e is Increasing 

• day by day. 

Therefore, I request the centra' 
Government to separately allol an amount 
for the construction ~f the said project and 
entrust I";"j construction work to a reputed 

company, which maycompletethisproject in 
a given period of time. 

(iii) Need to set up 5 k electronic 
telephone Exchange at 
Jalpalguri, West Bengal 

[English] 

SHRI JITENDAR NATH DAS 
(Jalpaigurni): Jalpaiguri, a divisional town 
and the headquarters of the six districts of 

. North Bengal is emerging as an industrial 
town. For its overall development, 
telecommunication facilities are essential. 
Presently, thiS town has a 2K Electronic 
Telephone Exchange. beanng a capacity 01 
about 1600 u"ni:s which has already been 
exhausted. tAore than 2000 people are 
eagerly wall;ng !or telephone connection. 
Even the case recommended by Members 
01 Parliament for telephone connections are 
remaining pending for a long period. 
Considenng thiS acute problems, I urge upon 
the Government to take immediate necessary 
steps to install aSK Electronic Telephone 
Exchange at Jalpaiguri. 

(Iv) Need for electoral rrf"rms In the 
country 

[ Translation] 

SHRI RAMASHRA Y PRASAD SINGH 
(Jahanabad): Mr. Chairman. Sir, I want to 
raise the loll owing ISSUE" under Rule 377:-

-Secularism IS :.JOpe~most in our 
constitution. The eleC;:::~31 system. made 
under 1he Democr'ltic ,>('1 up. has major 
lacunae. Firs! Lok Sabh 1 el~ctlons. held 10 

'952 were lull 01 these lacunap. the pOlitical 
parties contested trlls election ')n the baSIS 
on religion and caste. The pa t y whtCn come 
Into power. could torm the Gov9rnment on 
the baSiS 01 religion and caste. rha religion 
and caste were mixed In the politics and the 
dependence on caste and religion became 
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so much that in order to sepal..lt·c these we 
had to bring a bill. But even after passing this 
bill we have nC1t been able to separate them 
from our vested interests. If you wish to 
strengthen the very base of democracy, 
eliminate religion and communal elements 
from politics then take some concrete steps 
towards the electroal reforms with the consent 
of all the political parties so that we may be 
able to strengthen the Democracy and 
maintain the' unity. integrity and sovereignty 
of the nation in the coming elections can 
remove the elements of religion, caste and 
criminalization in ordgr to give the clean and 
neutral administration on to the country. 

[English] 

MR. CHAIRMAN: Shall we resume 
discussion on Price Rise under Rule 193? 

rTranslation] 

SHRI DILEEP BHAI SANGHANI 
(Amreli}: Mr. Chairman. Sir, you are going to 
discuss a new issue in the House but there 
is no quorum in the House. I request you to 
ensure the quorum in the House before the 
discussion starts. 

[English] 

MR. CHAIRMAN: The bell is being rung-

The Dell has been rung. Since there is no 
quorum, the House stands adjourned to 
meet again tomorrow at 11.00 a.m. 

18.25 hrs. 

The Lok Sabha then adjourned till Elever, 
of the clock on Wednesday, February 24, 

r9g3IPhaiguna 5, 1914 (Saka) 
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